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LOK SABHA DEBATES 

LOKSABHA 

Monday, Deecember13, 1993, 
Agrahayana 22, 1915 (Saka) 

The Lok Sabha met at Six minutes past 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

[ Translation] 

SHRI RAJVEER SINGH (AONLA) : Mr. 
Speaker, Sir, how serious is the government 
in its working is evident from the fact that 
there is no quorum in the House even during 
the Question Hour and the bell has to be rung 
to complete the quorum. It is the responsibility 
ofthe Congress Party to maintain the quorum. 
You have seen that the Congress Party was 
not able to complete the quorum and how 
long you have to wait ... (Interruptions) ... 

SHRI DAU DAYAL JOSHI (KOTA) : Mr. 
Speaker, Sir, the manner in which the leaders 
of the opposition party Shri L. K. Advani and 
Shri. M. M. Joshi have been implicated in 
false and fabricated cases and detained in 
police custody, is deplorable. It is not proper 
to conduct the business of the House in their 
absence. I urge upon you to direct the 
Government to withdraw the false cases 
registered against them by the CBI and 
Ihese leaders should be released ... 
(Interruptions) .... 

DR. LAXINARAYAN PANDEYA 
(MANDSAUR): Mr. Spea'ker, Sirthe manner 
in which our honourable leaders have been 
implicated in false cases and held in police 
custody is very deplorable. First they were 
taken to Lucknow, then to Mata nlla and 
from there they have been sifted to Sone 
Bhadra. And now they are being detained 
separately. Who knows how these leaders 
are being treated. We are really concerned. 
We request that the false cases against 
them should be withdrawn they should be 
released and should be called back in the 
House. It is not properto conduct the business 
of the House in the absence of these leaders, 
stand of the govemment...(lnterruptions) 
should be clarified. 

SHRI DAU DAYAL JOSHI : Mr. Speaker, 
Sir, the arrest of these leaders is a matter of 
concern for the whole nation. They should be 
released immediately .... (lnterruptions) .... 

[English] 

THE MINISTER OF WATER 
RESOURCES AND MINISTER OF 
PARLIAMENTRY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA) : Sir, I have 
already indicated in the House that we are 
exploring all possibilities of releasing these 
leaders on legal grounds: We cannot go out 
of law to take any action. We have consulted 
all the legal experts. (Interruptions) We are 
wUling to release them immediately provided 
they follow the legal course which is laid 
down by law of India. (Interruptions) All legal 
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remedies are available. (Interruptions) The • 
CBI Counsel has reported to us. 
(Interruptions) ,We have sugQested various 
things. (Interruptions) Without giving a 
personal bond. without giving a bail, they can 
still corne out of this custoday provided they 
follow the procedure laid down by law . If they 
follow the procedure laid down by law. they 
can be released immediately. We do not 
want to hold them in custody. But we cannot 
violate the law.( Interruptions) 

[ TtanSIationl 

SHRI RAJVEER SINGH: Withdraw the 
false cases. 

DR. LAXMtNARAYAN PANDEY A: The 
statement of the honourable minister in 
unsatisfactory. The situation is becoming 
quite confusing. Therefore, we are staging a 
walk out ... (Interruptions). 

11.12hrs. 

At this stage OR. LAXIIINARAYAN 
PANOEYA and_oIherhon.MenIbers 
left ... House 

SHRI RAM VILAS PASWAN: (Rosera): 
Mr. Speaker, Sir, the Government is 
concerned about Mr. Advani. but is not 
concerned about Shri V. P. Singh, who for 
the sake of getting the recommendations of 

. the Mandai Commission implemented has 
left Delhi on 22nd September last year. The 
Government has already approved Mandai 
Commission report and if the Government is 
reaIy serious about the implementation of 
recommendationsthen V. P. Singh too should 
be brought back to Delhi. -Since 22nd 
September he has not attended the House. 
His membership is about to lapse. The 
Government should give a reply on this. 

1EngIish) 

SHRI VIDYACHARAN SHUKLA: We 

have taken a firm decision on implementation 
of Mandai Commission report which has 
been approved by this House. That decision 
of the Government will be implemented in a 
rnanner in which it has been decided by the 
Government and by this House. 

SHRI BASUDEBACHARIA(BANKURA) 
: It is not being implemented. 

SHRI VIDYACHARAN SHUKLA: We 
are very sorry that Mr. V. P. Singh has taken 
this kind of attitude which, in our opinion, is 
an unhealthy attitude to take. But we are 
totally committed tothe Mandai Commission 
Report as we have accepted and as directed 
by the Supreme Court. We shall do it in the 
mannerwhich is laid down in the Government 
memorandum. 

ORAL ANSWERS TO QUESTIONS 

[English) 

*141.SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of STEEL be 
pleased to state: 

(a) the number of steel plants in public 
and private sector in the country; and 

(b) the total production of steel during 
the last year, in private and public set;lor . 
separately ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL: (SHRI SONTOSH 
MOHAN DEV) : (a) There are six integrated 
steel plants in the public sector and one in 
private sector. Besides, there are 178 
commissioned electronic area furnace units 
and a large number of induction furnace 
units in the country who alsoproduce saleable 
steel. 

(b) In 19-92 total production of saleable 
steel was 14.68 million tonnes of which 5.52 



5 Oral Answers . AGRAHAYANA22,1915(SAKA) Oral Answers 6 

milliontonnes was in Private Sector and 9.16 
million tonnes in Public Sector. 

[Translation) 

SHRI RAMASHRAY PRASAD SINGH: 
Mr. Speaker,I,Sir, the reply given by the 
hon'ble Minister has caused concem to the 
entire.nation and if you also go through it you 
too would be concerned. The production of 
six units of Public Sector is stated to be of 
9.16 million tonries and whereas the 
production a single unit in the private sector 
is stated to be of 5.52 million tonnes. The 
people are concemed because a large part 
oftheircapitafis invested in the public sector. 
I would like to know from the hon. Minister, 
whether there has been a decline in the 
estimated profit tax of the saleable steel 
produced by the public sector. And whether 
this shortfall has occurred only after the 
decontrol of steel? If you say it is not so then 
I would like to know about the amount of 
profit eamed before, and after the decontrol 
of steel ? And the difference between both 
the amounts and the details thereof. 

[English) 

SHRI SONTOSH MOHAN DEV: Sir, the 
fear which the hon. Member has expressed 
is not correct. Probably. he thought that 5.52 
million tonnes is the pr.oduction of TISCO 
which is a private sector unit but the real 
position is that there are 178 electric arc 
fumaces producing 2.2 million tonnes; about 
800 induction arc furnaces producing 1.2 
million tonnes and TISCO is producing 2.1 
million tonnes. So, this is the break-up of 
5.52 million tonnes production in the private 
sector. In public sector, we are having the 
figure of 9.16 and in fact, public sector is 
producing about 88 to 90 per cent of their 
installed capacity. There is no such reCession 
in the steel sector because of decontrol of 
steel. On the contrary, 'atter the decontrol of 
steel. many of the private sector units are 
coming forward and putting up steel plants 

and in the total production, there is a faU of 
one per cent only upto November 1993 
compared to last year's production. In steel 
plants, it is not a serious matter. This 
production failure is due to various reasons 
including Bharat Bandh strike by truck owners 
and also erratic supply of raw materials from 
various other organisations which are not 
captive. I am sure that we will be able to 
overcome it and the SAIL is earning a good 
profit and has given dividend also. So, there 
is nothing to be afraid about the performance 
of SAIL. Rather, I do agree with the hon. 
Member that we should improve our 
performance; we are at it; our workers have 
done good work; I congratulate them and I 
am sure they will keep it up. 

[ T rans/ation) 

SHRI RAMASHRAY PRASAD SINGH: 
I had asked about the amount of the profit 
earned before and after the decontrol of 
steel was announced, what is the difference 
between the two ? My question has not been 
replied. 

MR. SPEAKER : He will sent the 
information in writing. 

SHRI RAMASHRAY PRASAD SINGH: 
I would like to submit the ideoiogy of our Pt. 
Jawaharlal Nehru has received a blow on 
account of the present policy. How far his 
ideology in respect of Public Sector has 
been honoured because at that time we had 
put it on a high pedestal. But as a resuH ofthe 
new economic and industrial policy today 
the public sector has reached this stage. 

MR. SPEAKER: Questions relating to 
policy cannot be discussed during the 
Question Hour. Raise small questions. 

SHRI RAMASHRAY PRASAD SINGH: 
We are here to decide the policy only. 

MR. SPEAKER : No, this must not 
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happen. 

SHRI RAMASHRAY PRASAD SINGH: 
Mr. Speaker, Sir, what I wantto submit is that 
the total production of six units of Public 
Sector has been stated as 9.16 million tonne 
whereas the production by Tata's is stated to 
be of 5.2 million tonnes. Why such a big gap 
? Under such a situation, due to the financial 
mismanagement all these factories are facing 
problems. This is inefficiency. We would like 
the minister to ensure thalthe money invested 
in the public sector is used judiciously so that 
the public sector remains ahead ofthe private 
sector in terms of wor1<. efficiency. 

MR. SPEAKER: How will the effiCIency 
improve? 

[English] 

SHRI SONTOSH MOHAN DEV : It is 
unfortunate that despite my giving definite 
information, the hon. Member still says that 
TISCO is producing 5.2 million tonnes. As I 
said already, that is not correct. The correct 
position is that TISCO is producing only 2.1 
million tonnes. As regards the hon. Member's 
other questions, I do not agree with him; 
neither do the statistics give indication that 
the public sector steel has not done well. 
Rather, it has done extremely well have 
given Rs. 72 crore as dividend. The increase 
in the first six months was four per cent. What 
the hon. Member is stating is not correct and 
by saying such things, we would be sending 
a wrong message. 

As regards his other contention, as you 
rightly said, it is a policy decision of the 
Government that there will be no more steel 
plants in public sector. We shall upgrade and 
rnodernise the existing ones. Government's 
priority is now to give more importance for 
rur" development, where 80 per cent of our 
people live. That is why money is diverted for 
rural development. For steel plants, money 

will come from private sector and there will 
be many more installations of steel plants in 
the private sector. In the public sector, we 
shall concentrate on the existing plants for 
their upgradation and modernization. 

SHRI SANDI PAN BHAGWANTHORAT 
: Mr. Speaker Sir, just now the Minister has 
stated that the public sector steel plants are 
utiliSing their capacity up to 90 per cent. 
Recently. Government have taken a decision 
to disinvest five per cent shares of the public 
sector steel plants. Will this investment 
increase their production capacity over and 
above the existing 90 per cent capacity 
utilisation ? If not, why was the decision to 
disinvest taken? 

SHRI SONTOSH MOHAN DEV 
Decision In respect of diSinvestment is a· 
policy of the Government. It has nothing to 
do with the production sector. In order to 
cover the deficit in the budget and because 
of the money that has been spent already on 
the public sector, the Government is 
disinvesting to some extent. It will not in any 
way affect the efficiency of any public sector 
undertakings. Rather, they will be answerable 
not only to Government but also'tothe public 
who buy the shares. Those who buy the 
shares can attend the Annual General 
Meetings and they will be able to question 
about the performance of the public sector. 
In this way, disinvestment will rather 
encourage more performance oriented 
approach and accountability. I think this is a 
good decision production will go up which 
will help it to recover its lost pOSition. 

In Rour1<.ela, the three packages are 
complete and other package including those 
with the foreign collaboration area in 
progress. We hop that this will be completed 
as per the target date. The production as 
such will not get a boost because thIS plant 
needed modernisation long before. 
Unfartunately, this plant was .n~glected. 
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Unless we take these particular steps to 
modemise it, which we are taking, it will go 
down. By these efforts which we are making, 
there will be \ a marginal increase of 
production. The upgradatioR in Rourt(ela is 
done mainly to maintain this plant. 

[ Translation] 

SHRI ANADI CHARAN DAS : Mr. 
Speaker, Sir, Swadeshi and self-reliance 
are old principles of our country. But our 
country is still lacking in these things and 
many goods are being imported from other 
countries. There has been a long standing 
demand of a Steel plant in Orissa and it was 
announced that a Steel plant would be set up 
at Daitari. Then there was a proposal to hand 
it over to private sector but that was not done. 
Now Chinese are coming there who are 
foreigners and not Indians. There is a dearth 
of capital and technology in our country and 
that is why we cannot do anything. Now 
Chinese are coming and they will set up one-
two plants. 

[English] 

MR. SPEAKER: What is your question 
please? 

[ Translation] 

SHRI ANADI CHARAN DAS : I would 
like to know the progress made in Daitari 
project in Orissa and the time by when it 
would be completed. what steps are being 
taken by the Govemment to completed. What 
steps are being taken by the Government to 
complete this project at the earliest? 

[English] 

MR. SPEAKER: It does not come out of 
this question. However, if you want to reply, 
you can. 

SHRI SONTOSH MOHAN DEV : In 
Daitari two Steel plants are likely to come in 
private sector; one is Mid East. which is with 
the Chinese collaboration and the other in 
Kalinga Industries, which is in collaboration 
with the caparo Groups of Swaraj Paul. At 
present, the wort( on Mid East in in progress. 
This project is of half-a-million Capacity. 
About the other Project, that is the Kalinga, 
discussions are going on with the Financial 
institutions. The Foreign Investment Board 
of the Govemment of India has already 
cleared it for the foreign investment. The 
money, that has been offered by Swamj Paul 
is also available. They are only waiting for 
the Financial Institutions' response. Both the 
groups are sincere and we hope that il will 
come up in due time. 

[EngJish] 

Power from Co -generation 

*143. SHRI MOHAN SINGH 
(DEORIA) : Will the Minister of POWER be 
pleased to state: 

(a) whether there is any proposal for 
tapping of vast potential offered by co-
generation in industries like sugar, fertilizers 
and textiles as an additional source for 
producing power as is being done in USA: 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYVANAIDU):(a)to(c).AStatement 
is attached . 

STATMENT 

(a) to (c). Govemment of India is aware 
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of the potential of co-generation of electricity 
in various industries. Eleven proposals for 
co-generation in process industries such as 
fertilizers. petro-chemicals, sugar etc. have 
been accorded techno-economic clearance 
since 1985bytheCentral Electricity Authority. 
With a view to further encouraging this 
practice which, inter-alia. helps in Energy 
Conservation besides according certain fiscal 
benefits to the concerned Industry, the 
Ministry of Power has set up a task force to 
assess the additional potential of co-
generation and suggest effective ways & 
means to hamess it. 

(Translation) 

SHRI MOHAN SINGH (DEORIA) : Mr. 
Speaker, Sir, many countries of the wood 
have changed their modes of conventional 
energy production and have increased the 
prod.uction capacity to a large extent. 
According to the latest informations USA 
has increa~ed co-generation of electricity by 
76,000 MW during last three years besides 
its conventional energy .sources, which is 
equiValent or more than the total power 
production of India. According to a survey it 

• can be said that.with bagasse India can co-
generateelectricily and electricity production 
can be increased by 3500 MW and which 
can be added to the national grid. As has 
been stated by the hon. Minister in his reply 
that since 1985. only 11 proposals for co-
generation have been accorded techno-
economic clearance. I V'/ould like to know 
whetherthe Govemmenthavesofarreceived 
proposals from these 11 industries only? If 
only 11 proposals were received and they 
have been accorded techno-economic 
clearance, I would like to know whether 
these units have since started their 
production. If so, I would like to know from 
the hon. Minister the total electricity 
production being done by.: ·ese units? 

[English) 

SHRI P. V. RANGAVYA NAIDU : Mr. 

Speaker, Sir, I agree with the 000. Member 
that the concept of co-generation had been 
exploited to a great extent in some of the 
developed countries. We, in India, are also 
encouraging this concept for about eight to 
ten years. Prior to 1985 also, there were 
some captive power plants that had not been 
included in the list but these eleven projects 
were show in the list as they have been 
cleared on the basis of co-generation. They 
are, now, producing power in respective 
industries. Four more proposals are now 
pending with the CEA, they are. Gujrat State 
FertiJizers Corporation , Mangalore Refineries 
and Petro-Chemicals, Haldia Petro-
Chemicals and Tata Fertilizers C~mplex. 

I hope, they will be cleared very soon. 
The total potential that had been projected in 
these six sectors viz. sugar, fertilizers. 
cement. petro-chemicals, paper and steel 
are ... 

MR. SPEAKER : Mr. Minister, the 
question is very simple and short. How much 
electricity had been produced in these eleven 
Units? If you have figures with you now, you 
can give them, otherwise. you can send 
them later on. 

SHRI P. V. RANGA YYA NAIDU : I have 
got the figures here. I will total them up and 
give them to him. I will reply to him. 

MR. SPEAKER: You can give him those 
figures later on. 

[Translation] 

SHRI MOHAN SINGH (DEORIA) ; Mr. 
Speaker, Sir, under economic liberalisation 
the Government has taken approval of the 
Pariiament that if any multinational company 
wants to set up industry particularly in the 
field of electricity generation there will be no 
problem for them in getting licence, land or 
money. So I would like to know from the hon. 
Minister that when sugar, cement and textile 
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industries are prepared to set up captive 
plants for generation of electricity from non-
conventional sources, why the Government 
isimpo6ing so much restrictions on them like 
.asking them to get licence and keeping their 
proposal pending for such a long time. What 
is the intefltion of the Government behind 
imposing such restrictions ? Secondly, the 
non. Minister was just now taIIdng about the 
taskforce, so I would like to know whether 
the Government would take initiative on its 
own so that these units may generate more 
and more eWctriCity. Thirdly the main 
complaint of the producers is that State 
Electricity Boards are not prepared to 
purchase electricity from these units. 
Therefore, I would like to know whether the 
Government is prepared to include the 
electricity generated by such J>OWer captive 
plants in the national gri~ so that one 
tlinderance could be removed ? 

IEnglishj 

SHRI p. V. RANGAYVA NAIDU : We 
have not delayed any clearance for these 
projects. We are clearing them as soon as 
possible. but some of the projects require 
techno-economic review only to help the 
industries in setting up these units. We give 
them in a way technical advice rather than 
either clearing it or rejecting it. As I have 
already said, it is an energy conservation 
method and more such projects are welcome. 

As regards his other question, we have 
ISSued instructions to the State Government 
that whenever any such proposal comes up, 
they should permit them to use the power in 
their own industries orpurchase the powerat 
an agreed rate just as they would do so in the 
case of any private generating company and 
feed the grid with that power. There should 
not be any difficuHy. I think it is only a 
question negotiations between the 
generating company and the State 
Govern.nent. 

MR. SPEAKER; We shall have to see 
whether they are cost effective or not. 

[English] 

UN Secwity Council 

*144. SHAI K. G. SHIVAPPA; 
SHRI V. KRISHNA RAO ; 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to refer to the reply 
given Unstaned Question No. 153 on July 
26.1993 and state; 

(a) whetherthe UN Secretary General 
has submitted his report during the 48th 
UNGA Session. 

(b) ifsothesilentfeaturesthereof; 

(c) the further steps taken by the 
Government during the last four months for 
the reconstitution, democratisation, 
expansion of UN Security Council and to 
improve its representative character; 

(d) whether some other countries 
have also agreed with India to work together 
in this direction; 

(e) if so, the details thereof; 

(f) whether the Government 
propose to. take any initiative for the 
permanent membership of India to the 
Council; and 

(g) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHAI 
SALMAN KHURSHEED) (a) The U. N. 
Secretary General Submitted his report on a 
possible review of the membership of the 
Security Council during the 48th UNGA 
Session. 
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(b) The Secretary General's report is 
a compilation of comments received from 
the member states on the question of 
equitable representation on and increase in 
the membership at the Security Council. 

(c) to (9). The Government of India 
together with other countries have been 
actively participating in the deliberations on 
possible review of membership of the Security 
Council. The 48th Session of the UN General . 
Assembly. has adopted a consensus 
resolution to establish an open-ended 
Working Group to consider all aspects ofthe 
Question of increase in the membership of 
the Council, and other related matters. The 
discussion of the Working Group will include 
the question of incrsase in permanent 
membership of the Council. Specific 
candidacy tor different countries is not being 
discussed at this stage. India has been 
playing a leading role in the discus!]ions. 

SHRI K. G. SHIVAPPA: In recent 
years the world is afraid of the nuclear weapon 
States; they invariably want that only nuclear 
weapon State should become permanent 
members of the Security Council. 

Noweven smaller countries like South 
Korea, North Korea. Japan and others are 
being considered for the permanent 
membership at the cost of India. 

The geographical and strategical 
locations of countries like India are being 
iagnored. In such cirdumstance. does the 
Government of India contemplate any 
thorough changes in the foreign policy to 
counteract and dispel such an attitude in the 
international arena and to assert ourselves 
to become a permanent member of the 
Security Council? I want to know whether it 
is a fact that India has served the United 
Nations Security Council as a non-permanent 
memberformanymore years than any other 
country. 

MA. SPEAKER: You have to ask a 
question. You cannot read it in this fashion. 

SHRI K. G. SHIVAPPA : I want to 
. know whether the Government of India, in 
these circumstances, is contemplating any 
change in the foreign policy to counteract 
and dispel such attitudes and to assert 
ourselves to become a permanent member 
of the U. N. Security Council. 

SHRI SALMAN KHURSHEED : As I 
have already said. India is playing a leading 
role in the process of discussion on the 
reforms in the United Nations system and 
the expansion of the Security Council. India 
is at present using its persuasive powers to 
ensure that the right norms giving 
representation across the board to different 
countries of the globe in different regions 
looking at the population, contribution to the 
U.N. system. size of the economy etc .. are 
adopted so that the selection can be done on 
an objective basis. We have. as I said, not 
been discussing at this time specific names 
for inclusion in the expanded Security 
Council. 

SHRI K. G. SHIVAPPA : Is it a fact 
that India has served as a non-permanent 
member for many years. more than any 
other country ? 

MR. SPEAKER: Please do not read 
it out. Why do you not ask the essence of the 
question? 

SHRI K. G. SHIVAPPA : I want to 
know what steps are being proposed by the 
hon. Minister to counter this move and to put 
forward our case to become a permanent 
member of the Security Council. 

MR. SPEAKER : That has been 
answered just now. The hon. Minister can 
repeat the reply. if he likes. 
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SHRI SALMAN KHURSHEED : We 
have no reason to believe that there is any 
hostile atmosphere against India for inclusion 
intneSecurity CounciI,Whenttle'timecomes, 
I am sure, we will have enough support. We 
have informal information that many countries 
want to propose India's name for inclusion in 
the expanded Security Council. 

SHRt HARI KISHORE SINGH: With 
the disintegration of the Soviet Union the 
world has become unipolar and there is 
supremacy of one super power in the world 
and that super power is the new dominant 
force in the world. Therefore, in this New 
World order it has a dominant voice and it is 
not willing for any kind of restructuring of the 
U.N. system. I would therefore like to know 
whether the Government is under the 
impression that any restructuring of the United 
Nations Security Council with the induction 
of new members with special veto rights, has 
been resisted by that super power and if so 
what steps has the Govemment taken to 
rectify it? 

SHRt SALMAN KHURSHEED : The 
hon. Member has not identified the super 
power. I believe that he meant the United 
States. There is, in fact. in this whole 
discussion a proposal from the United States 
for enhancing the1nembership of the Security 
Council. They have even suggested two 
names for inclusion, Japan and Germany. 
But as I said, the discussions are still 
incomplete, they are just beginning and 
therefore it is too early to say what decision 
each country will take. 

SHRI E. AHAMED : It is true that no 
specific candidacy has emerged so far. But 
the report submitted by the Secretary General 
has clearly indicated a restructuring of the 
United Nations, especially with respect to 
the expansion of the Security Council. The 
hon. Minister has just mentioned the view of 
the United States that they have mentioned 

two names. one of Germany and the otherof 
Japan. Even at present out offivepermanent 
members of the Security Council there are 
three European countries, Britain, France 
and the Russian Republics. If Germany also 
comes they will be four. Japan asan economic 
power will have a right claim to be a 
Permanent Member of the Security Council. 

But, Sir, there is a consensus, as far 
as I understand, among the nations in the 
Latin American countries and they are making 
a claim for Brazil; among African countries, 
they may be making a claim for Nigeria. India 
also will have its own place. I would like to 
know how far this discussion has reached 
and also the result of the interaction that we 
have had with other countries in the Comity 
of Nations. Could the Minister be please to 
share this information? 

SHRI SALMAN KHURSHEED: Sir, it 
is true that informal discussions have taken 
place between friendly countries. India does 
not wish to foreclose its option of ensuring 
the right choice at the right moment. At this 
time, we believe that exercising any indication 
of which country would be preferred from 
which region might lead todifficuhy in arriving 
at objective norms. And, therefore, we have 
concentrated and given priority to arriving at 
objective norms rather than specific names 
of the countries which are to be selected. 

SHRI SYED SHAHABUDDIN : Mr. 
Speaker, Sir, the reply given by the hon. 
Minister refers to the report of the Secretary-
General, which is said to be a compilation of 
~ments received from the member States. 
I would like to know first whether the hon. 
Minister has analysed the report of the 
Secretary-General. Will he like to share the 
information as to how many Member States 
have expressed themselves in favour of the 
expansion of the Security Council and how 
many of them have committed themselves 
tothe idea that there ought to be an equitable 
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distribution of various geographical regions? 
I would also like to know Wfletherthe Ministry 
has compared the comments conveyed by 
the member States to the Secretary-General 
with the utterances made by various member 
States on various occasions, such as bilateral 
visits, on this subject. And as a corollary to 
that, since the U.N. General Assembly has 
decided to fonn a Working Group. Ofcourse, 
that Working Group is open ended. Is it also 
open ended in time? Does it have a time limit 
or not? 

SHRI SALMAN KHURSHEED: Sir, 
according to our latest information, about 65 
countries had responded to the letter of the 
Secretary-General and, therefore, 
compilation of the report includes the views 
of 65 countries. Our information is also that 
overwhelmingly countries support the views 
that there should be restructuring of the 
United Nations and the expansion of the 
Security Council. The specifIC numbers and 
the exact positions are constantly under 
scrutiny and study. But, if the hon. Member 
wishes us to give him specific number of 
people, who are at present committed to 
restructuring and the expansion of the 
Security Council, I will be very happy to write 
to the hon. Member. 

As far as the discussions that are 
taking place in the open ended Working 
Group are concemed; there is no fixed 
schedule that has been given. One assumes 
that everybody would like to work towards 
the FiJtiethAnniversary of the United Nations. 
But there is no fixed schedule. 

SHRI SYED SHAHABUDDIN : The 
Fiftieth Anniversary is two years from 
now. 

SHRI SALMANKHURSHEED : Well, 
the Fiftieth Anniversary is two years from 
now. 

[English] 

·,45 SHRI RAM PRASAD SINGH 
SHRI VIJAY NAVAL PATIL: 

./ 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the issues discussed at the 
Summit of the Commonwealth Heads of 
Governments held at Cyprus recently and 
the outcome thereof . 

(b) -the rolf! played by the Indian 
delegation In the deht.Jt:lrattons of the Summit; 
and 

(c) the Issues put forward by India 
at the Summit and the response of the other 
member countries to each of these issues? 

[EnglIsh] 

THE MINi ~ I EH OF STATE IN THE 
MINISTRY OF i:XTERNALAFFAIRS (SHRI 
R. L. BHATIA) (a) to (c) : A Statement is 
attached 

STATEMENT 

The Summit meeting of 
Commonwealth Heads of Government at 
Cyprus considered issues related to global 
political and economic developments since 
the Harare Summit of October 1991 with 
special focus on South Africa, multilateral 
trade issues and the Uruguay Round, and 
Commonwealth FunctionaiCooperation. The 
St.;mmit adopted the Cyprus Communique • 
and the Umassol Declaration on the Uruguay 
Round. 

The Indian delegation made an active 
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contribution to the deliberations of the Summit 
and the outcome. The delegation stressed 
that the Commonwealth should continue to 
focus on promotion of developmental 
cooperation and should maintain the balance 
reflected the Harare Declaration between its 
social and developmental activities and the 
promotion of its fundamental politic31 values 
relating to democracy, respect for human 
rights, good govemance etc. The delegation 
pointed out the threat posed by terrorism to 
democracy and human rights and 
emphasized that a successful and balanced 
outcome of the Uruguay Round must pay 
adequate attention to the problems ot 
developing countries. 

Other Commonwealth countries 
reacted positively to the Issues raised by 
India which are reflected appropriately in the 
Cyprus Communique. 

[ Translation] 

SHRI RAM PRASAD SINGH : Mr. 
Speaker, Sir. it has been stated in the reply 
that political and economic issues were 
discussed at the summit with special focus 
on South. Africa and multilateral trade issues. 
Besides that the delegation pointed out the 
threat posed by terrorism to democracy and 
human rights. Now-a-days not our country 
alone but the entire world is facing threats 
posed by terrorism. Because of this terrorism 
we are all terrified. Even when we people 
:;ome to the Parliament we remain tear 
stricken. wiil the hon. Minister state the 
resolution moved by the Indian delegation in 
the deliberation in this regard? What was the 
resolution adopted by the summit and what 
benefits India is going to get from this 
resolution. 

SHRI A. L. BHATIA : The Indian 
delegation have discussed this issue in the . 
summit and the commonwealth countries 
have accepted it and includeOin the form 
of communique. I read it out for you. 

[English] 

"Heads of the Govemment reafirmed 
their strong condemnation of terrorism in all 
its torms, including the taking of hostages, as 
one ot the most dangerous and pernicious 
threats to stablity and to human rights. They 
reiterated their determination to combat 
terrorism whether perpetrated by individuals, 
groups or States, by every means possible. 
through bilateral and multilateral co-
oepration. " 

[Translation] 

SHRI RAM PRASAD SINGH : Mr. 
Speaker, Sir, the hon. Ministerhas expressed 
sentiments that there is threat from terrorism. 
We all are aware of these threats but it has 
not been stated as to what steps have been 
to check it. You have left it by expressing you 
sentiments only. Who is not aware of the 
threats of terrorism. The hon. Minister has 
stated that we have realised it that ... 

MR. SPEAKER : Please ask the 
question. 

SHRI RAM PRASAD SINGH : No 
concrete result has come out from the reply 
given by the hon. Minister. My second 
question is regarding economic issues 
discussed in the summit. I would like to know 
the economic resolution moved by the Indian 
delegation and what economic resolution 
was adopted by the summit of commonwealth 
countries? 

SHRI A. L. BHATIA: The Indian 
delegations also dIscussed this issue. It was 
stated by our Finance Ministerwhile speaking 
on ttt.s issue that; 

[English) 

"He pointed ou~ that norms and 
mechanisms for assertive multilateralism 
must be devised with a great deal of caution 
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and strudures forconflict resolution must be 
built around the principles of the UN Charter, 
.respect for national 50Vefeignty territorial 
Intergity and sovereign equality of States. 
The pointed out that the Harare balance 
must be maintained, as emphasis on role of 
law and human rights had to be tempered 
with the recognition that human rights could 
notfiourish in asocial and economic vacuum . 
The Finance Minister also stressed the need 
for the Commonwealth to consider ways to 
create conditions for sustained global 
1'ecovery and growth: This print was 
emphasised. 

SHRI VIJAY NAVAL PATIAL : Mr. 
Speaker, Sir, It is clear that now the 
Commonwealth Heads of States Conference 
has become a mere ritual. Nothing concrete 
comes out of it. On the one hand, India 
continues to make adive contribution while 
some members are withdrawing their 
membership and pulling out of the 
Commonwealth and on the other hand the 
European Economic Community and the 
South South Co-operation and so many other 
economic bodies have come up. The hon. 
Ministerhas replied regarding the economic 
contribution. I would like to know what kind of 
contribution is going to be there by the 
Commonwealth countries orwiH it be a mere 
extension of Harare communication and 
Cypruscommunication? Whatconcrete steps 
are you going to take in rasped of trade in 
view of the Dunkel proposals and other 
economic recession all over the world? India 
and other developing countries have specific 
problems. Whattype of co-operation are you 
going to give to the developing countries in 
this respect ? 

SHRI A. l. BHATIA : The 
Commonwealth isa useful organisation firstly 
because the Heads of the States meet there 
and discuss the common problem faced by 
the world. They talk bilateral as well as 
mulfllateral issues. It is a good occasion to 

have exchange of views. Secondly, this is a 
useful organisation in the sense that 
Commonwealth student stipends are given 
and apart from that the economic Issues 
faCing the members are also discussed over 
there. 

There has been a discussion about 
the Uruguay Aound of talks .,. (Interruptions). 

SHAt VIJAY NAVAL PATIL: There 
are rich countries and there are poor countries 
which are members. So, what is the extentto 
which they can be helped? 

SHAI ·A. L. BHATIA: Sir, this point 
was raised by us. Our Finance Minister very 
pointedly raised a pOint with regard to this 
that an assertive multilateralism must be 
devised by this association so that we can 
have talks in the Uruguay Aound and in other 
fora. So, this point was discussed and the 
consensus was that we should collectively 
approach our problems. 

SHAI A. CHARLES: Sir, it is seen 
that a number of issues of bilateral and 
unilateral interests have been discussed in 
this forum. I am glad to see that the 
Commonwealth countries have reacted 
positively to the issues raised by India. 
Today's papers show that the GATT 
Agreement is in a crisis and even the United 
States and the EC have not come to any 
agreement ... (lnterruptions). 

MR. SPEAKER : This question is 
about Commonwealth, not about G-1S .. 

SHAI A. CHAALES : My question is 
specific, Sir, because Uruguay Aound has 
been discussed. So, may I know from the 
hon. Ministerwhetherthe two majorprblems 
faced by our country in the GATT 
negotiations, that is, problems in respect of 
textiles and patents, will be specificallyplaced 
beofore the Commonwealth and their 
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cooperation sought. so that we any get our 
hands strength end and the developed 
countries gain out of it? This is a major area 
and I want a specific answer to this. 

SHRI R. L. BHATIA: Sir, as I 
mentioned earlier, this point was discussed 
and India placed strongly before the 
Commonwealth that a balanced outcome of 
the Uruguay Round must pay adequate 
attention to the problems of developing 
countries. This point was discussed. 

[ Translation] 

Indo-French Cooperation 

·152. SHRI RAJESH KUMAR: 
SHRIMATI 

GAUTAM: 
SHEELA 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: (a) the areas 
of bilateral cooperation with France in the 
spheres of science, technology, trade and 
other related subjects: 

(b) whether any new areas 01 mutual 
cooperation have been- identified and: 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS(SHRI 
SALMAN KHURSHEED) (a) to (c) . A 
Statement is attached. 

STATEMENT 

India enjoys an extensive 
relationship with France in the fields 
of science & technology, trade and 
economic cooperation and other 
related areas. 

2. In addition to Cooperation in the field 
of Culture, Science and Technology 
conducted under an Agreement 
signed with France in 1978. scientific 
organisations such as CSIR. ICAR 
and the Indian National Science 
Academy are also cooperating with 
their counterparts in France. 
Academy are also cooperating with 
their counterparts in France. An Indo-
French Centre for the Promotion of 
Advanced Research has been 
established in New Delhi, jointly 
funded by India and France.Under 
the aegis of the Centre, collaborative 
research projects in various scientific 
fields have been undertaken. 

3. Under an agreement for cooperation 
in the peaceful uses of outer spac(il 
between ISRO and the French 
National Space Agency, CNES, the 
two countries have been cooperating 
in several areas related to space 
research and applications. 

4. Economic and commercial relations 
between India and France have 
expanded significantly over the last 
few years. The Indo-French Joint 
Committee for Economic 
Cooperation provides a bilateral 
forum for promotion of economic 
and technical cooperation. A joint 
Business Council has also been set 
up. 16 bilateral MOUs/Protocols 
have been concluded with France 
on cooperation in different sectors 
including mines, coal, agriculture. 
energy, ocean science and 
technology. petro-chemicals. 
fertilizers, drugs, environment, water 
management and railways. 

5. Prospects for the diversification and 
enhancement of bilateral economic 
cooperation have been given further 
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i!llpetus by the favourable climate 
generated by India's economic 
reforms. 

[ Translation] 

SHRI RAJESH KUMAR : Mr. 
SPeaker, Sir, I would like to know whether 
the Govemment has conducted any survey 
of the countries for technology cooperation. 
If so, the name of countries agreed to the 
proposal and the areas which have been 
identified for mutual cooperation ? 

(EnglIsh] 

MR. SPEAKEf~ Please do 
, understand that til£' qllc~,lJon is limited to 
c~ration between France and India 
Extemal Affairs Ministct may not be lJavlJ)g 
the information about all other countnes. 
You limit your question to France. 

[Ttanslation) 

SHRI RAJESH KUMAR: I am asking 
about France. The MOUwassignedbetween 
India and France in the field of mines and 
coals, so I would like to know the safety 
measures being taken or proposed to be 
taken by the Govemment tor mine workers 
because thousands of mine workers lust 
their fives in mine accidents ? 

[Eng/ish] 

MR. SPEAKER : Do you have that 
information witti you? 

SHRI SAlMAN KHURSHED : Sir, 
this is a specific question relating to safety in 
mines. It could be more appropriately put to 
the Minister of Mines who was present here. 
W, I" Ive several cOllaboration agreements 
in the held of science and technology, in the 
held of space and nuclear energy and in the 
field of economic and commercial relations. 

If the hon. Member is intereSted in them we 
shall be happy to give details 8bout all these. 

[ Translation] 

SHRI RAJESH KUMAR : Mr. 
Speaker, Sir, there were many spheres of 
cooperation discussed with France and 
agriculture was one of them. I would like to 
knowthe total expenditure likely to be incerred 
on agriculture in Bihar? 

MR. SPEAKER: No. question cannot 
be asked like this. The Minister can tell you 
whether some of the technology, which is 
being acquired from France;is being given 
to Bihar or not. 

'English) 

SHRI SALMAN KHURSHEED: Sir, I 
would like to inform the hon. Member that in 
future whenever the discussions take place, 
we will keep Bihar in mind ... (Interruptions) .. 

WRITTEN ANSWERS TO QUESTION 

[English) 

Indo -Thai Joint Commission 

*142 SHRI V. SREENIVASA 
PRASAD: 

SHRI G. DEVARAYA NAIK: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether India and Thailand 
have agreed to sign an extradition treaty to 
check intemational terrorism and smuggling 
of narcotics; 

(b) if so, the details thereot ; 

(c) whether Indo"Thai Joint 
Commission meeting was held at New Delhi 
recently; 
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(d) if so, the items discussed 
therein and the outcome thereof; and 

(e) the follow up action taken by 
the Government to implement the decisions 
take~ in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R. L BHATIA)(a) and (b). India and Thailand 
have in principle agreed to enter into 
discussions on an Extradition Treaty to check 
international terrorism. A draft is presently 
under finalisation by the Ministry of Extemal 
Affairs. 

(c) Yes, Sir. The India-Thailand 
Joint Commission meeting took place on the 
4th and 5th of November, 1993. 

(d) Discussions covered political, 
trade and economic, cultural, scientific & 
technological and consular matters with 
particular focus on agriculture and fisheries. 
There is a much better understanding of 
each others perceptions as a result of the 
talks. 

(e) Concerted efforts are being 
made with· aU concerned Departments to 
follow up on the targeted areas, before the 
next meeting of the Joint Commission in 
1994. 

Mining Sector 

·146. SHRI BOLLA BULLI 
RAMAIAH: 

SHRI D. VENKATESWARA 
RAO: 

Will the Minister of MINESbepleased 
to state: 

(a) whether Australia and several . 
multinational companies have shown keen 
interest in the indian mining sector following 

the announcement of a new national policy 
on mining; 

(b) whetherthe Government also 
propose to involve domestic private sector 
promoters and foreign agencies in exploration 
and exploitation of mines; and 

(c) if so, the details thereof and 
the agreements signed by the Government 
in this regard ? 

THE MINISTER OF STATE OFTHE 
MINISTRY OF MINES {SHRI BALRAM SING 
HYADAV) (a) to (c) : The National Mineral 
Policy placed before this House on 5.3.1993 
permits private sector exploitation of all such 
non-atomic and non-fuel minerals which had 
hitherto being reserved for exclusive 
exploitation by the public sector. This, in 
turn, has generated interest in the'mineral 
sector amongst private sector companies 
both in India and abroad. Under the law all 
mineral concessions are granted by the 
concerned State Governments. There is no 
need or occaSion forthe Central Government 
to enter into any agreement on this subject. 

[English] 

External Publicity on Kashmir 

·147 SHRI DATTATRAYA 
BANDARU: 

PROF. PREM DHUMAL : 

Will the the MINISTER OF 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the external publicity 
on Kashmir by the Government has. not 
proved to be effective in creating an impact 
on other countries including Muslirn countries 
as compared to efforts of Pakistan in this 
regard; 

(b) if so, the reasons therefor and 
the concrete steps taken by the Government 
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tn thiS regard: 

(C) whether the Govemment have 
sent any delegation to foreign countries for 
this purpose; and 

(d) if so, the names of the 
countries visited by this delegation and the 
results ~chieved by it ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED) : (a) and (b). 
Countering anti Indian propaganda by 
Pakistan in foreign countries, including 
Muslim countries, is an on-going process. 
Govemment successfully continues to rebut 
false . Pakistani allegations and 
disinforrnation. Steps taken include the 
following: 

(i) Frequent and continuing 
interaction with otherGovemments 
where the opportunity is availed 01 
to provide correct information on 
the situation. 

(ii) Preparation 01 publications on the 
factual situation in Kashmir and 

their distribution through bur 
Missions abroad, to politiCians, 
officials, Press, and otheropiniQn-
makers. 

(iii) Preparation and similardistnbution 
of audio-visual material, to depict 
the true facts and project our point 
of view. 

(iv) Regular briefing of Indian and 
foreign journalists here:as we" as 
in other couintries through our 
Missions. 

(v) . Dissemination, on regular basis, 
of information to our Missions 
ena~ling them to take swift and 
effective corrective action with all 
relevant target audiences. 

(c) while no special delegation 
has· been sent for the purpose, foreign 
Governments and other opinion-makers are 
regularly briefed by Indian Ministers, 
·parliamentarians and official delegations 
travelling abroad. 

(d) Does not arise. 
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New AIRlDoordarshan Kendras 

'148 SHRI PRAKASH V. PATIL : 
Will the Minister of INFORMATION AND 

" BROADCASTING be pleased to state: 

(a) the schemes of All India Radio 
and Doordarshan for setting up new 
transmitters and to augment the existing 
ones in Maharashtra, Gujarat and Madhya 
Pradesh; 

Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether attention of the 
Govemment has been drawn to the recent 
reports regarding observations made on 
Kashmir by the latest draft report of the US 
Foreign Affairs Sub-Committee for Asia and 
the Pacific; 

(b) if so, the details thereof and 
the reaction of the Govemment thereto; 

(c) whethertheGovemmenthave 
(b) the present stage of each of made/propose to make any efforts to lobby 

the scheme; India's views in this regard; and 

(c) whether there is also a 
proposal for installation of a high power 
transmitter at Sholapur; 

(d) if so, the allocations 
earmarked thereof; and 

(e) the steps taken so far to 
implement these schemes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH DEO) 
(a) (b) and (e) : There are 19 ongoing 
schemes of AIR and 71 schemes of 
Doordarshan forseeting up new transmitters 
and to augument the existing ones in the 
States of Maharashtra, Gujarat and Madhya 
Pradesh. The present status of each scheme 
is given in the enclosed Annexures I & 
Statement" respectively. 

(c) No, Sir 

(d) Question does not arise. 

US Foreign Affairs Sub-Commlttee 
Report on Kashmir 

'149 MAJ. GEN. (RETD.) 
BHUWAN CHANDRA KHANDURI: Will the 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS (SHRI 
R. L. BHATIA) (a) to (d) The US House 
Foreign Affairs Sub-committee on Asia and 
Pacific in its report of June 1, 1993 containing 
recommendations on the Foreign Aid 
Authorisation Bill for fiscal year 1994, stated 
in the Chapter on India that "India faces a full-
blown, largely indigenous insurgency in 
Jammu and Kashmir and few signs suggest 
that either the militants in J&K or the 
Govemment of India is tiring of the struggle.· 
TheSub-committee Members were inclined 
to believe that "the UN resolutions calling for 
a plebiscite in Kashmir have been overtaken 
by history ... While a plebiscite might remain 
the most desirable means of allowing the 
Kashmiris to express their own views, it is 
almost impossible to imagine a situation 
where both Delhi and Islamabad would agree 
to such a vote. Sub-committee Members 
believe that any policy that is premised on 
the holding of a plebiscite throughout the 
entire pre-partition state of J&K is doomed to 
failure". The report supports the US under 
taking a more active effort in Kashmir "only jf 
aU the parties to the dispute display a genuine 
desire for US help". The Sub-committee 
Members expressed the conviction that a 
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supplement our on-going efforts.vigorous partnership between the US and
India is in the interest of both and went on
record to endorse efforts aimed at promoting
"ever-closer Indo-American ties."

2 Governnment immediately obtained
details as to the observations of the Foreign
Affairs Sub-committee for Asia and Pacific.
Government continue to monitor all
developments having a bearing a on India's
security and territorial unity and integrity.
Government.have maintained a continuous
dialogue with the US Congress at various
levels, and conveyed forcefully India's views
and concerns on all issues, including India's
position on the Kashmir issue. Government
have highlightf'd the situation of a ·proxy
war" being waged by Pakistan in Jammu &
Kashmir as a result of the continuous and
unabated support to terrorism bythat country.

3 Government have followed a multi-
pronged approach towards projecting India's
pOint or Vlev. In the US. This approach has
taken note of the Increasing emphasis placed
by the Clinton Aomuustration on issues such
as human rights, non-proliferation, trade etc.
as also the role of the US Congress, the
Amen<:an media. key opinion makers in the
Amevica npolity and the presence of a million
5110n9Indian-American community in the
U.S. These sections of opinion makers are
bp-insta tt;t!red assiduously by our Missions
in Il,eVS{fv'ollgh iettcrs. personal meetings,
brwflngs and dissemination of regular
updates on events inandon Issuesofconcern
to India. Government have also taken a
decisron inprinciple to engage a professional
lobbvmq firm registered in the US to

Written Answers 56

Leasing Policy for Mines

*150 SHRI KASHIRAM RANA:
SHRI DILEEPBHAI

SANGHANI:

Will the Ministerof MINESbepleased
to state

(a) whether the Union Government
have issued directions to the Government of
Gujrat to review the policy of leasing out
mines of bauxite, lignite and granite;

(b) if so, the reaction of the State
Government in this regard;

(c) the number of proposals for
grant of mining lease in Gujarat received and
pending with the Union Government; and

(d) the steps being taken!
proposed to be taken by the Government to
boost the export of bauxite, lignite and
granite?

THE MINISTER OF STATE IN THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) (a). No, Sir.

(b) Does not arise.

(c) The position of proposals of the
State Government of Gujarat seeking prior
approval under the Mines and Minerals
(RegUlationand Development) Act. 1957 for
last 2 years is given below:-

1992 1993
(uptn 10.12.1993)

No, of proposals received 55 51

No. of proposals disposed off 45 30

Pending proposals 10 21
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(d) Incentives for export from the (d) if so, the details thereof and 
country are available to exporters of Minerals the criteria adopted for this selection; and 
also. 

Appointment of Lobbyists in US 

"151 SHRI MOHAN RAWALE: 
SHRI SANAT KUMAR 

MANDAL: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Government are 
aware of the appointment of a firm of lobbyists 
by Pakistan to represent it in the US : 

(b) if so, the details thereof; 

(e) if not, the reasons therefor 
and the steps proposed to be taken for 
effective lobbying in this regard? 

THE MINISTER OF STATE IN THE 
MINISTERY OF EXTERNAL AFFAIRS 

. (SHRI R. L. .BHATIA) 

STATEMENT TO BE LAID ON THE 
TABLE OF THE HOUSE IN REPLY TO LOK 
SABHA STARRED QUESTION NO. 151 
FOR ANSWER ON 13TH DECEMBER. 1993 
REGARDING APPOINTMENT OF 
LOBBYISTS IN US. 

(a) to (e) Government are aware that . 
(c) whetherthe Government have the Governrnent of Pakistan as well as some 

selected some firms to project our views in 
that country; 

Embassy of Pakistan 

Government of the Islamic 
Republic of Pakistan 

Pakistan International Airlines 

Pakistan Manufactures and 
Exporters Association 

Pakistan People's Party 

2. Government have decided, in principle, 
to hire a firm in the US, whose functions 
would include the provision of legal 
assistance to our Mission and Posts in the 
USA and faciliation in projecting India's view 
pOint on a wide range of issues to the U.S. 
establishment governmental and 
nongovernmental. A final decision ir ,,,, : 

other Pakistani organisations have appointed 
US firms as lobbyists to' represent their 
interests in the US. The details are as follows 

Van Kloberg and Associates Ltd. 

Neill & Co., Inc. White & Case. 

Zuckert, Scoutt and 
Rasenberger 

International Developrnent 
Systems, Inc. 

Mark A. Siegal & Associates 

regard will depend on the outcome of 
negotiations with the several firms which 
have been shortlisted. Such a final decision 
will take into accounlthe cost factor, the level 
of access in the legislative and executive 
branches of the United States Government, 
the size of the firm so as to ensure individual 
attention as well as an assessment of the 
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reputation and effectiveness of the firm. (c) 

. Written AnsweIS 60 

if not, the reasons therefor; 

3. The efforts of our Mission and Posts in 
the USA, to project the Inv eHl point of view 
on various issues of concern to us, have met 
with considerable success as was evident 
during the deliberations in the US Congress 
o.n the Foreign Aid Appropriation Bill for 
fiscal year 1994. These efforts include 
mobilising support for India among US 
leaders, Congressmen and leading opinion . 
makers. This is done through the medium of 
letters, personal meetings, and the 
dissemination of information of information 
through reagular news letters, audio-visual 
publicity material and India updates. The 
efforts of the approximately one mUlion strong 
Indo-American community, towards this.end, 
is also noteworthy. 

[ Transfation) 

. New Steel Plants 

153. SHRI CHHEDI PASWAN : 
SHRI HARIKEWAL PRASAD : 

. Will the Ministerof STEEL be plea$ed 
to state : 

(a) whether the Govemment have ~ .. 
proposal to set up new steel plants in the 
country before 2000 A.D.; 

(b) if so, the details thereof and 
the names of places identified for the 
establishment of these plants ; 

(d) whether different State 
Governments have submitted some 
representations in this regard; 

(e) the names of States where 
steel plants are proposed to be set up by 
private sector companies; and 

(f) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEl,. (SHRI SONTOSH 
MOHAN DEV) (a) ,6 (f): There is no proposal 
to set up new steel plants in the public sector 
during the Eighth Five( Year Plan. 
Govemment had earlier proposed to set up • 

· steel pants at .oaitari in Orissa and 
Vijayanagar in l<ama~: However, due to 
resaurceconstraints.lt RUnOt been possibI(' 
to implement these projeCts. The Statl' 
Govemment of Oi1Ssa and Kam.taka hav{! 

· proposedtransferofthe~Govemme"l 
· shareholdmg in Neeiachal')$I>at Nlgct'" 

Umit$d and Vlja.ya~ Steei·Umitecr It .... 
COmpanies Which were set uptOj~lI 
ttle projects at Dallari ane:! Vijayanit!Jlt. 

· respectively, to the respective .... "hl 
Governments to faciiitate~.~ to """ 
up steel plants af these locations T .... 
propoealshavebeerlaccepttldbylh&CenIrai 
Government: , . 

A large number of private 
entrepreneurs have proposals to set up step! 
plants of large capacities given in f'·· 
statement attached. 
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[English] 

Hooghly Channel Dredging 
Contract 

*154 SHRI ANiL SASU : 
SHRI AJOY 
MUKHOPADHYAY: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Hooghlychannel 
dredging contract has been cancelled; 

(b) if so, the reasons therefor; 

(c) whether the Government 
propose to execute the project by awarding 
it to some other agencies, foreign or Indian; 
and 

(d) if so, the details thereof and 
the action being taken in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) Yes Sir. 

covered under this plan; and 

(d) the target set for power 
generation in the plan? 

THE MINISTER OF POWER (SHRI 
N. K. P. SALVE) (a) to (d): The Eighth Five 
Year Plan had noted that besides making 
special efforts to achieve targetted hydel 
capacity during the Eighth Plan, development 
of hydel capacity additions should be 
accelerated to achieve a 40% share of hydel 
capacity in the total installed generation 
capacity by the end of the Ninth Plan. Ways 
and means of achieving this goal continue to 
be identified. 

[ Translation) 

Production of Aluminium 

*156. SHRIARJUNSINGHYADAV 
: Will the Minister of MINES be pleased to 
state: 

(a) whether the production of 
Aluminium in the country has not reached 
the target fixed therefor; 

(b) The contract has been (b) if so, the reasons therefor; 
terminated due to non-performance by the and 
foreign contractor. 

(c) and (d): No decision has so far 
been taken in this regard. 

Hyd~ric Power Generation 

*155 DR. KRUPASINDHU SHOI : 
Will the Minister of POWER be pleased to 
state: 

(8) whether the Government have 
chalked out a long term plan for generation 
of hydro-electric power in the country; 

(b) if so, the salient features 
thereof; 

(c) the States identified to be 

(c) the steps being taken to 
achieve the target ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI SALRAM 
SINGH YADAV) (a) : A Statement is attached. 

(b) and (c) : Do not arise. 

(a) The targets fixed by the 
Ministery of Mines in respect of two Public 
Sector Undertakings under the Ministry for 
production of aluminium during the year 1993-
94, cumulative monthly targets upto 
November, 1993 and Actual production till 
then are given below : 
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(fie_ures in tonnes) 

Name of the Target for 
Company 1993-94 

Bhaat aluminium 90,000 
Company Limited 
(BALCO) 

National Aluminium 1,95,000 
Company Limited 
(NALOC) 

Total 2,05,000 

[English] 

Seminar on Information Technology 

·157. SHRI MANO~ANJAN 

BHAKTA: Will the Minister of 
COMM~NICATIONS be pleased to state: 

(a) whether a seminar of thirteen 
c.ountries was held in New Delhi in 
Sept-ember, 1993 on application of 
information technology in smaH.industries; 

(b) if so, the names of the 
countries that participatEid in the seminar; 

(c) the outcome of the 
discussions held; and 

(d) the decisions taken by the 
Govemment iii this regard ? . 

THEMINISTEROF STATEOFTHE 
MINISTRY OF COMMUICATIONS (SHRI 
SUKH RAM) (a) to (d) No such seminar was 
organised underthe auspices of Department 
ofTefecommunicat-ions. However, it is leamt 
that Manuf8Cturs Association of Information 

Cumulative Actual 
target from Production 
April. 1993 from April. 
uptoNov., 1993upto 
1993 Nov .• 1993 

60,000 59.950 

1,30,200 1,34,123 

1,90.200 1,94,073 

Technology (MAlT) had organiSed a series 
of Seminars related to Information 
Technology during September, 1993. It is 
learnt that there was no seminar on 
Application of Information Technology in 
small industries. 

Remarks of US Preseident on Kashmir 

·158 SHRI BRIJ BHUSHAN 
SHARAN SINGH: 

SHRI SATYA DEO SINGH: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased te state: 

(a) whether the US President made 
any reference to Kashmir during his recent 
Address to the UN General Assembly; 

(b) if so, the details thereof and 
the reaction of the Govemment thereto; 

(c) whethertheGovemmenthave 
taken up this matter with the US; and 

• {d)'· if so, the rer lOnse of the US 
thereto? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED) (a) to (d) In his 
speech to the UN General Assembly on 
September 27, 1993 President Clinton said, 
... as we marvel at this era's promise of new 
peace, we must also recognise that serious 
threats remain. Bloody athnic, religious and 
civil wars rage from Angola to the Caucasus 
to Kashmir". 

(2) On September 29, 1993 in response 
toa query on reference to Kashmirby the US 
President in his address to the United Nations 
General Assembly, the Official Spokesman 
stated that ·we have noted his reference to 
Kashmir and the whole of his speech and are 
studying its implications·. Govemment made 
enquiries regarding the circumstances in 
which such a reference was included and 
conveyed its concern about its 
inappropriateness. 

3. The US State Department Official 
Spokesman said laterthatthe US President's 
reference to Kashmir ·was only a rhetorical 
device to highlight the trouble spots in the 
world. At best we can say it was a 
mischaracterisation" . 

4. This matter was taken up by 
Government with the US Authorities who 
explained that the US President's reference 
to Kashmir was in the context of touching 
upon various situations wherein a peaceful 
solution should be supported. The US 
Government also stressed the importance of 
a bilateral dialogue with Pakistan to resolve 
the issue. 

[Trans/atiQn] 

Losses in power Sector 

·159 SHRI KHELAN RAM 
JANGDE: 
SHRI ANAND RATNA 
MAURYA: 

Will the Minister of POWER be 
. pleased to state: . 

(a) whether the transmission and 
distribution 100ses are very high in lridia in 
comparison to other countries; 

(b) if so, the compareture figures 
thereof and the reasons thertlfor; and 

(c) the effective steps taken or 
proposed to be taken by the Government to 
minimise these losses? 

THE MINISTER OF POWER (SHRI 
N. K. P. SALVE) (a) to (c) .TheaverageT&D 
losses in the country are of the order of 
around 23% as against the T&D losses in 
other advanced countries ofthe world raning 
between 6-11 %. The reasons for high T&D 
losses in India are, inter alia, low investment 
in sub-transmission and distribution system, 
large scale rural electrification programme 
involving long lines of L T network, low power 
factor of operation. too many transformation 
stages, improper load management 
measures, pilferage and theft of energy. 

To enable the power utilities to take 
corrective measures in a planned way. 
comprehensive guidelines have been issue<1 
to the power utilities for reducing T&D losses. 
These include, inter-alia, conducting of the 
energy audit for identifying the system 
elements responsible Jor excessive losses, 
installing capacitors to improve the voltage 
profile, preparation of system improvement 
schemes for strengthening ~nd improvement 
oftheirtransmission and distribution systems. 
installingtamper proof meter boxes to check 
theft of energy. 

The theft of energy has been made a 
congnizableoffence from August, 1986 under 
the provisions of Section 39 of Indian 
Electricity Act, 1910. 

To motivate the State ElectriCity 
Boards, and their employees to reduce no 
losses. an incentive scheme in the form of 
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cash awards/shields was introduced by the 
Government of India from the year 1987. 
which has subsequently been revised in 
1993. 

In the Power Minister's Conference 
held in January 8/9 1993 a resolution has 
been passed to bring down T&D losses by 
1 % per annum with a target of 5% reduction 
during the Eighth Five Year Plan. 

[English) 

Idukki Hydro-Electric Project 

*160. SHRI K. M. MATHEW: Will 
be Minister of POWER be pleased to 
state: 

(a) whether the Union 
Government have received any foreign 
investment proposals for the construction 
and operation of Idukki Stage-III hydro-
electric project in Kerala; 

(b) if so. the details thereof; 

(c) whetherthe Government have 
any time-bound plan for implementation of 
this project; 

(b) if so the details thereof; and 

(e) if no. the reasons therefor? 

THE MINISTER OF POWER (SHRI 
N. K. P. SALVE) (a) No, Sir. 

(b)to(e). A scheme titled ldukki Stage-
III envisaging augmentation of Idukki 
Reservoir by diversion of waters to yield 
additional energy of 376 Million Units annually 
at Idukki Power Station was approved in 
March. 1975 and work commenced on this 
project. The works on this project have been 
completed and diversion effected. Additional 
energy benefits have been available since 
April,1990. 

Road TraHic Pollution in Delhi 

1500 SHRI AMAR ROYPRADHAN 
: Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the quantum of pollution per day 
released by two-wheelers, three-wheelers. 
DTC, Redline. Chartered buses and Trucks 
from January to November, 1993 in Delhi, 
month-wise; 

(b) the reasons for increase in 
pollution level; and 

(c) the steps proposed to be taken 
to check the pollution? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE rRANSPORT 
(SHRI JAGDISH TYTLER) (a) The vehicular 
emission generate 808.9 tonnes per day of 
Carbon Monoxide. 12.74 tonnes per day 0 
particulate matter, 157.04 tonnes per day of 
Oxides of Nitrogen. 3.05 tonnes per day Qf 
Hydro-Carbons, 7.47 tonnes per day of 
sulphur dioxide. It has been estimated that 
Carbon Monoxide and Oxides of Nitrogen 
constitute 76 and 66 per cent of the total air 
pollution load generated in Delhi. 

(b) Growth in vehicle population 
especially of personalised vehicles, and 
absence of Mass Rapid Transit System are 
the main reasons. 

(c) Central Government have 
issued Notification prescribingrnassemission 
standards for petrol and diesel driven vehicles 
. These norms will be made stricter w.e.f. 
1.4.1996 . 

(2) Transport Department, 
Government of National Capital Territory of 
Delhi has been implementing a Plan Scheme 
"Control of Air Pollution from the Exhaust of 
Motor Vehicles" . 

(3) 23.23 lakh vehicles have been 
checked tor pollution level by the lransport 
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Department and its authorised centres 
between March, 1990 and October, 1993 . 
Out of which 4.20 lakh vehicles have been 
found polluting beyond the prescribed 
standards. 

(4) Regular checking is being carried 
out by the Department against the vehicles 
polluting beyond prescribed standards. So 
far 31,422 numbers of vehicles have been 
challanaed between April, 1990 and 
November, 1993. In addition Certificate of 
FitnessIPoilution Control Chack Certificate 
of 94,2n number of vehicles have been 
cancelled during the same period . 

(5) To strengthen the public transport 
system and to discourage personalised 
vehicles the Govemment of National Capital 
Territory of Delhi have introduced 3000 Stage 
Carriage Permits to private operators . 

(6) Ministry of Urban Development 
have formulated a project for Mass Rapid 
Transit System for Delhi in consultation with 
RITES. 

(7) The steps taken by DTC to control 
pollution are given in the statement 
attached. 

STATEMENT 

All the DTC vehicles have been got 
passedfromSTA, Delhi and 'Pollution Under 
Control Certificate' also being renewed after 
every three months to bring the polluction 
level of DTC vehicles ·within the permissible 
limit i.e. 65 H. S. V. 

All the DTC vehicles are being 
checked at the Depot gate by a skilled 
workmen for emission of smoke at the time 
of outshedding. In case any vehicle is found 
emitting excessive smoke, the same is sent 

back to work-shop and only atter prQper 
rectification the vehicle is allowed to go on 
line. 

DTC vehicles are also being checked 
on line by the STA-DTCjointchecking groups. 
The vehicles found emitting excessive smoke 
are being attende~ on priority by the unit 
concemed and got passed from STA-Delhi. 

Speed limiting brackets have been 
fitted on engine blocks of all the vehicles for 
ensuringthatthe ve~icle does not run beyond 
the pre-determined speed, resulting therein 
the reduction of air-pollution. 

Regular inspection of various 
preventive maintenance tasks particularly 
responsible for excessive smoke emission 
are carried out in' the units under the 
supervision of Sr. Manager (PC) to ensure 
that all the tasks are completed as perdesired 
quality level. Deficiencies observed, if any, 
during inspection, are communicated to the 
Depots for corrective action. 

A pollution control Cell has been 
established in DTC. This Cell has been 
provided with Mobile smoke checking van 
equipped with 'HARTRIDGE' smoke meter. 
The telephone numbers of the Pollution 
Control Cell have been printed in all buses 
for convenience of the public to report 
excessively smoking vehicles to the Pollution 
Control Cell. Public participation has also 
been requested in this regard through Press, 
T.V. etc. 

Through public participation, 
vehicular pollution of DTC buses is also 
being controlled. As and when any member 
of public complaints about emission of 
excessive smoke by the DTC vehicles, the 
same is attended on priority. The vehicle is 
sent on line only after getting a fresh Pollution 
Under Control Certificate from STA-Delhi. 
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Six vehicles using eNG diesel dual 
fuel mode have started operating from 00-
I of OTe. It is reported that the eNG diesel 
mode vehicles conserves energy besides 
reduction in smoke level. In case the trial is 
found satisfactory. the other vehicles would 
be taken for conversion into the above 
system. 

All the above measures are planned 
for maintaining pollution free environment in 
OTe's operational areas. Pollution control 
steps are further planned to be intensified by 
adding a few more hartridge type smoke 
meters. Further, any upgraded vehicle 
technology· introduced by vehicle 
manufacturers for pollution control is also 
planned to be adopted by OTe as and when 
available. 

[Translation] 

Exploration of Minerals 

1501. SHRI N. J. RATHVA : Will 
the Minister of MINES be pleased to state: 

(a) whether the Govemment 
have sought 'any foreign assistance during 
the last two years for the exploration and 
development of mines in Gujarat; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAMSING 
YAOAV) (a) No, Sir. 

(b) Does not arise. 
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'[English] 

New Post Offices In Andhra Pradesh 

1502. SHRI R. . SURENOER 
REDDY: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the total number of Post Officesl 
Sub-Post Offices presently functioning in 
Andhra Pradesh, district-wise; 

(b) whetherthere is any proposal 
to open more post officesiSub post offices! 
branch post offices during 1993-94 and 
1994-95 in various districts of Andhra 
Pradesh, particularly in Warrangal district; 
and 

(c) if so, the details thereof; 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS/SHRI 
SUKH RAM): (a) District-wise details of post 
offices functioning at present in Andhra 
Pradesh is given in the ATTACHED 
STATEMENT!. 

(b) and (c) : Yes, Sir. The present 
target is to open 12 Extra Departmental 
branch post offices and 5 departmental sub 
post offices in Andhra Pradesh during 1993-
94. Of these, 12 extra departmental branch 
post offices and I departmental sub post 
office have already been sanctioned, district-
wise details of which are given in the attached 
statement II. There is no proposal for opening 
a post office at Warrangal district in the 

1. 

2. 

3. 

4. 

Station 

Kota Thermal Power Station 

R. P. Sagar 

Jawahar Sagar 

Mahi Bajaj 

current year. No target for opening of post 
offices'has been fixed as yet for 1994-95. 

[Translation] 

Requirement of Power in Rajasthan 

1503. PROF. RASA SINGH RAWAT 
: Will the Minister of POWER be pleased to 
state (a) the present production of power in 
Rajasthan, plant-wise; 

(b) the total requirement of power 
in the State and the places from where it 
meets its requirement and the expenditure 
being incurred thereon; 

(c) the names of new power 
projects proposed to be set-up in the State 
during the Eighth Five Year Plan; 

(d) the time by which these 
projects are likely to be cleared and how the 
funds for the purpose are proposed to'be 
mobilised; and 

(e) the number of' ~s 
proposed to be electrified in Rajasthan during 
the above plan period and the amount 
propose to the provided for the purpose on 
adhoc basis? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGA YYA NAIDU) (a) : The present 
generation of power in Rajasthan, plant-
wise is as under: 

Power Generated (MU) 
April, 1993-November, 1993 

2794 

18 

158 

249 
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Station 

5. Anoopgarh 

6. Suratgarh 

7. Mangrol 

8. Anta (GT) 

Power Generated (MU) 
April, 1993-November. 1993 

0 

0 

1570 

9. Rajasthan Atomic Power Station 901 

Total 

(b) : The requirement of power in 
Rajasthan during 1993-94 is expected to be 
15400 MUs. Rajasthan meets its power 
requirement from its own sources. its share 
in joint power stations (Bhakra Beas 
Management Board. Chambal and Satpura 
complex) and allocations fonn various Central 
Sector Power Stations. For the month of 

S.No. Project/Unit 
State Sector 

1. Ramgarh (GT) 

2. Kota Unit-V 

3. Ramgarh GT Extn. 

CENTRAL SECTOR 

1. Barslngsar Lignite 
(ThennaJ) 

2. RAPP Extn. J (Neclear) 

The funds would be mobilised through 
internal accruals, external aSSistance. 
rationalisation of tariff and Central assistance 
to State. 

5795 

September, 1993, the energy import bill 
of Rajasthan was Rs. 43 crores 
approximately. 

(a) and (d) : The names of power projects 
which are envisaged to be commissioned 
during the 8th Five Year Plan in Rajasthan 
are given below: 

Capacity (MW) 

3 

210 

35.5 

240 

220 

(e) During the 8th Plan, 3500 villages 
are proposed to be electrified in Rajasthan. 
An outlay of As. 348 crores is provided 
during 8th Plan for Rural Electrification 
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Programme. 

[English] 

" 
Advertisement on Foreign T.V. 

Newtworks 

1504. SHRI R. DHANUSKODI 
ATHITHAN : Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased TO STATE:] 

(a) whether the Government have 
prohibited advertisements ot Indian products 
on foreign T. V. network; and 

(b) if so, the details thereof? 

THEMINISTEROF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH DEO) 
(a) No, Sir. 

(b) Does not arise. 

Multinational Companies in Fishery 

INDUSTRIES (SHRI TARUN GOGOI) (a) 
No, Sir, 

(b) and (c) . Do not arise. 

[ Transla"'tion] 

Theft of Parcels in Madhya PI8desh 
+ 

1506. SHRI VISHWESHWAR 
BHAGAT: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether several parcel$ have 
been stolen from General Post Offic~ in 
Madhya Pradesh; 

(b) if so, the details thereof during 
the last three years; 

(c) the number offoreign parcels 
out of them; 

(d) whether any inquiry has been 
conducted in this regard; and 

(e) the action taken or proposed 
1505. SHRI VILAS MUTIEMWAR: to be taken by the Government in thematler? 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government have 
taken any decision formally to Uropein the 
multinational companies in the food 
processing industries like fishery for 
commercial exploitation of a range of fish-
by-products which have been developed in 
various Government run .laboratories; 

(b) if so, the by-products that are 
going to be developed in the near future for 
commercial purposes; and 

(c) the investment likely to be made 
by the multinational companies in this sector? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKI-l RAM) (a) to (e) . The information is 
being collected and will be placed on the 
Table of the House. 

{English] 

Hindi Officers in Indian Mission 

1507. SHRIBAPUHARICHAURE: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the names of the Indian Missions 
where post of Hindi Officer has been created 
during the last one year and the Missions 
where the post already exist as well as the 
names of the Indian Missions where office 
work is done in Hindi; and 
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(b) the details of the duties assigned to 
these Hindi OffICers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R. L. BHATIA) : (a) No post of Hindi Officer 
has been created has been in any of the 
Indian Mission abroad during the last one 
year. 

The post of Hindi Officers exist in 
Iridian Misswions in Indian Missions in 
Maurittius, Trinidad & Tobago, UK, Guyana, 
Suriname and Nepal. All Indian Missions are 
equipped to do work in Hindi and are 
encouraged to do so tothe extent functionally 
possible. 

(b) The details ofduties assigned 
to these Officers are: (i) Propagation of Hindi 
abroad; (ii) Assistance to the Missions in 
implementing Govemment orders on Official 
Language (iii) Arrangement off cultural 
programmes; (iv) Exploration of possibilities 
of exchange of emienent Hindi scholars; (v) 
Giving of aid and advice to Universities to 
start classes in Hindi. Indian languages and 
Indology; (vi) Preparation of speeches for 
vising VIPs from India; (vii) Bringing out ~f 
new bulletins in Hindi; and (viii) Assistance in 
arranging Hindi classes and managing 
libraries. 

They also assist the organisation of 

Wot1d11ntemational Hindi conferences, which 
'have been held in recent past in Mauritius, 
UK, Trinidad & Tobago and Suriname. 

[Translation] 

Declaration of National Highway. 

1508. SHRI GOVIND RAO NIKAM: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whethersomeStateGovemments 
have submitted their proposals to declare 
certain roads as National Highways; 

(b) if so, thedetailsthereof,State-
wise; and 

(c) the decision taken in this 
regard? • 

THE MINISTER OF ~TATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) : Yes, Sir. 

(b) A Statement is annexed. 

(c) Owing to meagre allocation 
earmarked under the Central Sector Roads 
programme in the 8th Five Year Plan, it will 
.be difficult to make farther addition to the 
National Highway grid in any State for the 
present. 
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[ Translation] 

Post Office in Bihar 

1509. SHRI LAL BABUR RAI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of villages in aihar 
without post offices by the end of 1992-93; 

(b) the number of villages still 
without this facility; 

(c) the number of villages having 
this facility; 

(d) the details of the post offices 
proposed to be set up in future, district-wise 
and category-wise ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) As on 31.3.93, there were 

56,445 villages in Biharwithout post offices. 

(b) As on 30.9.93, there were 
56,418 villages without post office district-
wise details ofwhich are given on the attached 
Statement-I. 

(c) As on 30.9.93, there are 
11 ,003 villages having post offices, district-
wise and category-wise" details are given in 
the attached Statement - II 

(d) Post Offices are progressively 
opened taking into consideration the various 
prescribed norms as well as availability of 
resources. State-wise targets are being fixed 
annually. During 1993-94, it is targeted to 
open 8 departmental sub post offices and 
90 extra departmental branch post offices. 
District-wise details of the 27 extra 
departmental branch post offices opened as 
on 30.9.93 are given in the attached 
Statement-III. 
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[English] 

Mortgage of Ships 

1510 SHRI B. DEVARAJAN: 
SHRI VILAS MUTIEMWAR. 
SHRI PARASRAM: 

BHARDWAJ : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whetherthere is any proposal 
to allow the Indian Shipping Companies to 
secure loans from the foreign sources by 
mortgaging their ships: 

(b) if so. the details thereof: 

(c) the terms and conditions 
under which the shipping industry will be 
allonwed to secure such loans; and 

(d) the estimated loan proposed 
to be secured by the Shipping industry 

THE MINISTER OF STATE OFTHE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) and (b) The 
Indian shipping companies are already 
availing of loans offered by Foreign Financial 
Institutions for acquisition of ships against 
mortgage of Indian ships. 

(C) Based on the credibility and 
financial status of the individual shipping 
companv. the Indian shipping companies 
are negotiating the terms and conditions of 
loans with foreign financial institutions. 

(d) No firm estimate can be made 
at this stage. 

Use of Factory Wastes 

1511. DR. SUDHIR RAY Will the 
Minister of STEEL be pleased to state' 

(a) whether Steel Authority of India 
Limited (SAIL) has started to utilise factory 
wastes; 

(b) if so, the amount of profit during 
the current year, earned therefrom; and 

(c) whether fly-ash bricks prepared 
from factory wastes have become popular in 
m-.rket? 

THE MINISTER OF STATEOFTHE 
MINISTRY OF STEEL-(SHRI SONTOSH 
MOHAN DEV) (a) Yes, Sir. 

Ib) Sale of Granulated Slag 
dUring 1992-93 fetched Rs. 34. 56 
crores.scles upto 30.9.1993. (first six months 
of 1993-94) were of the order of Rs. 15.31 
crores. Bhilai Steel Plant has also been 
given a trial order for supply of dry fly ash to 
a cement plant. 

(e) Not yet. Sir. 

Merger of Bombay Dock Labour Board 
With Bombay Port 

lSI? SHRI IIAMCHANDRA 
GHANGAHE' VJ,lIlhe Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether ttlere IS any proposal to 
merge the Bombay l)<)C", Labour Board With 
Bombay Port; 

(b) t .<, ,;nether similar ;.ltIwll'>ions 
have been tdl\Cn for any other mail" " ... rts 
also; 

(c) if so. th.: dtrlalll> thereof tI ,I! 

(d) 
merger? 

the reasons fr', -,uch a 

THE MINISTER 01- STATE 01- ; t lf~ 
MINISTRY OF SURFACE TRANSfJOHT 
(SHRI JAGDISH TYTLER) (a) to (d) Yes 
Sir. Merger of Dock Labour BOi1f(j~, With 
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respective Port Trusts has been suggested 
by the Major Ports Reforms Committee in all 
ports. This is to obtai., optimal use of labour 
and, therefore, more t.:fficientport operations. 
However, the merger can be achieved only 
after discussions have been held between 
the ports and the labour unions and all 
outstanding issues have been finalised at 
the port level. All Port Trusts/Dock Labour 
Boards have been instructed to pursue this 
policy. 

Foreign Investment/Collaboration in 
Food Processing Industry 

1513. SHRISYEDSHAHABUDDIN 
: Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) the extent of foreign 
investment and collaboration in Food 
Processing Sector at present, products-wise 
and State-Wise; 

(b) the break-up of foreign 

investment, Country-wise; and 

(c) the likely impact of this 
investment/collaboration on employment 
generation and development of Food 
Processing Industries in the country ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRY (SHRI TARUN GOGOI) : (a) to 
(c). The approximate quantum of foreign 
investment envisaged in the proposals 
approved since 1991-92 till November, 1993 
product sector-wise, State-wise ,and country-
wise-is given in the attached statements-I, II 
and III respectively. These proposals with a 
total investment of over Rs. 5000 crores. 
when implemented. will have beneficial effect 
on employment as it will generate 
employmbnt of over one lakh of people. 
Besides. these will, inter-alia, bring in better 
tech.nology, expand market, enhance export 
and create demand for produce of agriculture 
and allied activities. 



127 Written Answers DECEMBER 13, 1993 Written Answers 128 

cD 
'" ~ 
(5 Vi 
13 ..c: 
(J) X-

CI) .!!! 
13 05 
::J ui "0 e !E. 
~ c 
C') ::J 

~ ~ ~ m ~ ~ 
CXl 

~ ~ Ol 0 

~ Ol E « ..- ..-

1i fJ E E (J) Ox 
~ e z ~ 

~ -N « 
c:p 
..-
Ol 
(J) 
0 c: 

°iii 
"0 
(J) 
> e 

i! ~ 
~ 

Z ctI 
W '" ::E "iii 

'" w 0 .... ~ 

~ e 
~ f/) (J) 

-£ 6> 
05 c: 6> °iii 
"0 Ul c: 
(J) (I) °iii "iii 
Cl ~ '" ctI (J) "5 
<f) 

~ ~ t-0;; 
c: ! 

(I) 
Cl ~ 2:-(J) :g c: Cl 2:- U5 ~ c °iii c: Cl Cl 

Qj 1:: c: c: § ::I 
(J) en Cl (I) Ul °iii °iii "0 
E .b (J) 

~ u:: Ul <f) 0 E u.. 
U5 ::I > ctI (I) (J) ~ Qj -g 

~ 8 "0 
~ en "0 ~ (I) c: E C c: "iii en ... ctI 05 ctI ~ ~ ~ ::I (J) 

c: ~ I!! iii Ul E m ..c: ~ !5 0!2> 2 (I) Ul 
~ 

(I) (J) 

~ u.. () Cl u:: ~ () u.. 
.e 
(I) 

-£ 
Cl c: 
1; 
:S 0 
.5 z 
'i u:i "" t"S .,f oti <0 ,...: cci 

~ 
i'i5 





131 Written AnswetS' DECEMBER 13, 1993 Wrilten Answers 132 , 

... ~ 

.l!! 
til III c: 

~ .!!! -8 
(/) ~ 

I i ! :J 
til 0-

J i i i ~ Z iii 
15 5 I'!! Iii ~ CD t m ~ 

E z I'!! 0-
E ,9- :i2 '~ 5. lii iii ~ c: c: III 

~ 
til 'C: :J ~ .c: :: ~ 2 
~ z 0 0- a: iii l- I- :::> c( c( 



133 WrittenAnswel$ AGRAHAYANA22,1915(SAKA) Written Answel$ 134 

Q) 
> ::l 

!!! CI! i5 r !!l 16 ~ 
(/) c f CD C> til I t CI! s t c E E (5 ~ CI! .... 0 ~ .!.l ~ CD CI! :E rei 0 S j Ql E ~ "0 

10 Q) 0 .~ .s::. 
~ (.) 0 0 (!) :::! 0.. .m 0 



135 Written Answers DECEMBER 13, 1993 Written Answers 136 

:i:' 
~ 
.!!! 
.1;; 

~ 
'-

~ m ; ~ i § • (\I 

~ ~ f§ ~ E 19 <0 
g1 ":( .-
::.: ~ 
0 1\:1 
&:: .§ 
~ ~ 
~ "" 8: 
0; ":( 
CD 

.~ 
(I) 
"t) 

~ e 
~ 

..!!! 
~ 
~ 

~ 
Q. 
CD 
£ w .5: :I "t) 

E ! 
tI) 

.~ 
(I) 

~ 
i 
.§ 
m ::> 
·50 
~. 

S .~ 
.~ ~ &:: 

,p 5 

I ~ g. (..) f:' ~ CD "E ~ 
« -.::. £ I: j u..i .( 'f5 ~ 11 ~ 

l!! :i .( 
~ 

'N en ::I 

~ 1:' ~ !!! III 
·s :::i :::i m :::i en (/) 

i ~ 
~ s 
CI) 

~ 
-= g ... 
CI) ...: N M "If iii <0 ....: cD oj ... 



197 WrlttenAnswers AGRAHAYANA22.1915(SAKA) Written Answers 13R 

~ 
~ 
.!l! 
.~ 

te --§ ~ ~ ~ ~ ~ § &i ~ "'it ~ ~ §I C') 

~ iij M 
"( 
oS! 
'" .§ e 
t 

~ 

~ til "C 

~ ~ c 

~ ·Ill ~ ~ .Ill ! c i j ¥ 
.~ j til .S;: >-

~ ~ 1 ~ ~ 
til 

~ ~ 
.~ l iii .n ~ ~ ::E z a: :::> 

~ 

~ 
~ ui ~ r..: ~ oj ~ ~ ~ ~ US N M N ...- .... ...- ...- .... 



139 Written Answers DECEMBER 13, 1993 WrinenAnswe~ 140 

:2 
~ 
.!!! 
.S 

~ ....... 

~ ~ ~ ~ § co 
~ ~ ~ ~ LO E ~ "(. - -.m 

III 
.§ 
~ 
'"' & 
"( 

s s:: 
6 u I oc (J I CD I E i ~ 

oS ;:, 

~ g ~ 
~ 

15 , ~ ~ 
CD 0 E m c( 

~ 

~ 
Uj t(3 ~ ~. ~ &i tij l; t)j ~ 



141 Written Answers 

( Trans/ation] 
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Correspondence with State 
Go~inHkKfi 

Language 

1514. SHRI CHINMAYANAND 
SWAMI: WiD the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether his Ministry are doing 
correspondence in Hindi Language with the 
Hindi Speaking States as per Rule 3 of the 
Official Language Act, 1976. and 

(b) If no, the steps taken to ensure 
the implementation of this Rule ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH DEO) 
(a) Correspondence with Hindi speaking 
States by the Ministry to a large extent, is 
being done in Hindi. Position in this regard is 
periodically reviewed in the meetings of the 
Hindi SalahakarSamiti and the Departmental 
Official Language Implementation 
Committee with a view to increasing it still 
further. 

(b) Does no arise. 

[English) 

EC Direction for the Telecast of Films 

1515 SHRI RAM NAIK : WiD the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government have 
received instructions from the Election 
Commission to stop any T.V. Serial or 
programme featuring film stars who are 
involved in the politics or any issue that could 
be used to Political advantage ; 

(b) if so, the details thereof; 

(c) whethertheDoordarshanhas 
followed the instructions issued by the 
Election Commission; and 

(d) if no, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMA nON AND 
BROADCASTING (SHRI K. P. SINGH DEO) 
(a) and (b) Yes, Sir. As per the scheme of 
broadcast over Akashwani and Doordarshan 
by the recognised political parties during 
elections to Lok SabhalState Assemblies, 
exhibition of films on or after the date of issue 
of notification under Section 30 of 
Representative of People's Act, 1951and 
the date (s) of poll projecting the image of 
cine CictOrs and actresses who have joined 
politics is not permitted. 

(c) Yes, Sir. 

(d) Does not arise. 

Death of Indians Aboroad 

1516 SHRI MULLAPPALLY RAM 
CHANDRAN: Will the Ministerof EXTERNAl 
AFFAIRS be pleased to state: 

(a) whether any deaths of Indian 
Nationals abroad have reported during 1993; 

(b) the number of bodies of Indian 
citizens who died abroad. brought to Ind~ 
during this year; 

(cl whether the Government are 
informed of any reports regarding killing of 
Indian drivers in any of the European 
countries: and 

(d) if so. the details thereof and 
the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
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R. L. BHATIA) (a) Yes Sir. 

DECEMBER 13, 1993 

. 84.40%. 

(b) to (d) The information is being 
collected and will be placed on the Table of 
the House. 

[ Translation] 

Privatisation of Electrification 
Process 

1517. SHRI RAJVEER SINGH: Will 
the Minister of POWER be pleased to state: 

(a) the percentage of 
electrification during the year 1992-93 in the 
country as a whole; 

(b) the approximate amount 
spent thereon; 

(c) the ratio in which the rural and 
urban areas have been electrified separately; 

(d) whether the Government 
propose to privatise the process of 
electrification in the (fountry; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) (a) Forthe year 1992-
93, 4240 villages were targeted for 
electrification on All-India basis. Against these 
targets, 3726 villages (provisional) 
constituting 87.9% were declared as 
electrified. Cumulatively, 84.4% villages have 
been declared as electrified by the end of 
March. 1993 on All-India basis. 

(b) The allocation for the year 1992-
93 for rural electrification programme was 
Rs. 596.72 crores. 

(c) While most of the urban areas are 
already electrified. the level of village 
electrification by the end of March. 1993 was 

(d) Government has evolved a policy 
to encourage private participation in 
generation as well as distribution of electricity. 

(e) Details of the policy to encourage 
private investment in the power sector are 
given in the attached Statement. 

STATEMENT 

Details of the policy to encourage 
greater private investments in power 

generation and distribution to tap 
additionality of resources. 

The following are the details of the 
scheme to encourage greater private sector 
participation in the electricity generating 
supply and distribution; 

The Indian Electricity Act, 1910 and 
the Electricity (Supply) Act, 1948 
have been amended to bring about 
a new legal, administrative and 
financial environment for private 
enterprises in the Electricty Sector. 

Private sector can set up thermal 
projects (coal/gas) and hydel 
projects and wind/solar energy 
project of any size. 

Electricity Projects where the total 
outlay does not exceed Rs. 25 
crores need not be submitted to the 
Central Electricity Authority for 
concurrence. 

Private sector companies can set 
up enterprises to operate either as 
licenses or as generating 
companies. 

All private companies entering the 
Electricity Sector hereafter will be 
allowed a debt-equity ratio upt04: 1 
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A minimum of 20% of the total 
outlay should be the equity 
component. 

Promoter's contribution should be 
at least 11 % of the total outlay. 

Not more than 40% of the total 
outlay can come from Indian Public 
Financial Institutions. 

To ensure that private 
entrepreneurs bring in additionality 
of resources to the sector, not less 
than 60% of the total outlay for the 
project must come from sources 
other than Public Financial 
Institutions. 

Upto hundred per cent (100%) 
foreign equity participation can be 
permitted for projects set up by 
foreign private private investors. 

The condition of dividend balancing 
by export earnings which is normally 
being applied to cases of foreign 
investment upto 51 % equity will no 
be applicable to foreign investments 
in the power sector. 

The rates for depreciation in respect 
of assests have been liberalised. 

With the approval of the 
Government, import of equipment 
for power projects will also be 
permitted in cases where foreign 
supplier(s) or agency (ies) extend 
concessional credit. 

The customs duty for import of 
powerequipment hasbeen reduced 
to 20% and this rate has also been 
extended to machinery required for 
modernisation and renovation of 

power plants. 

A five year tax holiday has been 
allowed in respect of profits and 
gains of new industrial undertakings 
set up anywhere in Indi~ for either 
generation or generation and 
distribution of power. The five year 
tax holiday will begin from the year 
of generation of power. 

The excise duty on a large number 
of capital goods and instruments ih 
the power sector has been reduced 

. to a uniform lower rate of 5%. 

For generating companies the 
follOWing incentives are offered 
:-

Normative parameters under which 
generating companies will operate 
have been notified which inter alia 
provide for 16% rate of return on 
the paid up and subscribed equity. 

Generating companies operating 
coal based, gas based and hydro 
projects can shell power on the 
basis of a suitably structured two 
part tariff. 

Govemment of India may consider 
extending a counter guarantee for 
the payment obligations of State 
Electricity Boards to the private 
companies on the secific request of 
the concered state Government. 

The specific incentives for licensees 
are: 

Licences of longer duration of 30 
years in the first instance and 
subsequent renewals of 20 years 
instead of 20 and 10 years 
respectively as it was before. 
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Higher rate of return of 5% in place 
of the previous 2% above the RBI 
rate. 

Capitalisation of Interest during 
Construction (IDC) at actual cost 
(for expansion projects also) as 
against 1 % over RBI rate as it was 
before. 

Special appropriations to meet debt 
redemption obligations. 

An Investment Promotion Cell has 
been set up in the Ministry of Power 
to provide information and 
assistance to prospective 
entrepreneurs in the electricity 
sector and take timely action for 
time bound clearances of the 
proposals. 

. '1struction of Ships 

1518 SHRISANDIPANBHAGWAN 
THORAT: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of shIps manufactured 
indigenously peryear. shipyard-wise, during 
the last three years, year-wise: 

(b) the actual cost of production 
and losses suffered or profit earned per 
vessel-shipyard-wise; 

(c) the steps takenlto be taken to 
reduce the cost and modemise the shipyards 

and make them commercially viable during 
the Eighth Plan period; 

(d) the outlay for development of 
shipping industry in Maharashtra, project-
wise during the Eighth plan period; and 

(e) the present status of the 
projects, project-wise vis-a-vis targets fixed 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (e) .The 
information is being collected and will be laid 
on the Table of the House. 

Traffic Density. Metropolitan 
Cities 

1519. SHRI ASHOK ANANDRAO 
DESHMUKH : Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the growth in the traffic density 
in the four Metropolitan Cities during the last 
three decades; 

(b) whether congestion of traffic 
inthesefourcities is creating a great problem; 

(c) if50, the detailsotthe projects 
taken up to dilute the traffic density; and 

(d) the steps being taken to 
implement the same expeditiously? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) The figures in 
respect of Delhi are as follows:-

No. of vehicles Annual; compound 
per 100 Kms. of growth rate during 

road length. the decade (%) 

1971 2463 4.58 

1981 3855 

1991 8981 8.75 
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Information in respect of other (a) whether India has established 
metropOlitan cities is not readily available. diplomatic relations with Bosnia Herzegovina 

(b) Yes, Sir. 

(c) and (d) . To tackle the problem of 
cbngestion ot traffic in the city the following 
steps have been initiated by the Govemment 
of National Capital Territory of Delhi :-

(i) To minimise the use of private 
vehicles public transport services in 
the city has been increased. 

(ii) A number of fly overs have been 
constructed over various busy roads! 
intersections. 

(iii) New roads have been constructed 
and the existing roads have been 
widened. 

The Ministry of Urban Development 
have formulated a project for Mass Rapid 
Transit System for Delhi. The Bombay Urban 
Transport Project-II (BUTP-II) has been 
prepared by the Bombay Metropolitan Region 
Development Authority (i!!MRDA) which 
includes provision of additional fly-overs, 
roads and improvement in the existing road 
new-work. amgmention of eSistig sub-Urban 
railway lines and provision of additional sub-
urban railway lines. 

In Calcutta and Madras. Ministry of 
Railways have taken up sub-urban/urbaQ 
railway projects for reducing the traffic 
congestion in the cities. 

As the above projects are highly 
capital intensive in nature, it is not possible to 
indicate any time frame for completion of 
these projects. 

[ Translation] 

Diplomatic Relations with Bosnia 
Herzegovina 

1520. SHRI VISHWANATH 
SHASTRI: Will the Minister of EXTERNAL 
AFFAIRS be pleased to stale: 

after the recognition of that country; 

(b) if so, the details thereof and 
the number of employees working in the 
Indian Embassy in that country; 

(c) whether Bosnia Herzegovina 
has also opened its mission in India: and 

(d) if not, the place from where 
Bosnia Herzegovina mission is running its 
activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R. L. BHATIA) : (a) No, Sir. No Indian 
diplomatic mission has yet been accredited 
to Bosnia Herzegovina pending a political 
settlement in that country. 

(b) Does not arise. 

(c) No, Sir. 

(d) No concurrent accreditation 
to India from elsewhere has yet been 
proposed. 

[English} 

Power Tariff Boards 

1521. SHRI HARISH NARAYAN 
PRABHU ZANTYE : Will the Minister of 
POWER be pleased to state: 

(a) whether the proposal to set up 
National and Regional Power Tariff Boards 
is pending for a long time; 

(b) if so. the reasons for the delay; 

(c) the present status of the proposal; 
and 

(d) the Irme by which the final decision 
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is Iik~ly to be taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYANAIDU) : (a): Government had 
published a Resolution in the Govt. of India 
Gazette on 20.7.1992 for setting up a National 
Power Tariff Board and 5 Regional Power 
Tariff Boards . 

(b) and (c). A Working group with 
Chairman of five State Electricity Boards 
was appointed in April 1993 to recommend 
the measures required to vest the proposed 
Tariff Boards with necessary powers and 
authorities . The Working Group has 
submitted its recommendation in Oct., 1993, 
which is under scrutiny. 

(d) The final decision is likely to be 
taken after the NDC Committee on power 
submits its recommendations. 

Electronic Boards in Telephone 
Exchanges in Orissa 

1522.SHRI ARJUN CHARAN SETHI: 
Will the Minister of COMMUNICATIONS be 
pleased to state 

(a)the number of electronic boards 
commissioned in telephone exchanges in 
Orissa particularly at Bhadrak during 1992-
93 and 1993-94. 

(b) whether new electronic boards set 
up in Bhadrak have not yet commissioned; 

(c) if so, the reasons therefor; and 

(d)the time by which these are likely 
to be commissioned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) (i) Number of electronic 
exchanges (net boards) commissioned in 
Orissa dunng 1992-93 and 1993-94 is 268 
and 15 respectively. 

(ii) The work of Installation of an 
electronic exchange at Bhadrak is in 

progress. 

(b) and (c). Yes, Sir. The work of 
installation of electronic exchange (net 
boards) at Bhadrak has been undertaken 
and construction of engine room is in 
progress. 

(d) The new electronic exchange at 
Bhadrak is likely to be commissioned during 
the current financial year. 

Automatic Telephone Exchanges in ' 
Orissa 

1523. SHRI ANADI CHARAN DAS: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Union Government 
propose to provide better 
telecommunications facilities to the people 
during Eighth Plan period; 

(b) if so, the details thereof; 

(c) the number of automatic telephone 
exchanges fLtnclionlng in Orissa, district-
wise alongwith location thereof: 

(d) the det~lls of such exchanges 
proposed to be set up in the State during 
1993-94 ; and 

(e) the amount allocated th,erefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) Yes, Sir. 

(b) The 8th Plan envisages provision of 
better Telecom. facilities through: 

(1) Induction of modern equipment in 
the network . 

(2) Automatisation of the exchanges. 

(3) Replacement of life expired and 
worn out swiches. strohger MAX-
III and linefinder type MAX-II 
exchanges. 
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(4) Ducting of cables. 

(5) Computerisation of support 
services. 

(6) Modernisation of fault repair 
services. 

(7) Extension of STD facility to all 
exchanges 

(8) Increase in availability ofTelephone 
by gradually reducing waiting list. 

(9) Increase in accessibility by 
providing phone facility in g ram 
panchayats and installing PCOs . 

(10) Provision of new services. 

(11) Modernisation of Telegraph 
services. 

(c) The information is being collected 
and will be laid on the Table of the House. 

(d)The exchanges proposes 10 be set 
up in the state during 93-94 are placed in the 
attached statement 

(e) Rs. 5.72 crores . 

STATEMENT 

List of Exchanges to be Commissioned 
from 1.4.93 to 31 3.9 Districtwise. 

aalasore 

1 . Anantapur 

2. Rajgat 

3. Nauda 

BoIangir 

Tukula 

Cuttaclc: 

1. Nandipur 

2. Biribati 
3. Puran 

4.Arilopatna 

5. Kalan 

6. Purunahat 

Dhenkanal: 

1. Talamula 

2. Dingua 

3. Jarapada 

4. Goibandh 

5. Guneibil 

6. Mathakargoid 

Ganjam: 

2 :'Iula 

3 GUr>.l 

2. Lanjigarh Roa<I. 

Keonjal 

1. Jotipur 

2.Janghira 

3.Bansapal 

Koraput: 

1 .Khatiguda 

2. Mathili 

3. Kundra 
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4.Jagannathpur 
5. Sunki 

6. Kodinga 

7. Raighaar 

8. Chandaahandi 

Mayurohnj 

1. Manitri 

2. Kuamara 

3.Purana Baaripada 

4.Goormahisani 

5.Kuchai 

Phulbani: 

1.Dhalpur 

2. Dasingibadi 

Puri: 

1.Sarada 

2.Mahipur 

3. Bajapur 

4. Mayakhana 

5. BaJiput 

6. Kuhudi 

7. Sisupaalgarh 

Sambalpur: 

1. Laumunda 

2.GosaIa 
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3. Subalaya 

4. Bhijpur 

5. Bar1<ot 
6. Khasimal 

Sundergarh: 

1. Gurandia 

2. Majapada 

NHPC Pact with U.K. finn 

1524.DR. Y. S. RAJASEKHAR REDDY 
:WiII the Minister of POWER be pleased to 
state: 

(a) whether the National Hydro-
electric Power Corporation (NHPC) have 
signed a Memorandum of Understanding 
(MOU) with MOH. MacDonald Ltd. (MML) of 
U.K.; 

(b )if so, the fields in which both he firms 
have agreed to collaborate, and broad details 
of the MOU ; and 

(c) tha extent to which the pact 
will be useful for India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYVA NAIDU) : (a) and (b). The 
National hydro-electric Power Corporation 
(NHPC) have signed a Memorandum of 
Understanding (MOU) with MIs. Mott Mac 
Donald Ltd. (MML) of U. K. to mutually 
collaborate tor providing consultancy and 
management services for execution of hydro 
power plants and associated structures in 
India and other countries. Specific 
agreements for cooperation will however be 
signed on case to case basis depending on 
the nature of the job . 

(c) The assoclationof NHPC with 
the U. K. firm is expeded to be usefulto India 
in view of the expertise/exposuretothe State 
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of the Art Tunnel Bor'flg Machine (TBM) 
technology for construction of large diameter 
long tunnels for future hydroelectric projects. 

[Translation] 

Satellite T.V. 

1525. SHRI S. M. LAL JAN BASHA: 
SHRI PARASRAM 

BHARDWAJ: 
SHRI BAPU HARI CHAURE : 
SHRI MANIK RAO HODLYA 

GOWIT: . 
SHRI SURENDRA PAL 

PATHAK: 
SHRI HARADHAN ROY: 

Will the Minister of INFORMATION AND 
BRCADCASTING be pleased to state : 

(a) whether the cultural heritage of India 
based on unity in diversity is under peril on 
account of Satellite T. V. transmission 

(b) if so, whether the Government 
propose to introduce any scheme in order to 
combat the effect of satellite T.V. 
transmission; 

(c) if so, the ~tails thereof; and (d) if 
not, the re8SO!l .. s thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGHDEO): 
(a) Apprehensions Voiced in different 
quarters on this account have to 
Govemment's notice. 

(b) to (d). While the contents of the 
programme of foreign television networ1<s do 
not come within the ambit of the regulations 
of the Government of India, a number of 
changes in the programme oDoordarshan's 
satellite channels have been carried out to 
provide a wholesome fare of programming 
that is predominantly Indian including the 
introduction of a regional language service 
in ten regional languages,any increase in 
the number of fiction based programmes 
etc. 

[English 

T.V. Studio at Vijayawada 

1526.SHRI SOBHANADREESWARA 
RAO VADDE : Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state: (a) whether the land has 
been acquired for construction ofT. V. Studio 
at Vijayawada ; 

(b) if so. the details thereof ; 

(c) . whether machinery also has 
been ordered for the said T.V. Studio and if 
so, the details thereof ; 

(d) the reasons for the delay in 
starting construction of T.V. Studio work at 
Vijayawada ; and 

(e) by when theconslruction work 
is likely to state? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH DEO) 
: (a) to (c) . Y es, Sir. The site forthe proposed 
TV Studio Centre at Vijayawada has been 
taken over and orders for the supply of 
equipment of long delivery schedule, have 
been placed on the manufacturers and part 
of it has also been received . 

(d) and (e) . The civil WOI1ts at site is 
expected to start after the scheme is formally 
approved by the competent authority . 

Upgnidation of Post Offices in Kerala 

1527.SHRI KODIKKUNIL SURESH: 
Will the Minister of COMMUNICA nO.NS be 
pleased to state: 

(a)whethertheGovernmentpropose 
for upgradation of Post Offices in Kerala ; 
and ' 

(b) if so. thedetailsofpostoffices 
proposed to be upgraded during 1993-94 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (8) Yes, Sir. 
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(b) It is proposed to open/Upgrade 3 pending for sanction of STDnSD P .C.O. 
departmental sub post offices during 1993- facility in the country, State-wise; and . 
94 . llIe details are as under: -

Name of District 

(i) Kasaragod 

(ii) Malappuram 

(iii) Pathanamthitta 

No. of post offICeS . 

Calcutta and Haldia Ports 

1528. SHRISATYAGOPALMISRA: 
Wlllthe Ministerof SURFACE TRANSPORT 
be pleased to state 

(a) whether there is any proposal to 
increase the depth/shift the drift of river 
Hooghlywith a view to improve the workability 
. of Calcutta and Haldia ports; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE OFTHE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER):(a)and(b). Yes 
Sir. A comprehensive scheme for 
improvement of draught in the· Hooghly 
Estuary has been completed in June, 1992 
at a cost of As. 46.52 crores . 

Sanction of StdIISD Pcos in States 

1529.SHRI 'OHARMABHIKSHAM : 
Will the Minister of COMMUNICATIONS be 
pleased to state 

(a) the number of applications 

(b) the time by which these are 
likely to be sanctioned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). The information is 
being collected and will be laid 0 the Table of 
the House. 

Power Projects 

1530.SHRIGOPINATHGAJAPATHI 
: Will the Minister of POWER be pleased to 
state 

(a) the Power projects in Central 
Sectorcompleted during 1992-93 and 1993-
94, SO far; 

(b) the total power generation 
capacity in MW of each of these projects ; 

(c) whether these projects have 
started ~mercial production; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF ~TE IN THE 
MINISTRY OF POWER (SHRI 
P.V.RANGAYVANAIDU):(a)and(b).DetaHs 

, ofpowerprojects in Central Sectorcompleted 
during 1992-93 and 1993-94 (till November 
1993) are given below : -
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Allocation for Power Sector 

1531.SHRI S. B. SIADNAL : Will the 
Minister of POWER be pleased to state: 

(a) whether his Ministry as submitted 
a proposal for seeking hike in the Central 
plan allocation torinfrastructural development 
in the power sector in the country ; 

(b)' if so, the main points of the 
proposal; 

(c) whether the Govemmenthave 
taken any decision in this regard ; and 

(d) the extent to which it is likely 
to help in meeting the shortage of power in 
the country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAID) : (a) to (d). With a view 
to expediting the compretion of various on-
going project, and to ensure that these 
projects do not slip further for want of 
additionalfinancial resources, the Ministry of 
Power had proposed hiking the outlayforthe 
central power sector in the Eighth Five Year 
Plan by Rs. 4000 crores . 

Extradition of L TTE Leaders 

1532. SHRI J. CHOKKA RAO: Will 
the Minister of EXTERNALL AFFAIRS be 
pleased to refer to the reply given to Unstarred 
Question No. 2227 on August 9, 1993 andto 
state the prog~s made in secunng the 
extradition of L TTE leaders from Sri Lanka? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R. L. BHATIA) : All relevant aspects of making 
a formal request to the Govemment of Sri 
Lanka for the extradition of L TTE leaders 
accused in the case of assassination of the 
late Prime MinisterShri Rajive Gandhi remain 
under consideration of the relevant agencies 
of the Govemment of India . 

UN Sanctions on Yogoslavia 

1533. PROF. M. KAMSON: 
SHRIB. 

DEVARAJAN: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Yugoslavia has urged 
India and other non-aligned contries to exert 
pressure on the United Nations to lift 
economic sanctions against that country ; 
and , 

(b) if so, the details in this regard 
and the reaction of Indian Government 
thereto? 

THE MINISTER OF STATE IN THE, 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
A. L. BHATIA) : (a) and (b) Yes, Sir. 

The issue was discussed during the 
Federal Republic of Yugoslavia (FRY)'s 
Foreign Minister's visit to India in November 
1993. India is sympathetic to the plight ofthe 
Yugoslav people. It is hoped that conditions 
will be created in former Yugoslavia which 
will enable the UN to lift the current sanctions 
on the FRY. 

Agitation by M.T.N.L. employees 

1534. SHRI SRIKANTAJENA: 
SHRI PARASRAM 

BHARDWAJ: 
DA.A. MALLU : 

Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the middle level 
employees of MahanagarTelephone Nigam 
Umited in Delhi have been agitating against 
the increasing corruption and indiscipline 
among the linemen & regular m~ ; 

(b) if so, the details thereof ; 

(d) the steps taken or proposed 
by the Government in this regard ? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) Telecommunication 
Engineering Servic9 Association(TESA) and 
JuniorTelecom Officers' Association (JTOA) 
- Delhi Units had given notice to MTNL, New 
Delhi, to launch an agitation against 
indiscipline by a certain section of staff of 
Janakpuri Telephone Exchange. There was 
no specific allegation of corruption against 
linemen/regular mazdoors . 

(b) The details of demands contained in 
the notices dated 13.10.93and 19.10.93are 
given as under: -

(i) Immediate punishment to the 
miscreant elements ofthe staff who 
were recently suspended by the 
field officers at Janakpuri 

(ii) Immediate cancellation of the 
transfer orders of the officers who 
were declared unwanted. 

(iii) Immediate withdrawal offabricated 
cases against JTOs of Hauz Khas 
exchange. 

(iv) Immediate 'implementationl 
settlement of the issues pertaining 
to the JTOsl AEsiDEs pending with 
the administration since long. 

(c) The MTNL Administration 
disc~the demands referred in (b) above 
with the representative of TESAlJTOA as a 
result of which the agitation was called off on 
2.11.93. 

MTNL, New Delhi has a Vigilance 
Cell wooong under the charge of a senior 
officer. All complaints of corruption are duly 
enquired into and action asconleplated under 
the rules is taken in all such cases. 

~ Anti-lndia Propaganda by Pak in 
UK 

1535 .. SHRI S. B. SIDNAL : 
SHRI D. VENKATESWARA 

RAO: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Pak has engaged 
public relation agencies to chum out anti 
India propaganda material on Kashmir in the 

. British Media; 

(b) if so, the details thereof; 

(c) whether this matter was taken 
up during the visit of Minister of Extemal 
affairs to the UK ; 

(d) if so, the outcome thereof; 

(e) whether several British 
newspapers have been carrying articles on 
Kashmir in the recent months; and 

(f) if so, the details thereof and 
the extent to which the effect of Pak 
propoganda ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFAIRS (SHRI 
A. L. BHATIA) : (a) According to some 
sources, it is understood that Pakistan may 
be utilizing the services of public relation 
agencies for this purpose. 

(b) No details are available. 

(c) and (d). The External Affairs 
Minister took up with the British authorities 
our concem about anti-India activities by 
Pakistan in order to counter-act Pakistan's 
hostile and false propaganda . 

(e) Yes, Sir. Negativearticlespertaing 
to the situation in Jammu & Kashmir appeared 
in newspapers like; The Times ,and, The 
Independent. 

(f) Letters to the Editors of concerned 
newspapers were sent by the High 
Commission clarifying in details and 
explaining the true facts behind Pakistan's 
false and malicious campaign against India, 
and its support of terrois.., in Jammu & 
Kashmir. 
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Indian Delegation's Visit to Mauritius 

1536. SHRI CHETAN P. S. 
CHAUHAN: 

DR. LAXMINARA YAN 
PANDEYA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Union 
Govemment have sent any official delegation 
to Mauritius on the invitation of Government 
of Mauritius recently;. 

(b) if so, the composition of the 
delegation alongwith the criteria adopted 
for their selection 

(c) whether the Union 
Govemment have received any complaints 
about the delegation; and 

(d) if so, the action taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R. L. BHA TtA) : (a) Government had sent a 
delegation to Mauritius to attend the 
Intemational Conference on India OIaspora 
at the invitation of the Mahatma Gandhi 
Institute. Mauritius. 

(b) The delegation consisted of (i) 
Shri Dhanik Lal MandaI. Govemorof Hayana 
- Leader,(ii) Shri Abhay Pratap Singh, M.P. 
(iii) Shri Mahachander Prasad Singh, MLC, 
Bihar, (iv) Shri Valmiki Choudhary, Ex-MP 
and Secretary to the former President Dr. 
Rajendra Prasad , (v) Ms. Poonam Sahi, 
Covenor, AICC Grievances Cell and (vi) 
Vaid Devendra Triguna. The selection of a 
representative delegation was made Keepig 
in mind the theme of the conference . 

(c) and (d). A letter has been received 
referring to the late arrival of the leader of the 
delegation and the indequate nature of 
participation by the members. The substance 

of the letter has been brought to the attention 
of those concemed . 

(English] 

Prime Minister's talks with 
various leaders of foreign Countries 

1537. SHRICHANDRESHPATEL: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state 

(a) whether the Prime Minister held 
talks with various heads of States and 
Govemments and other dignitaries in India 
and abroad during September, 1, 1993 to 
NovelTlber 11 ,1993 ; and 

(b) if so, the details thereof and 
the outcome of each of such meetings ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED) (a) : Yes, Sir. 

(b) (i) During his visit to China, from 
September 6-9, 1993, the Prime 
Minister met the Chinese 
leadership, including ,president 
Juang Zemin and prer.(j.-r Li Peng 

(ii) The Prime Minister. during his 
official visit to Republic of Korea 
from September 9-11 , 1993, had a 
wide ranging exchange of views 
with the leadership of that country, 
including President Kim Young 
Sam. 

(iii) The Prime Minister, during his visit 
tolranfromSeptember~22, 1993, 
had wide-ranging exchange of 
views with the Iranian leadership 
inccluin President Rafsanjani. 

(iv) The President of Ireland, Mrs. Mary 
Robinson, during her State visit to 
India from Saptember27-October 
3,1993, had a meeting with the 
Prime Minister on 27th September, 
1993. 
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(v) During his visitto India, theOmani (a) whetherthereisanyprop('sal 
Minister of Petroleum & Minerals, to denominate· the power rates in Dollar 
Mr. Said Bin Ahmed Bin Sai AI- terms for private sector as reported in the 
sbanfari, called on the Prime 'EconomicTimes'datedSeptember17,l'993; 
Minister on 30th September, 1993 

(vi) During his official visit to India from 
October 4-8, 1993, the Minister of 
Justice of Maldives, Mr. Mohd. 
Rasheed· Ibrahim called on the 
Prime Ministeron 7th October,1993 

(vii) The Prime Minister met President 
of Zambia, Mr. FrederickJ. Chiluba, 
during his visit to India from October 
5-8,1993. 

(viii) The Prime Minister called on the 
King of Sweden, Carl XVI Gustaf 
and his wife on 11th October, 1993. 
The King was on a visit to India. 

(ix) Visiting Foreign Minister of Estonia, 
Mr. Trivmi Velliste called on Prime 
Minister on October 15,1993 . 

(x) Minister for Intemal Afflirs of the 
Russian Federation called on Prime 
Minister on8th October1993. 

(xi) The Prime Minister. of Netherlands, 
R.F.M Lubbers, during his visit to 
India from October 26-28, 1993 
met the Prime Minister on 27th 
October, 1993. 

(xii) the Thai Foreign Minister, Sqo. Ldr. 
. Prasong Soonsiri, during his visit to 
Delhi in connection with the India-
Thailand Joint Commission Meeting 
o November 4-5, 1993 called on 
the Prime Minister also. 

The outcome in each case was 
greater mutual understanding and 
cooperation . 

Denomination of Power Tariff in dollars 

1538. SHRI ANNA JOSHI: Will the 
Minister of POWER be pleased to state 

(b) if so, the details thereof; 

(c) the reasons therefor; and 

(d) the benefits likely to accrue to 
the Govemment by this system? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWEER (SHRI 
P.V.RANGAYYA NAIDU): (a) to (d) .. A 
foreign investor setting up a private power 
project, based on foreign funding, will have 
certain foreig exchange liabilities. To service 
these obligations incurred in foriegn 
exchange, the policy allows protection to the 
promoter from foreign exchange fluctuation. 
Without this protections it may not be possible 
to attract foreign investment. 

Publication of journal Yojana 

1539. SHRI K. PRADHANI : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the languages in which the joumal 
·Yojana" is being published; 

(b) whether the Government 
propose to publish the same in Oriya ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF IMFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a) to (c) . The journal "Yojana" is being 
published in 13 languages mimely, English 
Hindi, Urdu,Punjabi, Assamese, Bengali, 
Gujarati, Kanada, Malayalam, Marathi, Tamil, 
Telugu and Ooya . The Oriya edition of 
Yojana was launched on 2nd October, 1993. 

Indian peace keeping forces to Somalia 
. and Cambodia 

1~. SHRI CHANDRA JEET 
YADAV : Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 
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(a) the number of Indian forces deployed in 
Somal!a for peace keeping operations under 
the U.N. ; and 

(b) the total number of Indian 
forces presently serving in Cambodia for 
peace keeping operations under the U.N. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R. L. BHATIA) : (a) India has contributed a 
brigade for the UN Operation in Somalia 
(UNOSOM-II) consisting of 4937 personnel 
all ranks and 41 head quarters staff personnel, 
thus totalling 4978 personnel. 

(b) There are a total of only 2 Indian 
Army personnel currently deployed with UN 
Peace keeping Operation in Cambodia. 

Power projects 

1541.SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of POWER be 
pleased to state: 

(a) whether there is any proposal to 
establish in Bihar power projects with 
advanced technology during the Eighth Five 
Year Plan ; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU) : (a) to (c) . The Eighth 
Five Year Plan envisaged that the following 
projects would yield benefits in Bihar during 
the Plan period . 
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Telephone Complaint system 

1542. SHRI . RAJENDRA 
AGNIHOTRI : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have 
formulated any scheme for the total 
computerisation of telephone complaint 
system in Delhi; 

(b) if so, the details thereof; 

(c) the names of exchanges in 
Delhi where complaint system has already 
been computerised fully; and 

(d) the time by which this system 
is likely to be computerised in the remaining 
exchanges? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) Yes, Sir. 

(b) and (c) (i) The telephone complaint 
system has already been computrised in six 
exchanges i.e. Tis Hazari, Laxmi Nagar, 
Rajpath, Chanakyapuri, Sena Bhawan and 
Delhi Cantt. 

(ii) Installation of computerisation 
system of telephone complaint at Rajouri 
Garden and Nehru Place is in progress and 
is expected to become operational by the 
end of current financial Year 

(d) In the remaining Telephone 
exchanges of Delhi, the computerisation is 
planned to be completed during 94-95 . 

[English) 

National Highways in Gujarat 

1543. SHRI CHHITUBHAI GAMIT: 
Will the Minister of SURFACE TFANSPORT 
be pleased to state: 

(a) whetherthe traffic on the National 
Highways between Ahmedabad and 
Saurashtra and Baroda and Saurashtra 

region of Gujarat is of very high density ; 

(b) ifso, whetherthereisproposal 
to widen them; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) Yes, Sir. 

(b) to (d). There is no proposal to 
widen for the present due to resource 
constraints. 

Investment in power sector by US firms 

1544. SHRI S. B. SIDNAL : WiD the 
Minister of POWER be pleased to state: 

(a) whether the US firms have 
requested the Union Government for 
providing them tax free status for making 
investment in the power sector in the country; 

(b) if so, the details thereof; 

(c) the reaction of the 
Government thereto; 

(d) the number of US firms agreed 
so far to invest in the power sector; and 

(e) the efforts being made by the 
Government to pursuade US firms to 
investment more in the power sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAID) : (a) to (c). While no 
prospective private company has requested 
for a tax free status, some US firms have 
requested for the extension of the 5 yeartax 
holiday provided in the current Year, which 
will be available if the commercial operation 
of the power plant comences before March 
31, 1997 . It has been requested by the US 
firms that the facility orlaX holiday may be 
extended even to those projects that are 
commissioned after March, 1998 . The 
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extension is being sought to avail tax holiday 
even if the power project is commissioned 
after March, 1998. 

(d) Ministry of Power has requested 
Ministry of Finance to favourably consider 
the extension oftax holiday for private power 
projects beyond March, 1998 . 

(e) As on date 17 private companies 
based in USA have shown interest in setting 
up of 22 power projects in India. 

The details of the policy have been 
widely publicised . Information and assistance 
is also provided by Ministry of Power to all 
prospective power companies for setting up 
power projects . 

[ Translation) 

Blast furnaces in Bokaro Steel Plant 

1545. SHRI SURAJ MANDAL : Will 
the Minister of STEEL be please to state: (a) 
whether a loss of 1.5 (one and half) billion 
has been suffered by the Bokaro Steel Plant, 
Bihar on account of certainfaults in the blast 
furnaces ; 

(b) if so, the reasons therefor; and 

(c) the action taken this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). On 16.9.1993 
operation of Blast Furnaces at Bokaro Steel 
Plant (BSL) was affected very adversely by 
a power failure from Damodar Valley 
Corporation (DVC) . The voltage dip-
associated with tripping of DVC lines caused 
tripping of 2 units of the Captive Power Plant 
.Some of the emergency loads had to be 
disconnected to avoid total power failure in 
the steel plant . This resulted in choking of 
Blast Furnaces and a loss of around 1000 
tonnes of hot metal. 

There was a similar power failure 
from DVC on 1.10. 1993 also for about 8 
hours resuHing in some loss of production . 

The production losses have since 
been made up by BSL which, to date has met 
the respective targets of production. . 

(c) According to SAIL, the following 
remedial measures are in the offing: -

(i) DVC has agreed to improve health 
of the lines conected to BSL . 

(ii) BSL will replace relays in all leaders 
from DVC with state of art distance 
protection relays to facilitate better 
discrimination offaults in other lines 
ofDVC. 

(iii) DVC will install a new 220/132 KV 
autotransformers in Chandrapura 
Thermal Power Station (CTPS) 
Yard . 

(iv) DVC will replace circuit breakers 
in CTPS Yard in phased manner. 

(v) Missing earth wires in DVC feeders 
wil be replaced. 

(vi) Doublingofline4Chasbeenagreed 
toby DVC. 

(vii) DVC has suggested BSL to go for 
220 KV power supply system for 
future requirements. 

Telephone connections to N.R.ls. 

1546. SHRI DHARMANNA 
MONDAYYA SADUL: 

SHRI PARASRAMBHARDWAJ: 
SHRI MANIKRAO HODLYA 

GAVIT: 
SHRI GOVINDRAO NIKAM : 

Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government 
plq>OSe to provide telephone connections 
on priority basis to non resident Indians who 
have decided to settle in the country, on 
payment of foreign exchange: and 
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(b) if so, the details thereof? (b) whether any preliminary 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUICATIONS (SHRI 
SUKH RAM) : (a) and (b) .Sir, There is a 
provision of registration under OYT -Special 
Category to Non-resident Indians and foreign 
Nationals of Indian origin repatriating to India 
if they surrender foreign exchange equivalent 
to US 2000 to the Government of India 
through Reserve Bank of India or any other 
Nationalised Bank authorised forthe purpose. 

Telephone Connections in West Bengal 

1547. SHRI BIR SINGH MAHATO: 
Will theMinister of COMMUNICATIONS be 
pleased to state: 

(a) thfi! number of telephone 
subscribers in West Bengal, district-wise; 

(b) the number of persons 
registered during 1992-93 ; 

(c) the number of persons, out of 
them, provided telephone connections so 
far; and 

(d) the time by which the 
remaining persons are likely to be provided 
telephone connections? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) to (d) . The information is 
being compiled. The same will be laid on the 
Table of the House. 

[English) 

Availability of gold in Sono (Bihar) 

1548. SHRI C. P MUOALA 
GIRIYAPPA : Will the Minister of MINES be 
pleased to state: 

(a) whether the Govemment of 
Bihar has sent a preliminary report to his 
Ministry on the availability of gold in 'Sono' 
area in Jami district; 

investigations have been made; 

(c) ifso, the estimated quantity of 
gold per tonne of rocks; 

(d) whether the gold available 
here is commercially exploitable; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) Yes, Sir. 

(b) and (c). Yes, Sir . Regional 
prospecting by Geological Survey of India 
(GSI) and preliminary exploration by 
Directorate of Geology & Mining, Bihar has 
been carried out . 

The Directorate of Geolog~ & Mining 
(Bihar) have indicated average gold assays 
of 0.17 gil in Sono block, Karmatiya village, 
Jamui District, Bihar. 

(d) No, Sir. 

(e) Does not arise. 

New technologies in telecom system. 

1549. SHRI ATAL BIHARI 
VAJPAYEE: 

DR. LAXMINARAYAN 
PANDEYA: 

SHRI RAM CHANDRA 
VEERAPPA: 

DR. AMRITLAL KALIDAS 
PATEL: 

Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Oepartment of 
Telecommunications (DOT) has decided to 
induct new technologies and digital 
microwave systems from India-based 
multinational companies into the telecom 
transmission network ; 

(b) if so, the details thereof ; 
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(c) the criteria ad"Opted in 
selecting various technologies and digital 
microwave system; 

(d) the projected telecom 
coverage and the advantages likely to be 
achieved with the installation of these 
technologies; and' 

(e) the schedule fixed for 
implementation of the scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) Yes, Sir, by procuring the 
equipment from the Indian manufacturers 
including India based multinational 
companies. 

(b) The digital microwave equipment 
is being procured from the Indian 

Indian Manufacturer 

M/sOptel, Bhopal 

TATATelecom 

HTL, HimachaalPradesh 

RCL,Jaipur 

L&T 
Supreme 
Punwire 
PCL, Chanigrh 
WE BE FIL, Calcutta 
BEL, ITI, Bangalore 
Metron 
BEL,ITI, Bangalore 
Metron 
Indchem 
Shyam Telecom, Delhi 
ARRRM, Hyderabad 

manufacturers, some of whom have tie-ups 
with foreign companies and also India based 
multinational companies. The details are as 
per the attached 

STATEMENT. 

(c) Through open tender and 
successful validalion including Lab. tests 
and field trial of the systems against DOT 
tender specifications. 

(d) It will replace the present unreliable 
overhead wire transmission media and 
provide reliable and stable media between 
District, Tehsil. Tehsil to Block Headquarters 
and District to Capital both for speech and 
data communications. 

(e) It is proposed to commission 3620/ 
route Kilometers in 1993-94 and 8114 route 
kilometers in 1994-95 . 

Foreign Collaborator 

MIs Fujitsu Japan 

JRC,Japan 

DMC, Candada 

ORION, Hungry 

ORION, Hungry 
NOKIA, Telecom Finland 
Work, Gormany 
ALCATEL, France 
ALCATEL-TELETTRA ITALL Y 
NEC, Japan 
MICROWAVE NETWOR USA 
NEC,Japan 
MIROWAVE NEWTWORK USA 
ABB-NEER, Norway 

None-(Indigenous) 
None- (Indigenous) 

MIS BEL & MIS ITI have effore some indigenously digital radio equipment also. 

Multinational based in India 
SIEMENS, India 
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SeHing up of T. V. transmiters in 
Madhya Pradesh and Rajasthan 

1550.DR. LAXMINARAYAN 
PANDEYA: Will the Minister of 
IN!=ORMATION AND BROADCASTING be 
pleased to state : 

(a) the locations in Madhya Pradesh 
and Rajasthan where low power T.V. 
transmitters were proposed to be set up 
during 1993-94 and 1994-95 ; 

(b) the number of T.V. transmitters 
out of them set up so far; 

(c)whetherthe T. V. transmitters have 
not started functioning at certain places 
inspite of the fact that installation work and 
trial has already been completed ; and 

(d) if so, the time by which these 
are likely to become operational? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AWD 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a) The LowPowerT.V. Transmitters (LPTs) 
targetted for commissining during 1993-94 
and 1994-95 in the States of Madhya Pradesh 
and Rajasthan are given in the Statement. 

(b) to (d) . Out of the ten LPTstargetted 
for commisSioning during 1993-94, 
installation work pertaining to three LPTs, on 
each at Sujangarl1, Sridungargarh and 
Gangapur in Rajasthan has been completed,-
and the transmitters are under test and are 
expected to be commissioned into secrrice, 
shortly. 

STATEMENT 

(i) TV Transmitters Targetted for 
Commissioning During 193-94: 

MADHYA PRADES 

Datia 
Jaora 
Kudeshwar 
Alirajpur 

RAJASTHAN 

Sujangarh 
Sridungargarh 
Gangapur 
Bhadra 
Ratangarh 
Chirawan 

(ii) TV Transmitters Targetted for 
Commissioning dring1994-95 ; 

MADHAY 

Sironj 
Gadarwara 

[English] 

RAJASTHAN 

Barasadri 
Rawatsar 
Hindon 

• Baran. 

Telephone Connections in Kerala. 

1551. SHRI RAMESH 
CHENNITHALA : 

SHRIK.MURALEEDHARAN: 
SHRI THYIL JOHN 

ANJALOSE: 
SHRI KODIKKUN IL SURESH: 

Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the number of persons on the 
waiting list at present for getting telephone 
connections in Kerala, district-wise and 
category-wise; 

(b) thenumberofpersonsallotted 
telephone connections so far, districtwise 
and category-wise; 

(c) thepersqns likely to be allotted 
telephone connections by the end of 1993-
94; and 

(d) the steps proposed to be taken 
to provide telephone conections to the 
remaining persons? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICAIONS (SHRI 
SUKH RAM) : (a) to (c):. Details are given in 
the attached STATEMENT. 

(d) As per 8th Plan objective the 
waiting period for telephone connection is to 
be reduced to two years in large telephone 
systems, and telephone practicaly 0 demand 
in rural and tribal areas by the end of 8th Plan 
(92-97) and exchanges are planned 
accordingly to meet this objective . 
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Telephone exchanges in Maharashtra 
andU.P. 

1552. SHRI DATI A MEGHE : 
SHRt VILASRAO NAGNATH-

RAO GUNDEWAR: 
SHRI HARI KEWAL PRASAD: 

Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the names of the places in 
Maharashtra and Uttar Pradesh where new 
telephone exchanges are proposed to be set 
up during 1993 ; 

(b) the percentage of work 
completed so far in this regard; and 

(c) the number of Gram 
Panchayats in the above States provided 
with telephone facility during 1991-92. district-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) Names of places are as per 
attached STATEMENT I and I (A) 

(b) 100% 

(c) District-wise number of Gram 
Panchayats is as per attached STATEMENT 
JHmd II (A). 

STATEMENT ·1 

LIST OF NEW TELEPHONE 
EXCHANGESPLANNEEAND 

COMMISSIONED IN MAHARASHTRA 
• DURING 1993. 

51.No 

1. BonGayFOUfUIn 

2. Bombay Thane Charai 

3. Bombay Mulund 

4 4. Bombay City 

5. 

6 

7. 

8. 

9. 

Bombay Andheri 

Bombay Versova 

BOmbay Gamdevi 

Bombay Powai 

Bombay Gokuldham 

10. Bombay Mira Road 

11 Bombay Goregaon 

12. Samvatsar 

13. Pagori Pimpalgaon 

14. Palve 

15. Kolhar Budruk 

16. Talegaon 

17. NandurKandarmal 

18. Pimpri-Neimal 

19. Deshgaonsiddh 

20. Bhalgaon 

21. Shrisagoan 

22. Wari 

23. Durgaon 

24. Taklikazi 

25. Wadgaonpan 

26. Bhatkudgaon 

27. Dudgaon 

28. Maveshi 

29. Shitali-Jalgaon 

30. Wandari 

31. Amlujalgaon 

32. Kadgaon 

33. Loni 

34. Ugwa 

35. Gajgaon 

36. Warud Jaulka 

37. Dahfhanda 

311. Dhaba 
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39. Silirpur 73. Metpenjara 

40. Dhamangaon 74. Yenwa 

41. Dhaga 75. Makardhokada 

42. Anjangaon Bori 76. Ram1ek-Marr 

43. Ghuikhed 77. Adgaon 

44. Nimbhi 78. Lahan 

45. Ektumi 79. Shahpur 

46. Hatmur SO. Palani 

47. Naka-Oongare 81. Kasarali 

48. Tamkheda .82. Khakurdi 

49. GondDumari 83. Kolar 

50. Adasi 84. Chincholi 

51. Kumgaon 85. Chitegaon 

52. Gauri 86. Yesgaon 

53. Kudhkwad 87. Raipl!r 

54. Chhadvel-Korde 88. Aliyabad 

55. Ashte 89. Motoari 

56. Arthe 90. i<hasgi 

57. Varshi 91. Beoga 

58. Udal 92. Lohara 

59. Sindi 93. Wadgaon 

60. Ratnapimpri 94. Chasakman 

61. Galleborgaon 95. Nate 

62. Waluj 96. Ramraj 

63. Rui 97. Panchnadi 

64. Vadange 98. Shiv-Bhadruk 

65. Kini 99. Pophacki 

66. Watangi 100. Nivali 

67. Amba 101. Agalgaon 

68. Mangaon 102. Karolli 

69. Madhona 103. Manje-Digraj 

70. Kuntha(BK) 104. Narwad 

71. Babhalgaon 105. Lchgare 

72. Janwal 106. Kalambi 
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107. Widani 13. Kaltal 

108. Vadgaon Haveli 14. Khapata 

109. Gavi 15. Pahari 
16. Sardhania 

110. Wing 
17. Shivrampur 

111. Pal 18. Manikpur (lind) 
112. Aglgaon 19. Tindwari (lind) 
113. Kadabgaon 20. Dokati 

114. Chapalgaon 21. Gunore 

115. Tadwal 22. Nayagaon 

116. Korphali 23. Phaphunda 

117. Ghasi 
25. Amanganj 

26. KotwaSorak 
118. Karegaon 

27. Tanda (lind) 
119. Fulchincholi 28. Newada 
120. Dharmpuri 29. Akbarpur (lind) 
121. Mangrul 30. Jabalpur (lind) 

122. Antora 31. Chholas 

123. Dahegaon 32. Loni (lind) 

124. Mulawa 33. Balpur 

34. Bhanpur 
STATEMENT I (A) 35. Kokhai 

LIST OF NEW TELEPHONE 36. Mahabir Chhapra 
EXCHANGES PLANNED AND 37. Chham 

COMMISSIONED IN UTTAR PRADESH 
DURING 1993. 38. Mahoba (lind) 

1. Jaingara 
39. Rakeha 

2. Baraut 40. Rakeha 

3. Bharwani (lind) 41. Derapur 

4. Manjhanpur 42. Panki 

5. Handia (lind) 43. Rajghat 

6. Phappamau 44. Bijnore 

7. Lodha 45. Nichalaul 

8. Nazzalpur 46. Thuti Bari 
9. Raipur Dalpatpuri 47. Kishni 
10. Bhauni 48. Patlauni 
11. Chilla 49. Kosi Kalan (lind) 
12. Kalinzar . SO. Samri Jamalpur 
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51. Boundary Road 87. Dehradun 
52. Mahelka 88. Mussorie 
53. Salwa 89. Kedamath 
54. Saroorpur 90. Baghodhghat 
55. Sirsauli 91. Singramau 
56. Bhopa 92. Modinagar 
57. Garhi Pukhta 93. Rajnagar 0-2 
58. Betalpur 94. Sanjay Place 
59. Lalbur 95. Hanuman Ganj 
60. Ourgapuri 96. Bareilly 
61. Ghordhuri 97. Aligarh 
62. Kalia Saur 98. BarauliAhir 
63. Kishanpuri 99. Mussory 
64. Vishwar lathganj 100. Shalimar 
65. Fatehpura 101. Basnehan 
66. Garwara 102. Fariha 
67. Kanthaula (Raniganj) 103 Adhibadri 
68. Katra Mehandiganj 104. Pandukeshnav 
69. Madoria 105. Taparan 
70. Mandhata 106. Gaipur 
71. Sangipur 107. Bargaon 
72. Machata 108. Fandpuri 
73. Biswan (lind) 
74. Bandhau Kalan STA TEMET II B 
75. Ohammaur 

76. Gosainjanj 
. LIST OF GRAM PANCHA VATS 

TELEPHONES PROVIRED DISTRICT 
n. Kalka Bhanpur WISE IN MAHARASHTRA DURING 91-92 

78. Korwa SI. NAME OF DISTRICT TOTAL 
79. PandeBaba No. 

80. Sehrarnau 
1. Ahmed Nagar 187 

81. Fatehrarh (lind) 
2. Akola 41 

82. Gola (lind) 
3. Amravati 72 

83. Sandila (lind) 
4. Aurangabad 69 . 

84. Pahadia (lind) 
5. Bhandara 93 

85. NaglaGulal 
6. Deed 21 

86. Hathras 
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7. Buldhana 52 
5. Banda 29 

8. Chandrapur 31 6. Faizabad 15 
9. Dhule 103 7. Barabanki 27 
10. Gadchiroli 21 8. Sitapur 24 
11. Jalgaon 79 9. Hardoi 23 
12. Jalna 18 10. Lakhimpur 64 
13. Kolbapur 104 11. Shajahanpur 24 
14. Latur 55 12. Mathura 106 

15. Nagpur 142 13. Etah 21 

16. Nand9d 64 14. Etawah 54 

17. Nasik 182 15. Mainpuri 30 

18. Osmanabad 12 16. Farukhabad 22 

19. Parbhani 41 17. Aligarh 150 

20. Pune 84 
18. Almora 53 
19. Pithoragarh 30 

21. Raigad 103 
20. Moradabad 7 

22. Ratnagiri 51 
21. Bijnore 18 

23. Sangli 56 22. Rampur 9 
24. Sakara 109 23. Badaun 
25. Solapur 122 24. Pilibhit 
26. Sindhudurg 15 25. Nainital 108 
27. Thane 97 26. Bareilly 33 
28. Wardha 29 27. Ballia 73 

29. Yeotmal 66 28. Ghazipur 15 

30. Goa 53 29. Gonda 121 

30. behraich 99 

Total 2172 31. Basti 92 

32. Siddarth Nagar 5 
33. Gorakhpur 45 

LIST OF GRAM PANCHA YATS 
34. Maharajganj 11 TELEPHONES PROVIDED DISTRICT-

WISE IN UTTAR PRADESH DURING [/1- 35. Azamgarh 103 
92. 36. Mau 65 

37. Deoria 26 

1. Jhansi Hi 38. Suhanpur 93 

2. Lalitpur 11 39. Raebareli 16 

3. Hamirpur 30 40. Fatehpur 29 

4. Jalaun 41 41. Pratapgarh 8 

42. Mirzapur 2D 
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43. 
44. 
45. 
46. 
47. 
48. 
49.' 
50. 
51. 
52. 
53. 
54. 
55. 
56. 
57. 
58. 
59. 
60. 
61. 
62. 
63. 

Sonblladra 

Jaunpur 

Chamoli 

Pauri 

Tehri 

Uttarkashi 

Muzaffarnagar 

Sahaianpur 

Hardwar 

Dehradun 

Lucknow 

Varanasi 

Allahabad 

Ghaziabad 

Bulandshahar 

Agra 

Ferozabad 

Merrut 

KanpurCity 

Kanpur Dehat 

Unnao 

Total 

21 
33 
34 

10 
12 

64 
25 
10 
42 
96 

148 
39 

116 
87 
31 
17 

102 
5 

45 
22 

2725 

AIR stations in Hilly areas of U.P. 

1553. SHRI DEVI BUX SINGH: 
SHRI BALRAJ PASSI : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a)whetherthe Government propose 
to set up AIR stations in Hilly districts of Uttar 
Pradesh, particularly in Tehri Garhwal or 
Uttarkashi : 

(b) if so, whett,er any survey has 
been conducted in this regard ; 

(c) if so. the details thereof ; 

and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING(SHRI K.P. SINGH DEO) 
: (a) to (d) :.Yes, Sir. There is an ongoing 
scheme to set up a Radio Station at Uttarkashi 
with a 1 KW MW Transmitter. Its installation 
is almost complete. 

Centres for Telephones Bills 

1555. SHRIMATI KRISHNENDRA 
KAUR (DEEPA) 

SHRI CHETAN P.S. 
CHAUHAN: 

Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Govemment have 
evolved any scheme regarding payment of 
telephone bi:ls in some selected Central 
Telegraph Offices, Departmentaly Telegraph 
Offices and Telecommunications Centres: 
and 

(b) if so, the number of such 
offices in the country where this facility is 
likely to be provided initially? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) Yes. Sir. 

(b) The number of such offices in the 
country where this faciliity is provided so far 
in 855. 

CBI Report on M.T.N.L. Directory . 

1556. SHRI MAHESH KANODIA : 
Will the Minister of COMMUNICATIONS: be 
pleased to state : 

(a) whether the CBI has 
submitted its investigation report in respect 
of the irregularities committed in the 
publication of Telephone Directory by the 
M.T.N.L. Officials. 
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(b) if so, the details thereof; and 

(c) the action taken by the 
Government in this regard and when the 
report was received by the Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. (b) The details of 
the lapses pointed out by the CBI 
are: -

1 . Allowing increase in LC amount from 
Rs. 6 crores to Rs. 10.15 crores to 
the contractor without ensuring that 
the conditions stipulated in the 
supplemental contract, are fulfilled. 

2. The contract was vaguely worded 
with regard to number of telephone 
directories to be supplied as well as 
with regard to the powers of the 
contractor in enhancing the rates of 
bold and additional entries . 

(c) the CSI report was received in the 
Department on 03.03.1993 . CBI 
recommended action as deemed fit, against 
two officers. 

On examination of the report and 
perusal of the explanation of all the officers, 
no malafide intention was noticed on their 
part. The decisions were taken by the officers 
in their collective wisdom after weiging the 
pros and cons an also keeping in view the 
circumstances prevailing at that point of time. 
Therefore, it has been decided in consultation 
with CVC to ciose the case. 

[English] 

T.V. Programmes 

1557. SHRIMAI GEETA 
MUKAHERJEE: Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state: (a)whethertheGovemment 
have received representations from the forum 
. of PubliC Schools about the recent trends in 
T.V. Programmes; 

(b) if so. the details thereof ; 

(c) the reaction of the 
Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a): No, Sir. 

(b) and (c) . Do not arise. 

Upgradation of post offices in Orissa 

1558.DR. KARTIKESWAR PATRA: 
Will the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of proposals 
received by the Government to upgrade 

. sub-post Offices to branch post offices during 
1993 in Orissa: 

(b) the action taken or proposed 
to be taken by the Government in the matter 
; and 

(c) the funds allocated for the 
purpose, if any? 

THEMINISTEROFSTATEOFTHE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) The Government have 
received 30 proposals to upgrade extra 
departmental branch post offices to 
departmental sub post offices in Orissa during 
1993. 

(b) Sanction has so far been issued 
for upgradation of one eX1ra departmental 
branch post office to departmental sub post 
offICe. Action forfulfilling the target of opening 
4 departmental sub post offices in the current 
year is under-way and is expected to be 
completed by March. 1994. 

(c) An amount of Rs. 4 lakhs has 
been allocated for opening post offices in 
Orissa in the current year. 

Digital video phone •. 

1559. SHRI RAM KAPSE : Will the 
Ministerot COMMUNICATIONS be pleased 
to state: 
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(a) whether some cities in the 
country are being equipped with switching 
equipments that can handle the requirements 
for Video image of the digital Videophone; 

(b) if so. the details thereof; and 

(c) the time by which this facility 
is likely to become operational in these cities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) :(a) There are plans to install 

new technology switching equipment at some 
cities in the country. The new Technology 
Switching Equipment has functional 
capability for handling video images . 
However, provision of the service would 
requird additional equipment in the new 
technology exchanges and also video phone 
in the subscriber premises . 

(b) Details are given in the attached 
Statement. 

(c) The department has not 
formulated any plan for introduction of this 
facility. 
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AIR programme on U.N. 

1560. SHRI VIJAY NAVAL PATtL: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a)whether All India Radio has 
stopped broadcasting the programme on 
UN under "UN Speaks" ; 

(b) if so, the reasons therefor; 

(c) whetherthe Govemrnent have 
formulated any plans to broadcastltelecast 
progtammes which mainly deal with the life 
and activities ot the people through the world 
; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OFTHE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH DEO) 
: (a) Yes, Sir. 

(b) The recording of the said 
programme is no longer being received from 
UN Radio. 

(c) No, Sir. 

(d) Does not arise . 

~ hydnteleclric.,..;.t 

1561. SHRt SURENDRA PAL 
PATHAK: 

SHRI RAM VILAS PASWAN : 

Will the Minister of POWER be 
pleased to state: 

(a) the amount of total expenditure 
incurred on the Duthasti H}IdroeIecIricproject 
run by French consortium, so far; 

(b) the implications involved in 
the event of closing the project : and 

(c)the manner in which the 
Government propose to retrieve the 
situation? 

THE MINISTER OF STATE IN THE 

MINISTRY OF POWER (SHRI P.V. 
RANGAYV A NAIDU): (a) An expenditure of 
Rs. 927 crore has been incurred so far by the 
National Hydro-electric Power Corporation 
(NHPC) on the construction of the Dulhasti 
Hydro-electric Project through a French 
Consortium. 

(b) and (c) . The Govt. is not 
considering closing the project, Security 
arrangements in and around the project area 
have been strengthened. Efforts continue to 
persuade the French Consortium to re sume 
work at site . 

F"tIms Produced by NFDC 

1562. SHRIK.H.MUNIYAPPA:Wili 
the Minister of iNFORMATION AND 
BROADCASTING be pleased to state: 

(a) the total number of films 
produced by the National Film Development 
Corporation(NFDC) for children during the 
last three Years ; 

(b) whether most of the films 
produced by NFDC are in one language ; 

leI whether the Government 
prapoM to pruduce films for children in 
ragionat Iss • • II ; and 

THE MIf. rEROF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRt . K. P. SINGH 
DEC): (a) The NaIionaI F"IIm Development 
Corpondton Ud. has produced three films in 
HIndi baeed on themes for children during 
the last thr8e year; 

(b) The National Film Development 
Corporation produces films in various 
languages including Hindi, English,Sanskrit 
and regional languages . 

(c) and (d). The National Centre of 
Films forChildrenand Young People (N'CVP) 
an autonomous society under the Ministry of 
Information and Broadcasting, has been set 
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up to produce acquire and exhibit good quaHty proposal has been received from any other' 
and value-based children's films. With the Major Port Trust. 
grants-in-aid released by the Government, 
the N'CYP produces about 4 feature films 
and 4 short films in a year. The N'CYP has 
been producing films in various regional 
languages . Also, a film produced in one 
language is dubbed in various regional 
languages. 

Commerciallaasing of land of port 
trusts. 

1563. PROF. UMMAREDDY 
VENKATESWARLU: Will the Miister of 
SURFACE TRANSPORTbe pleased to state 

(a) whether there is any proposal 
for commercial leasing of land of various 
Port Trusts; 

(b) if so, the details thereof; 

(c) whether proposals in this 
regard have been received from 
Vishakhapatnam Port Trust; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) and (b).The 
lands belonging to various Major Port T ruste 
are leased for Port related activities or 
commercial use etc. under Section 34(i) of 
the Major Port Trust Act, 1963 in accordance 
with the policy guidelines issued by the 
Ministry of Surtace Transport. Apart from a 
proposal of Calcutta Port Trust to 
commercially exploit the surplus lands in the 
erstwhile Calcutta Jetty area on the Strand 
Road and erstwhile Boat Canal area; no 

(c) and (d). No proposal of 
Vishakhapatnam Port Trust is under 
consideration of the government to lease the 
land at Vishakhapatnam Port forcommercial 
use. 

Hydro-electric power projects 

1564. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of POWER be 
pleased to state: 

(a) the total estimated hydro-electric 
power potential of Indian revers; 

(b) the quantum produced from it 
at present and likely to be put to use during 
the Eighth Five Year Plan period; and 

(c) the hydro-electric power 
projects lying half-way at present and those 
which have been abandoned mid-way, giving 
the reasons for abandonementldelay in each 
case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER SHRI P.V. 
RANGAYYA NAID) : (a) and (b) :Central 
Electricity Authority has assessed the hydro-
electric potential in India as 84044 MW at 
60% load factor . At present, hydro-electric 
capacity of 19,580 MW has been installed. 
The expected capacity addition during the 
Eighth Plan is 3864.65 MW . 

(c) Out of 94 sanctioned Hydro-
electric Projects, 13 Projects are progressing 
satisfactorily/nearing completion; 37 Projects 
are delayed and remaining 44 Projects are in 
preliminary stage of implementation . The 
details of these are given in the attached 
Statement I,ll and III respectively. 

WIDE 159-169 
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Employees in AIR Doordarshan Madhya 
Pradesh 

1565. SHRI ANAND AHIRWAR : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the category-wise employees in 
Akashwani and Doordarshan Kendras in 
Madhya Pradesh; 

(b) the number of employees out 
of them belonging to Scheduled Castesl 
Scheduled Tribes and whether SC/ST quota 
has been filled up as per reservation norms 
;and 

(c) if not the reasons therefor andthe 
steps taken to fill up the quota as per the 
reservation moms? 

THE MINISTER OF STATE OFTHE 
MINISTRY OF INFORMATION AND 
BROADCASTIG (SHRI K.P. SIGH DEO) (a) 
to (c) .the information is being collected and 
will be laid on the table of the Sabha . 

Export Performnce of Indian Telephone 
Industries 

1566. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a)whether the export performance of the 
Indian Telephone Industries has been 
unsatisfactory ; 

(b) if so, the target fixed and 
achieved in this regard during each of the 
last three years ; 

(c) the reasons for the steep 
shortfall in the export targets ; 

(d) the measures taken to boost 
the exports ; 

(e) whether the C&AG had 
commented upon adversely on the dismal 
show of ITI ; and 

(f) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) Till recently ITI has been 
the monopoly supplier of Telecom equipment 
to DOT and thus the main thrust of ITI has 
been to cater to the large domestic needs of 
Telecom; equipment. However. modest 
efforts were made towards exports. 

(b) The targets and performance of 
exports forthe last three years are as follows: 

Target Actua/s 

Year Rs. inlakhs Rs. in lakhs 

1990-91 No specific 
target fixed 30 

1991-92 

1992-93 

(c) During 1992-93 a big order 
from Nigeria for cross bar spares was 
negotiated but the same could not be finalised 
in view of political instability in that country . 
Hence there was a shortfall. However, during 
the current year, ITI has already achieved an 
export value of Rs. 179 lakhs till November, 
1993 and the expected figure for year 1993-

100 108 

300 87 

94 is to the tune of Rs. 500 lakhs. 

(d) The measures taken to boost the 
exports by ITI Ltd. are as under; 

(i) Indian High Commissionsl 
Embassies in countries with high 
potential for export of Telecom 
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products have been addressed T.~. Relay Centres in Gujerat 
with a view to project ITI's image 
abroad and thus improve exports . 1567.SHRI SHANKERSINH 

VAGHELA : Will the Minister of 
(ii) To tap the opportunities available INFORMATION AND BROADCASTING be 

in South East Asia a joint Venture pleased to state: 
has been set up at Singapore to (a) the total number of T.V. relay 
promote exports of ITI products. centres in Gujarat State, cflStrict wise ; 

(iii) ITl's equipments have been sent 
to different countries like Sri Lanka, 
Indonesia, Ethiopia, nyanmar, 
Uganda, Nigeria, Tanzania, 
Vietnam,etc. for getting type 
approval from the local Telecom 
Administrations and also for field 
trial demonstrations. 

(iv) ITI is participating in Global 
Tenders . 

(v) To project ITI's image and also to 
make known the wide range of 
products available for exports, ITI 
is participating in various 
prestigious International 
Exhibitions both in .India" and 
abroad. 

(e) The C&AG report bas commented 
assuming "the target as Rs. 500 crores for 
ITI by the end of Eighth Five Year Plan" . 
There appears to be ,an inadvertent 
discrepancy in the C&AG report as the target 
of "Rs, 500 crores • wortof export reease to 
te woleTelecom Sector in the country and 
not to ITI alone. 

(f) As at (e) above. 

(b) whether the Government 
propose to set up more T.V. relay centres in 
the State during the Eighth Five Yectr Plan; 

(c) if so, by when these T.V. relay 
cent~es are likely to be completedl 
commissioned and the Expenditure likely to 
be incurred thereon; and 

. (d) if not, the reasons therefor? 

THE MINISTER OF STATE OFTHE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO) 
: (a) The requisite details are given in the 
attached Statement, 

(b) Yes, Sir. 

(c) One High Power and 8 Low Power 
TV transmitters in the State of Gujarat are 
expected to be commissioned in phases by. 
the year 1995. The approved cost of these -
projects is approximately Rs. 1140.561akhS'.· 
However, the implementation would depend 
on availability of eqUipment, adequate 
resources and other infrastructural facilitieS' 
for the purpose . 

(d) Does not arise . 

STATEMENT 

Existing TV 'Transmitters in Gujarat 

S(No. District No. of TV: Transmitters 

1. Amreli 

2. Ahmedabad 1 

3. Bavnagar 
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SI.No. District 

4. 
5. 
6. 
7. 
8. 
9. 
10. 
11. 
12. 
13. 
14. 
15. 

16. 

Bharuc 
Banaskantha 
Junagarh 
Jamnagar 
Kachchh 
Mewsana 
Panchmahal 
Rajot 
Surat 
Su rendranagar 
The Dangs 
Valsad 

Vadodara 

Improvement of National Highway 
No.34 

1568. SHRI SUBRATA 
MUKHERJEE: Will the MinisterofSURFACE 
TRANSPORT be pleased to state: 

(a) whether the Govemment of 
West Bengal has made any request to the 
Union Government for the improvement of 
the congested portion of National Highway 
No. 34 in Maida Town. West Bengal; and 

(b) if so, the details thereof and 
the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRf JAGDfSH TYTLER) : (a) :Yes. Sir. 

(b) The State Govemment submitted 
an estimate amounting to Rs. 4.3 crores for 
the work of improvement of congested 
portions of N.H. 34 in Maida Town. The 
estimate, being dificient, has been retumed 
to the State Government unapproved for 
resubmission after modifications. 

Indi. Estonia Relations 

1569. SHRI ARVIND TULSHIRAM 
KAMBLE : Will the Minister of EXTERNAL 

No. of TV Transmitters 

3 
4 

3 
2 
1 
2 
2 
2 
4 
1 
1 
2 

2 

AFFAIRS be pleased to state: 

(a) whether India and Estonia have 
signed any agreements to strengthen the • 
bilateral relations including economic and 
technical cooperation; and 

(b) if so. the details thereof and 
salient features of the declaration issued in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. (b) The following 
agreements were signed during the visit of 
the Foreign Minister of Estonia to Delhi from 
14th to 17th Oct. .1993 : 

(i) Declaration on Principles and 
Directions of Cooperation ; 

(ii) Agreement on technical 
Economic Cooperation; 

(iii) Agreement on Trade & Economic 
Cooperation; 

(iv) Agreement on Cooperation in 
Eduction, Science, Culture, Arts, 
Mass-Media, Sports, Tourism and 
Youth Affairs. 
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The Declaration spells out the (c) theagencyentrustedwiththe 
principles which are to govern bilateral job to monitor the repair work ? 
relations such as respect for independence, 
sovereignty, territorial integrity, non-
interference in each other's internal affairs: 
respect for each other's foreign policy' 
principles; and identifies principal areas of 
cooperation such as trade, science, 
industry ,technology, culture, 
environment,education, information, 
cooperation against crime, particularly 
terrorism,and opposing all forms of religious 
bigotry, hatred and violence, 

High Frequency Channel in Almora, 
U.P. 

1570.SHRI JEEWAN SHARMA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether proposals to licence higb 
frequency channel, establishment of 16 
permanent stations and two mobile stations 
in district A1mora (U. P.) are pending with the 
Government; and 

(b) if so, the steps being taken to 
clear these proposals and the time by which 
the same are likely to be cleared ? 

THE MINSTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). The proposal has 
since been agreed to by Ministry of 
Communications. 

National Highway No. 17 

1571. SHRISUDHIRSAWANT:Will 
the Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) whether the National highway 
No. 17 is in poor shape; 

(b) if so, the amount sanctioned 
for its repairs during each of the last three 
years and the amount utilised therefrom ; 
and 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) No. Sir . 
National Highway No. 17 is maintained in 
traffic worthy condition. within the funds 
available. 

(b) Does not arise. 

(c) The State Governments 
concerned are the agencies executing and 
monitoring the maintenance wortcs . 

Transit facilities through Bangladesh 

1572. SHRI CHITTA BASU : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether there is any proposal tor 
establishing rail links from Tripura to 
Bangladesh and road and rail links between 
Dhaka and Calcutta; 

(b) if so, the details thereof ; 

(c) whethertheGollemmenthawe 
taken up the matter with the Govemment of 
Bangladesh; and 

(d) if so, the response of 
Bangladesh thereto? 

THE MINISTER OF STATE IN 1lE 
MINISTRY OF EXTERNAL AFAAS (SHfI 
R. L. BAHATIA) : (a) to (c) Govemment 01 
India have been interested in establishing 
rail links from Tripura to Bangladesh and 
road and rail links between Dhaka and 
Calcutta. Government of India have taIce up 
the matter on a number of occasions, at 
various levels. with Government of 
8jlngladesh . 

(d) Government of Bangladesh, so 
far, have not reacted positively to our 
proposals . 
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1514. StRVLJAYKUMARYADAV: 
SHRt PALAK.M. MATHEW: 

WiIt';eMristerofSURFACETRANS-
PORTbepieasedtosla1e: 

(altataI~andruTtlerd1heNational 

~inS1ales.State 1lJise; 

(b) whelherthe length of the National 
tI9U-iS in Bihar is less in proportion to its 
pq!' ..... andaaa;and 

(c)lso.Ihe18ilSQl1S1heraof? 

THE MINSTER OF STATE OF THE 
WlSTRYoFSlIFACETRANSPORT(SHRI 
JAGDISH TY11£R): (a) A statement is an-
nEIEd 

(b)and(c).1helenglhofnalionalHigh-
ways in Bhlrismore in relation to its area but 
lee intennsof Is population. Declaration of 
aaadUs ...... H9Jwaysisrdonlhebasisol 
• ..popllalionbulon lhebasis of criteria laid 
~lrsepinginviewtherecUre­
IillRcftleClCUllryasawhoie. 
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RoedsinAseam 

1575. SHRI PROBIN DEKA: Will the 
MinisterofSURFACETRANSPORTbepieased 
tostate: 

(a) whether the Govemment of Assam 
hassubmittedanyproposaltotheUnionGovem-
mentseekingspecial allocationforllnkingsome 
of the roads with National Highways; and 

(b) if so, the numberotsuch roads in the 
Stateincludingtheamountearmarkedtherefor? 

THE MINISTER OF STATE OF THE 
MINISTRYOFSURFACETRANSPORT(SHRI 
JAGDISH TYTLER): (a) and (b) Presumably, 
the Hon'ble Memberis having in mind the pro-
posaJssubmittedbythe Government of Assam 
forfinancingcertainprojectslnkingStateRoads 
with national Hpays. TheStateGovemment 
has sponsored 19 roadibridgescheme of State 
Roadsot Inter-State of Economic Importancein 
the 8th Plan. However, due to limited aHocation 
offoodsforCentrai SectorRoads Programme in 
the 8th Plan, it will be possible to take up only 
some selected projects under the afore-said 
programme.ltis, therefore, nol possibIetoindi-
cate the funding position at this stage. 

Coco-NutWater 

(d) thestepsbeingtaken in this regard in 
thefood processing industry of the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING INDUS-
TRIES (SHRI TARUNGOGOI): (a) to (d). The 
Regional Research Centre, Trivendrum has 
developed the technology for making softfrom 
coconutwaterwhich has notyetbeencommer-
cialised, though a fewentreprepreneurs have 
obtainedthistechnologyfromRRLthrougbCo-
conutDevetoplTM:lnt Board. It is reportedthata 
company in Philipineshasdevelopedtechnolo-
gyforbottling soft drink, both otthecarbonated 
andnon-carbonatedvarietiesmadetrom~ 

nutwater. 

[TtanSIabll 

Delhi-SatwanpwRoad 
I 

1577. SHRIPRABHUDAYALKATHERIA: 
SHRICHINMAYANAMDSWAMI: 

Will the Minister of SURFACE TRANS-
PORTbe pleased to state: 

(a) whetherthere is any proposal to con-
vert Delhi -8aharanpurNationai Highway into a 
doLtlIe-Ianeroad; 

(b) ifso, the details thereof includingthe 
1576. SHRI P.C. THOMAS: Will the estimatedcostinvolvedtherein;and 

MinisterofFOODPROCESSINGINDUSTRIES 
be pleased to state: (c) the time by which the worI< is likely to 

(a) whether new technology for storing 
andusingsweetcoconutwaterafterlongpreser-
vation is available in the country; . 

(b) whether there is any industry in India 
engaged in preserving and makingcoconutwa-
teravailable as a soft drinl<: 

(c) whether such industrial products or 
preserved drinks are being used in othercoun- . 

commenc::e? 

THE MINISTER OF STATE OF THE 
M1NISTRYOFSURFACETRANSPORT(SHRI 
JAGDISHTYTLER:(a)to(c).Constitutionally, 
theGovemmentoflndaisprimarilyooncemed 
with roads declared as National Highwaysonly. 
The responsibilityfor roads otherthan National 
HighwaysisessenliallythatoftheStateGovem-
mentsconcemed. Sincethe road in question is 
aStateroad,ilsdeYelopmentinclulingwidening 
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isthe responsibility of the State Govemment(s) 
concemed. 

[EfI!1ishl 

Pak Lobby on Kashmir 

1578. SHRI GEORGE FERNANDES: 
SHRIANNAJOSHI: 

Will the Minister of EXTERNAL AF-
FAIRSbepleasedtostate: 

(a) whethertheattention of the Govem-
menthasbeendrawntothenewsitemcaptioned 
apak Lobbying for UN panel on Kashmir" ap-
peared in the . Times of India' dated November 
16. 1993: and 

(b) ifso. the details thereof and the steps 
taken and the results achieved by the Govem-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFEXTERNALAFFAIRS(SHRI R. 
L. BHATIA): (a) Yes Sir. 

(b) Pakistan had informally cIrculated 
draft resolution against India on Kashmirissue. 
However. as a result of prompt and effective 
countermeasurestakenby India. Pakislancould 
not musterenoughsupportand did nottablethe 
resolution. 

1579. SHRIHARIKISHORESINGH: 
SHRIGURUDAS1<AMAT: 

Will the Minister of EXTERNAL AF-
FAIRSbepieasedtostate: 

(a) whether India has applied for the 
membership of Asia PacifIC EconomicCooper-
ation (APEC); 

(b) iflK? whelherthis appIic8tionisbeing 
considered by the APEC favourably; 

(c) if not, the reasons therefor; and 

(d) the tangible gains to be accrued to 
India by the outcome ofthe recent summit of 
APEC and likely to be accrued by its member-
ship? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) to (c). India has indicated its 
intere5tin participating in APEC. However,APEC 
hasdecidedattheSeattle meetingtoconcentrate 
at this stage on consolidation and improvement 
ofitseffectiveness. They have declared a three-
year moratorium on new membelShip after ad-
mittingChile in 1994. However. APEC has also 
setoutproceduresforenablingothercountriesof 
the Asiaa Pacific region to participate in its wori< 
programmes for promoting global and regional 
trade and investment. 

(d)APEC membershipcovelScountries 
with60percentofworldGOP and40%of'oreign 
trade and incIudestheworld's largest and most 
dynamic economise. With the liberalisation of 
India;n APEC's global and regionaltrade and 
investment facilitation programmes can be ex-
pectedto bring substantial benefits both to India 
as well to other APEC countries. 

FdmsScrwnedat Udaipur FtlmFestivai 

158). SHRIGURUDASKAMAT: Will 
the MinisteroflNFORMA TIONAND BROAD-
CASTINGbepieasedtostate: 

(a) whelherthequality oflndian Films 
screened.1he Udaipurfilm festival in Novem-
ber.1993W818ofU:lStandardascomparetothe 
filrnsofolherCOQnlries; and 

(b)ifso." reasons therefor? 

THE M~STER OF THE STATE OF 
THE MINISTRY OF INFORMATION AND 
BROADCASTING(SHRI K.P. SINGH DEO): 
(a) and (b). No. Sir. Fouril'ldependenlJuries for 
Iudaint1tMllln&ctfttiiffefantCinematicaspects 
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announced 10 awards and made five special 
mentions.Ofthese,lncianfilmsandchildartistes 
won 3 awarmand 3 speclil mentions. 

SatelliteCommunicationNelworkofNTPC 

1581. DR. VASANTNIWUTIPAWAR: 
WUlthe Ministerof POWER bepleasedtostate: 

(a)whetherthe NatialaIThermaI Power 
CoIporationPmPosestoexpandilssatelitecom-
munication network; 

• 
(b) if so, the details thereof; 

(c) the benefits which are likely to be 
accrued therefrom; and 

(d) the power plants which wiU begetting 
the benefits by this network? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGA YYA NAIDU): (a) to (d). The national 
Thermal Power Corporation (NTPC) proposes 
to expand rIs existing Satellite Communication 
Networktoccwersix morepowerprojectsunder 
operation/execution, viz., UrdlaharandAuraiya 
in Uttar Pradesh, Talcher in Orissa, Anta in 
Rajasthan and Kawas & Gandhar in Gujarat. 
ThisnetworkwillprcMdepointtopointdedcated 
communication facilities in respect of Voice 
(Telephone) FaxandData (CoopJtertoCompu-
ter)fromthesepowerprojeclstoNTPC'sCorpo-
rate office at New Delhiandotherprojects .... 'here 
these facilities already exist. 

( Translation) 

1582. DR. P.R. GANGWAR: Will the Minister 
of POWER be pleased to state: 

(a) whether the Government have re-
duced the amount of allocation made for the 
Anapara thennalpowerplant; 

(b) if so, the details thereof and the rea-
sonstherefor, and 

(c) the time by which the plant is likely to 
beCOf1llleted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYANAIDU): (a) and (b). The Anpara 
'S'Thermal Power Project (2x5oo MW) is being 
implemented in the State Sector by the Uttar 
Pradesh State Electricity Board. The approved 
AnuuaJ Plan outIayforthe year 1993-94 forthis 
projectisRs. 716crores. TheCentralGovt. has 
made no reduction in that allocation. 

(c) Thefirst unit of 500 MWof Anpara 'S' 
Thermal Power Project was synchronised in 
July, 1993andthe second unit is planned to be 
synchronised by June, 1994. 

AnlandWaterway From Highway To 
AIahabad 

1583 SHRIRAMPUJANPATELWIII 
the Minister of SURFACE TRANSPORT be 
pleasedtostate: 

(a) the target fixed for completing the 
projectto deepen the Ganga riverforthe inland 
waterwayfrom Hooghlyto AUahabad; 

(b) the year-wise expenditure incurred 
thereonsofarandtheprogressmadeilthework: 
em 

(c) the reasons tor delay in its timely 
completion? 

THE MINISTER OF STATE OF THE 
MINlSTRYOFSURFACETRANSPORT(SHRI 
JAGDISHTYTLER): (a)DuringSth Five Year 
Plan, atarget ofproviding navigable channel of 
45 m. width and 2 .0 m depth in Haldia-Farakka 
and 1.5mdepthin Farakka-Patnastretchesof 
ttleGanga by undertaking temporary rivercon-
servancyworksofbandalinganddredging, has 
beenfixed. 
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(b) The year-wise expenditure incurred (EngiISh) 

mdeepet illQofnavigalion channelmtheGanga 
is given beIow:-

(Rs. inlakhs) 

BandalUng& Dredging 

1986-87 39.05 

1987-88 55.64 

1988-89 00.18 

1989-90 31.54 

• 1990-91 28.16 

1991-92 3811) 

1992-93 36.69 

Thetemporaryriverconservancyworks 
ofbandalling and dredging are being carried out 
every year during lean season from Octoberto 
April 10maintain the required navigational chan-
nel. 

(c) Ooesnotarise. 

Our of Tum TeIephoneConneclions 

1584. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a)therunberofnewtelephoneconnec-
tionssanctioned on out ottum basis during the 
last six months; and 

(b) 1hecategc>ry-wise details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b) : The information is 
beingcolectedandwill be laid on the Tableofthe 
Hoose. 

1585. SHRI N. DENNIS:Winthe Min-
isterofSURFACETRANSPORTbepleased1o 
stale: 

(a) whetherthere is any proposaJ to 6nk 
Kanyakumari in Tamil Nadu with Owarka in 
Gujaratby road; and 

(b)ifso, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRYOFSURFACETRANSPORT(SHRI 
JAGDISHTYTlER): (a) No Sir, Kanyakumari 
andOwarka arealreadyli1kedbyexistingroads. 

(b) Does not arise. 

MangaIore ThennalPowarProject 

15136. SHRIMATI CHANDRA 
PRABHAURS:WdltheMinisterofPOWERbe 
pleased1ostate: 

(a) whelherthenational ThermaJ Power 
Corporationhasdecided1ohandover1hecharge 
of 250 MWthennalpowerproiectofMangaIore 
toGovemmentofKamataka; 

(b) If so, the reasons therefor; 

(c) the total amount spent so far by the 
NTPC on this project: 

(d) whetherto NTPC has asked forany 
compensation or reimbursement in lieu of the 
amountspentsofarbyiton lheproject: and 

tel if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGA YY ANAJOU): (a)1o(e). TheMangalore 
Thermal Power Projed Stage-I (420MW) was 
to be implemented by the National Thennal 
PowerCorpn. (NTPC)withtectncalandfinan-
cial assistance from the erstwhile USSR which 
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did not fructify, In the meanwhile, the Indian (a)the progress made sofarinwidening 
electricilystatutes had also been amended to the Alwaye-Sherthalai section of National H9l-
encourage increase participaIion by the private way No. 47 are converting it into four lanes in 
sectorinthepowersectorprimarilytoprovide Kerala; 
and additionality of resources. Accordingb', 
NTPChasbeenpermilledtoimplementprojeds (b) thefunds earmarkedforthe project; 
in the private sector on the basis of its minority cn:t 
participation in equity. The Govemment of 
Kamataka had entered into a Memorandum of (c) the time by which the wort< is likely to 
UnderstandingwithMlsCogentrixlnc.USAfor beCOf11)leted? 
the setting up of a thermal power plant at 
MangaIore.Assomelandhadbeenacquiredfor THE MINISTER OF STATE OF THE 
NTPC's projedwhich also had other requisite MINISTRYOFSURFACETRANSPORT(SHRI 
IinkagesIclearances, in the interestofspeedier JAGDISH TYTLER): (a) The WOI1< has mstart-
~oftheprojec:ttheGoverrvnentof edsofar. 
KamatakawereinformeclbytheCentralGovem-
ment to consider advising the private sector 
proponentthatthesecouldbetransferredtothe 
new venture on NTPC being adequately 
cornpersated for the expenses and commit-
ments incurred. . 

TheNTPChasSOU!1Jtreintlursementof 
expendituretowardscostofland,infrastructure 
bt.iIt, studiescaniedoutetc. arYlOIBltingtoabout 
As. 15.33croresendingMarth, 1993. Furtherthe 
NTPCwiU also seek reirmursenient of the con-
tinuing liability in the project being incurred until 
such time the land etc. , is transferred and any 
oIherliabilities that may arise. 

1587. SHRI THAYIL JOHN 
ANJALOSE: Will the Minister of SURFACE 
TRANSPORTbepieasedtostate: 

NameolThermal 
PcMerStation 

Nasik 

Koradi 

Paras 

, 
(b) A provision of Rs. 6.50 crores has 

been madeforthe project during 199~94. 

(c) Thelikelycornpletion date of the work 
will be about 7/2 years after it is awarded. 

TIwmaI Power Stations In IIaharashIra 

158fl. SHRIMANlKRAOHOOLYAGAVIT:VVi 
the Ministerof POWER be pleased to stale: 

(a) thethermal powerstationsworking at 
present in Maharashtra;and 

(b) thequantum ofenergygeneratedby 
thesepowerstations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) and (b}. MSEB has 
suppliedthe requirecJinformation as under: 

EnergyGeneralion 
April-Nov. 1993 
(Minion UnitS) 

3176 

162 
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Name of Thermal 
Power Station 

Bhusawal 

Parli 

Chandrapur 

KhaperKheda 

Uran 

Trombay 

Maharashtra (Total Thermal) 

[T ranslationj 

Shola.rpur Air Stations 

1589. SHRIMATI PRATIBHA DEVISINGH 
PATIL: 

SHRI DHARMANNAMONDAYYA 
SADUL: 

SHRI GOVINDRAONIKAM: 

WiHthe Minister of INFORMATION ANn 
BROADCASTING be pleased to state: 

(a) the duration of programmes broad· 
cast from the ~holapur All India Radio Station 
and the languages in which these programmes 
are broadcast; 

(b) whetherthere is persistent demand to 
increase the duration ofthese programmes; 

(c) if so, the details therefor; and 

(d) the steps proposedtobetaken by the 
Govemmentthereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND BROAD-

Energy Generation 
April- Nov. 1993 
(Million Units) 

1!m 

1948 

4319 

1824 

1138 

4096 

22669 

CASTING (SHRt K.P SINGH DAO) (a) The 
details are as foIIows·-

(ij Total hours of broadcast perweek-42 
hours 

(ii) Languages - Maralhl and Hindi 

(b)No Sir. 

(c) and (d). Do not arise: 

New Post Offices 

1500 SHRIUDAYPRATAPSINGH: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the details branch post offices and 
departmental sub-post offices set up during the 
year 1992-93, State-wise: 

(b) whethertheirnumberare less than the 
targets fixed; and 

(c) if so, the reasons therefora? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (~HRI 
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SUKH RAM): (a) 10 (c) During 1992-93, 635extra STATEMENT 
departmental branch post offices and 116depart-
mental sub-post offices have been sanctioned Information Relating To Branch Post Offices 
againstthe target of 600 and 1 00 respectively. And Departmental Sub Post Offices Target ed 
State-wise details of which are given in the And SactionedAsOn31.3. 1993 Under Annual 
attached statement. Plan 1992-93. 

S.No. Name of Circle Branch Post Departmenta sub 
Offices. post offices. 

Target Sanctioned Target Sanctioned. 

Andhra Pradesh 19 6 5 9 

2. Assam Z1 Zi 3 3 

3. Bihar 70 70 8 3 

4. Delhi nil 5 9 

5. Gujarat 25 3l 5 5 

6. Haryana 10 10 3 4 

7. Himachal Pradesh 15 15 

8. J& K 5 5 

9. Kamataka 15 15 5 7 

10. Kerala 10 15 3 7 

11. Maharashtra 55 ~ 10 10 

12. Madhya Pradesh 55 55 5 7 

13. NorthEast 15 15 5 

14. Orissa 40 40 5 8 

15. Punjab 10 10 3 3 
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8./110. NameofCircie Branch Post DepaI1mentasub 
Offices. postofflC9S. 

T;vget SancIioned T;vget Sanctioned. 

16. Rajasthan 

17. Tamil Nadu 

18. Uttar Pradesh 

19. West Bengal 

[Eng/ish] 

New Devision In Doordarshan 

1591.SHRISURYANARAYANYADAV: 
Will the Minister of COMMUNICATIONSI be 
pleased to state: 

(a) whethere any agreement has been 
signedwiltlJapanforexpansionand modemisa-
tion of the telecommunication network in the 
country; 

(b) if so, the details thereof; . 

(c) whether the new technology and 
equipments acquired underthis agreementdur-
ing last year will be utilised in all States; 

(d) if so, the details thereof; and 

• (e) if not, the reasons therefor and the 
names ofparticularStateslobebenefitted by this 
agreement? 

ED ED 6 9 

14 10 7 5 

75 100 10 11 

ED 70 10 4 

600 635 100 116 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No Sir, 

b) to (c) . Do not arise in view of (a) above. 

New Division IN Doordarshan . 

1592 SHRIHARISINHCHAVDA:WdI 
the Minister of STATE FOR INFORMATION 
AND BROADCASTING be pleased to state : 

(a) whetherthe movetocreateaseparate 
News Services Division in Doordarshan on the 
lines of AIR has been shelved; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATIONANO BROAD-
CASTING (SHRI K. P. SINGH OEO): (a) There 
was no such proposal. 

(b) Ooes not arise. 
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LossesInSEBs (e) Does notarise. 

1593. SHRI ANKUSH RAO 
RAOSAHEBTOPE: WILLtheMinislerdPOW-
ER be pleased to state : 

(a) the amount of accumulated losses 
suffered by the each State ElectricilyBoardatthe 
endofMarch,l993; 

(b) the reasonsforsuch losses; 

(c) whetherthe Govemment have set up 
a committee to examine working of the State 
Electricity Boards; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGA YY A NAIDU): (a).Theauditedfinal ac-
counts of most Electricity Boards for the year 
1992-93 have yet to become availabte. The 
details ofthe profitlloss of the State Electricity 
Boardsfortheyearl991-92andthecumulative 
profitlloss as on 31.3.1992 afterreckoningsub-
sidy and interest during construction is given in 
the.attached Statement subsidy and interest 
duringconstructionisgivenin1healtachedSlate-
ment. 

(b) The majorreasoi'ls forthe losses of 
the State Electricity Boards are unrealisticpow-
er tariff structure including low agree cultural 
tariff, non-paymentof RE subsidytoSEBsbythe 
StateGovemrnents,lowlevelofPLF,tighT&D 
losses, high fuel consumption in the thermal 
power stations etc. 

(c) Planning Commission has set up an 
NOCCommitteeonPoweron3.6.1993toexam-
ine measures to make State Electricity Boards 
econornically viable by re-castingtariff. improv-
ing efficiency and consideringde-linking ofdis-
tributionforgeneration. 

(d) No Sir. 

[TmnsIa1ianl 

Consbucion Of 8ridge Over Ganga In 
BiIw" 

1594. SHRI SIMON MARANDI: Will the 
SURFACE TRANSPORT be pleasedtostate: 

(a)whetherthere is any proposal to con-
structabridge CNerriverGangaatManikOlOWk 
in Sahibgunj district of Bihar; 

(b) ifso, the detailslhered, incIudingthe 
estimate cost; and 

(c) the time by which the construction 
work is likely to be started? 

THE MINISTER OF STATE OF THE 
MINISTRY9FSURFACETRANSPORT(SHRI 
JAGDISH TYTLER):(a): No, Sir, 

(b) and (c). Do not arise. 

[English) 

K~KoIIapUramStretchOf West 
Coastc..l 

1595. SHRIV.S. VLJAYARN3HAVAN 
: Will the Ministerof SURFACE TRANSPORT 
be pleased to state : 

(a) whether the work on the Koflam-
Kottapuram stretch of WestCoast-cana1 has 
started in Kerala; 

(b) if so, the detailsthereof; and 

(c) the amount spent on the project so 
far? 

THE MINISTER OF STATE OF THE 
MlNlSTRYOFSURFACETRANSPORT(SHRI 
JAGDISHTYTLER):(a)Yes,Sir. 
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(b)and(c)Wort<sinKochi-KoIamstretch Roadsprogramme in the 8th Five Year Plan, it 

of West Coast Canal including Champakara & will be possible to take up only some selected 
UdyogmandalCanalsfordevelopmentofafair- projects in a few States. It is, therefore, not 
way of National Waterway standard had begun possible to specify the funding position at this 
from the currentfinancial year, i.e., 1993-94. The slatge. 
detailed hydrographic survey of Udyogmandal 
and Champakara Canals has been completed [Translation] 
and similar survey has been started in Alleppey-
Kayamkulam stretch also. Sofarabout 50,000 New Exploration Policy Of Mines In Bihar 
cU.m. of dredging has been completed in the 
Udyogmandal Canal. The dismenUingwork of a 1597. SHRI PREMCHAND RAM: Will 
defunctlockstructureat Thottappalli has been the Ministerof MINES be pleasedtostate:Ne 
entrusted to KeraiaState Irrigation Department. 
MIS. NATPAC, Trivandrum hasbeenappointed 
as Consultantfor land acquisitionwort<s related 
tothe National Waterway development. 

Expenditure incurred on this National 
Waterwayduringthecurrentfinancialyear(1993-
94)tillNovember,l993isaboutRs.41.00lakhs. 

RoadslnHimachai Pradesh: 

1596. MAJ. D. D. KHANORIA : Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whetherthe Govemmentof Himachal 
Pradesh has made any request to the Union 
Govemmentfortheallocation of special funds to 
link some of roads in the State with National 
Highways; and 

(b) if so, the details thereof, including the 
amount earmarkedtherefor? 

THE MINISTER OF STATE OF THE 
MINISTRYOFSURFACETRANSPORT(SHRI 
JAGDISH TYTlER): (a) and (b) Presumably, 
the Hon'ble Memberhas in view the proposals 
sponsored by the State GovemmentofHimachal 
Pradeshforfinancing underthe Scheme of State 
Roadsof Inter-State or Economic Importance in 
theath Plan. The State Government has project-
edthe requirement for rendering Central assist-
anceforfourschemescosting Rs. 18.7Cicrores 
underthe aforesaid Scheme. However, dueto 
meagre allocation offundsforthe CentraJ Sector 

(a) whetherthe Government propose to 
formulate any newpolicyforproperexploitation 
of mines in Bihar; 

(b) whetherthere is any altemative in the 
p.olicy for providing employment to the unem-
ployed persons; 

(c) if so, the details thereof; and 

(d) if nolthe reasons therefor? 

THE MINISTRYOF MINES (SHRI 
BAlRAM SING YADAV) : (a) to (d). The Gov-
emment's New Mineral Policy was placed be-
fore the House on 5.3.93. The poliCY aims to 
speed upthepaceofmineral development in the 
country generating in tum additional direct and 
indirect employment opportunities. 

Fruit Processing Industry 

, 1598. SHRI SURENDRA PAL 
PA THAI<: Willthe Ministerof FOOD PROCESS-
INGINDUSTRIESbepleasedtostate: 

(a)v.ilethertheConfederalion, India, Food, 
Trade and Development is doing research to find 
out solution to the problems being faced in thE 
developmentoffruit processing industry; 

(b)' if so, the outcome thereof and the 
reaction of the Govemmentthereon; and 

(c) by which time the Government are 
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likely to take a final decision in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING INDUS-
TRIES (SHRI TARUN GOGOI): (a) to(c). The 
Confederation of Indian FoodT radeandlndustry 
(CIFTI) -a body promoted by the Federation of 
Indian Chambers of Commerce and Industry 
have informed that they have indentifiedcertain 
problem areas relating to Indian food processing 
industries. These areas are inter-alia (a) weak 
horticulture base leading to non-availability of 
raw-materials ot desired quality in adequate 
quantity; (b) high incidenceoftaxesand duties on 
processed food particularly packaging materi-
als leading to high prices and small domestic 
market; and (c) lack of infrastructure in theform 
otcoldchain. AccordingtoCIFTI, following steps 
are necessary: (I) provision of adequate land to 
the industry to grow raw-materials either by 
declaring horticulture a plantation crop oramend-
mentoflandceilinglaws;(ii)bringingdownofthe 
excise and import duties on packaging materials 
and machinery; (iii) removal otsales tax, octroi 
and other levies on processed foods; and (iv) 
building up of infrastructure through collabora-
tive effort between industry and govemment. 
Govemmenthave already brought down excise 
duties on the processed fruits and vegetable 
products tonil and is operating various schemes 
for development of infrastructure as well as 
promotion of backward integration between the 
processor and the farmer. Issues on landceiling, 
etc. are the subject matter of State. 

Setting Up Of AirlDoordarshan Kendra At 
Hamirpur, H.P.) 

1599. SHRISURESHANANDSWA-
MI: Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whetherthe Government propose to 
set up an AIR and Doordarshan Kendra in 
Hamirpur district in Himachal Pradesh; 

(b) ifso, the expenditure to be incurred 
thereon: and 

(c) the time by which this proposal is 
likely to be implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND BROAD-
CASTING (SHRI. K. P. SINGH DEO): (a) to (c). 
Yes, Sir, as given below: 

ALL INDIA RADIO 

A Project to set up a Local Radio Station 
with 2x3 KW FM Transmitter, Multi-Purpose 
Studio and StatfQuartersat HamirpurDistrict, at 
an estimated capital cost of Rs. 279.95 lakhs, is 
technically ready. 

DOORDARSHAN 

A low powerTV Transmitteris proposed 
to be commissioned at Sujanpur in Hamirpur 
District of Himachal Pradesh atan approved cost 
ofRs.111.27Iakhs,by1994-95. 

Religious T. V :Serials 

1600. SHRI RAM BADAN: Will the 
Ministerof INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) the names of the religious serials 
approved by Doordarshan fortelecasUor the 
year 1993-94andthedatestromwhichthesenew 
religious serials are likely to be telecast: 

(b) the number of the days in week on 
which such serials are likely to be teiecastand 
the duration thereof; and 

(c) the names ofthe producers of such 
serials? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND BROAD-
CASTING (SHRI K.P. SINGH DEO): (a) As a 
policy, Doordarshan does not telecast pro-
grammes which have a bearing only on religious 
theme. At the same time it is the endeavour of 
Doordarshan to telecast programmes including 
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Hindi Feature Filmsand Serials on established Post And Telegraph Offices In A.P. 
tradition & heritage, soci<H;ulturalthemes with 
universal values and to uphold seculars, reli-
gioustoleranceandcornmunal harmony. 

(b) and (c). Do notarise. 

[English] 

UselessSpencing On Litigations 

1601. SHRISANATKUMARMANDAL: 
SHRI MOHAN RAWALE: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whetherthe attention of the Govem-
menthasbeendrawntothenews-itemcaptioned 
"GovemmentspendsRs.2.5Cr.tosaveRs.1~ . 
lakhs" appearing in the 'Economic Times', New 
wDelhi datedtheOctober31, 1993; 

(b) if so, the facts of the matter reported 
thereinand1hereactionoftheGovemmentthere-
to; and 

(c)thepersons responsibIeforthis State 
of Aflairsandmeasurestakenlbeingtakenbylhe 
Govemmenttopmventrecurrenceofsuchuse-' 
lessspendingofforeignexchangeonliligationin 
Courts? 

THE MINISTER OF STATE IN THE 
MINISTRYOFEXTERNALAFFAlRS(SHRIR. 
L. BHATIA): (a) YeS Sir, 

(b) The report incorrectJysuggests that 
Govemmententered into litigation to establish a 
legal point. Litigation was initiated by a firm of 
solicitors against a Government Department 
andfourptticsectorundertakings. Everyeffort 
was made bythedefendantsto setllelhe mattar 
amicably out of Court. When these efforts failed 
litigation became inevitable. . 

(c) Does notarise. 

1602. SHRIR.SURENDERREDDY: 
Will the Minister of COMMUNICATIONS be 
pleasedtostate: 

(a) the number of Post and Telegraph 
Offices and Telephone exchanges opened in 
Andhra Pradesh, District-wise during the Sev· 
enth Five Year Plan; 

(b) the number of Post and Telegraph 
OfficesandTeIephone Exchanges proposed to 
be opened duringthe Eighth Five Year Plan and 
lhetarge1sfixedtheredfor1993-94and 1994-95 
particularly in Warangal district; 

(c) whetherthere area number of small 
town-villages in the said district without these 
facilities; and 

~q) if so. the time by which the said 
facilities are likely to be provided there? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The district·wise number of 
posts & Telegraph offices and Telephone ex-
changesopenedinAndhraPradeshduringthe 
Seventh Five Year Plan is given in Statement I. 
II and III respectively. 

(b) It is nowproposedtoopen 3600extra 
departmentalbranchpostoflioesand650depart-
mental sub-post offices during the Eighth Five 
Year Plan in the country asa whole. Underthe 
Annual Plan 1993-94, it is proposed toopen 12 
extra departmental branch postoflices in Andhra 
Pradesh. Thereisnoproposalforopeningofa 
post office in Warangal District in the current 
year. Aslhe State-wisetargetsforAnnuai Plans 
arefixedonanyearlybasis,nodecisionhasbeen 
takensofarl1994--95 

DetailsoflhenumberofT elegraphOffic-
esincludingcombinedoffices TeIecomC'-entres 
MdTaepmeEldalQBSPloposedtobeq>ened 
aregivenbelow: 
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Office Under the Bth Five Targets for Annual Targets for 
Warrangal Distt. 
93-94 94-95 

Year Plan 1993-94 Plan 
94-95 

Telegraph 6 6 
Offices 

Combined Offices 375 75 75 15 15 

Tel. Exchanges 24 5No 1·No 

• One Exchange at Nawapet of War an gal District is prcposedtobe opened during 1993-941 
1994-95. 

(c) and (d) Post Offices are opened 
keeping in view the population Income as well as 
distance norms, subject to availability of re-
sources and within the given plan target. On this 
basis. total facilities are being progressively 
extended. by opening new post offices, under 
successive plan schemes. 

There are 36 towns and villages in 

Warrangal Districtwhich do not have telegraph 
facilities and 494 Panchayat Villages without 
telecom facilities Telegraph and Telecom facil-
ities are proposedto be extended totheseplaces 
by31.3.95andsubjecttoavailabilityofresourc-
es. In the case of Telephone Exchanges, the 
facilities will beextended before the end of the Bth 
plan, subject to availability of equipment and 
stores. 
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1603. SHRI MOHAN RAWALE:Willthe , 
MinisterofCOMMUNICATIONS be pleased to 
state: 

(a)whetherMahanagarTetephoneNigam 
Umited (Delhi Telephones) informs the sub-
scribers about the non-payment of theirtele-
phone bills; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the guidelines issued in this regard; 

(e) whether the letters written by the 
subscribers to the Chief Accounts Officersl Ac-
counts Officers (Telephone Revenue) and par-
ticularty in the office of the General Manager 
(North) are never replied to; and 

(f) if so, the reasons therefor and the 
instructions Issued or proposed to be issued in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes Sir. 

(b) A telephonic reminder followed by a 
registered reminder is given before 
cjsconnectionof a telephonefornon-payment of 
bills. 

(c) Does not arise in view of (b) above. 

(d) As given in (b) above. 

(e) NoSir. 

(f) Does not arise in view of (e) above. 

the Ministerof STEEL be pleased to state: . 
(a) the total quantity ofbillets produced in 

the country during the last three years; 

(b) the estimated demand of billets In the 
country during the corresponding period; 

(c) the annual estimated capacity of pro-
duction of billets in the Steel Industry; 

(d) whetherthecountry isfacing shortage 
of billets; 

(e) if so, the reasons therefor; and 

(I) the steps taken by the Government to 
Increase the production keeping in view its de-
mand in the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHANDEV):(a)to(c). The estimated demand 
and production of semis during the last three 
years was as under: 

(In 'OOOtonnes) 

Demand Production 

1900-91 5994 

1991-92 6100 6015 

1992-93 6200 6263 

The capacity of production is in terms of 
crude steeVsaleable steel and not billets. Semis 
are the intermediate products which include 
billets, bloome and slabs etc. 

(d) and (e). The availability of semis for 
Production Of Billets domestic consumption is lessthan the domestic 

demand and hencelhere is shortage semis in the 
1604. SHRI BAPU HARI CHAURE: Will country. 
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(f) To some extentthe shortage of semis 

for rerolling industry is metthrough improved 
availability of rerollablescrap fromthe;domestic 
ship-breaking industry. Govemment have also 
taken a number of steps to increase production 
of steel including semis such as-

i) Iron and steel has been removed from the list 
of industries reservedforthe public sec-
tor; it has also been exempted from the 
requirements of compulsory licensing 
under the Industries (Development & 
Regulation) Act 1951 subjecttocertain 
locational restrictions; 

ii) Iron& Steel sector has been included in 
the list of high priOrity industries. Such 
industries have the facility for automatic 
approval of foreign investment in equity 
upt051%; 

iii) Control overpricing and distribution of 
steel has been dispensed with; 

iv) Customs duty on Import of capital goods 
and inputs forthe steel industry has been 
reduced; and 

v) The public sector Integrated steel plants 
have also taken up modemisation and 
expansion programmes. 

[ Translation] 

Upgradation Of Post Offices In Gujarat 

1605. SHRI DILEEP BHAI SANGHANI: 
Will the Minister of COMMUNICATIONS be 
pleased to state. 

(a) whether the Govemment have re-
ceived any proposal regarding opening of new 
branch post offices and upgradation of the exist-
ing post offices inthe Amreli region in Gujarat; 

(b) if so, the details thereof; and 

(c) the number of branch post offices 

proposedtobeopenedlUpgrddedduringthe year 
1993-94 in the State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No Sir. 

(b) Does not arise. 

(c) It is proposed to open 20 extra depart-
mental branch post offices and 8 departmental 
sub post offices in Gujarat during 1993-94. 

[English) 

Pak Propaganda In Us 

1606. DR. SUDHIR RAY: Will the Minis-
terofEXTERNALAFFAIRS be pleased to state: 

(a) whether Pakistan is carrying on a 
malicious propaganda in the US regarc;ng al-
leged human right s violation in Kashmir: and 

(b) if so, the steps taken/proposedto be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI. 
R.L. BHATIA): (a) Yes Sir. 

(b) Govemment have been following a 
multi-pronged approach towards countering 
motivated and malicious propaganda by ele-
ments inimicalto India. Our Missions inthe US 
are involved in an on-goingeffort totargettheUS 
Congress. officials of the Clinton Administration. 
tf:le US media and key opinion makers including 
academicians and think tanks by means of let-
ters, private meetings dissemination of publicity 
material. issue of press releases. press brief-
ings' talks and seminars. The Indo-American 
community is being moblisedto reach outtotheir 
local Senators/Congressmen and project their 
views on issuesofconcemto India. Govemment 
alsoproposeto hirethe services of a profession-
allobbyistfirm registered in the US to supple-
menttheeffortsbyourMissioniPosts in the US. 
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I Thermal Power Station 

1607. DR. KRUPASINDHU BHOI: Will 
the MINISTEROF POWER be pleased to state: 

(a) the target date I any setforthe com-
mercial production of power from the I Thermal 
Power Station in Orissa: 

(b) the progress made in this regard so 
far, and 

(c) the steps taken by the Govemmentto 
expedite the construction of the powerproject? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGA YY A NAIDU): (a) Unit I is expected to 
start commercial production in June-July 1994, 
and Unit II in December 1994. 

(b) For Unit-I, the Alkali Boil out of boiler 
hasbeencompletedon25.11.1993andTGhas 
been boxed upon 25.1 0.1993. ForUnit-1i boiler 
hydraulic test is expected by December, 1993. 

(c) Inordertoexpeditethecompletion of 
this project, Ministry of Power, in association 
with CEA, isciosely moniteringthe progress of 
various activities ofthe projectfortimely com-
missioning. All out efforts are made to achieve 
the targets by vigorous and close follow up of 
progress of works and by rendering timely as-
sistance to the project authorities. Joint Coordi-

nation meetings are also held regularly with the 
project authority, major manufacturers. suppli-
ersandconstructionagenciesetc., to remove the 
bottlenecksifany, in the execution of the project. 

Funds For National Highways 

1608. SHRI SYEDSHAHABUDDIN:Will 
the Minister of SURFACE TRANSPORT be 
pleased to state; 

(a) the allocation offunds and sanction 
accorded and amount disbursed to States forthe 
construction and maintenance of National High-
ways, during 1992-93; State-wise; and 

(b )the demand for allocation of funds for 
1993-94, and the actual amount of funds made 
available during April-September, 1993, State-
Wise! 

THE MINISTER OF STATE OF THE 
MINISTRY OFSURFACETRANSPORT (SHRI 
JAGDISH TYTLER): (a) A statement showing 
fundsallotledlreleased to various States forcon-
struction (development) and Maintenance of 
National Highways during the year 1992-93 is 
given in the statement -I 

(b) A statement showing demand for 
1993-1994 and expenditure upto Sept. 1993 for 
original works and maintenance, Statewise. is 
given in the statement-II 
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Fax Facilities in Rural Areas and big newspapers in the country; 

1609. SHRI RAM NAIK: Will the Ministe' 
of COMMUNICATIONS be pleased to state: • 

(a) whether the revenue from the tele-
graph offices is affected adversely due to in-
crease in the number of telecommunications, 
telex and fax facilities; 

. (b) ifso, the steps proposed to maintain 
increase inthe revenue; 

(c) whetherthe Govemmentpropose to 
instal·fax facilities· in the post offices in rural 
areas; and 

(d) if so, the details t~ereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM):(a) Yes Sir, 

(b) Measures have been taken to mod-
ernise the services and provide new facilities 
such as Bureaufax. 

(c) No Sir. 

(d) Does notarise. 

Release ofAdvertisementsand Newsprint 
toNewspaperss 

1610. SHRI SANDI PAN BHAGWAN 
THORT: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) the total number of small.. medium 

(b) whetherthe Government proposeto 
make suitable changes in its policy for release 
ofGovemmentadvertisemenlsandallocationof 
newsprintfordifferentnewspapers; 

(c) ifso, the details thereof; 

(d) the total numberof regional newspa-
pers receiving DAVP Advertisements, State-
wise'; 

(e) whether the Government have ap-
pointed a Committee to formulate policy for 
encouraging growth of small, medium and re-
gional newspapers; and 

(f) ifso, the detailsthereofandothersteps 
being taken to encourage such newspapers? 

THE MINISTER OF STATE OFTHE 
MINISTRY OF INFORMATION AND BROAD-
CASTING (SHRI K.P:SINGH DEO): (a) Asper 
the records maintained by the office of Registrar 
of Newspapers for India, the ·total number of 
registered newspapers upto 31.12.1992 in the 
country was 305.096. 

(b) and (c). The present policy is con-
sidered adequate. 

(d) There are, at present 4360 
newspapers in various States which receive 
DAVPadvertisernents. The State-wise figure is 
given in the attached stater;nent. 

(e) No, Sir. ' 

(f) Does not arise. 

STATEMENT 

Name of the State 

Andhara Pradesh 

Assam 

No.o(newspapelS 
rec;eMng DABP Advertisements. 

115 

71 
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Name of the State 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Meghalaya 

NagaJand 

Orissa 

Punjab 

Sikkim 

Tamil Nadu 

Uttar Pradesh 

west Bengal 

Andaman& Nicobar 

Arunachal Prade~h 
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No. of newspapers 
receiving DABP Advertisements. 

183 

52 

12 

54 

176 

3 

5 

129 

761 

3 

59 

23 

1006 

255 

4 
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Name of the State 

Delhi 

Goa 

Mizoram 

Pondicherry 

[ T rans/ation] 

Telephone Exchanges in H. P. 

1611. PROF PREM DHUMAL: Will 
the MinisterofCOMMUNICATIONSbepiease 
to state: 

(a) the district-wise numberof villages in 
Himachal Pradesh where morethanten persons 
had deposited money upto December, 1989for 
setting up telephone exchanges; 

(b)theplacesoutotthemwheretelephone 
exchanges are likelytobesel upbyMarch. 1994; 
crd 

No.ofnewspapem 
receiving DABP Advertisements. 

15 

314 

4 

2 

4 

(c) the time by which the telephone 
exchanges are likelytobestetuptothe remaining 
places? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKHRAM): (a) District-wise details is given in 
the statement-I 

(b) Details of places are given in the 
statement-II 

(c) ProgressivelybyMarch. 1997subject 
to the availability of resources. 
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[Eng/ish] (c) and (d) SAIL decided to from a 
separateunittolookaftertheaffairsofthecaplive 

RawM ..... Divisions minesofSAILwhichwerelllder1hemanagement 
of steel plants forbettercontrol- quantitatively 

1612. SHRIARJUNCHARANSETHI: andqualilatively-ofrawmaterials.Rawmaterials 
Will the Minister of STEEL be pleased to state; Division has Coordination Offices at the Steel 

(a) whether the Steel Authority of India 
Umited (SAIL) have recently racognisedcreated 
some new Raw Material Divisions in different 
parts ofthecountry; 

(b) if so, the details thereof; 

(c)whetherSAILS Raw Material Division 
at Rour1<etain Orissa State has been abolished; 
a'XI 

(d) ifso, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Yes, Sir. 

(b) A Raw Materials Divisiol1 was formed 
by SAIL with its headquartersatCaJcuttaandthe 
management of SAIL Captive mines and liSCO 
mines which were under the administrative 
control of Bokaro Steel Plant, Rour1<ela Steel 
Plant, Durgapur Steel Plant and liSCO have 
been place underthe Raw Materials Division of 
SAIL from the dates as mentioned here under: 

i) ISCOMines - 12.1.1990 

ii DSPMines 12.1990 

iii RSPMines 1.5.1990 

iv BSLMines 7.6.1990 

Plants located at Bokaro, Rour1<ela, Durgapur 
and Burnpur. The Mines and Quarries 
Department of RSP is functioning as the 
Coordination office of Raw Material DiVision. 

Power Projects in Orissa 

1613. SHRIANADICHARANDAS:WiII 
lhe Ministerof POWER be please to state: 

(a) whetherthe UnionGOYemmenthave 
received applications from privatecompaniesl 
institutions for setting up of power projects in 
Orissa; 

(b)ifso, the numberofsuchapplications 
pending with the Govemment at present; 

(c) the names of the power projects 
propa;edtobehandedOYertoprivate~ 

institutions; and 

(d) the details of terms and conditions 
finalised in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) and (b) Nine 
expressions of interest from Private sector 
companies to set up Power Projects in Orissa 
havebeen received. 

(c) The details of the offers are as 
follows: 
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(d)lhedetailsofthetennsandconditions (b) Does notarise. 

have~beenfinalisedwithanyprivatecompanyl 

institution. (c) No, Sir. 

Merger Of Fishery Divison With 
Agriculture Ministry 

1614. SHRI S.M. LALJAN BASHA: Will 

(d) Does notarise. 

New Post Offices In Kerala 

the Minister of FOOD PROCESSING 1615. SHRI KODIKKUNIL SURESH: 
INDUSTRIESbe pleased to state: Will the Minister of COMMUNICATIONS be 

(a) whetherthere isanyproposalto merge 
the Fisheries Division of your Ministry with the 
Ministry of Agriculture; 

(b) if so, reasons thereof; 

(c) whether revival and development of 
deep-sea fishing industry is not being given 
priority by you Ministry; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI): (a) No, 
Sir. 

pleased tostate:-

(a) whether the Govemment propose to 
open new post offICes in Kerala during 1993-94; 
;n:I 

(b) if so, the details thereof; di:triyt -.Mse • 
and category wise? . 

THE MINISTER OF ~TATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes Sir. 

(b) The district-wise details of new post 
officessanctionedandproposedtobesandioneO 
in Kerala Circle under Annual Plan 1993-94 are 
given in the attached statement. 
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Telophone Connections to Freedom requirements. Such talents are also utilised in 

Fighters th~ National Programme.However, details of 
such private parties is not maintained centrally 

1616. SHRIDHARMABHIKSHAM:WiII in a complied form. 
the MinisteroiCOMMUNICATION be pleased to 
state: 

(a) thenumberof applications pending for 
neyvtelephoneconnection during 1993-94; 

(b) the number of applicationsol Freedom 
Fighters also pending for new telephone 
connections; and 

(c) the time bywhich these are likely to 
becleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM: (a) to (c) The information is being 
collected and will be laid on the Table of the 
House. 

Organisation of Drama etc. by Private 
Parties 

1617. SHRIGOPINATHGAJAPATHI: 
Will the Minister of INF.ORMATION AND 
BROADCASTING be pleased to state: 

(a) thedetails 01 registered private parties 
aganisingdramas, compositeprogrammes, folk 
and mythological epics, folk recitals puppet, 
magic show etc. with the Doordarshan: 

(b) whetherthe Govemment propose to 
take some steps to promote them; and 

(c) if so, the steps taken in that direction 
duringthe last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY' OF INFORMATION AND 
BROADCASllNG(SHRI. K.P.SINGH DEO):(a) 
to(c)DoordarshanKendrassituatedthroughout 
the country utilise local talents available in tile'" 
fieldofdrama, folkdances, music,puppetshows, 
magic shows depending upon their programme 

Power Projects In Maharashtra 

1~a SHRI RAMACHANDRA 
GHANGARE: Will the Ministerof POWER be 
pleased to state: 

(a) whether the National Thermal Power 
Corporationhasapproveclanddecidedtorenovate 
and expand the Khaparkheda Thermal Plant, to 
set up new power plants at Umredand Ananyan 
in collaboration with foreign companies during 
the ~ighth Plan period; 

(b) if so, the details ofthe above projects 
and the names of collaborator companies with 
whom the agreements have been signed; and 

(c) the progress made in the 
implementation 01 the abovr 'Jrojects. so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYANAIDU):(a) No Sir. The National 
Thermal Power Corporation has no proposal to 
take up renovation and expansion of the 
Khaparkheda Thermal Plant and to set up new 
plants at Umred and Anandvan in collaboration 
with foreign Companies during 8th Plan 
Period. 

(b) and (c) Do not arise in view of (a) 
above. 

[ Translation] 

T. V. Transmitters In Uttar Pradesh 
I 

1619. SHRIVISHWANATHSHASTRI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the total numberofTV transmitters in 
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Uttar Pradesh at present; 

AGRAHAYANA22,1915(SAKA) Written AnswelS :EO 

(b) whether all these TV transmitters 
have been functioning; 

(c) if not, the number of such TV 
transmitters which have not been functioning at 
present; and 

(d) the time by which these are likely to 
start functioning? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BRAOADCASTING (SHRI K.P. SINGH 
DEO):(a) and (b) 65 TV transmitting Stations are 
functioning in the State of Uttar Pradesh, at 
present, and are reportedtobegoingsosatisfac-
torily. 

(c}and(d) Do notarise. 

Import Of Coke 

1620. SHRI HARI KEWAL PRASAD: 
Will the Ministerof MINES be pleased to state: 

(a) whether metallurgical coke has been 
importedforzincplantswhereascokereselVeis 
available in the country; and 

(b) ifso, the reasons therefor and the 
. efforts made by the Government to fix the 

accountabilityforit and to take detenentaction 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BAlRAM)SINGH 
Y ADAV:(a) and (b)Govemmenthasoonstituted 
an enquiry committee to examine the matterof 
import of metallurgical coke by Hindustan Zinc 
Umited.Committee'sreportisawaited. 

[EngI6h] 

Private Sector In Transportation 

1621. SHRI MANORANJAN BHAKTA: 
SHRI PAWAN KUMAR BANSAL: 

SHRIDATTAMEGHE:' 
SHRI VILASRAO NAG NATHROV 

GUNDEWAR: 
SHRI S.B. SIDNAL: 
SHRISURYANARAYANYADAV: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether there is any proposal to 
encourage private sector participation in road 
transport and shipping sectors; 

(b) if SO, the details thereof; and 

(c) the response of the private parties 
thereto; 

THE MINISTER OF STATE OF THE 
MINISTRYOFSURFACETRANSPOR~(SHRI 

JAGDISHTYTLER): (a) to (c) Road Transport ; 
and Shipping Sectors are opentoprivate sector. . 
In the recent years, a numberofsteps have been! 
takentoencourage participation ofprivatesector 
in the above areas. Some of the steps taken are 
asunder:-

ROAD TRANSPORT 

(i) The MoIorVehiciesAct, 1988whichwas 
brought into force from 1st July , 
1989contains provisionsforliberalgrant 
of State Carnage Permits to 
private operators. 

(ii) Further, the Planmng Commission has 
recommendedlhat: 

(a) there shouk:l be noexpansionclSlate 
Road Transport CorporaIiorIS (SRTCs); 
am 

(b) SRTCsshouldgraduallymal!BlUOITl 
forprivatesector,exceptinareaswhefe 
Private Sector is unlikely tacoma. 

SHIPPING 

(i) Automatic approval is now given for 
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8CQIisitionof~exceptcrudetankers Salt<arKhamosh"appeari1ginRashtriyaSahara 
and OSVs, by Private Shipowning . dated0ct0ber10.1993: 
COI1ll8I ies. 

(ii) Shipping companies have been allowed 
t~ retain sale proceeds of their ships 
abroad and utHise them for fresh 
acquisition. 

(iii) Freedom to time charter out Indian ships 
to foreign shipping companies. 

(iv) .Acquisitionofvesselsthroughbareboat 
charter-curn-demise method. 

(v) The~routeswheretheexistingthree 
Indian Shipping Companies (SCI, India 
Steamship and Sciendias) are not 
operating have been thrown open to all 
IrdansShippingCompanies. 

(vi) GcHemmenthavereiaxedtheminimum 
percentage of share capital of an 
Incian Company to be held by citizen of 
Irda. 

(vii) Certain Seetions of Merchant Shipping 
Actwete considered by foreign lenders 
~totheenforcementofthe 
~oflendetS in case of loan defaults 
and consequent requirement of 
foredosure of the mortgage. These 
SecIions have nowbeen amended. This 
wouIdfacilitate Indian Shipping 
eo.llp8I iestoraiseexternalcommercial 
borrowingforforeignshipacquisitions. 

[TtalS'!lfan] 

tllCOfrltCIPubUcMionOlMAPlndle 

18?2. SHRIVILASMUTIEMWAR: Will 

(a) whether the attention of the 
Gov8rNnenttwabeendrawntothe news item 
captioned: BbaratkaAdhuraNakshaChapa, 

(b)ifso, thenamesoffon!9lptdcations 
whichcametothenoticeoftheGovemrnentfor 
publishing such incorrect maps during the last 
twoyears;and 

(c)thestepstakenlproposedtobetaken 
bytheGovemrnent in this regard'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b)and(c)ltis~possibIetocollectand 

coIatethenamesofalpilblicalio ISwhDlpublish· 
suchincorrectmapsalOllerthewortd. But when 
ever such incorrect maps of India come to the 
notice of the Government or Indian Missions 
abroad, thematteristalcenupwilhthepOOlishers 
for necessary corrective measures. 

rEngishj 

Soft Drink 

16'23. SHRI BOLLABUW RAMAIAH: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleasedtostate: 

(a)'NheIler1heGcNennerthawganted 
permission fortis up between Parle and Coca 
Cola; and 

(b) ifso, thedetailsoftheagreementand 
the reasons therefor and its likely impact on 
Indian soft drink industry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOO PROCESSING INDUS· 
TRIES (SHRI TARUNGOGOf):(a) No. Sir. 

(b) Ooesnotarise. 

1624. SHRIV.SREENlVASAPRASAD: 
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SHRIG.DEVARAYANAlK: INGbepieasedtostale: 
SHRITARACHANDKHANDELWAl: 

(a) whether the Government have a 
WiHthe Ministerof POWER be pleased proposal to invite private sector for setting up 

tostate: ratiostationsall overthecotrtry; and (b) iso, the 
detailsthereof? 

... (a)thecrileria~bytheGovemrnert 

.. 

to provide financial package to private sector 
powerprojecls; 

(b) whether the Central Electricity 
Authorily(CEA)hasrecentlycleatedthefinancial 
packages of five private sectorpowerprojects; 

(c) if so, the details thereof; and 

(d) the number of power projects still 
awaiting clearancefrorn CEAat present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAVYANAIDU):{a)thecriteriastipulated 
by Govt. for financial package of private sector 
powerprojects, interaia, includes the following; 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) and (b). ThematterisundercalSiteraliol,and 
Government has not taken any decision in the 
matter. 

DupIicaIe Passports 

1626. SHRID. VENKATESWARARAO: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whetherlossofduplicate passports is 
reported to the Govemmenttime and again; 

(b) whethertheGovemmentareawareof 
(i) Debtto equity ratio is permitted upto anyrcK:ket in the useofsuch Wplicatepasspor1s; . 

4:1. 
(c) if so, the steps takenlproposed tobe 

(ii) Forei!Jlec:pyparlic~:laIiorn~l00% taken by the Govemmentinthis regard; 
is allowed. 

(iii) Promoters have to bring in at least 
11 % of the total cost of the project. 

(d)whethertheG0Yerrmer4a1soprqlOSe 
to increase the duplicate passport fee to check 
this racket; and 

(iv) Not more than 40010 of the total outlay (e) if so, the details thereof? 
cancomefrom Incian Pttic FIIlanCiaI 
Instilulions. THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS (SHRI 
(b) No, Sir. R.L.BHATIA):(a)Thelossofanypassportisto 

be reportedtothe nearest PassportOlficeJlnc:lan 
(c) Does not arise. Mission or Post abroad immediately. 

(d) Twenty two. (b) and (c) Instances of racketeering in 
thetraudulent use of duplicatepasspor'ls have 

PrivItisaIionOfBroadcasting corne to the notice of the Gf>vemment.Such 
casesareinllesligaaedandwhenlisstbltat ~atE d 

1625. SHRI V. KRISHNA RAO: Will the thaltherehasbeenamaJafideact.actionistaken 
I Ministerof INFORMATlON AND BROADCAST- underthe Passport Act 1967. 
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(e) Does not arise. 

paTOfficeslnU.P. 

1627. SHRI RAJENDRAAGNIHOTRI: 
SHRI KASHIRAM RANA: 
SHRI DILEEP BHAI SANGHANI: 

WdltheMinisterofCOMMUNICATIONS 
be pleased to state: 

(a) the number of Post and Telegraph 
Offices and Telephone Exchanges opened in 
Uttar Pradesh and Gujarat, during the Seventh 
Five Year Plan; and 

(b) the number of Post and Telegraph 
Offices and Telephone Exchanges proposed to 
be opened in these States during the Eighth Five 
Year Plan, district-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHAI 
SUKH RAM): (a)and(b) POST OFFICES 

839. post offices in Uttar Pradesh and 1 08 
postofficesinGujaratwere opened during the 7th 
FrveYearPlan. 

During Annual Plan 1992-93, 100 Extra 
Departmental Branch Post Offices and II 
Departmental Sub Post Offices were opened in 
Uttar Pradesh while 30 Extra Departmental 
Branch Post Offices and 5 Departmental Sub 
PostOffices were opened in Gujarat. During the 
current year it is targeted to open 93 Extra 

. Departmental Branch Post Offices and 12 
Departmental Sub offices in Uttar Pradesh and 
20 Extra Departmental Branch Post offices and 
8 Departmently Sub Post Offices in Gujarat. 
State-wise targets for the remaining 3 years of 
the 8th Plan have not been finalised, This is done 
fft>Jnyeartoyear. 

(a) and (b) . TELEGRAPH OFFICES 
AND TELEPHONE EXCHANGES 

In respect of telegraph offices and 
telephone exchanges, the information is being 
collected and will be laid on the Table of the 
House. 

[ Translation] 

TeIephoneConnections 

1628. SHAI RAM PRASADSINGH:WiII 
theMinisterof~OMMUNICATIONSbepleased 

to state: 

(a) the criteria fixed for allotment of 
temporary telephone connections; 

(b) whether Members of Parliament are 
authorised ofrecommend temporary telephone 
connections; 

(c) if SO, the total numberof applications 
receivedbyMahanagarTeIephoneNigaml.inited 
in Delhi during the lasttwomonths fortemporary 
telephone connections and the number out of 
them sanctioned and found unacceptable 
separately; and 

(d)thenumberout ofthenlrecommended 
by Members of Parliament during the above 
period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Temporaryconnectionscan be 
sanctioned on genuine medical grounds. They 
canbesanclionedongenuinel1Oll-rTledK;alground 
aIso,iftheapplicanthasregisteredforatelephone 
underOYT orNonOYT-Specialcategory. They 
can also be sanctioned to Government 
Departments, public Sectorundertakings and 
Statutorybodiestomeettheirgenuinetemporary 
needs. 

(b) Ns> such authorization is required. 

(c)and (d) The information is being 
collected and will be laid on the Table 01 the 
House. 
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Visit of Foreign Ministers of South Africa 

1629. SHRI DATTATRAYA 
BANDARt): 

SHRIMATI 
CHIKHALlA: 

BHAVNA 

Post and Telegraph Offices in Rajasthan 

163J. PROF. RASA SINGH RAWAT: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

SHRI RABI RAY: (a) the number of post offices, sub-post 
SHRI SHRAVAN KUMAR offices and telegraph offices proposed to be 

PATEL: opened during 1994-95 in Rajasthan. location-
SHRIMATI PRATIBHA DEVI wise; 

SINGH PATIL: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Foreign Minister of 
South Africa has visited India recently: 

(b) if so, the issues discussed by him 
with Indian leaders and the outcome thereof; 

(c) whether any are.as have been 
identified for bilateral cooperation; and 

(d) if so, the details thereof and th~follow 
up action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) to (d\. The 
Foreign Minister of South Africa Mr. R.F. Botha 
visited India from November 21-22. 1993. 
During the visit, two protocols were signed 
between the two sides. One on the 
establishment of diplomatic relations and the 
other on the establishment ~f consular 
relations. 

Mr. Botha had meetings with Prime 
Minister, Extemal Affairs Minister and Minister 
of State for External Affairs, during which areas 
of mutual interest were discussed. Mr. Botha 
also referred to the possibilities of intensified • economic cooperation among the Indan Ocean 
countries. in which the Govemment of India is 
taking an active interest. 

(b) the number of post officeli and 
telegraph offices upgraded during the last two 
years in the state; and 

(c) the steps being taken by the 
Govemment to improve the functioOing of post 
offices and telegraph offices ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) : (a) Targets for opening post 
offices are fixed annually. Therefore, no 
decision has been taken as yet in respect of 
1994-95. 

In respect of telegraph offices. it is 
proposed to set up offices in the following 7 
locations :-

(1) Makrana (2) Suratgarh (3) Bundi 
(4) Jhalawar (5) Ramganjmandi 
(6) Neemkathana (7) Bhawammandi. 

(b) 4 post offices and 12 telegraph offices 
were upgraded during the last 2 years. 

(c) To improve the functioning of post 
offices, a number of measures for upgrading 
the technology and modemising the equipment 
utilised. besides computerising some of the 
departments, are proposed to be Pf'C'9~ssively 
introduced . 

In respect of telegraph offices also 
modem electronic equipment are being intra-
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duced to improve and streamline their 
functioning. 

[English) 

Post Offices in Maharashtra 

1631. SHRI PRAKASH V. PATll: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of post offices likely to 
be opened in Sangli district, Maharashtra, 
particular1y in during the current financial year; 
cn:i 

(b) the names of places identified for 
this purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). It is proposed to 
open 1 extra departmental branch post office 
and 3 departmental sub post offices in Sangli 
district during the current financial year. The 
names of places have not yet been finalised. 

Postal Stamp on Chandra Singh 
'Garhwali' 

1632. MAl. GEN. (REID.) BHUWAN 
CHANDRA KHANDURI : Will the Minister of 
COMMUNICATIONS be pleased to refer to the 
reply given to Unstarred Question No. 4502 on 
March 29, 1993 and state : 

(a) whether necessary formalities have 
been completed for the issue of commemora-
tive stamp on Shri Chandra Singh "Garhwali"; 

(b) if so, the time by which it is likely to 

be issued; 

(c) whether the proposal for issuing the 
stamp on Shri Hemvati Nandan Bahuguna was 
again put up before the Phiatelic Advisory 
Committee; and 

(d) if so, the recommendation of the 
Committee and the time by which the stamp is 
likely to be issued? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The design for the proposed 
stamp has been approved and forwarded to 
the India Security Press for further processing 
& printing. 

(b) The stamp is likely to be issued in 
early 1994. 

(c) No, Sir. 

(>1) Does not arise. 

Post Offices in M.P. 

1633. SHRI BARE LAl JATAV: Will 
the Minister of COMMUNICATIONS be 
pleased to state the number of post offices in 
Madhya Pradesh whrere facilities of P.C.O. 
telegram and Saving bank are available, 
district-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): There are 2890 PCOs, 755 
combined offices (Le. with telegram faCilities) 
and 11,409 post offices with Savings Bank 
facilities in Madhya Pradesh. District-wise 
details are given in the attached statement. 
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Export by NMDC THE MINISTER OF STATE OF THE 

MtNISTRY OF STEEL (SHRI SONTOSH 
1634. SHRI KASHIRAM RANA: Will MOHAN DEV): (a) and (b). Export of iron ore 

the Minister of STEEL be pleased ft:> state: produced by the National Mineral Development 

(a) whether the National Mineral 
Development Corporation is exporting its pro-
duction directly at its own level; 

(b) if so, the details of the production 
exported during the last three years indicating 
the value thereof; and 

(e) the efforts made by the Government 
to promote the export? 

Year Quantity 

Corporation Umited (NMDC) is canalised 
through the Minerals & Metals Trading 
Corporation of India Limited (MMTC). However, 
NMDC was, as a special case, permitted in 
February 1990 to directly export 2.5 lakh . 
tonnes of calibrated lump ore with a view to 
test its suitability for manufacture of sponge 
iron. Against this, the actual expol1s undertaken 
by the company year-wise and the value earned 
are as under:-

VaA:le 

1989-90 56228 T onnes As. 2.40 erores 

1990-91 39290 • 

1991-92 65791 • 

NMDC has set up a demonstration plant 
for rnanufac:lure d Ferro-Oxide from Blue Dust. 
Test production of Ferro-Oxide from the 

Year 

1990-91 

1991-92 

1992-93 

(c) Iron Ore Exporters enjoy the benefits 
extended to exporters under Section 80 HHC 
of the Income Tax Iv:J. as well as the benefit of 
a U1ified exchange rate. Export c:Uy appIcabIe 
on iron ore export was withdrawn with effect 
from 1.4.93. 

1635. SHRIMATI SHEELAGAUTAM: 
Will the Minister of FOOD PROCESSING 

Rs.1.70 • 

Rs.5.46 • 

demonstration plant was exported as per 
details given below :-

Quantity 

120 Tomes 

221 Tomes 

180 Tomes 

VaA:Ie ' 

As. 2.75 Iakhs 

As. 8.12 Iakhs 

As. 6.671akhs 

INDUSTRIES be pleased to state: 

(a) the details of incentives being given 
by the Union GovetQment to entrepreneurs in 
Food Processing Industries; 

(b) the number of units functioning in 
this industry State-wise and item-wise; and 

(c) the number of applications pending 
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at present for setting up new units in this 
sector? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING INDUS-
TRIES (SHRI TARUN GOGOI): (a) to (c). 
Industrial Policy of July, 1991 has placed most 
food processing industries in the high priority 
list and have done away with the requirement 
of licencing in all food processing industries 
except for distilatiOn and brewing of alocholic 
beverages and items reserved for manufacture 
in the small scale sector. The Govemment also 
extended vllrious fiscal concessions such as 
exemptions of excise duties on all fruit and 
vegetable products, meat and poultry products, 
and fish products and have also lowered the 
duties on many other processed food products 
including moSt of the milk products. The duties 
on the machineries required for processed food 
industries have also been lowered. This 

Ministry is i;llso operating various Plan 
Schemes for development of food processing 
industries under which assistance is extended 
to projects in the public sector, cooperative 
sector, joint sector, private organisations, etc. 

~ the announcement of the industrial 
Policy of July, 1991, entrepreneurs are required 
only to file Industrial Entrepreneurs, 
Memoranda (IEM) in respect of industries 
where licence is not required. Since the food 
processing industries are both in the organised 
and unorganised sectors, information in regard 
to the number of food processing industries 
State-wise and item-wise is not maintained 
centrally. However, information in regard to the 
number of rice mills, flour mills, fish 
processing units, fruit and vegetable processing 
units, sweetened aerated water units that are 
registered under Fruit Product Order are given 
in the attached statement. 
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Post 0IIices in KeraIa 

1636. SHRI MUllAPPAll Y 
RAMCHANDRAN: Will the Minister of COM-
MUNICA TIONS be pleased to state: 

(a) whether any Post Office in Kerala 
have been computerised; 

(b) if so, the details theIeci; and 

(c) the proposals, if any, for further 
computerisaticrl of Post Offices in the S1ate? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No, Sir. 

(b) and (c). Do not arise. 

C8k:utIa Port 

1637. SHRI ANll BASU: 

1. Replacement d Swir4J Bridge 

2. . Replacement of 1 Pilot Vessel 

3. Replacement d D.V. Nacia 

4. Replacement d ftoating crane 
C.V.AHas 

5. Recessional dredging at 
Jiggerkhali flat 

6. Procurement d three 
locomotives in rapIacement 

7. Replacement of dredger 'Chumi' 

SHRI CHITIA BASU: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government have 
chalked out any plan to improve the overall 
functioning c;i the CaIculIa Port; 

(b) if so, the details theteof; and 

(c) the steps taken so ·far in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) Yes Sir. 

(b) and (c). A prcMsion of As. 421 crores 
has been made in the 8th Five Year Plan 
(1992-97) for various development schemes 
aimed at implUllelTlef1t of the general fu~ 
ing of the Calcutta Port. The major schemes 
included in the 8th Fllle Year Plan with outlays 
are as follows : 

(Rs. in crores) 

17.50 

263) 

18.00 

22.00 

65.84 

9.13 

48.00 
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~ct.nnelforAgricuKw'e THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAI .. RS (SHRI 
1638. SHRI C.P. MUDALA R.L. BHATIA): (a) to (d). The infonnation is 

GIRIYAPPA: Will the Minister of 
INFORfllATION AND BROADCASTING be 
pleased to state : 

(a) whether !here is any proposal to start 
a separate channel in coordination with 
Ministries of Agriculture exclusively for 
farmers, particularly to educate them in the 
better use of seedS, fertiflZers and pes(f<:ides; 
a)d 

. (b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND BRoAD-
CASTING (SHRI K.P. SINGH DEO): (a) No, 
Sir. 

(b) Does not arise. 

[T tanSIationl 

Indians in Jails in Fcnign CowIIriIits 

1639. SHRI DATTA MEGHE: 
SHRI . VllASRAO 
NAGNATHRAO GUNDEWAR: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state : 

(a) whether Indan soldiers and civilians 

being coRected and win be placed on the Table 
of the House. 

[EngSh] 

Pj .., 

1640. SHRIMATI KRISHNENDRA 
KAUR (OEEPA): Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether the construction and repair 
of bridges over the National Highways in 
Rajasthan are being reIIieINed; 

(b) if so, the details thereof during e<'ch 
of the last two years; and 

(c) the deficiencies found therein? 

THE MINISTER OF STATE OF THl 
MINISTRY OF SURFACE TRANSPOHT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir 

(b) and (c). The details of bridge wQrks 
on Nationlil Highways in Rajasthan for which 
review relating to their construction and repairs 
has been made during the last two years are 
asunder: 

are languishing in jails in foreign ~; Year Number of bridge works 
revieMJcJ 

(b) if so. the details thereof, ca.nby-wise; 
1991-92 

(c) the efforts madelbeing made by the 
• GcM:mment for their eaJ1y release; and 1992-93 16 

(d) the number of Indians released as a 
result of the efforts made by the Government 
during the last two years. country-wise? 

---------------------------
Progress on some worics was found to 

be slow, mainly because of default of 
contractors. 
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ConsIructkn'Rep of Bridges in U.P. 

1641. SHRI BRIJ BHUSHAN 
SHARAN SINGH: Will the Minister of SUR-
FACE TRANSPORT be pleased to slate: 

(a) whether any review is being made 
on the progress of work relating to construc-
tion and repair of bridges on National Highways 
in Uttar Pradesh; 

(b) if so, the details thereof during each 
otthe last two yecus; and 

(c) the details of lapses, if any, found 
therein? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) and (c). The details of bridge works 
on National Highways In Uttar Pradesh for 
which review of the progress relating to their 
r:onstruction and repairs has been made during 
tile last two years are as under:-

Year 

199132 

Number of bridge Imfks 
revieMted 

24 

Progress on some works was found to 
. " slow, mainly Iwc<lllse 01 default ,.f 
. :, "Itractors. 

I English} 

Payment of Harbour Dues 

1(42. DR. KARTIKESWAR PATRA: 
Will the Minister of SURFACE TRANSPORT 

be pleased to state: 

(a) whether the Oarsmen pay harbour 
dues at the time of clearing the materials such 
as scrap, waste, etc; 

(b) if so, the details thereof; and 

(c) if net, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No category of 
Port users called Oarsmen exist at any of the 
Major Ports. 

(b) and (c). Do not arise. 

Privatisation of lron-Ore Mine of NMDC 

1643. SHRI RAM VILAS PASWAN: 
SHRI SRIKANT A JENA: 

Will the Minister of STEEL be pleased 
to state : 

(a) whether the Government have any 
proposal to hand over to private sector a high 
grade iron ore mine of the National Mineral 
Development Corporation whIch has shown 
reserves of the highest grade of iron ore after 
exploration; 

(b) if so, the details thereof and the 
reasons for handing-over this mine to private 
sector: and 

(c) the details of terms and conditions 
In this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Government have so far 
not taken any decision to hand over any high 
grade iron ore mine of National Mineral 
Development Corporation Umited (NMDC) to 
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(b) and (c). Do not arise. 

MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes Sir, for telegrams but 
there is no proposal to use FAX for transmis-
sion of Money Orders. 

(b) Provision has already been made 
1644. SHRI RAM KAPSE: Will the for use of the Fax network in the event of failure 

Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether a hlQh level Indian detegation 
headed by the Minister of State for External 
Affairs visited 4Qanda durifIQ September, 1993; 

(b) if so, the various subjects discussed 
durifIQ the visit and the outcome thereof; 

(c) whether the (3o.iemment have offered 
Indian expertise for joint ventures in that 
country; and 

(d) if so, the areas identified for this 
purpcse? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) No, Sir. 

(b) to (d). Do not arise. 

FAX for Telegrams and Money Orders 

1645. SHRI RAJESH KUMAR: 
SHRI AMAR ROYPRADHAN: 

WII the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether the Government propose to 
use FAX machines for speedy delivery of 
telegrams and money orders; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 

of SFT/SFMSS network wherever offices of 
destinations are directly available on FAX 
network for disposal of priority telegrams. 
Besides other telegrams bearing Fax number 
can be delivered on fax to the subscribers. 

Does not arise in respect of Money 
Orders. 

(c) Does not arise so far as Telegrams 
are concerned. 

The proposal to transmit money orders 
by using FAX was examined by the 
Department of Posts in the past and dropped 
as transmission of money orders via FAX was 
not found viable. However, as on alternative to 
speed up the transmission of money orders. 
Department of Posts has drawn up a 
programme of transmission of money orders 
via SateUite medium. 

T.V. Programmes from Pattanamthitta 

1646. SHRI K.M. MATHEW: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether T.V. programmes from the 
Pattanamthitta relay station in Kerala am not 
clearty visible on TV screens; 

(b) whether the Govemment propose to 
increase the power of the relay transmitter or 
increase the height of tower; 

(c) if so, the details in this regard; and 

• (d) if not, the reasons therefor? 
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THE MINISTER OF STATE OF THE whole:-
MINISTRY OF INFORMATION AND BROAD-
CASTING (SHRI K.P. SINGH DEO): (a) The 
existing Low Power TV Transmitter at 
Pattan~mthitta in Kerala is working on full 
radiating power and is reported to be providing 
satisfactory service within its coverage area. 
However, population in-certain areas/pockets 
may not get satisfactory service due to shadow 
areas caused by interveneing hills. 

(b) and (c). In order to improve TV 
service in the area, the height of the existing 
transmitting tower at Pattanamthitta is 
envisaged to be increased further. There is no 
proposal, at present, to increase the power of 
the existing transmitter there. 

(d) Does not arise. 

Deep-Sea Fishing Vessels 

1647. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of 
FOOD PROCESSING INDUSTRIES be 
pleased to state: 

(a) the number of deep-sea fishing 
vessels which lay idle in Visakhapatnam Port 
during the current fishing season, starting from 
July 1,1993; 

(b) whether the Govemment have made 
any efforts to encourage resum~ion of fishing 
activity by the idle vessels: and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING INDUS· 
TRIES (SHRI TARUN GOViOI): (a) Forty-one 
deep sea fishing vessels lay idle in 
Visakhapatnam Port during the current fishing 
season starting from July 1. 1993. 

(b) and (c). The following assistance is 
being given to the deep sea fishing sector as a 

(i) Provision of 33% subsidy on the cost 
of indigenously constructed deep sea 
fishing vessels. 

(ii) Provision of loan facility on soft 
terms by SCICI Ud. 

(iii) Assistance for construction of fishing 
harbours at major and minor ports. 

(iv) Training of deep sea fishing 
operatives for manning the fishing 
vessels. 

(v) Assistance for diversified fishing. 

(vi) Price reimbursement on HSD 
consumed by Export Oriented deep 
sea fishing vessels. 

(vii) Equity participation by Marine 
Products Export Development 
I\lJthority in deep sea fishing projects. 

(viii) Rehabilitation assistance to sick deep 
sea fishing units. 

(ix) Assistance under the Plan Scheme 
of the Ministry of Food Processing 
industries. 

The Government has also constituted a 
Technical Committee to look into the problems 
of sick deep sea fishing industry in 1rKia. 

Pak Pressure on UN Human Rights Sub-
Conmission 

1648. SHRI SRI KANT A JH~A: Will 
the Minister of EXTERNAL AFFAiRS be 
pleased to state: 

(a) whether Pakistan has stepped l4' iIs 
pressure on the U.N. Human Rights sub-
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commission on prevention of discrimi1atIon and 
protection of minorities and for sending an 
observor mission to monitor alleged human 
rights violation in Kashmir; and 

(b) if so, the details thereof and the 
counter steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHIR 
R.l. BHATIA): (a) and (b). Yes Sir, the 
Government of Pakistan and Pakistan backed 
Non-Govemment Organisations have been 
agitating the alleged human nghts violations in 
Kashmir before the Sub-Commission on the 
Prevention of Discrimination and Protection of 
Minorities. The Sub-Commission consists of 
independent experts. The Indian delegation has 
kept the Sub-Commission members fully 
apprised of the true picture of Human Rights 
situation in J & K, particular1y'the violation of 
human rights of the people of J & K due to 
Pakistan's support to terrorism in the State. 

Sikkim Issue 

1649. SHRI SHRAVAN KUMAR 
PATEl: Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the question of Sikkim was 
taken up during Prime Minister's recent visit 
to China; and 

(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L BHATIA): (a) and (b). The fact that Sikkim 
is an integral part of India has been conveyed 
to the Chinese authorities on several occasions 
including Prime Minister's recent visit to 
China. The Chinese authorities are aware of 
India's position and have noted it. 

NIIw Steel Plant in Orisaa 

1650. SHRI K. PRADHANI: 
SHRI CHinA BASU: 

Will the Minister of STEEL be pleased 
to state: 

(a) whether there is any proposal to set 
up new Steel Plants in Orissa with the 
collaboration of Foreign Companiesh-JRIs; 

(b) if so, the details thereof; and 

(c) the present status of the proposals? 

THE MINIC;TER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) to (c). Yes, Sir. A steel 
plant under the name of "Kalinga Steels (India) 
Umited" is proposed to be set up near Daitari 
in Orissa in pursuance of a Memorandum of 
Understanding signed between Govemment of 
Orissa and Dr. Swaraj Paul of the Caparo 
Group, U.K. The Govemment of India have 
approved the foreign investment proposal for 
setting up this Steel Plant. The plant is 
projected to produce 1.5 Million Tons of HR 
Coils and 0.48 million tons of pig iron annuaUy. 
lhe estimated project cost is As. 6400 crores 
which will be met through an equity of As. 1600 
crores and a debt of Rs. 4800 crores. The 
Detailed Project Report is expected to be ready 
by July 1994. 

MainIenance of National Highways 

1651. SHRI SANDI PAM BHAGWAN 
THORAT: Will the Minister of SURFACE 
TRANSPORT be pleased to state:-

(a) the total expenditure incurred on the 
maintenanoe 01 National Highways during each 
of the last three years, year-wise and State-
wise; and 



333 Wrinen AnswetS AGRAHAYANA22.1915(SAKA) WriltenAnswefS :B4 

(b) the amount sanctioned for the 
maintenance and construction of new bridges 
on National Highways in Maharashtra? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) A statement 
showing the expenditure incurred on the 
maintenance of National Highways during each 
of the last three years viz. 1990-91. 1991-92 
ancl1992-93. year-wise and State-wise is given 
in the attached statement. 

(b) The amounts sanctioned for the 
special repair of bridges on National Highways 
in Maharashtra during the last three years 
are:-

1990-91 

1991-92 

1992-93 

Total 

As. 46.31 Iakhs 

As. 16.521akhs 

As. 20.60 Iakhs 

As. 83.431akhs 

Normal maintenance of bridges is 
covered under overaH maintenance grant. The 
amounts sanctioned for construction of bridges 
during the last three years are: 

(Rs. in fakhs) 

1990-91 688.45 

1991-92 

1992-93 

Total 

1322.58 

614.74 

2625.77 
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Educational Programmes from 

Atimedabad Doordarshan Kendra 
Pine Apple Processing Industry 

1654. SHRI P.C. THOMAS: Will the 
1652. SHRI N.J. RATHVA: Will the Minister of FOOD PROCESSING INDUS-

Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Government propose to 
relay educational programmes from the 
Atmedabad Doordarshan Kendra in Gujarat for 
the benefit of people of the tribal and backward 
classes; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND BROAD-
CASTING (SHRI K.P. SINGH DEO): (a) and 
(b). Yes, Sir. Doordarshan Kendra, Ahmedabad 
is uplinking the ETV programmes w.e.f. 

.1.12.1993 and the same are being relayed by 
TV transmitters in the Tribal belt. 

NationaI.Highway No. 52 

1653. SHRI PROBIN DEKA : Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Government have 
assessed the damages caused to National 
Highway No. 52 from Baihata Chariali to 
Tezpur by the recent floods and rain; 

(b) if so, the details thereof; and 

(c) the steps takenlpfoposed to be taken 
to repair and develop this National Highway? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Yes, 
Sir. Some bridge protection works and 
pavement crust were damaged in addition to 
formation of pot-holes. Necessary il1]mediate 
repair work has already been taken up by the 
State Government. 

TRIES be pleased to refer to the reply given to 
Unstarred Question No. 2948 on August 16. 
1993 and state: 

(a) the further progress made in the 
implementation of the programme relating to 
setting up of fruit processing units particularly 
for Pine Apple processing in Kerala with the 
assistance of European Economic Community; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING INDUS-
TRIES (SHRI TARUN GOGOI): (a) and (b). 
As per the information available, the Work Plan 
for the Kerala Horticulture Development 
Programme with the assistance of the 
European EconomiC Community has been 
approved with certain modifications by the . 
Steering Committee in its meeting held on 26th 
Noveniler, 1993. 

T.V. Transmitters in Border Areas of J & K 

1655. SHRI GEORGE FERNANDES 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state 

(a) whether a network of low and high 
power transmitters are going to be set up in 
the border areas of Jammu and Kashmir to 
inform, educate and entertain the people: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTHY OF INFORMATION AND BROAD-
CASTING (SHRI K.P. SINGH DEO): (a) and 
(b). Yes, Sir. The requisite details are given in 
the attached statement. 
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Concusion in Trunk Calls [Translation] 

1656. SHRI AMAR ROYPRADHAN : 
Will the Minister of COMMUNICATIONS-be 
pleased to state : 

(al whether any concessionl 
compensation is given to such telephone sub-
scrbers who book the trunk calls which do not 
mature for more than 24 hours, 48 hours, for 
more than a week, month, and for more than 
one year; 

(b) if so, the details thereof; and 

(cl if not, the time by which the 
Govemment propose to provide any type of 
compensation to such subscriberslconsumers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No Sir. The Inland Trunk 
calls are booked on daily basis and calls not 
materialised due to any reason are trented as 
cancelled under time expiry at 24.00 hours 
(Mid night). However on specific request from 
the subscribers the calls are rebooked for the 
neldday. 

(b) Not applicable in view of reply at (a) 
abcNe. 

. . (c) There is no proposal to provide any 
type of compensation in such cases. 

1657. DR.P.R.GANGWAR:Wdlthe 
Minister of POWER be pleased to state: 

(a) the date on which the Tanakpur 
hydro-electric power project was dedicated to 
lhenation; 

(b l whether construction work on the 
project has since been completed; 

(el if so, the details thereof and if not, 
Ihe reasons therefor; and 

(d) the number of local and outsider 
employees working in the project, 
separately ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI. P.V. 
RANGAYYA NAIDU): (a) The Tanakpur 
hydro-electric power project was sanctioned 
by the Govt. of India in August 1984 for 
implementation in the Central Sector. 

(b) and (c). The construction work on 
the project has been completed and all the 
three units were test synchronised by the 
first week of April, 1992. 

(d) The number of employees posted 
at the Tanakpur HE Project is as 
follows : 

Employees beIorlgng 
to the same State 

Employees belonging 
to other States 

215 61 

Work-charged 324 .. 
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[English] 

Telephone Connections in Kamataka 

1658. SHRIMATI CHANDRA 
PRABHA URS: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the number of persons registered 
for telephone connections in Kamataka, 
district-wise and particularly in Mysore and 
Bangalore cities by the end of October 1993; 
category-wise; 

(b) the number of telephone 
connections released by the end of October 
1993 particularly in Mysore and Bangalore; 
cni 

(c) the number of telephone 
connections proposed to be released in the 
above cities by the end of March, 1994? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH, RAM): (a) DistricI-wiseicategory-wise 
waiting list ~en in the attached statement. 
Part (a) 

(b) The number of telephone 
connections proposed to be released by the 
end of march 94: 

Mysore City 

BangaIore City 
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Telephone Comections to Blinds MINISTRY OF EXTERNAL AFFAIRS (SHRI -

SALMAN KHURSHEED): (a) Yes Sir. In 
1659. SHRI N. DENNIS: Will the 

Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the Government have 
considered the proposal regarding special 
concession to blinds in payment of telephone 
registration fee, call charges, etc.; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). Yes, Sir. 
Instructions have already been issued to 
provide priority concessional telephone 
facility to blind persons under Non-OYTI 
Special category against normal registration 
fee granting 50% rebate in normal rental and 
advance annual rental. 

IntemaIionaI ConferaIIC8 on Population 
Md De..relopn.1l 

1600. SHRI HARI KlSHORE SINGH: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether India made certain 
suggestions for developing commonality of 
approach towards the proposed Cairo 
International Conference on population and 
Development during the recent meeting of 
SAARC countries held at KaIhmandu; 

(b) if so, the response of other 
member States in this regard, country-wise; 

(c) whether any consensus was 
arrived at on the issue; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

pursuance of the decision taken at the 
Seventh SAARC Summit held in Dhaka on 
10-11 April, 1993, a SAARC Ministerial· 
Conference on Women and Family Health 
was held in Kathmandu on 21-23 November, 
1993. One of the objectives of the 
Conference was to develop a commonality 

. of approach towards the proposed Cairo 
International Conference on Population and 
Development. The Indian delegation's views . 
that issues related to empowered of women 
which directty relate to Population should be 
focussed on were reflected in the 
Kathmandu Resolution. 

(b) In accordance with the SAARC 
Charter, the final documentslResolutions etc. 
at such Conferences are adopted on the 
basis of consensus; conse<$Jently the 
response of SAARC Member States are not 
reflected separately. 

(c) Yes Sir. At the SAARC Ministerial 
Conference on Women and Family Health 
which was held at Kathmandu from 21-23 
November, 1993, the Ministers adopted a 
con~ensus Declaration "Kathmandu 
Resolution on Women and Family Health". 

(d) The Kathmandu Resolution 
includes: 

Commitment to empower Women 
and improve their status in society, 
promote female literacy and 
education and skiD development for 
income generation; 

encourage the adoption of ·the 
small family norm as an ideal 
through information, education and 
communication; 

requirement of substantial additional 
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concessional financial assistance 
and grants through both bilateral 
and multilateral channels and 
predictable level of funding for 
reduction of poverty and sustained 
economic growth of d.9Veioping 
countries . 

. ~ Ministers resolved that the text of 
the Kathmandu Resolution may be forwaIded 
to the International Conference on Population 
and Development Secretariat at New York as 
the input of SAARC Member countries to 
facilitate preparatory wbI1< of the conference. 

[ Translation] 

TeIephoIle Cori1ections from 
DiscreIionarY Quota 

1661. SHRI ARJUN SINGH YADAV: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of telephone 
connections provided by him from his 
cisaeliCllay (JJOta between JauIry 17, 1993 
to Octcber 31, 1993; 

(b) the slalewise detaIs thereof; 

(c) wheIher the GoYerrvnent proposes 
to fix the discretionary quota on monthly 
basis; and 

(d) if so, the details thereat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM):' (a) 8380 telephone CXlI1IlIIdions 
were provided from the Discretiorlary Quota 
d the MOS (C) from 17.01.93 to 31.10.93. 

(b) The information is being collected 
and wi be laid on the Table clthe House. 

(c) No, Sir. 

(d) Does not arise. 

[EfI!1ishl 

1662. SHRI D. VENKATESWARA 
RAO: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether his Ministry propose to 
modify the first come first served scheme 
for allotment of time slots on the satellite 
channels or to start a new scheme in view 
of the Delhi High Court's judgement in this 
regard; 

(b) if -so, the details thereof; and 

(c) if not, the reasons theretO!'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) to (c). The Ministry is undertaking a 
complete review of the entire scheme for 
allotment of time slots on the satellite 
chameIs including interim amIIlQ8filEri lIS 

1663. SHRI SANAT KUMAR 
MANDAL : Will the Minister of POWER be 
pleased to stale: 

(a) the details of the Damodar VaMey 
Corpofation's proposals for utilisation cI the 
power to be generated at the 630 MW Mejia 
Thermal Power Station under construction; 

" 
(b) the estimated cost of the power 

staIiori ? 
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THE MINISTER OF STATE IN THE being converted into electronic ones in 

MINISTRY OF POWER (SHRI P.V. Andhra Pradesh, district-wise; 
RANGA YYA NAIDU): (a) Power to be 
gen~ated from the Mejia Thermal Power (b) the pmsent stage d progress made 
Station (3 x 210 MW) of the Damodar in case of each such exchanges; and 
Valley Corporation (DVC) wotlld serve to 
coVer the anticipated peak shortage in the 
DVC system. 

(b). The latest estimated cost of the 
power station is Rs. 1370 crores (at July 
1993 prices). 

Conversion 01 Telephone ExcfaIge into 
Elecbollic Exc:hanQes in A.P. 

1664. SHRl R. SURENDER REDDY 
: Will the Minister of COMMUNICATIONS be 
pleased to state: 

(c) the number of such exchanges 
likely to be converted during 1993-94 and 
1994-95, district-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and· (b). Details of 
telephone exchanges being converted into 
electronic exchanges ~uring 1993-94 and 
present stage of progress made in each 
case is !tIen in the attached Statement I. 

(c) Districtwise number of such 
(a) the details of telephone exchanges exchanges is given in the STatement II. 
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Extradition of Memons 

1665. SHRI MOHAN RAWALE : WI 
the Minister of EXTERNAL AFFAIRS be 
pleased to state the steps taken and the 
results achieved so far in regard to the 
extradition of Memon brothers to India ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA) Govemment have supplied to 
Pakistan detailed information about the 
presence of members of the Memon family 
in Pakistan. Government have repeatedly 
and at various levels urged Pakistan to 
locate, apprehend and retum to India the 
members of the Memon family. It is 
regretable that so far no positive response 
has been received from Pakistan. 

I Translation] 

Ship Breaking Yard in Gujarat 

1666. SHRI DILEEP BHAI 
SANGHANI : wm the Minister of STEEL be 
pleased to state: 

(a) whether the Govemment propose 
to provide special technical and financial 
assistance to Ship Breaking Yard at 
Bhavnagar in Gujarat; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). The State 
GcM:Irnment of Gujarat have IepOIted that 1he 
Gujarat Maritime Board has prepared a 

Mineral 

1. Molybdenum 

project report to provide different facilities, 
phase-wise, at Alang Ship Breaking Yard in 
Bhavnagar District of Gujarat at an 
estimated cost of Rs. 142.80 crores. In the 
first phase, it is proposed to provide 
infrastructural facilities such as roads, water 
supply, bridges, power supply, approach bond 
and jetty, etc. at an estimated cost of Rs. 
3624 crores. 

(English] 

Production of Major Metallic and Non-
MeIaIIic Ores 

1667. SHRt SYEO SHAHABUDDIN: 
Will the Minister of MINES be pleased to 
Slate: 

(a) the production of major metallic 
and non-metallic ores (bing 1992-93: 

(b) !he target for 1993-94; 

(c) actual production during April-
SeptembeI, 1993 and 

(d) whether any significant deposits 
have been dscoYered in respect of ores and 
minerals in which the country is dificient 
durirY,) 1he current year'? 

• THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI SAL RAM 
SINGH YADAV): (a) to (c). Position is given 
in the Statement attached. 

(d) Deposits of MoIybenum. gold and 
Ulgslen cIscoII'9red during the last two yean> 
me; 

Harur 8198. Dharmapuri dist., 
Tamil Nadu. 
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Mineral AIea 

2. Gold (i) Maharajagadai aJe8, Krishnagiri TaIuk, 
Tamil NaOO. 

(ii) Hira block and Maski block, Kempikete 
ama, Kamataka. 

(iii) Ramagiri-penakacharia schist belt and 
Bisanatham area, A.P. 

(iv) AnaI1XJri - Shukia ama of 
Banaswara dist., Rajasthan. 

3. Tungsten Oahegaon-~ area, Maharashtra 
State. 
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Steel Plants 

1668. SHRI SANDI PAN BHAGWAN 
THORAT: Will the Minister of STEEL be 
pleased to state: 

(a) whether the Government have 
formulated new guidelines for Steel projects' 
and selected 25 sites for new Steel plants 
during 8th five year plan; 

(b) if so, the details of the guidelines 
and the locations identified therefor; 

(c) the total new capacity and 
investment proposed to be added during the 
8th five year plan; 

(d) the details of the Steel projects 
approved to be set up in Maharashtra and 
their present status alongwith project-wise 
cost capacity and employment potential etc.; 
em 

(e) the details of projects In 

Maharashtra under consideration c:J the Union 
Govemment and the steps being taken to 
clear them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). Govemment 
issued a set of "Guidelines for Entrepreneurs 
in Iron and Sleel Industry" in October, 1992. 

I The guidelines provide entrepreneurs 
comprehensive information on the policy 
framework, demand projections, availability c:J 
essential raw malerials, infrastructural 
facilities, possible locations, technological 
capabilities existing within the country, 
requirement of environmental clearance for 
Iron & Steel projects, etc. 

These Guidelines have identified 25 
possible sites in the country having potential 
for setting up new iron and steel projects 

and coke making plants. These include 2 in 
Andhra Pradesh, 2 in Bihar, 1 in Goa, 3 in 
Gujarat, 2 in Kamataka, 3 in Ma~arashtra, 
6 in Madhya Pradesh, 3 in Orissa, 1 in Uttar 
Pradesh and 2 in West Bengal. No specific 
sites have been indicated for Steel Plants 
based on the Electric Arc Furnace route and 
using Steel melting scrap/sponge iron as raw 
material. It has also been emphasised in the 
Guidelines that the list of possible sites is 
only an indicative list. 

(c) It is projected that total annual 
production of finished steel in the country will 
increase from the current level of about 15 
million tonnes to about 24 miiHon tonnes by 
the end of the Eighth Five Year Plan. The 
total outlay for the steel sector in the Eighth 
Five Year Plan is Rs. 14579 crores. 
Besides, irrvestment will also take place on 
steel plants in the private sector. 

(d) and (e). Iron and Steel Industry 
has been removed from the list of Industries 
reserved for the public sector and also 
exempted from the provisions c:J compulsory 
licensing except for certain restricted 
locations. No Government approyai' for 
industrial licence is, therefore, required to set 
up new steel plants in the private !ijlCtor. A 
large number of private entrepreneurs have 
proposals to set up steel plants in the 
private sector. Of such proposals, one is 
reported to be under implementation in the 
State of Maharashtra, namely by MIs. LIoyds 
Steel Industries Limited at Wardha having an 
estimated annual capacity of 4 Iakh tonnes. 
MIs Nippon Denro Ispat Limited is also 
reported to have submitted a bankable report 
to the Financial Institutions for setting up a 
12 lakh tonnes per annum steel plant at 
Raigad. 

Setting up of LPlV in Orissa 

1669. SHAI ANADI CHARAN DAS : 
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Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government have 
received any demand for setting up of Low 
Power T.V. transmitter at Dasarathpur and 
Chandikhol in the District of Jaipur, Orissa; 
CIld 

(b) if so, the details thereof and the 
time by which it is likely to be set up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a). Representations have been received from 
tfme to time for establishment of Low Power 
TV Transmitters al Dasarathpur and 
Chandikhol in Cuttack district of Orissa. 

(b) Dasarathpur and Chandikhol lie in 
the coverage area of the High Power TV 
Transmitter functioning at Cuttack. There is 
no proposal, at present, 10 set up TV 
transmitter at these places. Further 
strengthening of TV service at the aforesaid 
places would depend upon the availability of 
adequate resources for the purpose in the 
future Plans of TV expansion. 

1670. SHRI KODIKKUNIL SURESH 
: Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the total number of tele-films in 
Malayalam lying pending for clearance; 

(b) the criteria for selection of tele-
films; and 

(c) by when the pending tele-films are 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) and (c). Proposals for TV serials/tele-
films under different schemes as well as 
suo-moto proposals are received and 
approved by various doordarshan Kendras 
for telecast over Doordarshan. No centralised 
list of serials/tele-films received and 
approved by different Kendras is, therefore, 
maintained, selection being an ongoing 
activity. 

(b) Proposals for tele-films are 
examined keeping in mind the following 
criteria :-

(i) Relev3nce of the story, theme or 
the subject to the needs of Doordarshan; 

(ii) Treatment of the subject/story line: 

(iii) Conformity to the Telecast Code; 

(iv) Track records of the Director, 
Executive Producer, Writer, Crew, etc. 

1671. SHRI GOPI NATH 
GAJAPATHI : Will Ihe Minister of 
INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Govemment propose 
to set up new branches of the Song and 
Drama Division in some selected towns and 
cities; 

(b) if so, the towns and cities identified 
therefor; 

tikely to be cleared? (c) whether the Govemment propose 
to set up a branch at Berhampur in Orissa 

THE MINISTER OF STATE OF THE . also; and 
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(d) if so, the details thereof? (v) Small Electronic Exchanges and 

Digital Trunk Automatic 
THE MINISTER OF STATE OF THE Exchanges at Palakkad Unit. 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) At present there is no proposal to set 
up new office of Song & Drama Division. 

(b) to (d). Do not arise. 

Projects of I.T.I. 

1672. SHRI RAMCHANDRA 
GHANGARE : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Comtroller and Auditor 
General has in its latest report (No. 12 of 
1992) Union Government (Commercial) 
commented upon nine major projects of the 
Indian Telephone Industries Limited; 

(b) if so, the details thereof; and 

(c) the response of the Govemment 
thereto? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes Sir. 

(b) The nine major projects of the 
Indian Telephone Industries Ud. mentioned in 
the C & AG Report are : 

(i)' Telephones Project at Naini Unit 
of ITI. 

(ii) Strowge.t Switching Equipment 
Project at Rae Bareli Unit of ITI. 

(iii) Crossbar Capacity Expansion 
Project at Bangalore Complex. 

'iV) ICP Crossbar Equipment Project 
at Rae Bareli Unit. 

(vi) E 1 OB Electronic Switching 
Systems at Manakapur Unit. 

(vii) Rotary and Push Button Electronic 
Telephone Project. 

(viii) Electronic PABX Equipment 
Project at Palakkad Unit. 

(ix) Setting up of 3 Plants for 
production of Electronic Switching 
Systems at: 

(a) Plant at Keonics City near 
Bangalore for I lakh lines. 

(b) Plant in Bangalcre Complex 
for I lakh lines. 

(c) Plant at Keonics City for 3 
lakh lines. 

The Report of C & AG which was 
placed before the 1'.110 Hous~s of Parliament 
on 11.5.1993 has mainly 'highlighted the 
aspectes of time and cost over-runs of the 
projects. 

(c) The C & AG had prepaJed this 
Report after obtaining feedbacks from the 
management of ITI Ud. and as also from the 

. Ministry wherever necessary. The response 
of the Govemment is that the report of the 
C & AG will help in improving the standard 
of execution of projects. 

Rour1ceIa Steel Plant 

1673. DR. KRUPASINDHU BHOI : 
Will the Minister of STEEL be pleased to 
state: 
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(a) whether the Government have 
allocated additional funds for completion of 
the Modemisation scheme of Rourkela Steel 
Plant; 

(b) it 51). the detaRs thereof; and 

(c) the details of the modemisation 
and expansion programme proposed to be 
undertaken with the utilisation of the 
additional aUocation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No, Sir. 

(b) and (c). Do not arise. 

I Translation) 

Telephone Connection to Doctors 

telephone connections during the 8th Plan 
period progressively subject to timely 
availability of equipment and other resoun:es. 

{English] 

Steel Industries 

1675. SHRI BOLLA BULLI 
RAMAIAH : Will the Minister of STEEL be 
pleased to state : 

(a) whether the Government had 
.::onvened a meeting of representatives of 
Steel Industries in September, 1993; and 

(b) if so, the details of issues 
discussed therein and the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 

1674. SHRI RAM PRASAD SINGH MOHAN DEV): (a) and (b). As part of 
: WiD the Minister of COMMUNICATIONS be 
pleased to state; 

(a) whether any time limit has been 
fixed by the Government in regard to 
providing telephone connections to doctors; 

(b) the number of applications trom 
doctors pending with the Mahanagar 
Telephone Nigam Limited for more than one 
year with reasons therefore; and 

(c) the time by which these 
applications are likely to be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No, Sir. 

(b) No separate record of waiting Hst 
for Doctors is maintained. They are 
registered lM1der NonIOYTISpeciaI category. 

continuing process of ascertaining from time 
to time the progress of implementation of 
iron & steel projects, a meeting was 
convened in September, 1993 with some of 
the entrepreneurs. It was impressed upon the 
entrepreneurs that in view of the large 
investments required in this sector, there 
was a need tor them to build up competent 
managerial expertise for project 
implementation, keeping in view the latest 
deveIopmenIs in technology, and improve the 
financial viability of the projects. It was also 
indicated that on its part Govemment was 
keen to see the early implementation of 
proposed projects. and towards that objective 
it would provide whatever assistance is 
possible. 

[Translation] 

Building for Telephone Exchanges in 
Pins .... 

1676. PROF. RASA SINGH 
(c) These applicants shall be provided RAWAT: Will the Minister of 



475 WrittenAnswets DECEMBER13,1993 WrittenAnswets 476 
COMMUNICATIONS be pleased to state: administered through the Power Finance 

(a) the number of telephone exchanges 
functioning in departmental buildings as well 
as in private buildings in Rajasthan; and 

(b) the telephone exchanges for which 
Departmental buildings are to be provided in 
future? 

THE MINISTER OF STATE OF THE 
. MINISTRY OF COMMUNICATIONS (SHRI 

SUKH RAM): (a) (i) The number of 
Telephone Exchanges functioning in Depttl. 
Building 67. 

(ii) The No. of T.Es functioning in 
Private Buildings 1048. 

(b) The telephone exchanges for which 
Departmental buildings are to be provided in 
near future - 38. 

[Engish) 

Power De1I'elopl1lenl Fund 

1677. SHRI PRAKASH V. PATIL : 
Will the. Minister of POWER be pleased to 
stale: 

(a) whether a Private Power 
Development Fund has been proposed! 
created by the World Bank; 

(b) if so, the details thereof; 

(c) the amount of financial assistance 
likely to be provided to India through this 
fund; a1d 

(d) the stand taken by the Govemment 
on this prq:lOSaI? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAVYA NAIDU): (a) World Bank have 
offered a technical assistance loan to be 

Corpn. for assisting the private power 
initiatives. 

(b) The overall purpose of the 
Technical Assistance loan and grant from 
the World Bank is to ensure that the basic 
objectives of the private power initiative are 
achieved. i.e. that additional investment 
capital and management expertise are 
mobilised and that the potential efficiency 
gains in power supply are fully realised and 
passed on to the final consumers. In the 
short term the project would help to manage 
the implementation of the private power 
policy during the present transition period 
and would also set the stage Jor the 
introduction of market machanisms in the 
sector as a whole. To that effect, assistance 
would be provided to GOI and the various 
central and state entities concerned for (i) the 
review by private power specialists of the 
offers currently under consideration to ensure 
that the projects being negotiated are 
executed under acceptable and sustainable 
conditions (ii) the introduction of competitive 
bidcing for the selection of project sponsors; 
and (iii) the formulation of additional 
provisions in the policy and regulatory 
framework to achieve the above mentioned 
objectives, and promote other forms of 
private sector partiCipation, in addition to 
Independent Private Power Projects. 

(c) The amount of the loan is US 
Dollars 20 million. 

(dr The loan agreement has already 
been signed and the SEBs who are 
negotiating with private promoters hav,e been 
advised to take assistance from this loan. 

New Food Procelllling Units 

1678. SHRI KASHIRAM RANA : 
SHRI RAM LAKHAN SINGH 

YADAV: 
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Will the Minister of FOOD 

PROCESSING INDUSTRIES be pleased to 
slate: 

(a) whether any techno-economic 
survey has been conducted by the 
Government to assess the potentiality for 
establishment of new units of food 
processing indust!)' in the count!)'; 

(b) if sO, the details thereof; and 

(c) the facilities provided so far, 
particularty in the State of Gujarat, including 
financial assistance and loan for establishing 
such industries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI): (a) 
and (b). While no State specific assessment 
of investment required for encouraging food 
processing industries have been made by 
this Ministry, under its Plan Schemes, 
financial assistance is provided to State 
Govt. organisations/academic bodies etc. for . 
conducting studies to assess the potential 
investment required etc. for development of 
food processing industries in various Statesf 
regions. No such proposal for assistance 
has been received from Gujarat in this 
regard. 

(c) Financial assistance I.I'lder 1he Plan 
Schernss of the Ministry of Food Processing 
Industries was extended to the follOWing 
schemes received from the State d GU;arat 

. (i) Setting up of seven agro parlours 
to market Gujarat Agro Industries 
Corporation's produds. 

\ (ii) Setting up/enhancing storage 
facilities at fruit processing units located at 
Gandhavi and Junagartl. 

(iii) Tuna and other fish processing. 

[TnmslationJ 

InteInalioilai Ocean Transport Industry 

1679. SHRIMATI SHEELA 
GAUTAM : 

SHRI RAJESH KUMAR : 

Will the Minister of SURFACE 
TRANSPORT be pleased to slate: 

(a) whether International Ocean 
Transport Industry is facing serious crisis; 

(b) if so, the reasons therefor; and 

(c) the action taken/proposed to be 
taken to meet the situation·keeping in view 
the interest of the Indian Shipping Industry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHAI JAGOISH TYTLER): (a) No, Sir. 

(b) and (c). 00 not arise. 

[EngfSh) 

1611>. SHRI ANIL BASU : 
SHRI HANNAN MOUAH : 
SHRI AJOY 
MUKHOPADHYAY: 

Will the Minister of POWER be 
pleased to slate: 

(a) whether the World Bank has asked 
the National Thermal Power Corporation to 
change its quaifying requirements for bidders 
for the boiler contract of Vindhyachal 
expansion prqect; 
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(b) i so. the details I18I8Of; Std 

(c) the action taken or proposed to be 
taken by the Government in the 
malar '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAJDU): (a) to (c). The 
qualification requirements for bidders for 
World Bank assisted prqects are approved 
by the WoIId Bank. On a representation 
received by the World Bank from one of !he 
prospective bidders for the VindhyachaJ 
Super ThennaI power Project Stage-II (2 x 
500 MW) boier package, the World Bank, 
after discllSSions with the National Thermal 
Power Corporation (NTPC), accepted 
appropriate reformulation of qualification 
I'9(Jiremert based on !he bQing doa.menIs 
approved by the World Bank for earlier 
projects. As the revision in qualification 
requirement could provide adciIional routes 
for qualli:alDl fatlatilQ greater ~ I 
Std paIti:ipaIion, ir1cIlDlg that of f1e second 
major Indian boiler manufacturer for power 
projects and was in line with the original 
formulation. proposed by the Central 
Gawemment, the revision in the quaIfication 
I'9(Jiremert was ~. 

Indo-UK R I lions 

1681. SHRI MANORANJAN 
BHAKTA : Will the Minister of EXTERNAL 
AFFAIRS be I*ased 10 state : 

(a) whether he had visited the UK 
cUing Aa9JSI, 1993; 

(b) if so, the bilateral and muJtiIateraI 
..... discussed with BriIish leaders tlJring 
his visit; and 

• (c) the cU:ane 1henIaf'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L BHATIAI {al Yes, Sir. 

(b) The main Issues discussed 
included. aI· aspedS of bilateral relations and 
regional and multilateral issues of mutual 
intIerest. 

(!=) The talks resulted in better 
understanding of each oIher's concems and 
perspectives and enhanced prospects for 
bilateral cooperaIion in various fields. 

[ TtanSIa1ml 

.Abolition 01 0cIr0i 

1682. SHRI DATTA MEGHE : Will 
the Mi1ister c:A SURFACE TRANSPORT be 
pleased to state: 

(a) the names of the States in which 
Octroi has been abolished and !he States in 
which il is yet to be abolished; 

(b) whether the loss suffered due to 
abolition of Octroi is prop~ed to be. 
COIJ1)EIIIS8fed by imposing some other tax; 

(c) if so, the States in which it has 
been imposed and the States in which it is 
yet to be iqxIsed; and 

(d) the amount of income likely to be 
eamed annuaIy 1herefrom, State-wise'1 

THE MINISTER OF STATE OF THE 
.MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTlER): (a) At present. 
Octroi is levied only in 8 States, namely. 
West Bengal. GLfnt, Hatya18, MahaIashba, 
Orissa. f'ur1ab, Raiasthan and Manipln". 

(b) to (d). The government have 
constituted a Comnliltee of Chief Ministers 
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headed by Shri Jyoti Basu, Olief Minister 
of West Bengal and Chief Minister of Bihar, 
Gujarat, Haryana, Maharashtra and Orissa 
as Members and Dr. Raja CheIIiah. Fiscal 
Adviser to GcMlmment of Incia as Associate 
Member. One of the terms of reference of 
the Committee is to suggest measures for 
rationalisatioo of the system of levy and 
collectioo of octroi. The Committee is to 
submillts report by 31st Joouary, 1994. 

!Engtish) 

1683. DR. KARTIKESWAR PATRA 
: Wi the Minister ci COMMUNICATIONS be 
pleased to state: 

(a) the details of number of (i) cable 
pairs terminated (ii) DEls (Pairs working) 
(iii) spare pairs OK. (iv) faulty pairs and (v) 
persons waiUisted as on Decentler 31, 1992 
in Delli Telephones; 

(b) whether rectifying the faulty pairs 
involves no fresh cable lying work and no 
imported technology; 

(c) if so, the number of connections 
that are given by rectifying the fauhy pairs 
and the likely amount 01 revenue that is 
earned amuaIy as a result thereof; and 

(d) the steps and time bound 
programme prescribed or proposed to be 
prescribed to rectify the faulty pairs ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMlJtoIlCATIONS (SHRI 
SUKH RAM): (a) Sir, number of cable pairs 
terminated are 10, 27, 730 (ii) DELs as on 
31.3.93 are 688830 and number of pairs in 
use (including pairs for telex, non exchange 
lines etc.) are 701915 (iii) Number of spare 
pairs OK are 237214 (iv) Number of faulty 

pairs are 88601 (a large number of them 
beyond economic repairs) and (v) total. 
number of persons waillisted in respect of 
Delli Telepoolles as on 31.12..92 is 379035. 

(b) Yes, Sir. RectiIication of faulty 
cable pairs does not normally involve 
substantial fresh cables laying work. Faulty 
pairs are reIrieIIed on a corDulus basis, a& 
times even by laying smaIIy IengIh of new 
cables to replace cable in a faulty section. 
Rectification of faulty cable pairs does not 
normaIy involve any imported techlOIogy. 

(c) Release of a new coonection 
primarily depends upon the availability of 
exchange equipment capacity. It's pr<Msion 
therefore does not necessarily depend ~ 
rectIi:ation of faulty cable pairs. 

(d) Rectification of faully pairs is a 
conIi1uous process and wherever retrieval of 
faulty pairs is feasilIe necessary steps are 
taken to retrieve the pairs. 

1684. SHRI RAM VILAS PASWAN 
Will the Minister of SURFACE 

TRANSPORT be pleased to sIaE: 

(a) the annual experdlure on repairs! 
construction cI roads in Deli as against the 
budgetaIy aIocation; 

(b) the mode tor giving contracts for 
the repairsIconslru of roads; 

(c) the names of the Govemmentall 
civic machinery responsble for examining 
repairsIconstru of roads; 

(d) whether cases relating to use of 
spurious building materials have come to 
~and 
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(e) if so, the details thereof including (SHRI JAGOISH TYTLER): (a) As reported 

the action taken against those found guilty? by the concerned agencies the expenditure 
on repair/construction of roads in De:hi as 

THE MINISTER OF STATE OF THE against the budgetary allocation during the 
MINISTRY OF SURFACE TRANSPORT year 1993-94 is given as under : 

(Rs. in lakhs) 

Allocation Expenditure 

Repair Construction Repair Construction 

4076.04 9700.00 2247.75 486824 

Note: Expenditure figures are up to 31.10.1993. 

. (b) The contracts for repairs! 
construction at roads are awarded by call of 
tendelS after giving due publicity in leading 
newspape!S. 

(c) The various Govemmental/Civic 
authorities responsible for examining repairs! 
construction of roads in Delhi are : 

i) Municipal Corporation at Delhi 

ii) New Delhi Municipal Committee, 
cn::I 

iii) Delhi Administration. 

(d) As reported by the concemed 
agencies, no case relating to use at spurious 
building materials has come to light. 

(e) Does I1(t arise. 

1685. SHRI RAM KAPSE : WiD the 
Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

Expert Committee headed by the former 
Chief Secretary of Assam and Meghalaya to 
go into the working of the Food Processing 
Industry in the North Eastern States; 

(b) if so, the details thereof; and 

(c) the time by which the Committee 
is likely to submit its report? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI): (a) 
and (b). Yes Sir. An Expert Committee 
headed by the former Chief Secretary of 
Assam and Meghalaya and consisting of 13 
other members has been constituted to study . 
the existing status of food processing 
industry in the North Eastern States and to 
suggest long-term and short-term action 
plans for development of food processing 
industries there. 

(c) The Expert Committee is expected 
to submit its report within 6 months. 

1686. SHRI K.M. MATHEW: Will 
(a) whether his Ministry has set up an the Minister of COMMUNICATIONS be 
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(a) whether the Govemment propose 
to start Micro-wave system in Kerala; and 

(b) if so, the details thereof and the 
places selected for the purpose ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHR! 

SUKH RAM): (a) Microwave systems are 
already working in Kerata. 

(b) The details of the places which 
are already connected with Microwave 
systems, are given in the attached 
Statement-I and the places which are 
proposed to be connected with Microwave 
sYstem during 8th FIVe Year Plan are given 
in the attached Statement - II. 



487 WrittenAnswetS DECEMBEA13.1993 WrittenAnswers 4BB 

t-
Z 

,W 
::::IE w 
t-
:! tn 

ai 
Ol 

!!? c: 
IV 

0 .s::. 
(ij u x 
Ol W c: 

~ as 
~ Q) 
'S e "") 

,S:! :::I E 
(ij .s::. 

~ 
as 

c: ~ "5 U E :E lii Q) .¥ E ~ IV g :::I I/) as 
"0 0 C. Ol I/) c: as ,£ ::::I ::: U ·c IV I'il .... 

"5 as .¥ >- ~ 
as I- Z E w 

.¥ .0 IV C. > .!.. as .!.. as (ij ~ 
';:: X as ~ IV 

E E as c. as as Ol (ij Ol '0 'i .C' .!11 .0 (ij I- '" 'is.. ~ IV W u :E < E 0. 0 z E E z E E c. E E E E as (ij '0 ~ c: 0 ~ 2 '" ~ '" IV 'f '" IV 'iii '" ::: 'is.. '" "0 "5 -s "5 "5 'S "5 "5 Q. 0. > E c: .¥ .¥ .¥ .¥ .¥ E ~ 
'1: '" CIS .S:! '" til ,S:! '" '" til '" .f: E (ij E E (ij E E c: (ij c 

'" '" I- W U w w U w W 0. c( 0. '0. 

~ N M ..t .0 to ,...: cO oj ci N 



4S9 WrittenAnswelS AGAAHAYANA22,1915{SAKA) Written AnswetS 400 

iii 
~ 
aI 

aI is 
~ ~ aI 
"0 oil aI E ~ 
til til 
:2 "'5 

~ 
oil E 
Q) aI 
"0 c: 
0 c: 
Cl ::l m ~ 

rIl :; co !!! ~ aI .s:: 

iii ~ .~ 
a; t= = 3: > cti .s:: co 

rIl :2 "0 I- Q) til ::l 
Z a; "0 E 011 ~ 

W Q) ::l til 
~ CD c: E iii :::E z aI iii ..Q 'c ;:; w cti iii a. '5 co :E "0 I- .0 'c co 0 >- 0 • ttl E Q) .;:: :::: iii cD !!! E I- co "0 0 .!!f a. >- aI ~ <II en m 0 011 oil til E ttl Cl iii >-.s:: s: til <II 

.~ iii Q) 

~ 
~ CD "0 a. .s:: >- .s:: <C <IS iii E aI til aI I-

Qi > U > .... 
I- :; ::: <IS :2- til 

<C c: til <II .:;: <II .:;: ttl ~ !!! .:;: .:;: .:;: <II .:;: ;:::- ~ ~ <II <II co ~ ... ... .:;: .:;: E '+ ... + ... t'O + 
+ ;:::- ::l + ~ + .;; ... 

~ 
... 

~ ~ + + ~ ... ~ :a ~ III :a ..!!! .0 :a + .0 .:;: .0 :2 ::!: :a !!1 :2 ::E :2 ::!: .0 0 en 0 
0 ::E :2 + 0 0 ..,. 

0 :c .., ." .., ..,. ..,. ..,. ::E :c 0 o· N N ::!: .., .., :a N N I N N I N I J: (!) I :r (!) .., 
J: 
(!) N N ::E (!) (!) (!) (!) C') 

J: .s:: co co 
(!) co co co N co (!) N Q) co E :r 

@ co J: >- @ " :; ::l 2 0 E 0 CD 0 "0 
..Q til :; a. 0 ~ C ell "0 ...... co c. iii E <II E c: co "'5 .s:: ..!!? .0 N 15 <IS ~ Cl ~ I.) iii 0 CD > co ~ <C c: iii c .s:: '5 ~ ~ CD ·c <II E Cl E ~ I-;" ~ ::E w E iii U E <h E E ~ ::>. co ~ 2 iii co "0 :g 

"'5 .:. "0 "'5 0 til ~ <IS c: CD .s:: ~ >- >-c. ~ ::l c: ~ E <IS CD <IS 

~ C. co .r:: III Cl til N is Cl '5 CD E I.) > iii E 0 <IS ·c 'r:: 
::E ;( W l- I- ~ W ~ ~ Z ~ 

N M ..t- .n (£) ,..: ex) en ci 



491 WrittenAnSW8ts DECEMBER 13, 1993 WrittenAnswets 4Q2 

ai en 
CD CD 
"5 en e U til 
iii .c u u )( 

'6 w 
CD e :E 

~ 
f/I ~ E C 
.Q CD 

~ D 
D :l (..) 

:E ::E ~ 
~ 

... 
~ :a "0 

~ ~ ~ 
c: E 

~ M D :E til 2 
~ Ct) ~ ~ ,::: 
CO) '" ~ 

N "0 
N I .= 

N I I g Ct) ~ c: 
I Cl (.!) N Cl Ct) cD til 

N N > 
Cl 1'-

,..._ I J: ,._. 
I > ;: Cl til 

I"- >- Jg Cl 'iii Cl ~ :i: CD ':; l"-
f, iii I"- ~ 

~ 
Q. til .c ,9 Q. 2 ... .!! :l CD :l 16 1:: 

~ ~ .32 1: iii CD ~ ~ Q. s::. 
E l- e iii rJ) 2 E E 

E E :l 2 2 til Q. ~ >. j:: 
"5 til til c: S CD C N "0 '0 

::-. >. Q. I c: c ... til til g ,Y Q. g Cl III ,~ 

III ::: :: CD > ,. 
c: 0 0 ::I iii 

~ 
::I Ct) -I: ;: W ~ ~ 0 U 0 l-

N M <i iii <D ....: cO N 



493 Written Answers AGRAHAYANA22,1915(SAKA) Written Answers 494 

<D 
Ol 
C co .c. 
0 
)( 

UJ 
"§ 
C 
<D 

~ () 
..>t: 

~ ..>t: 
:::J -§ E m <0 c Ol E co <0 :> Z <0 ~ ~ ~ lC: £ ..>t: (jj ..>t: -0.. 

~ Q) <D .c. >-
E 01 Ol 0 E .c. as c 

~ as Cl) .!!! .D ctI ell <0 
£ '5 "0 E m =§ c 

ctI -;0 () () <0 -" Q. m ... :; c ~ a, ~ m -; :::J 10 E 
0 <) >- Q. >- III m )( m '6 '6 <0 <0 C >- 10 :::J 

~ :> m Ol Ol e-<D <D Q) c: as 10 l- IU .a ::E ::E ::E .c. ::E co m z 6 z Q) 
() c.. c.. .c. 

E E E ~ ~ 
w e £ E Z:- 5 () 

2 2 2 ~ 0.. III a , 
0 0 0 ::; -0 -0 -0 ... ... .lI! E ... E :; :; c c c :c :c :c :c 10 III to .c. .c. as III co 
~ N ~ N C E c u .g > :> :> ·0 0 to III -c -c ·c ~ ~ lC: lC: ~ Q. W c.. l- I-l- I-

0 N M ..j 
M ..j .n cD ,...: cO oi 



<Hi WrittenAnswetS DECEMBER 13, 1993 

E 
10 

iii c E 10 10 :i 01 :::: :; 10 -0 10 C 
C- oli: 10 C '" .!!! E 01 E 9-
<ii 10 C -0 :ts >- (J) c 
0 IU .c 10 I 

¥ () C) 
~ ~ til , I!! 
0 10 iii E I'll 
C ~ ~ 10 ~ 10 Qj Qj >- Qj C 10 
C > > S > 
10 10 10 IU 
(.) ::E E ::.t: ::E 

.n <D ,.; cD oi -



4S7 WnttenAnswets AGRIl.HAYANA22, 1915 (SAKA) WtittenAnswets e 
Regaldjllg Indian ..... of ..,_ (c) whether the Wodd Bank has !jven 

any indication for not funding these ptqecIs 
1687. PAOF. UMMAAEDDY further; 

VENKATESWARLU : WiD the Minister of 
MINES be pleased to s&ate: 

(a) whether the functioning of the 
Indian Bureau of Mines has been 
stmamIined; and 

(b) if so, the details thereof and other 
steps being taken lor better ~rIormance 01 
the Bureau? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHAI BALRAM 
SINGH YADAV): (a) and (b). Indian Bureau 
01 Mines (IBM) is organised in six technical 
divisions, each with distinct. functions and 
responsibiities under the overall control and 
directions of Controller General. IBM. The 
Bureau is functioning smoothly. 

Funds for Power Pro;ects 

1688. SHRI K. PRADHANI : Will 
the Minister of POWER be pleased to 
stale: 

(d) if so, the reasons therefor; and 

(e) the aIIemaIive SOlI'CeS arranged by 
the Government for these projeds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V, 
RAf"IGAYVA NAIDU): (a) and (b). Status of 
the power projects being implemented with 
assistance from the WOI1d Bank is given in 
the Statement. 

(c) to (e). MuIIiIatefaI funding agencies 
including the World Bank have suggested 
measures to improve the financial heaIh of 
the power section in India. These include 
achieving by State EIedriciIy Boards (SEas) 
of staMory rates of retum, rationalisation of 
their tariff structure and timely recovery of 
their receivables. The Central Government 
has been concerned about these issues for 
quite some time and these have also been 
discussed at various levels including in the 
periodical State Power Ministers' Col iIeIence 

(a) the power projects being funded by convened by it. Number of corrective 
the WOOd Bank at present in the country; measures including adopting an action plan 

for improvement in the financial and physical 
(b) the progress made so far in the . performance of the SEBs have been 

completion of these projects; initiated. 
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Panel far R..a AccidInIs vacant in his Ministry as on Noventler 30, 
1993; aid 

1689. SHRI JEEWAN SHARMA: 
Will the Minister of SURFACE TRANSPORT 
bepleasedtostate: 

(a) whether any panel to probe road 
accidents in Delli has been set up; 

(b) if so, the terms and reference 
1hered; and 

(c) the time by which the panel is 
likely to submit its report ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) The terms and reference of the 
Committee which has been oonstitutecI to go 
into various factors which leads to accidents 
are as under : 

1. To ascertain the factors which 
lead to road accidents, 
particularly those caused by 
public transport buses; 

2. To suggest ramedaI IT188SUIeS to 
reduce the incidence of such 
accidents; and 

3. Any other matter deemed 
relevant by the Committee. 

(c) By 31.12.93. 

Fang up of SCIST P08ls 

1fm. SHRI N.J. RATHVA : WII the 
Minister of POWER be pleased to 
stale: 

(a) the category-wiae number of posts 
..aerved for Scheduled CasteslTrtIes lying 

(b) the steps taken or proposed to be 
taken by the GoIIemment for fiIng up IIese 
posts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) Category-wise 
",umber of posts reserved tor SCISTs lying 
vacant in the Ministry of Power as on 
November 30, 1993 are ~ I.Ilder : 

ST 

Group 'A' 3 

GItJl4) '8' 10 10 

Group 'C' 2S 16 

Group '0' 

(b) Vacancies reseNed for ScheclMId 
Castes/Scheduled Tribes have been 
intimated to UPSC, Staff Selection 
Commission etc. to til up these vacancies 
under the "Special RecruiIrnent IJriI,te" ~ 
the amant year 1993-94. 

1691. SHRI PROBIN DEKA : Will 
the Minister of COMMUNICATIONS be 
pleased to stale: 

(a) the target fixed for opening of I 

Branch Post 0fIicesISub Post 0Ifices in 
Assam d.rilg 1993-94; 

(b) whether aU the Gram Panchayat 
headquarters are proposed to be given 
priority while opening Branch Post ~ 

(c) whether the ~ oIlhe 
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building of such Post Offices has been Some of the important amendments 
sIadad by now; IaIaIe to : 

(d) if so, the names of places where 
tis has bea1 sIarIad; and 

(e) i not, Ihe I8IISORS thereb? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHAt 
SUKH RAM): (a) H is proposed to open 25 
exira departmental branch post offices and 
3 departmental sub post offices in Assam 
cbing 1993-94. 

(b) Yes Sir. However, such proposals 
will be subject to fulfilment of norms and 
avaiIabily of resources. 

(c) The Department does not construct 
buiIdi1gs for exira departmental branch post 
offices. Construction of buildings for 
departmental offices depends on many 
factors, and availability of resotIIC8S. 

(d) and (e). Do not arise in view of 
(c) aboue. 

1EngiistJ) 

1692. SHRI P.C. THOMAS : Will 
!tit Mnster of SURFACE TRANSPORT be 
pleased to stale: 

(al the details of the amendments 
proposed to be made in the Motor Vehicles 
Ad; and 

(b) the line by whi1t the ama d'nerjs 
are likely to be i1II'ollad? 

THE YNlSTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDlSH TYTLER): (a) and (b). A· 
large number of amendments 
are ploposed to the Motor Vehicles Act. 

(i) modifications and amplification 
of certain deli IiIioIIS of new type 
of vehides: 

(ii) simplificatioR of procedure for 
grant of driving licences: 

(iii) putting restrictions on the 
aleration of vehicles: 

(iv) certain exemptions for vehicles 
running on non-poIuIing fuels; 

(v) ceilings on individuals or 
company holdings removed to 
curb 'benami' holdings: 

(vi) Slates adhorised to 8AXlint one 
or more State Transport 
AppeIIde Triu1aIs: 

(vii) increase in the amount of 
compensation to the victims of 
hi! and run cases; 

(viii) removal of time limit for filing 
of application by road accident 
victims for compensation; 

(ix) punishment in case of certain 
ofIences is made stmgent: 

(x) facility for filing 01 applICatIOn 
for a claim before a tribunal 
hailing jurisdicIion in the area in 
which the accident occured or 
the claimant resides, at the 
opIion of the cIairn&.rt: 

(xi) new pre-deeemil18d fonnuIa for 
payment of compensation to 
road accident victims on the 
basis of age, i1come, which is 
mont IberaI and rational. 

The BI amadlg .. Id is propoaecI 
to be inIroduced in the c:umtnt Session or 
cUing I1e BudgaI Seeaion of the Parllnlelll. 



513 WtiIIenAnsM115 AGRAHAYANA22,l915(SAKA) WriIIIInAnlMJfs 514 
.... an KaIIwnir .... (a) whether the Govemment have 

cleared recently the Pepsi project for 
1693. SHAI GEORGE FERNANJES dIMlIopment d a chai1 d rasIaI.aIIs; 

: Will the Minister d EXTERNAL AFFAIRS 
be pleased to slate: 

(a) whether the Deputy Foreign 
Minister of Iran, during his recent visit to 
India. had discussed Kastwnir issue; 

(b) if so, whether Iran had supported 
India's attempts to find a solution to the 
Kashmir issue through bilateral efforts and 
without 1he involvement d iltefmediaIies; 

(c) whether that country has assured 
India of its support in the Organisation of 
Islamic Calfer811ce (OIC) on tt1is issue; and 

(c) if so, the details theI9or? 

THE MINISTER OF STA~ IN THE 
MINISTRY OF EXTERNAL. AFFAIRS (SHAI 
R.L. BHATIA): (a) to (d). During the visit 
of the Deputy Foreign Minister of Iran H.E. 
Mr. AIaeddin Broujerdi to New Delhi on 
November 8-10, 1993, a detailed exchange 
of views took place with Iran on bilateral, 
regional and multilateral issues inckIding. 
inter-ala, Kashmir issue. 

Mr. Broujerdi conveyed Iran's 
appreciation for India's offer to Pakistan of 
a wide ranging and sustained bilateral 
dialogue on aI mailers d rrUuaI concern. 

Mr. Broujerdi also expressed Iran's 
appraciaIion for India's efforts to apprise the 
OIC countries of the facts regarding 
developments in Jammu Md Kastmir in the 
correct perspective, and oftenld to assist in 
improving India's relations wiIh the OC. 

1694. SHRI V. SREENIVASA 
PRASAD: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pIaasad to 
state: 

(b) whether technical know-how for 
such projects is not available wiIIWI the 
COlI1Iry; Md 

(c) if so, the facts thereof and the 
steps proposed to be taken by the 
GcNamrnenI in tis I8QIIId? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI): (a) to 
(c). The Government has approved a 
proposal of MIs. KFC -a subsidiary d MI 
s. Pepsico Inc. d USA to establish a whaIy 
owned company in India tor selling up 01 a 
chain d 30 I'8SIal.nnIs witt a inJBnenl 01 
appIoxilllatel'l US $ 40 ~ over a period 
of seven years of which foreign equity 
investment wiI be US $ 20 mIIian. The 
Indian subsiciary 01 KFC wiI develop and 
operate these restaurants (i) some by the 
Slbsidiary iIseI; (i) some by joint venUes 
between Indian subsidiary and the Indian 
et1b8Jll8l18UfS; Md (i) some ~ Indian 
franchisees. This project is expected to 
generate direct and indirect ~ 01 
abeD 15000 persons, ..,ade lie cpIIly 01 
production of poultry, dairy and fruit and 
vegetable procb:ts of its suppliers in the 
country and esIabIish a modem system 01 
St4lPY, stoIage Md cfstIIUian d pmc I e rJ 
poultry, dairy and fruit and vegetable 
procb::ts. 

1695.. SHRI RAM NAlK : Wit the 
Minisear of COMMUNICATIONS be pIaased 
to slate: 

(a) whether a meeting 01 Philatelic 
ftdvitsay Calli" was held en August 18, 
l!1n; 

(b) if so, the ~, IieIaof; 
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(c) the names of personalities which 4. Shri G.S. Rajamani, 

were oonsidered for issue of stamps; Fmancial Advisor, 
Department of Posts. 

(d) whether the name of late Dr. A.D. 
Karve has also been approved for this 
JUPOS8; and 

(e) if not. the reasons therefor'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) The list of Philatelic Advisory 
Committee members who attended the 
meeting of the CormiItee on 18.8.93 is {jven 
. in the attached Statement - I. 

(c) The PAC considered proposaI$ on 
eminent personalities are given in the 
aItached S1atement - II. 

(d) No Sir. 

(e) Minutes of the PAC meeting only 
indicate the proposals which are 
recommended by the Committee. No 
reasons are recorded for the prqxlS8Is which 
are not among those recommended. 

STATEMENT - I 

List of Philatelic Advisory Committee 
MentJers who AIIended in the Meeting of 

the Committee on 18.8.93 

1. Shri &J<h Ram - ChaiIman 
Mjnister of State for 
Communications. 

2. 9li SK Parhmal r; - \.te CJrain'Bl 
Secretary, 
Department of PosIs. 

3. Shri T.E. Raman, 
Member (0perati0I1S) 
DepaI1rnenl of Posts. 

5. Representative of 
Department of Economic AffailS, 
Minisby of Finance. 

6. Dy. General Manager, 
India Security Press 
for General Manager. 
India Security Press 
Nashik. 

7. Smt. Matini Bhattacharaya . 
Member of Parliament. 
D. VP HOtJSe. 
New Delli - 110001. 

8. Shri Mathura Prasad Sinha 
c-9. Park Road Colony. 
Lucknow. 

9. Prof. A.P. Khatana 
House No. 42Q116. Civil Lines 
John Hal Road. 
Gurgaon - 122 001. 

10. Miss. (Major) Krishna Mohini, 
Humanity House, Near Thode Ground. 
RajgaItI Road. 
Solan (H.P.) 

11. Dr. D.J. BaneIjee 
Editor, Signet, 36-A. 
Rik:hie Road, Calculta-700019 

12. Shri A.A. Singhee 
'DeepmaIa' House No. 252, 
Road No. 18, Jubilee Hils. 
Hyderabad - 500034. 

13. Shri V.S. Dastur, 
Editor, India's Stamp Journal. 
UCO Bank BtiIding. 4th Floor. 
359-DN Road, Fort. Bombay-400001 
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14. Shri A.S. Mittal, 

Stamp Dealer 'Anand', A-37, 
Janta Colony, 
Jaipur - 302 004. 

15. Shri S.C. Dutta - Member Secretary, 
Deputy Director General, (Philately) 
Department of Posts, New Delhi. 

STATEMENT· H 

Proposals for SpeciaJlCommemorative 
Stamps in Respect of the Personalities 

Considered in the Meeting of the Philatelic 
Advisory Committee Held on 18th August. 

1993. 

SI. No. Name of the Personality 

1. Annangaracharya Swamy 

2. Aurbindo Ghosh • 

3. Bharati Dasan 

4. Binod Kanungo 

5. Duggirala GopaIa Krishnaiah 

6. Dwijinderlal Ray 

7. Hutatma Mahadeo Mailar 

a Hazrat Azimabadi 

9. Hennan Gundert 

10. Ishwer La! Chhotabhai Desai 

11. Krishna Rao Pandit 

12. L. Meenakshi Sundaram 

13. Me{tlnad Saha 

14. MahaI8ja Ganga Silgh 

15. Mahal8ja GuIab Silgh 

SI. No. Name d the PeIsonaIiIy 

16. Meherwan Shahryar Irani 

17. Maharana Shupal Singh 

18. Maharaja Jai Singh Sawai 

19. Maulvi Uaqat Ali 

20. Pandit Dwaraka Prasad 

21. Prajapita Brahma 

22. Pandit Srinarayan Chaturvedi 

23. P.S. Varier 

24. Pratap Singh Kairon 

25. Rukmi Lakshmi Pathi 

26. Shahid Matangini Hazara 

'ZT. Sai Baba of Shirdi 

28. Sant Kirpal Singh 

29. Sant Ram 

3J. Satyaendra Nath Bose 

31. A.J. John 

32. Anasuyaben Sarabhai 

33. AshaIata Sen 

34. Ayyankali 

:Ii. Chhanglal Karamshi Parakh 

36.. Col. C.K. Nayadu 

~. David Scmson 

38. DestDantee KrishnanaIh Sharma 

~. GarimeIa Satyanalayana 
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81. No. Name a the Personality (b) if so, the details thereof? 

40. Kavi Samrat Upendra Bhanja 

41. K.L. Sehgal 

42. Mahadji Scindia 

43. Mahatma Gandhi 

44. Prof. R.D. KalVe 

45. Raft Ahmed Kidwai 

4&. Ravi Shankar Mahasankar Raval 

47. SangoIi Rayanna 

48. Siyaramsaran Gupt 

49. TipU Sultan 

SO. Atma Raoji Bhat 

51. V.L. Mehta 

52. K.L. Nanjappa 

53. Maharaja Yadvendra Singh 
of Patiala 

54. Vijai Merchant 

55. Vinoo Mankad. 

Regional News on AIR, BangaIore 

1696. SHRIMATI CHANDRA 
PRABHA URS : Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether there is any proposal to 
increase the duration of regional news 
bulletin on AIR, 8angaIore; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): ' 
(a) No, Sir. 

(b) Does not arise. 

New Press Commission 

1697. SHRI VILAS MUTTEMWAR : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether the Indian Federation of 
WOI1<ing Journalists have recently demanded 
setting up of a new Press Commission to 
review the state of affairs in the Indian 
Press; and 

(b) if so, the reaction of the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) Yes, Sir. 

(b) Since the recommendations of the 
Second Press Commission are still to be 
implemented in their entirety, the setting up 
of a new Press CommisSion at this stage 
would be premature. 

us Resolution on KaItwnW 

1698. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the US Senate have 
passed any resolution for censt.ring Pakistan 
for aiding and abetting militants to inWlge in 
terrorist activities in Jammu and KashmIr: 
au 
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(b) if 50. the details thereof and the Radio Station at Jehanabad in Bilar; 

reaction of ~ GoYemment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). The US Senate 
Foreign Relations Committee (SFRC) 
considered the Foreigl Aid Authorisation Bill 
for fiscal year 1994 on September 8, 1993 
and adopted without discussion or vote 16 
arnenctnenIs i1cIuci'lg one mewed by Senator 
Jesse Helms which expressed, inter alia, 
deep concem over credible reports that 
Pakistani Authorities have facilitated gross 
abuses by militants in Kashmir against 
civilians through the supply of arms and 
training to terrorist groups. It called upon 
Pakistan to end the provision of arms, 
equipment or training to militants in Kashmir 
and to take action to ensure that persons 
committing acts of terror do not receive 
"support or sanctuary" in Pakistan. 

Govemment have been consistently 
apprising the US Administration and 
Congress abot.d the continuous and lJ'labated 
support from Pakistan to terrorist groups in 
India. Government constantly monitor 
developments within the American political 
system, including the US Congress and its 
Committees, and are continuing with the 0n-

going efforts to mobilise support and 
increase sensitivity to India's concems on 
this subject by targetting US Congressmen, 
their staffers. officials in the Clinton 
Administration and key opinion makers in the 
American media and public. 

High Power T.V. Station at Jehanabad 

1699. SHRI RAMASHRA Y PRASAD 
SINGH : Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether the Govemment propose 
to set up a high power T.V. transmitter and 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) and (b). No, Sir. 

(c) The Jehanabad District is 
adequately covered by AIR through its 100 
KW MW transmitters at Patna and Ranchi, 
3 KW FM transmitter at Patna and 2 KW 
SW transmitter which is being upgraded to 
50 KW SWat Ranchi. The TV service of 
Jehanabad is covered from HPT Patna. 
Further expansion c:I TV service in the DisIl. 
would depend upon availability of resources 
and interset priorities. 

Cta1ge in TeIephoIle Regisllaliun 
I'bnber 

1700. SHRI MOHAN RAWALE : Wi 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the time generally taken by the 
Mahanagar Telephone Nigam Limited (Delli 
Telephones) in giving the changed 
registration number to prospective 
Slbscribers who have changed their address 
and applied for change for telephone 
registration of their applications accordngIy: 

(b) the number of applications for 
change pending with the Convnert:iaI Officer 
(West Registration) as on November 30. 
1993 and since when ; 

(c) the reasons for delay in informing 
the changed registration number to the 
applicants: and 
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(d) the steps proposed to b9 taken to been lIldeI1aken. 

improve the efficiency in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) to (d). Sir, the information 
is being collected and will be laid on the 
Table of the House. 

Film Festival in CaIcuIta 

1701. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the details of preparatory work 
done in connection with the holding of the 
next Fdm Festival in Calcutta during the next 
monIh; 

(b) whether while planning, the various 
flaws which were taken note of during the 
previous film festivals had been taken into 
consideration; 

(c) the manner of selection of lildian 
and foreign films for exihDtion at the festival 

(b) Yes, Sir. 

(c) The information is given in the 
attached statement. 

(d) Govemment have sanctioned a 
budget of Rs. 115 lakhs for the 25th 
International Film Festival of India, 1994. 

(e) The active cooperation and 
involvement of the West Bengal Govemment 
is essential for the success of the Festival. 
particularly in providing inflastructural support 
and facilities for the setting up and manning 
of the Festival offices, makilg arrangements 
for venues and provision of other facilities 
for the Festival. The West Bengal 
Government have been extending all 
cooperation in this respect. 

STATEMENT 

Criteria for Selecting Films for 
Intemational Film Festival of India 
(IFFI) 

and particulars of the various Indian films (A) Foreign Films 
selected for entry so far; 

(d) the estimated expenditure involved 
on holding this festival; and 

(e) the role, if any, assigned to the 
West Bengal Government in making the 
festival a success? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) Preparatory work for the setting up of 
appropriate infrastructure such as offices, 
telecommunication facilities etc., and for 
hiring of theatres, as well as for getting films 
for the various sections of the Festival has 

Most films in the Cinema of 
the World Section are invited from 
films which have been screened at 
other International Film Festivals. or 
have won awards, or have received 
acclaim, or are by well-known film 
markers. Films submitted for entry 
which cannot be classified in any 
of these categories and which have 
not participated in any Festival, are 
shown to a Preview Panel. The 
members of this Panel make 
individual assessments of the· films 
they see and these comments are 
taken into consideration while 

, deciding on the inclusion or 
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(8) • 

(A) 

otherwise of a film submitted for 
the Festival. 

2. Films in the Foreign 
Retrospectives. Tributes and Focus 
Sections are selected after taking 
into consideration the views of the 
Festival Organising Committee, 
depending on availability of suitable 
packages of films for the Festival. 

Indian FHms 

INDIAN PANORAMA FILMS 

Feature films for the Indian 
Panorama Section are selected by 
inviting entries which are shot-listed 
by 3 Regional Panels of film 
professionals in Bombay, Calcutta 
and Madras. The final selection 
from short-listed films is made by 
an All India Panel at Delhi. Non-
feature films of the Indian 
Panorama are selected by a 
separate Selection Panel in Delhi. 

Feature Films 

1. Magrib 

2. Patang 

3. Sambal Wangma 

4. Shilpi 

5. Shunya Theke shuru 

6. Sooraj Ka Satvan Ghoda 

7. lJttoran 

8. Vidheyan 

9. Woo Chhokri 

FILMS FOR INDIAN RETROSPECTIVE 
SECTION 

Films for the Indian 
Retrospectives/Tributes are 
selected in consultation with Film 
Industry Organisations, after 
eliciting the. views of the Festival 
Organising Committee and the Film 
Industry Co-ordination Committee. 

FILMS FOR MAINSTREAM INDIAN 
CINEMA SECTION 

Films for the Indian 
Mainstream Cinema Section are 
selected by the Film Federation of 
India from amongst the most 
pq>ular films of all Regions for the 
last year or so. 

Indian Films Selected for 
International Film Festival of India 
1994. (IFFI '94) 

Malayalam 

Hindi 

Marnpuri 

8engaIi 

Hindi 

MaIayaIam 

Hindi 
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Feature Films LWJguage 

10 .. Abartan Assamese 

11. Anlareen Bengali 

12. Bhagvad Gita Sanskrit 

13. Chi1nari MuIha KamacIa 

14. Deivathinte Vtkruthikal Malayalam 

15. Gown Malayalam 

16. IIayum MuHum Malayalam 

17. Kabhi Haan Kabhi Naa Hindi 

18. Lavanya Preeti Oriya 

(8) Non-Feature f.a9Jage 

1. A House And A Home English 

2- Antbhaav (No dialogue) 

3. ArU<ampan Hindi 

4. Bazar Sitaram Hindi 

5. Colours cI Absence English 

6. Fear1ess-The Hunterwali Story English 

7. Freedom Hindi 

8. Hydcrabad-A Place In The Heart English 

9. In Search Of Indian Theatre Er9ish 

10. Lai Haraoba English 

11. Moksha Bengal 

12. On The wild Trail English 
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Non-Feature /.aJ{}Jage 

13. Ordinary Love Hindi 

14. Rastriya Dariyai Udyan Gujarati 

15. Sunday Hindi 

16. The Second Page HirKi 

17. The Splendour Of Gamwal & Roop Kund English 

18. Tragedy Of An Indian Fanner Music 

19. Wangla-A Garo Festival English 

National Them'IaI Power Corporation capacity of the National Thermal Power 
Corporation (NTPC) as on April 1. 1993 was 

1702. SHRI SYED SHAHABUDDIN 13154 MU. 
: Will the Minister of POWER be pleased 
to state: 

(a) the total installed capacity of 
National Thermal Power Corporation as on 
April 1. 1993; 

(b) the adcitionaI capaciIy which came 
on stream during April-September, 1993; 

(c) the additional capacity under 
installation; 

(d) the capacity utilisation of the 
NTPC during 1992-93 and April-September. 

(b) The additional capacity which 
came on stream during the period April-
Sept., 1993 is nil. 

(c) The additional capacity currently 
under if11lIementatio is 3281 MoN. 

(d) the Plant Load Factor of NTPC's 
coal based power stations during 1992-93 
and ApriI-September 1993 was as l.Ilder : 

1992-93 ApriI-September 
1!BJ 

1993; PLF (%) 70 74.65 
(e) the total recoverable debt on 

account of power supply to State Electricity 
Boards and other institutional consumers as 
on April 1. 1993; and 

(f) the steps taken to recowr the ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.". 
RANGAVYA NAIDU): (a) The total installed 

(e) The total recoverable dues on 
account of power supply to 'State EIectncity 
Boards and other institutional consumers as 
on 1.4.1993 was As. 2572.81 aores ilcld'1g 
SUR:haIge of As. 1028.21 crores. 

(I) Apart from regular fotlow up of 
pciyments with the SEes and respective 
State Governments, the following steps. 
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wherever possible. have been taken to d the company. The total cumulative losses 
recover these dues and prevent further suffered by HSCL as on 31.3.93 is Rs. 
aCcumulation : 447.48 crores. 

(i) Adjustment of arrears by recoveries 
from central appropriation: 

(ii) Regulation of power supplies by 
shutting off or restricting supply to SEBs, 
commensurate with their Payments. 

Losses of HSCL 

1703. SHRI R. SURENOER REDDY 
: Will the Minister of STEEL be pleased to 
state: 

(a) whether the Hindustan Steel WorI<s 
Construction limited (HSCL) has been 
running in losses for the last several years; 

(b) if so, the reasons therefor and the 
total cummulative losses suffered by HSCL 
as on March 31. 1993; 

(c) the number of ~orkers on the rolls 
d the company; 

(d) whether an Expert Committee in 
1988 had unaninousIy recommended closure 
d the company; and 

(e) if so, the reaction of the 
Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Yes, Sir. 

(b) HSCL has to face stiff competition 
from Private Sector Construction Companies. 
StbstantiaIIoss in Ubyan operations, severe 
competition iii obtaining orders for new 
works, pressure on margins, increase in 
~ cost and high annual wage bI 
are adversely affecting the ftnancial poeition 

(c) The total man power position is 
18381 as on 31.3,93. 

(d) No Expert Committee was 
constituted by Govemment in 1988. 

(e) Does not arise. 

Sec:reta'y Level Talks with Pakistan 

1704. SHRI SANDI PAN BHAGWAN 
THORAT: 

SHRI SRIBALLAV 
PANIGRAHI: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Government have held 
several rounds of talks at Secretary level 
with Pakistan on Siachen and other issues; 

(b) if so, the details thereof; 

(c) whether any progress has been 
made towards the settlement of Siachen 
issue; 

(d) if so, the details thereof; and 

(e) the fresh initiatives takenIproposed 
to be taken at the Secretary level to resolve 
various outstanding bilateral issues between 
the two countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) to (d). Pursuant to the 
Confidence Building Package proposed to 
Pakistan by Govemment in May 1990. six 
rounds of Foreign Secretary level talks 
between IncIa and Pakistan haw taken place. 
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These talks have covered various (d) whether the people of Indan Orgn 
outstanding issues between the two countries in that country are facing difficulties in 
including Siachen. Tulbul Navigation Project protecting their ancestral language and 
and the demarcation of boundary in the Sir culture; 
Creek area. 

The last round of talks on the Siachen 
issue, was held in New Delhi from 2-4 
November, 1992 at the level of the Defence 
Secretaries of the two countries. At these 
talks, pr~1s aimed at a comprehensive 
resolution of the issue were discussed. It 
was agreed that the next round of Defence 
Secretary-level talks would be held in 
Islamabad. 

. (e) The Foreign Secretaries of India 
and Pakistan are scheduled to meet in 
Islamabad from 1-3 January, 1994. These 
talks ,¥e proposed to be in the nature of a 
comprehensive dialogue with Pakistan on all 
outstanding problems inclucing aspecIs of the 
Jammu and Kashmir issue. With a view to 
working towards a normalisation of relations 
between the two countries. 

r Translation] 

People of Indian Origin in Myanmar 

: /05 SHRI RAM PRASAD SINGH 
: Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(al the category-wise number of 
employees working in Indian embassy. 
Yangon. Myanmar: 

Ib) the expenditure Incurred on the 
functioning of tnis embassy dunng each at 
thc last three years: 

(C) the n<lmes of places In Myanmal 

(e) if so, the assistance being provided 
by the Union Govemment in this regard; 

(f) whether any assistance is being 
provided by the Indian embassy to teach 
Hindi and other mother tongues to these 
persons of Indian origin; 

(g) if so. the details thereof; and 

(h) if not, the reasons therefo(? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) At present there are 22 
India-based officers and staff and 47 locally 
recruited staff in Indian Embassy, Yangon, 
Myanmar. 

(b) The expenditure incurred on the 
functioning of Indian Embassy, Yangon for 
the last three years is as follows: 

1990-91 As. 11039761.00 

1991-92 As. 14020631.00 

1992-93 As. 17609846.00 

(c) Though no official figures are 
available on the number of residents ot 
Indian origin in various places. it is 
estimated that In cities like Yangon. 
Mandalay, Zeyawadi, Kyauktaga. Syriam. 
Thaton and Moulmein the number of 
reslnents of Indian origin is more than 5,000. 

where more than five thousand persons of (e) to (9). Government of India. 
Indian origin have settled: through Indian Embassy in Yangon. 
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distributes text books, magazines, joumals 
and newspapers and books on Indian 
literature and religions in various languages 
such as Hindi. Tamil, Bengali. Telugu and 
Malayalam. Indian Embassy helps in 
conducting Hindi classes in several 
t~ in Myanmar. It also ~ various 
organisations of people Indian origin to 
conduct examinations for Indian courses 
including languages. 

(h) Does not arise. 

[Engish) 

Improvement of Highways 

1706. SHRI BOLLA BULLI 
RAMAIAH : 

SHRI S.B. SIDNAL : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether there is any proposal to 
introduce new technology for the 
improvement d highways in the country; 

(b) if so. the details thered; 

(c) whether foreign experts have been 
invited to help in providing new technology; 
em 

(d) the time by which a final decision 
is likely to be taken in this regan:I? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
lWadaIioIl d techllOIogy for ~ d 
highways in the country is taking place 
constantly on a broad front and is a 
continuous process. As such it is not 
possi)Ie to give precise details; 

(c) and (d). Services of international 
experts under Technical Assistance provided 
by agencies like World Bank. Asian 
Development Bank etc. are being availed of 
where necessary. 

[ Translation) 

Telephol. Comections to PMchayats 

1707. PROF. RASA SINGH 
RAWAT Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the lotal number of Panchayat 
headquarters in Rajasthan linked with 
telephone facility so far, and 

(b) the amount spent for this purpose 
during the last two years ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a). As on 3011111993, number 
of villages having panchayat headquarters in 
Raj8sthan covered with telephone facility is 
5965. 

(b) The details are as under :-

Year Amount Spent 

1991·92 As. 16,08.75.0001-

1992-93 As. 22,63,75.0001-

17(13. SHRIMATI SHEELA 
GAUTAM : 

SHRI RAJESH KUMAR : 

Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
stale: 
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(a) whether the Union Govemment 
have received any proposals from Non-

, Resident Indians for setting up of industries 
• based on fruits and vegetables in the country; 

~crd • 
(b) if so, the details thereof, State-wise 

and Union Territory-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI): (a) 
and (b). As per available information, three 

.. applications received from NRls for setting 
up Fruit and Vegetable based industries in 

• the country have been approved. The details 
are as under :-

1. Shri Ramnik Modi, U.K. (NRI) : 
Letter of Permission on under 100% Export 
Oriented Undertakings' Scheme was granted 
on 28.1 .1992 for setting up of a unit in the 
State of Gujarat for the manufacture of 
Pickles and Food Spices. 

2. Shri Padam k ~hanna, USA (NRI) 
Automatic permission for foreign 

collaboration as per the new Industries 
Policy, 1991 has been granted for setting up 
of a Food Processing Unit in the State of 
Andhra Pradesh, in April, 1992. 

3. Shri H.N. Solanki, U.K. (NRI) : 
etter of Permission under EPZ Scheme 

on 20.7.1992 for setIilg up d a 100% 
xport Oriented Unit in Cochin Export 
omotion Zone, Cochin (Kerala) for the 
nufacture of Processed Vegetables. 

English) 

Aluminium Export by NALCO 

1709. DR. KRUPASINDHU BHOI : 
~iII the Minister of MINES be pleased to 
,state· 

(a) whether the National Aluminium 
Company (NALCO) has stopped export of 
Aluminium plates and other material 
produced by it, through Paradip Port; 

(b) if so, the reasons therefor; 

(c) whether the present arrangement d 
exporting Aluminium plates and other 
products is more economical; and 

(d) the reasons for not shipping these 
products through Paradip Port? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) National Aluminium 
Company Limited (NALCO) produces 
Aluminium Ingots and Wire Rods and not 
produces Aluminium Plates. During last 3 
years follOWing exports were made through 
Paradeep: 

1991 - 92 

1992 - 93 

1993 - 94 
(to date) 

3,400 MT 

20,000 MT 

(b) and (d). Exports of Aluminium by 
NALCO from Paradeep have been 
temporarily suspended due to following 
reasons: 

1. Wharfage, Warehousing, Port 
charges, consignment and 
forwarding charges etc. are high 
compared to VizagtCalcutta. 

2. Only limited number of shipS call 
at Paradeep Port which does not 
enable adherence to shipment 
sche<iJ1es. 

3. Lack of container handling facility 



~ Written Answers DECEMBER 13, 1993 WrittenAnswers 540 
and non-availability of containers (a) whether any guidelines have been 
requirement of which would be issued for waiving of demurrage charges at 
about 100 per month. various Ports; 

4. Inadequate rail faCilities from Angul 
to Paradeep and higher cost of 
Road transport which makes it 
uneconomical. 

5. Inadequate security and theft of 
materials at Paradeep Port. 

(c) Yes, Sir. 

Public Utility Commissions for Power 
\ Sector 

1710. SHRI MANORANJAN 
BHAKTA: 

SI-R GE<JR3E FER\WIDES: 

Will the Minister of POWER be 
pleased to state: 

(a) whether the Govemment propose 
to set up Public Utility Commissions to keep 
a check on the functioning of the private 
investors in the power- sector and lay down 
guidelines for protecting the interests of the 
consumers; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYVA NAIDU): (a) No Sir. 

(b) and (c). Do not arise. 

Waving of Demurrage Charges 

1711. DR. KARTIKE.SWAR PATRA 
Will the Minister of SURFACE 

TRANSPORT be pleased to state: 

\ 
(b) if so, whether there is uniformity 

in the procedure of waiving of demurrage 
charge~ at various Ports; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) and (c). A statement is laid on the 
Table of the Lok Sabha. 

STATEMENT 

Guidelines for Remission of Demurrage 
Charges 

1. Waiver of Demurrage should be 
considered only when the Port is not able 
to deliver goods in time. In each such case. 
responsibility for not being able to give 
timely delivery should be fixed. 

2. (i) The exceptions to (1) above 
where remission of demurrage can be given" 
will be as follows : 

(a) Where clearance of goods is 
delayed due to reasons like 
detention under court injunction. 
detention of cargo by customs 
for special examination and 
chemical/analytical test under 
Section 17 of the Customs Act. 
1962 other than the ordinary 
process of appraisement by the 
Customs, detention 01 the goods 
by the customs for bonafide 
operation 01 ITC facilities. 

(b) Gift cargo consigned to 
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(c) 

(d) 

(e) 

(f) 

(g) 

(h) 

(i) 

(ii) 

charitable and welfare 
organisations. 

Goods imported by public 
hospitals primarily run on non-
profit basis. 

Goods imported by educational 
and scientific institutions. 

Personal baggage imported by 
diplomatic or consular corps 
officials of intemational bodies 
like UN and its affiliated bodies. 

Personal baggage of students! 
retumed scholars. 

Cases where goods are 
confiscated and the confiscation 
order is held invalid by the court 
or the Tribunal and the importer 
is allowed to clear cargo if the 
confiscation order is withdrawn. 

Case where goods are detained 
by any Public Health AuthOrity 
whether cleared or destroyed. 

Cases where deIiveIy at cargoes 
could not be effected due to 
natural calamities like cyclone, 
floods. requisition of trucks for 
general elections etc. 

In all the above cases, ordinarily 
remission only upta 80% of the 
demurrage accrued for the 
period of detention can be given. 

Prior concurrence of FA&CAO of the 
Port Trust should be obtained in all cases 
where it is proposed to give remission 
exceedng As. 50,0001-. 

4. Where the proposed amount of 

remission exceeds As. 5 Iakhs. it should be 
subjected to pre-audit, before any remission 
is granted. The pre-audit may be done by 
the FA&CAO's Department. 

5. Any request for remission shouId-be 
made within one month of the delivery of 
cargo and any relaxation can be given only 
by the Board with the concurrence of the 
Rnance Department (of the Port). 

6. Once a case has been rejected or 
accepted only partially by Remission 
CornmilteeJBoard of Trustees, any ~ for 
review of the decision should be made within 
one month of the receipt of the decisions of 
the Port Trust and the decision on the 
review should be communicated within two 
months of the receipt at the review petition. 
If no request for review is made or if a 
decision has been taken on the review a 
petition, the decisions taken should not be 
further reviewed or modified except on a 
direction from a court. 

7. No modification in claims can be 
entertained. 

8. All cases of remission should be 
considered by the Port Trust Board only, 
except in case of Bombay Port Trust where 
the number of such requests is large- and 
therefore, it is not practicable for the Port 
Trust Board to consider these requests. In 
Bombay Port Trust. a remission committee 
of which FA&CAO is a member may decide 
the cases, involving remIssion upto a level 
of As. 1.00.000 in each case subject to a 
overall annual ceiling of As. 1 crore per 
year. All other cases may be considered by 
the Port Trust Board only. Wherever 
Remission Committee have been constiIuted 
by any Port Trust, no individual other than 
an official of the Port Trutt should continue 
as a member of the Committee for more 
than one term of two year.; at a stret:h. The 
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agenda papers of the Board/Committee of Sir. For facilitating the implementation of the 
Board should cIearty bring out the guidelines policies of Iiberalisation of economy and 
issued by Government and should include a relaxation of Govemment control, provisions 
clear statement from the FA&CAO of the relating to registration, transfer of ships. 
Port Trust whether in the specific case the foreclosure of mortgages, and fixation of 
proposal satisfies aU the conditions set out rates contained in sections 21, 42, 45, 51 & 
in this guideline. The Remission Committee 412 of the Act have been amended by 
should record the views expressed by promulgation of an Ordinance No. 34 of 1993 
various members and also its reasons for on 27th October, 1993. A Bill replacing this 
granting or not granting remission in each Ordinance has also been introdUCed in the 
case. The minutes of the Remission Winter Session of the Parliament. 
Committee meeting should be put up in the 
next Board meeting for information. 

9. When the orders on requests for 
remission are issued, it is essential that a 
speaking order is issued bringing out the 
reasons for rejecting the application should 
also be communicated in writing to the 
applicant. 

10. H in the opinion of a port trust, an 
application for remission not covered by para 
(2) above, deserves consideration clue to any 
special circumstances. the Board of Trustees 
may consider such cases and take an 
appropriate decision. The special reasons 
should be recorded in writing. 

MercIa1t Shipping Act 

1712. SHRI RAM KAPSE : Will the 
Minister of SURFACE TRANSPORT be 
pleased to stale: 

(a) whether there is any proposal to 
amend the Merchant Shipping Act, 1958; 

(b) if so, the deta~s thereof; and 

(c) the time by which the amended 
version is likely to become operative? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (C). Yes. 

Advertisements on Metro Channel 

1713. PROF. UMMAREDDY 
VENKATESWARLU : 

SHRIMATI MALINI 
BHATIACHARYA : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the time allowed for advertisements 
on the Metro Entertainment Channel; 

(b) whether the norms and guidelines 
to be followed for advertisements on National 
Channel are applicable to Metro Channel; 

(c) if so, whether opening of Metro 
Entertainment Channel is creating difficulty in 
finding sponsors for National channel; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION ANfl 
BROADCASTING (SHRI K.P. SINGH DEO 
(a) For every half an hour sponsored 
programme on the Metro Channel 
Doordarshan allows 3-1/2 minutes free 
comlllircial time to the sponsors and utilises 
1-112 minutes for spot advertisements. 

(b) Yes, Sir. 
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(c) and (d). Yes, Sir. However, the 
situation is the result not only of the 
programme of the metro channels but also 
the delay in the availability of new serials 
under the New Sponsorship Scheme on 
account of a CBI enquiry and litigation. The 
amount of free commercial time admissible 
during the prime time in the evening 
transmission on the national channel has 
already been increased to 90 seconds to 
make the time slots attractive to the 
sponsors. 

Indc>Bhutan Relations 

1714. SHRI K. PRADHANI : 
SHRI SOMJIBHAI DAMOR : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the steps taken by the G<wemrnent 
to strengthen further the bilateral relations 
with Bhutan: and 

(b) the salient features of the projects 
launched in both the countries as a part of 
Indo-Bhutan joint collaboration? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) As a result of the state 
visit to India of the King of Bhutan. January 
4-7, 1993 and of the Prime Minister's 
goodwill visit to Bhutan. August 21-22. 1993, 
several initiatives to strengthen bilateral 
relations have been taken. In the power 
sector investigations of the Sankosh hydel 
project and implementation of the Kuriehu 
hydel project began during 1993. A new 
transit point at Dhubri for Bhutan'S exports 
was opened and new co-operation projects, 
such as expansion of Paro aiJPOrt have also 
begun. The steady progress in all aspects 
of India-Bhutan relations has expanded the 
traditionally warm, close and cordial ties 

between the two countries. 

(b) Among the major co-operation 
projects assisted by India in Bhutan are 
hydro power generation at Chuld:la, power 
transmission lines, industrial plant at 
Gidakom, hospitals at Mongar. Lhuntsi and 
Tashiyangtse and rural development at 
Gaylegphug, telecommunications, road 
constructions and mining projects. Joint 
ventures in Bhutan in cement manufacture 
and other areas are reportedly being 
discussed by private Indian firms with 
Bhutanese counterparts. 

Sanction of Post Offices in Gujarat 

1715. SHRI N.J. RATHVA : WiD the 
Minister of COMMUNICATIONS-be pleased 
to state: 

(a) whether some post offices have 
been sanctioned for Vadodara. Bharuch and 
Panehmahal districts of Gujarat as per 
norms and are yet to be opened; 

(b) if so, the details thereof alongwlth 
reasons; and 

(c) the time by which these are likely 
to be opened? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) to (c). One post office. 
namely Halol Industrial Estate of 
Panchmahal has been ~ ald has not 
yet been opened due to non-availability of 
suitable accommodation. Every effort is 
being made to find a suitable nned buiIdng. 
NO post office was sanctioned to be opened 
in 1993-94 in Vadodara ald Bharuch. 

1716. SHRI PROBIN DEKA : Will 



547 WrittenAnswers DECEMBER 13, 1993 WrlttenAnswers 548 
the Minister of SURFACE TRANSPORT be a building already constructed or acquire the 
pleased to state: premises for public purpose; and 

(a) whether schemes have been 
formulated.to boost up inland water transport 
from Dhabri to Sadiya along the 
Brahmaputra; and 

(b) the time by which the scheme is 
likely to be cleared and implemented ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) The National Waterway (Sadiya-
Dhubri stretch of the Brahmaputra river) Act, 
1988 has corne into force w.e.f. December, 
1988. To boost IWT system, developmental 
work on this National Waterway was started 
from the financial year 1989-90 so as to 
provide a fairway of National Waterway 
standard. Schemes are sanctioned and 
implemented every year for undertaking river 
conservancy works like bandalling, channel 
marking, hydrographic survey in the stretch 
Dhubri to Dibrugarh (768 kms.). The 
development of Dibrugarh-Sadiya (123 
Kms.) stretch is envisaged during 9th Plan. 

New Post Offices in Bombay 

1717. SHRI RAM NAIK : Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the names of areas in North 
Bombay where proposals for opening of new 
post offices are pending alongwith dates 
where the proposals were submitted; 

(b) the steps taken to acquire 
promises for new post offices in each area; 

(C) whether the Govemment propose 
to construct the buildings itSelf or purchase 

(d) if not, the other steps the 
Govemment propose to take to acquire 
premises for the new post offices? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SI;IRI 
SUKH RAM): (a) Proposals for sanctioning 
post offices in Gokuldham and Marolnaka of 
North Bombay are pending. The proposals 
were taken up in 1992. 

(b) to (d). The State Govemment has 
been addressed to help obtain landibuildings 
in a number of areas including Gokuldham. 
Where land is made available, construction 
of buildings will be undertaken, subject to 
availability of funds and sanction of the post 
office. Search for suitable buildings would 
also be made when the post offices are 
actually sanctioned. 

T.V. Trwwmitters in Kerala 

1718. SHRI KODIKKUNIL SURESH 
: Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the total allocation made for the 
expansion of Doordarshan and All India 
Radio network in Kerala during 1993-94; 

(b) whether the GoYemrnenI has taken 
any steps for setting more TV. transmitters 
in the State and also to expand the capacity 
ci Trivandrum Doortlarshan Kendra; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) The total allocation made for the 
expansion ci Doordarshan and M IncIa Ratio 
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network in KeraIa during 1993-94 is As. 58.03 
lakhs and As. 397.45 !akhs respectively. 

r (b) and (c). Yes. Sir. One high power 
• transmitter at Cannanore, 2 low power 
~ transmitters, one each at Kannangad 

(Kasargod district) and Thodupuzhan (Idukki 
District). and a very low power transmitter 
at Munnar (Idukki district). are under 
implementation. A low power transmitter at 
Chengannur, and a very low power 
transmitter at Kanjirapally, are also 
envisaged, subject to availability of resources 
and approval by the competent authority. 

,. There is, at present, no proposal to expand 
, the capacity of Doordarshan Kendra at 

Trivandrum. 

Telecast· of Obscene Scene 

1719. SHRI V. SREENIVASA 
PRASAD: 

SHRI G. DEVARAYA NAIK : 
SHRI PARASRAM 

BHARDWAJ : 

I Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether the Bhopal Doordarshan 
telecast an operation of a naked woman 
recently; 

(b) if so, the facts thereof: and 

(c) the reaction of the Govemment 
thereto and the policy adopted by the 
Govemment in telecast of obscene pictures? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) and (b). Yes, Sir. The visual was part 
of an item on an operation carried out in a 

~ 'ocal h_ of Bhopa' reconIed by 'h' 

Doordarshan Kendra ,with the co-operation of 
the surgeon and included in the regional 
news bulletin telecast by Doordarshan 
Kendra, Bhopal on 10th October, 1993 . 

(c) The officials connected with the 
telecast have been cautioned to ensure that 
programmes conform to guidelines regarding 
modesty and decency. 

Production and Export of Steel 

1720. SHRI R. SURENDER REDDY 
: Will the Minister of STEEL be pleased to 
state: 

(a) the targets fixed for production and -
exports of Iron and Steel separately dunng 
1993-94; 

(b) the actual production and export of 
iron and Steel separately during the first half 
of the current year and the value thereof 

J.upto April-September 1993): 

(c) whether this compares favoura~ 
with the production and exports of the 
corresponding period of last year. and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a). It is expected that 
production of Finished Steel and Pig Iron 
during 1993-94 will be 17.24 million tonnes 
and 1.89 million tennes respectively. The 
export of Pig Iron and Saleable Steel is 
expected to be 2.46 lakh tonnes and 23.73 
Iakh tonnes respectively. 

(b) to (d). The actual production and 
export of Pig Iron and Steel during April-
September, 1993 vis-a-vis production and 
export in April-September. 1992 was as 
under :-
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Production 

Finished Steel 

Pig Iron 

Exports 

Saleable Steel 

Pig Iron 

(Quantity in Iakh toMes) 

April-Sept. '93 (Prov.) April-Sept. '92 

72.19 72,(57 

6.59 8.81 

(Quantity in lakh tonnes) 

April-Sept. '93 (Prov.) 

Quantity Value in 
Crores 

7.91 653.3 

3.34 137.6 

April-Sept. '92 
Quantity Value in 

Crores 

2.44 184.6 

Nil Nil 

No data regarding production value of steel and pig iron is available. 

Steel Production 

1721. SHRI SYEO SHAHABUOOIN 
: Will the Minister of STEEL be pleased to 
state: 

Saleable Steel and the plant-wise production 
of public sector steel plants and production 
of private sector during 1992-93 was as 
under: 

(in million tonnes) 

(a) the quantity of steel produced Bokaro Steel Umited 3.00 
during 1992-93 with break-up by private and 
public sectors and plant-wise break-up in Ourgapur Steel Plant 0.64 
case of public sector; 

Rourl<ela Steel Plant 1.18 
(b) the public sector production target 

for 1993-94, plantwise with the installed Bhilai Steel Plant 3.12 
capacity of each plant; 

Indian Iron and Steel 0.40 
(c) the actual production plant-wise Company Urnited (liSCO) 

during ApriI-September, 1993; and 
VlSakhapatnam Steel Plant (VSP) 0.82 

(d) the steps taken. if any. to improve 
capacity utilisation? Total Public Sector 9.16 

THE MINISTER OF STATE OF THE Private Sector 5.52 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN OEV). (a) The total production of GrandTcDI: 14.68 
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(b) and (c). The plant-wise instaUed 

capacity in terms of Saleable Steel, 
production plan for 1993-94 and actual 

Plant Installed 
Capacity 

Bokaro 3.16 

Durgapur 0.94 

Rourkela 1.17 

Bhilai 3.15 

liSCO 0.40 

VSP 2.66 

(d) Capacity utilisation of Durgapur 
Steel Plant will improve with the expected 
commissioning of Blast Furnace Nos. 2 and 
3 in December, 1993. Production in RourkeIa 
Steel Plant which was affected due to 
unprecedented flooding in August 1993 has 
now recovered. Efforts are being made in 
VSP to stabilise production by removing 
bottlenecks in production lines. 

Folk and Regional Language 
Programmes 

1722. SHRI RAM PRASAD SINGH 
: Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment propose 
to telecast folk and regional language 
programmes on Doordarshan's Satellite 
Channels; 

(b) if so, the details thereof and the 

production of Saleable Steel in April-
September 1993 for public sector steel 
plants is as under : 

(In million tormes) 

Production Production 
Plan 1993-94 April-Sept. '93 

(ProvisionaQ 

3.05 1.56 

0.92 026 

1.13 0.48 

3.10 1.m 

0.40 0.15 

2.13 0.56 

languages in which such programmes are 
proposed to be telecast in States; and 

(c) the proposed date of beginnilg and 
the duration of such programmes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROAOCASTING (SHRI K.P. SINGH DEO): 
(a) to (c). A satellite regional language 
service in the following languages, Assamese 
& North Eastern Languages, BangIa, GI.$nti. 
Kannada. Kashmiri, Malayalam, Marathi. 
Oriya. Tamil and Telugu on the existing ,our 
satellite channels of Doordarshan has been 
in existence since 1st October. 1993. A two 
and a half hour chunk has been provided to 
each language from Monday to Friday. 

AU Inclusive T.-Iff for Power Planas 

1723. SHRI BOLLA BULLI 
RAMAIAH : WI the Minister of POWER be 
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(a) whether there is any proposal for 
offering of all inclusive tariff for power plants 
set up with foreign investment in the country; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) to (c). Even 
though Electricity (Supply) Act, 1948, Indian 
Electricity Act, 1910 and the notifications 
issued thereunder lay down the basis on 
which tariff is to be determined in case of 
both licencee and generating companies, the 
tariff structure for each specifiC project is a 
matter of commercial arrangement between 
the SEB and the private company. Tariff 
ptoposals in case of each project have to 
be settled with the concerned SEB. In the 
implementation of the policy to attract greater 
private investments In the electricity sector, 
tariff structures which are different from 
notified tariff regulations have also been 
taken up for consideration by State Govtsi 
SEBs, if such proposals. are received from 
prospective private power project proponents. 

Bulk Mal Centres 

1724. SHRI MANORANJAN 
BHAKTA : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether any decision has been 
taken to set up bulk mail centres in all 
major cities to facilitate despatch of share 
certificates, dividend ..warrants and refund 
orders by the Corporate Sector; and 

MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). The decision 
taken is to set up, in all A, B-1 and B-II 
Class CitiesfTowns Bulk Mail Centres for 
posting of letters both registered and 
unregistered of atleast 10,000 if un-registered 
and 250 if registered, at a time. Normally the 
letters should be pre-sorted by the mailer. 
destination wise. Mailer will receive a rebate 
of 2% of the value of the postage including 
registration fee. for the pre-sorting. 

This scheme applies to corporate 
sector as well as other individuals/institutions 
who wish to post letters in bulk. 

Advertisements on Doordarshan 

1725. SHRI MOHAN SINGH 
(DEORIA) : Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government have 
agreed to permit foreign companies to 
advertise their products on all channels of 
Doordarshan: 

(b) if so, the terms and conditions laid 
down by the Government for such 
advertisements; 

(c) the annual estimated revenue (in 
foreign exchange) likely to be earned as a 
result thereof; and 

(d) the extent to which the outflow of 
foreign exchange due to the advertisements 
given by Indian manufacturers to Star T.V. 
channels is likely to be neutralised by 
implementation of this scheme? 

THE MINISTER OF STATE OF THE 
(b) if so, the details thereof? MINISTRY OF INFORMATION AND 

BROADCASTING (SHRI K.P. SINGH DEO): 
THE MINISTER OF STATE OF THE (a) to (d). The matter is under consideration. 
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Foreign News Agencies (c) to (e). The Government have 
granted pennission to the multi-national news 

1726. SHRI SHANT ARAM agencies .with the stipulation that the 
POTDUKHE : distribution of financial service will be only 

DR. KRUPASINDHU BHOI : for Banks, Financial Institutions and selected 
SHRI V. SREENIVASA 

PRASAD: 
SHRI TARA CHAND 

KHANDELWAL : 
SHRI G. DEVARAYA NAIK : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether the Government propose 
to allow free operation of foreign news 
agencies in the country; 

(b) if so, whether the move is contrary 
to the recommendation of the Press Council 
of India; 

(c) whether the Government have 

clients for their own use and not for 
reproduction or public distribution. 

[ T ranslationl 

Repair and Maintenance of National 
H9Jways 

1727. SHRI CHINMAYANAND 
SWAMI: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether any survey has been 
conducted to identify the Highways which are 
of intemational standard; 

(b) if so, the details thereof, State-
wise; and 

taken any steps to ensure that the (c) the amount sanctioned for 
multinational news agencies do not go maintenance and repair of National Highways 
beyond the pennission given to them to 'during 1993-94, State-wise? 
distribute their intemational financial services 
to non-media customers in the country; 

(d) if so, the details thereof; and 

(e) the steps taken to regulate the 
operation of such news agencies? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) and (b). No, Sir. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Does not arise. 

(c) A statement showing state-wise 
release of fund as on 30.11.93 (upto data) 
for Maintenance and Repairs of National 
Highways during the year 1993-94 is 
annexed. 

STATEMENT 

S. No. Name of State Amount released (Rs. in IakhsJ 

1. Andhra Pradesh 1520.62 

2. Arunachal Pradesh 21.50 
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S. No. Name of State Amount released (Rs. in /akhs) 

3. Assam 1106.49 

4. Bihar 1115.48 

5. Chandigarh 13.00 

6. Delhi 18321 

7. Goa 162.52 

8. Gujarat 857.70 

9. Haryana 425.07 

10. Himachal Pradesh 623.45 

11. Jammu & Kashmir 63.83 

12. Kamataka 1034.50 

13. Kerala 574.77 

14. Madhya Pradesh 1071.37 

15. Maharashtra 1581.86 

16. Manipur 119.18 

17. MeghaJaya 18221 

18. Nagaland 5.50 

19. Pondicherry 4.52 

20. Orissa 849.04 

21. Punjab 579.38 

22. Rajasthan grJ.77 

23. Tamil Nadu 1161.69 

24. Uttar Pradesh 1464.39 

25. West Bengal 1286.92 

TOTAL: 16981.97 
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[English] 

Advisory Bodies and Committees 

1728. SHRI S.M. LAWAN BASHA : 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) the names of all the Advisory 
Bodies or Committees functioning at present 
in his Ministry; 

(b) the Committees and Bodies whose 
tenure will be over in next six months: and 

(c) whether any Committee is 
proposed to be constituted to monitor on a 
unit- by-unit basis the revival of sick food 
processing units in the country particularly 
in Andhra Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRt T ARUN GOGOI): (a) to 
(C). Two Development Councils viz .. 

(i) Development Council for milk food 
and other processed food products; and 

(ii) Development Council for processed 
fruit and other foods. constituted under 
Industries (Development and Regulation) Act 
has a tenure of two years. 

An Expert Committee constituted in 
September. 1993 to study the existing status 
and constraints of food processing industries 
in the North-Eastern States and to 
recommend short-term. medium-term and 
long-term plan of action for development of 
processed food industries in those States is 
to submit its report within a period of ,,;)( 
months. 

A tcctlllical Committee constituted to 
')ok Into the problem 01 sick deep seil 

fishing industries in India is also submit its 
report by February, 1994. 

Besides the above, no Committee has 
been constituted to monitor on a unit- to-unit 
basis the revival of sick food processing 
industries in the country. 

Food Processing Sector 

1729. SHRI D. VENKATESWARA 
RAO Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether the Union Government 
have urged the Eastern and Northern States 
to review their policies on Food Processing 
Industries and make conditions attractive for 
entrepreneurs for investment in this sector: 

(b) whether any new proposals have 
been suggested to the State Governments in 
this regard; 

(c) if so. the details thereof; and 

(d) the action taken to implement the 
proposed scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI): (a) In 
several meetings organised at regional and 
national levels. State Governments have 
been impressed upon the need for according 
requisite priority, adequate attention and 
thrust to develop all food processing 
industries in the States. adoption of suitable 
State Policy. provision of incentives, 
reduction of State levies etc. 

(b) to (d) The Ministry of Food 
ProcesSing Industnes are operating several 
developmental Plan Schemes for the overall 
development of food processing indu~tries. 
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Financial assistance is extended to State 
Government Organisations/Co-operativesl 
Voluntary Organisations, Joint Sector etc. for 
setting up or enlarging processing facilities, 
developing backward linkages with farmers, 
marketing support, pork and poultry and 
other meat processing facilities etc. Financial 
assistance has been extended in respect of 
proposals received from Eastern and North 
Eastem States also. 

Reduction in Strength of Anned Forces 
from Indo-China Border 

173). SHRI VILAS MUTIEMWAR : 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the lnd<rChina agreement 
concluded recently on mutually recognising 
the Une of Actual Control, is likely to create 
peace and tranquility between the two 
countries; and 

(b) if so, the time by which the two 
countries propose to reduce their troops on 
the Une of Actual Control and the extent of 
reduction ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes Sir. it is 
Government's realistic expectation that 
implementation of the agreement wiD lead to 
peace and tranquility along the line of actual 
control in the India-China border areas. 

(b) The extent of troop reductions and 
when they will be carried out will depend 
upon the progress of negotiations between 
India and China on implementation of 
various measures of the agreement. 

12.00 In. 

( Interruptions) 

[English] 

MR. SPEAKER : I will allow the 

··Expunged as ordered by the chair. 

discussions.to continue upto 12.30 p.m. One 
Member on one point may express his 
views. 

[ Translation] 

SHRI SHARAD YADAV (Madhepura): 
Mr. Speaker, Sir, I would like to raise again 
an issue, with great anguish in my heart. 
which had been raised time and again in the 
past too. Though this august House twice 
passed a resolution on the language issue 
yet its results are not evident. People from 
all (Her the country corne and sit on dhama 
in front of UPSC but every time they are 
maltreated. This time agitators were 
handc:uffecI and put behind the bars. 

Mr. Speaker. Sir, this House is 
Supreme and despite passing the resolution 
twice I fail to understand what is the hitch 
before the Q(Jo/emment for not translating the 
wishes of the august House into pracbce. I 
am not advocating for making any language 
cornpulsary whether it be Hindi, Tamil or any 
other language. Our country has been 
weakened because of the ongoing language 
contr(Hersy. As a Minister in the past I have 
seen that the seminars are conducted 
here ........ •• ...... these are very monotonous. 

[English) 

MR. SPEAKER : That word will not 
form part of the record. 

[ Translation) 

SHRI SHARAD YADAV: Mr. Speaker. 
Sir, thougl this word has negative conotation 
yet it is not unparliamentary. I never use 
unparliamentary language. 

[English) 

MR. SPEAKER: That I have to decide. 
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SHRI SHARAD YADAV: Mr. Speaker, 
Sir, Matnc fail students of Public schools 
easily get employment. Such is the situation 
that English knowledge has become 
obligatory to get employment in India. 
Devaluation of Indian languages has 
adversely affected the whole of the 
development process. This issue has been 
raised repeatedly in the House. One youth 
got his legs broken and the resolution in this 
regard was passed twice yet nothing has 
been done. We are not advocating for Hindi 
to be imposed but simply submitting that the 
Indian languages should be put on high 
pedestal. Mother tongue is the medium in 
which anybody can forcefully express one's 
views .•• 

There is a limit to even resorting to 
agitations. Though we have requested the 
Government time and again yet we fall to 
understand the reasons which are preventing 
the govemment from taking any decision in 
this regard. Though the august House Iwice 
passed the resolutions yet agitationists are 
being maltreated. People agitating in front of 
UPSC are only following ideals of 'Gandhi 
ji' and are not committing any crime. Even 
then they are being meted out such inhuman 
treatment. 

Even in the darkness of mid night the 
agitators are forced to get up, they are 
maltreated and beaten up and when the issue 
is raised in the House the Government 
remains silent. What are the reasons for not 
implementing the resolution. Sir, through 
you. I would like to submit that a meeting 
of opposition leader's and youth sitting on 
dharna for years should immediately be 
convened and the Government should 
display its resolve to implement the 
resolution instead of giving mute response. 

··Expunged as ordered by the chair. 

MR. SPEAKER : Non implementation 
of assurances given in the House, as per 
procedural requirements, should be raised in 
the Assurances Committee. 

(Interruptions) 

SHRI SHARAD YADAV: You too 
intend to bypass this way ? 

MR. SPEAKER. I am not bypassing 
but simply reminding you the procedure. 

SHRI SHARAD YADAV : I may not 
be as intelligent as you are but even after 
passing such a resolution nothing is being 
implemented. (Interruptions) 

The Govemment should do something 
in this regard. 

SHRI SAIFUDDIN CHOUDHURY 
(Kalwa) : Mr. Speaker, Sir, I rise to support 
Shri Sharad Yadav. This was not the 
assurance of the Govemment but resolution 
of the House passed unanimously. This 
issue had been repeatedly raised in boIh the 
Houses and youth continued their agitation 
but they were beaten up time and again. 
When we discussed the mailer wiItI them we 
were informed that a Committee would be 
constituted but no decision has been taken 
in this regard as yet. Why are the agitators 
being repeatedly handcuffed and ~ 
The Government must throw light on all 
these points. 

SHRI RABI RAY (Kendrapada) : Mr. 
Speaker, Sir, the issue I intend to raise I 
will raise later on. Right now I would like to 
speak on the issues raised by Shri Sharad 
Yadav and Shri Saifuddin Chotdlury. In the 
last session alse, I raised this issue and it 
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was taken up i1 the cabinet too. Shri Shukla also on this matter and if such matters are 
is also present in the House and the 
Government is trying to implement the 
resolution passed twice regarding Indian 
languages. (Interruptions) 

MR. SPEAKER: I would like to 
remind that all the Assurances by the 
Govemment are go! implemented. 

(Interruptions) 

[English] 

THE MINISTER OF WATER 
RESOURCES AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI 
V1DYACHARAN SHUKLA): Mr. Speaker. Sir. 
it is a fact that both the Houses of 
Parliament have passed Resolutions and it 
is also agreed to by the Government to 
implement that. There was a Presidential 
directive also in this case to implement that. 
I agree with the hon. Members that it is 
overdue for implementation. I will take it up 
with the Home Ministry or who so ever is 
concerned with it. The directive given by this 
House, I think. should be implemented. We 
will try and do it as quickly as possible. 

MR. SPEAKER: Mr. Sharad Yadav is 
very riglt when he says that if the Resolution 
is passed by the House it should be 
implemented as soon as it is possible. 

SHRI VIDYACHARAN SHUKLA: Sir. I 
do agree with it. It is a very important issue 
which has not been imjllemented yet. It has 
been pointed out. but there are reasons which 
are beyond my control. (Interruptions). I am 
expressing the offICial views on this matter. 
I remember this matter has been brought 
before the Cabinet also. There are 
Resolutions cI boIh the Houses cI Partiament 
which have been accepted by the 
Government. There is a Presidential directive 

raised in the House, I think, we will take 
note of it and try to expedite the 
implementation. (Interruptions) 

MR. SPEAKER: If both the Houses 
have passed the Resolution. it means. the 
entire Parliament has passed the Resolution. 
The suggestion given by the hon. Member 
is that the leaders of all the parties should 
be invited if there is any difficulty or any 
00stacIe and they should be consulted so that 
expeditiously the resolutions are 
implemented. 

SHRI VIDYACHARAN SHUKLA: We 
. will invite the leaders for discussion on this 
subject. (Interruptions) 

[ T rans/ation) 

SHRI CHANDULAL CHANDRAKAR: 
(Durg) Mr. Speaker. Sir, the Central 
Government has approved 125 units for the 
journalists and the photographers of the 
Press Information Bureau. Some of them. 
about 25-30 units are vacant. So far as the 
occupied as well as the vacant units are 
concerned about one and a half year ago, I 
alongwith the journalists and the 
photographers had requested the hon. 
Minister of Urban Development to issue 
guidelines in this regard. A big delegation 
had also met the hon. Minister and 
requested him to lay set of guidelines 
immediately, if not yet laid. If nothing has 
been done in this regard so far. then the 
Government must take an initiative at the 
earliest. and if the concerned Ministry says 
that guidelines are there, then what is the 
difficulty in making allotment of vacant 
quarters ? People are awaiting for allotment 
for more than a year. The Government 
should call the meeting at the earliest and 
aJIot the quarters within a week so that they 
are given possession by January, 1994. 
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SHRI RABI RAY: Mr. Speaker, Sir, I 

would like to raise a very important matter. 
It is good that the two Ministers of the 
Ministry of Extemal Affairs are present here. 
It appears that the diplomatic relations 
between India and America are deteriorating 
for the last few months. The well known 
Senator of America Mr. Presslor alone with 
some of his coleagues came to India. I 
would like to raise this matter because 
American Govemment wants to withdraw the 
Presslor amendment. Everybody knows that 
if it is withdrawn, the offensive capacity of 
Pakistan would increase. At the same time 
the delivery of F-16 aircrafts would be 
released. I would like to submit that the 
Presslor law was enacted in 1985 under 
which the economic and military assistance 
provided by America was curtailed. 

An American diplomat Miss Raphel 
has given a very objectionable statement 
about Kashmir when she said that India had 
made an accession in Kashmir. It appears 
that in tFtIs manner she would put a question 
mark even on the independence of our 
:.:A.Illtry. 

Mr. Presslor had come to India lasl 
week to discuss Indo-US relations. I would 
like to know from the hon. Minister what did 
he discuss with the Govemment. He ~Iso 
met the hon. Prime Minister I would like to 
know the details particularly about the 
amendment of senator Presslor which the 
Clinton administration wants to implement. 
What action has been taken by the 
Govemment to burry the hatchet. We would 
also like that the Pressior arnendnent should 
not be withdrawn and whether this matter 
was discussed during ~ negotiations. 

[Engish) 

DR. VASANT NIWRUTII PAWAR : 
,Nasil<) A very unfortunate railway and bus 

accident has taken place. 

MR. SPEAKER : Mr. Pawar, the 
Railway Minister is going to make a 
statement on this subject within two minutes. 

DR. VASANT NIWRUTII PAWAR : I 
want your protection. I have given a notice. 

MR. SPEAKER: I am getting a 
statement from the Railway Minister even 
without your asking. After the Railway 
Minister makes a statement, you can ask for 
clarifications, if you want, but not now. 

[ Translation] 

SHRI RABI RAY: Mr. Speaker, Sir, 
the two Ministers of the Ministry of External 
Affairs are present here, we have read in the 
newspapers that discussions were held. So 
we would like to know what discussions 
were held. It is an important matter, therefore 
the august House should be apprised of the 
situation. 

MR. SPEAKER: When an issue of 
intemational importance is raised during Zero 
Hour, it would Aot be proper to seek a 
statement without holding discussion over it 
If the hon. Member gives a short notICe 
question, I may aHow the discussion. 

SHRI CHANDRA JEET YADAV 
(Azamgarh) : Mr. Speaker Sir, I woUld also 
like to submit that the hon. Ministers of: tRIt. 
Ministry of External Affairs are present, wh8n '. 
these matters are being taken up in the 
meeting of the Ministry of External Affairs, . 
why do you not allow two hours time for 
discussion. 

MR. SPEAKER. They have decided 
for discussion. It has been amounced in the 
House that discussion on Extemal Affairs 
would be held. This topic has also been 
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taken up in the report of BAC. 

[Eng/ish) 
~ .\ 

SHRI CHinA BASU: (Barasat) A 
statement may be made on this particular 
subject in order to make the discussion 
meaningful. 

[TmnsJalion] 

SHRI MAHENDRA KUMAR SINGH 
THAKUR: (Khandwa) Mr. Speaker, Sir, 
th~ you I would like to draw the attention 
of the Government to the fact that tremors 
of earthquake are being felt for the last 15 
days in the Pandara Tehsil of Khandwa 
district in Madhya Pradesh and Sangli district 
of Maharashtra and ..... . 

MR. SPEAKER: The hon. Minister is 
to give a statement in this regard. thereafter 
we will discuss this subject. You please sit 
cbM1. 

[English] 

SHRI A. CHARLES (Trivandrum) 
Janapriya Finance and Industrial Investment 
(India) Ltd. is a registered public undertaking 
and there are several lakhs of investors with 
deposits amounting to crores of rupees. It 
was regstered in 1956 under the Companies 
Ad. It M; its headquarters in Calcutta. There 
are lakhs of small depositors all over the 
country. In Trivandrum, a branch was 
working for quite a number of years. One of 
the objects of the Branch was to collect 
small savings through door to door service. 
This Office was closed down one fine 
morning. Several crores of rupees have 
been cheated from the small investors in 
Kerala. .... 

This is a very important issue affecting 
lakhs of very small investors and their 

agents. Its headquarters is in Calcutta and 
registration has been given by the 
Govemment of West Bengal. 

MR. SPEAKER : You can start" 
criminal proceedings against that Company. 
There is a provision in the law for that. 

SHRI A. CHARLES : I want acti~n 
should be taken by the Government of India 
to launch prosecution against the Company 
to make payment to the small investors 
since all the deposits are in the nationalised 
banks. 

SHRI P.G. NARAYANAN 
(Gobichettipalayam) : The damage caused 
by flood and cyclone in Tamil Nadu is 
estimated at ~s. 666 crores. 

MR. SPEAKER : I am going to allow 
a discussion on that subject. Y 0lJ can raise 
this matter later. 

SHRI BASUDEB ACHARIA (Bankura) 
Sir. today thousands of rural bank 

employees are observing strike and they are 
demanding National Rural Bank of India. 
This strike is being organised by Rural Bank 
Employees Association. 

This issue was raised on the floor of 
the House during the last Session by Shri 
Nitish Kumar Ji and all the Members. 
irrespective of whichever Party they belong. 
supported the demand that there should be 
a NatiOnal Rural Bank of India. 

The Finance Minister, Shri Manmohan 
Singh consulted the representatives of all 
political parties. The representatives who 
were present in that meeting also very 
clear1y and categorically said that in order 
to cater to the needs of the thousands of 
rural poor artisans. agricultural labourers and 
poor peasants, there stlOuld be a National 
Rural Bank of India. 
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In 1976, when the ~ fbaI Bank 

was set up, the first Regional Rural Bank 
came up in our country. The purpose of 
setting up of such a Rural Bank has not 
been seNed. 

MR. SPEAKER: Why do you not ask 
a Question on this point instead of raising it 
in Zero Hour? You know of it. 

SHRI BASUDEB ACHARIA : I am 
concluding now. In order to serve the needs 
of the ruraJ people, in order to ~ the rural 
artisans to come above the poverty line, it 
is the unanimous opinion of this House that 
there should be a National Rural Bank of 
India. So, I demand that the Govemment 
shoukI take immediate decision to set up a 
National Rural Bank of India to serve the 
rural poor of our country. 

[ T ranstafion) 

SHRI NITISH KUMAR : (Barh) Mr. 
Speaker, Sir, I support Shri Basudeb 
Acharia. A consensus was formed in this 
regard d.Iing the last session also. The han. 
Members of all the political parties had a 
unanimous opinion that National Rural Bank 
should be set up particularly for those rural 
people who are living below poverty line in 
villages, for launching a poverty eradication 
programme to raise them above the poverty 
line and to provide loan to such people, 
fanners and craftsmen. Thus National Rural 
Bank may play an important role in this 
regard. But the Government has been 
making an undue delay in' it. Therefore, 
through you I would urge upon the 
Government to take an action immediately 
in this regard. 

[Engish) 

SHRI SUDHIR GIRl : (Contai) Mr. 
Speaker, Sir, the Metro Channel of the 

Television has been neglecting the 
deIieqlrnenI of RegiooaIIanguages. 

Bengali has been ~ m nu:h. 
We have been presslIising the cd10riIies of 
the Doordarshan t> take steps t> deveq> the 
Bengali ~ Md to focus 11tln:JIqI the 
electronic media. In this connection, I point 
out that the serial shawn in the Doordarshan 
is also below the stmard. We camet aooept 
such a below the standard serial in the 
interest of the public. 

Thank you, 

SHRI SRIBAlLAV PANIGRAHI 
(Deogarh) : Sir, the fanners in .-erert paI1s 
of Orissa especially in the Hirakud 
Command Area are suffering a great deal 
due to the distress sale of paddy which is 
going on there. The hon. Minisler is presert 
here. I would request him, through you, to 
make some anangemenIs. 

Secordy, there is a great anomaly in 
the matter of gradation of paddy which is 
existing now. Some varieIies of padItf wtich 
are graded as ~ in ArdIra Pradesh 
and elsewhere are graded as just the 
common variety in Orissa. So, 1his anomaly 
shoukI also be remedied. This is my I1IqU8St 
to the han. Minister. 

DR. (SHRIMATI) K.S. SOUNDRAM 
(Tiruchengode): Sir, I carne to know from 
newspaper repor1s that the 0IIicers Training 
Academy in Madras is to be merged with 
the Indian Military Academy soon and the 
modalities of its shifting and metger have 
already been wortted out. This has been 
stated by the Chief of the Naval staft. It is 
also stated that the wanen 0IIiceIs Training 
Wing at the OTA is also being shifted. This 
unit functioning in Madras is a century old. 
one. Its shifting will affect hundfeds of 
employees in Tamil Na&.t. Tamil Nac:lJ wiI 
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lose one pn_geous Trailing Academy. The (English] 
move to shift the more prestigeous Training 
Academy is highly regretable. I request the 
hon. Mnisler, through you, to stop this move 
and * urgent steps in order to prevent the 
shifting of this Academy. 

SHRI SUDARSAN RAYCHAUDHURI 
(Serampore) : Since 7th cI December, about 
four lakhs of employees in Haryana - State', 
Government emptoyees and the employees 
of other institutions ... 

[TIiiflSIaIiooJ MR. SPEAKER: No, no. 

SHRI MOHAN SINGH (Ferozpur) : (Interruptions) 
Mr. Speaker, Sir, I would like to draw the 
attention of the House towards the farmers SHRI SUDARSAN RAYCHAUDHURI : 
cI ~ who are facing a very big problem. Just listen, Sir. (Interruptions) 
The State Government had increased the 
rate of electricity in the previous months. 
According to the earlier rates, the farmers 
had to pay Rs. 65 for their electricity bill, 
wheteas, now It1ey have to pay Rs. 125 for 
it. 

MR. SPEAKER : This matter should 
be raised in the Punjab assembly. 

SHRI MOHAN SINGH (Ferozpur) : 
Those, who used to pay As. 125, have now 
to pay As. 250. I would like to say that the 
fanners of Punjab contribute more than 70 
per an of the total ~ production in 
the CXUlIry. It is the duty cllhe Government 
to provide relief to those farmers .... 

MR. SPEAKER: You should raise 
this question in the Legislative Assembly of 
the Slate and not here. 

SHRI MOHAN SINGH (Ferozpur) : In 
this way the farmers are maQe to COI.9l up 
more money every year. I would like to 
I'9CJ.I8St the Government through you that it 
should direct the· Punjab Government to 
withdraw the hike in electricity rates with 
imme<iate effect, so that the. farmers could 
gel relief cI·the debIs and their problems. 

"Not~. 

MR. SPEAKER : Then somebody will 
raise issues relating to West Bengal 
Assembly jurisdiction. 

(IntemJplions) 

SHRI BASUDEB ACHARIA: It is 
!elated to the Union Territory of Chandigarh. 
(Interruptions) 

SHRI TARA SINGH (Kurukshetra): 
This matter camot be raised. This is a State 
Slbject and this should not be allowed to be 
raised here. (Interruptions) •• 

MR. SPEAKER : Only Shri Paswan's 
statement will go on record. 

(IntemJptjons) 

MR. SPEAKER: Please understand 
this. You should understand it. I am trying 
to facilitate your raising important national 
issues on the floor cllhe House. 

SHAI BASUDEB ACHARIA: It is also 
a national issue. (Interruptions) 

MR. SPEAKER: H you are interested 
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in Haryana, somebody wi get up and 

say on west Bengal. 

(/ntemJptions) 

cooperaIiIlQ MIh me to conclude !his activily 
within haIf-an hour. 

MR. SPEAKER: You should sit down 12.30 hours 
please. 

[ TtanSlation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, even after 45 years of 
independence, there are so many castes and 
tribes in our country who have not been 
included in the category of sc::heWIed castes 
and scheduled tribes. Several of these 
castes belong to Maharashtra, Tamil Nadu 
and Bihar etc. As per the rule, when the 
State Govemments write for them and the 
R.G.t. gives its approval on it, the 
Govemment of India moves a Bill in this 
regard in the Partiament. When our Party 
was in power, we had prepared a list of 
nearaboul 200 such castes and triles, to be 
included in the list of Scheduled Castes and 
Scheduled Tribes. It was approved by the 
State Govemments and RGI had also given 
its approval in this regard. Although this 
Govemrnent has been assuring to tmg a Bill 
regardilg the inclusion of these castes in the 
list of Scheduled Castes and Scheduled 
Tribes for the last two years. Yet it has not 
done anything in that regard. A !rile of Tamil 
Nadu named Bharaga has been agitating in 
Delhi for the last one year in this regard. I 
would request the Government to bring a Bill 
in the Parliament at the earliest and those 
castes and triles, v.tlich have been apprtMKI 
by the State Governments as wei as by the 
RGI, should be included in the list of 
Scheduled Castes and Scheduled Tribes. 

[E~] 

MR. SPEAKER: Well, thank you for 

PAPERS LAID ON THE TABLE 

MemoraIIdum d UndeiiBtaditg 
Between the North EaaIarn EIec:Iric 
Power Corporation I...iMIed and the 

Ministry of Power for 1993-94 
ETC. 

[Engish] 

THE MINISTER OF POWER (SHRI 
N.K.P. SALVE): I beg to lay on the 
TabIe:-

(1) A copy of the Memorandum of 
Understanding (Hm and Ergish 
versions) between the North 
Eastern Electric Power 
Corporation Limited and the 
Ministry of Power for the year 
1993-94. [Placed in Lilrary. See 
No. LT 470093] 

(2) (i) A copy of the Annual Report 
(Hind and Er9sh 1IeISions) d 
the Central Power Research 
Institute, Bangalore, for the 
year 1992-93, alongwith 
Audited Accou1Is. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working d 
the Central Power Research 
Institute, BangaIore, for the 
year 1992-93. 

[Placed in l...baIy. See No:.l T 
47011!K3] 
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G.S.R.500 (E) published in 
Gazette a Inda dated the 8Ih JtJy, 
1993 approving the Madras Port 
Trust' (Recruitment of Heads of 
Departments) (Amendments) 
RegUaIions, 1993. 

*4ik1llim under the ...... ,... Act, (v) 
1913 and Review on the 

WorIIing 01 and Annual Report of 
IlNdging CG'paIaIion 01 

India LimiIad New Delhi tor 191M3 ETC. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): I beg to lay on 
the Table :-

(1) A copy each of the following 
Notifications (Hindi and English 
WISions) ooder sub section (4) a 
sedioo 124 a the Major Pats Pd. 
1963:-

(i) G.S.R. 32 (E) published in 
Gazette of India dated the 25th 
January, 1993 approving the 
Jawaharlal Nehru Port Trust 
Emptoyees (Leave) Regulations, 
1993. 

(ii) G.S.R. 60 (E) published in 
Gazette of India dated the 10th 
February, 1993 approving the 
Corrigendum to Tuticorin Port 
Trust (Recruitment, Seniority and 
Promotion) Sixth Amendment 
~1992. 

(iii) G.S.R. 346 (E) published in 
Gazette of India dated the 30th 
March, 1993 approving the 
Tuticorin Port Trust employees' 
(Recruitment, Seniority and 
Promotion) Seventh Amendment 
~,1993. 

(iv) G.S.R.426 (E) published in 
Gazelle of India dated the 22nd 
May, 1993 approving the ~ 
Port Trust employees' (Welfare 
Fund) Second Amendment 
RepIIons. 1993. 

(vi) G.S.R.S12 (E) Published in 
Gazette of India dated the 14th 
JtJy, 1993 appaMng 1he JawahartaI 
Nehru Port Trust (Recruitment of 
Heads of Departments) 
Regutations, 1993. 

(vii) G.S.R.522 (E) published in 
Gazette of India dated the 26th 
July, 1993 approving the Cochin 
Port Trust Employees' (Educational 
Assistance) Regulations, 1993. 

(viii) G.S.R.582 (E) published in 
Gazette ot India dated the 27th 
August, 1993 approving the 
Tuticorin Port Trust (Recruitment 
of Head of Departments) 
AIrlenOnent Regulations, 1993. 

(ix) G.S.R. 583 (E) published in 
Gazette of India dated the 1 sl 
September, 1993 approving the 
Jawaharlal Nehru Port Trust 
Employees' (Welfare Fund) First 
Amet Idment Regulations. 1993. 

(x) G.S.R. 558 (E) published in 
Gazette of India dated the 17th 
August, 1993 approving the 
Visakhapatnam Port Trust 
Employees' (Leave Travel 
COli cession) ~, 1993. 

(xi) G.S.R.618 (E) published in 
Gazette of India dated the 20th 
September, 1993 containing 
corrigeI.un to the NoIiIicaIioia No. 
G.S.R.843 (E) dated the 2nd 
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(xii) G.S.R.i36 (E) published in 
Gazette of India dated the 1 st 
October. 1993 approving the 
Mormugao Port Trust Employees 
(Allotment of Residences) (Fifth 
Amendment) Regulations, 1993. 

(xiii) G.S.R.65 (E) published in Gazette 
of India dated the 12th February. 
1993 approving the C.alcutta Port 
Trust Employees' (leave Travel 
Concession) Second Amendment 
Regulations. 1993 

(xiv) G.S.R.7S (E) published in Gazette 
of India dated the 17th February, 
1993 approving the eochin Port 
Trust Employees' (leave) 
amendment Regulations, 1993. 

(xv) G.S.R.B2 (E) published in Gazette 
of India dated the 23rd February. 
1993 appr<Mng the Mormugao Port 
Employees' (Conduct) 
(Amendment) Regulations. 1993. 

(xvi) G.S.R.194 (E) published in 
Gazette of India dated the 22nd 
March, 1993 approving the 
Visakhapatnam Port. Class-I 
Officers (Acceptance of 
Employment after Retirement) 
Amenctnen! Regulations, 1993. 

(xvii) G.S.R.256 (E) published in 
Gazette of India dated the 3rd 
March. 1993 approving the New 
Mangalore Port Trust Employees 
(Amendment of Residences) First 
Amendment Regulations, 1993. 

(xviii) G.S.R.2BO (E) published in 
Gazene of India dated the 12th 
March. 1993 appnMng the ~ 

Po'rt Trust (Pension Fund) 
Amendment, Regulations, 1993. 

(xix) G.S.R.347 (E) published in 
Gazette of India dated the 30th 
March, 1993 approving the Cochin 
Port Employees (Recruitment, 
Seniority and Promotion) 
Amendment Regulations, 1993. 

(xx) G.S.R.S69 (E) Published in 
Gazette of India dated the 23rd 

. August. 1993 approving the 
Mormugao Port Employees (Grant 
of Advance for purchase of 
Conveyance) Amendment 
Regulations. 1993. 

(xxi) G.S.R.593 (E) published in 
Gazette of India dated the 6th 
September. 1993 approving the 
Visakhapatnam Port Trust 
Employees (Contributory Outdoor 
and Indoor Medical Benefit after 
Retirement) Amendment 
Regulations, 1993. 

(xxii) G.S.R.620 (E) published in 
Gazette ot India dated the 23rd 
September, 1993 approving the 
Mormugao Port Employees 
(Contrt>utory Medical Benefits after 
retirement) Amendment 
Regulations, 1993. 

[Placed in library. See No. l T 
4702193J 

(2) A copy each ot the following 
papers (Hindi and English 
versions) under sub-section (1) of 
section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the 
working of the Dredging 
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Administration Report (Hindi' and 
English versions) of the Cochin 
Port Trust for the year 1 Q!:I2-93, 

Corporation of India Limited, New 
Delhi, for the year 1992-93. 

(ii) Annual Report of the Dredging 
Corporation of India Limited, New 
Delhi, for the year 1992-93, 
alongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library. See No. L T 
47Q3193] 

(3)(i) A copy of the Annual 
Administration Report (Hindi and 
English versions) of the 
Visakhapatnam Port Trust for the 
year 1992-93. together with 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Govemment on the working of the 
Visakhapatnam Port Trust for the 
year 1992-93. 

[Placed in Library. See No. L T 
47(4193) 

(4)(i) A copy of the Annual 
Administration Report (Hindi and 
English versions) of the Calcutta 
Port Trust for the year 1992-93, 
together with Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of the 
Calcutta Port Trust for the year 
1992-93. 

[Placed in Library. See No. LT 
4705193J 

(5)(i) A copy of the Annual 

together with Accounts. \ 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the Cochin Port 
Trust for the year 1992-93. 

[Placed in Library. See No. L T 
4706193J 

(6)(i) A copy of the Annual 
Administration Report (Hindi and 
English versions) of the Paradip 
Port Trust for the year 1992-93. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of the 
Paradip Port Trust for the year 
1992-93. 

[Placed in Library. See No. L T 
4707193} 

(7)(i) A' copy of the Annual Report 
(Hindi and English versions) of the 
Bontlay Dock Labour Board for the 
year 1992-93, alongwith Audite 1 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of the 
Bontlay Dock Labour Board for the 
year 1992-93. 

[Placed in Library. See No. L T 
4700193J 

(8)(i) A copy of the Annual Report 
(Hindi and English versions) of the 
Mormugao Dock Labour Board for 
the year 1992-93, alongwith 
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Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Govemment on the working of the 
Mormugao Dock Labour Board for 
the year 1992-93. 

[Placed in Library. See No. IT 
47CQ93] 

(9) A copy each of the. following 
papers (Hindi and English 
versions) under sub-section (2) of 
section 103 of the Major Port 
Trusts Act, 1963 :-

(a) (i) Annual Accounts of the 
Visakhapatnam Port Trust for the 
year 1992-93, together with Audit 
Report thereon. 

(ii) Review by the Government on 
the Audited Accounts of the 
Visakhapatnam Port Trust for the 
year 1992-93. 

[Placed in Ubrary. See No. l T 
471Q93] 

(b) (i) Annual Accounts of the 
Calcutta Port Trust for the year 
1992-93, together with Audit Report 
thereon. 

(ii) Review by the Government on 
the Audited Accounts of the 
Calcutta Port Trust for the year 
1992-93. 

[Placed in Library. See No. l T 
4711193] 

(10) A copy of the National Highways 
(Amendment) Rules, 1993 (Hindi 
and English versions) published in 

Notification No. S.O. 699 (E) in 
Gazette of India dated the 17th 
September, 1993' issued under 
section 7 of the National Highways 
Act, 1956. 

(11) A copy of the National Highways 
(Amendment) Rules, 1993 (Hindi 
and English versions) published in 
Notification No. S.O. 855 (E) in 
Gazette of India dated the 5th 
November, 1993 under SttI section 
(3) of section 9 of the National 
Highways Act 1956. 

[Placed in library. See No. l T 
4712193] 

(12) (i) A copy of the Annual Report 
(Hindi and English versions) c:J the 
Vtsakhapalnam Dock Labour Board 
for the year 1992-93, alongwlth 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the wOl1<ing c:J the 
Vtsakhapatnam .Dock Labour Board 
for the year 1992-93. 

[Placed in Library. See No. L T 
4713-93] 

Review on the Working of and AmuaI 
Report of 

Bharat Alumink.m Company Limited for 
1992~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): I beg to lay on the Table 
a copy each of the following papers (Hindi 
and English versions) under sub-section (1) 
d section 619A d the ~ Ad. 1956:-

(i) Review by the Government on the 
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working of the Bharat Aluminium 
Company Limited for the year 
1992-93. 

(ii) Annual Report of the Bharat 
Aluminium Company Limited for 
the year 1992-93, alongwith 
Audited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

(Placed in Library. See No. L T 
4714193j 

Profit and Loss Account and 
Balance Sheet of the Department of 
Telecommunications for 1991-92 and 
MemoraIIdum of Understanding Between 
the Videsh Sanchar Nigam Limited and 
the Ministry of Communications 
Department of Telecommunications for 
1993-94 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): I beg to lay on the Table -

(1) A copy of the profit and Loss 
Account and Balance Sheet (on 
accrual basis) of the Department of 
Telecommunications, for the year 
1991-92 (Hindi and English 
versions). 

(Placed in Library. See No. l T 
4715193] 

(2) A copy of the Memorandum of 
Understanding (Hindi and English 
versions) between the Videsh 
Sanchar Nigam Limited and the 
Ministry of Communications, 
DepaJ1ment of T eIecomml.rlicat 
for the year 1993-94. 

[Placed in Library. See No. L T 
47HW3) 

Review on the Working and Annual 
ReporIs of KudremuIch Iron Ole Company " 

Umited for 1992-93, Vijayanagar Steel 
Umited BangaI Ore for 1992-93 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): I beg to lay on the Table a 
copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act, 1956 :-

(a) (i) Review by the Govemment on the 
wOl1<ing of the Kudremukh Iron Ore 
Company Limited for the year 
1992-93. 

(ii) Annual Report of the Kudremukh 
Iron C,e Company Limited for the 
year 1992-93, alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

(Placed in l..ibraJy. See No. LT -47171 
93) 

(b) (i) Review by the government on the 
working of the Vijayenagar Steel 
Limited, Bangalore, for the year 
1992-93. 

(ii) Annual Report of the Vijayanagar 
Steel Limited, Bangalore, for the 
year 1992-93. alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library. See No. L T -
4718193) 

(c) (i) Review by the government on the 
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working of the Sponge Iron India (ii) A copy of the Review (Hindi and 
Limited, Hyderabad, for the year English versions) by the 
1992-93. Govemment on the working of the 

(ii) Annual Report of the Sponge Iron 
India Limited, Hyderabad, for the 
year 1992-93, alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

Paddy Processing Research Centre 
(Tamil Nadu) Society, TamH Nadu, 
for the year 1992-93. 

[Placed in the lJ>rary. See No. LT 
- 4721193) 

(Placed in Library. See No. L T - 12.31 HIs. 
471,9I93J 

(d) (i) Relliew by the Government on the 
working of the Neelachal Ispat 
Nigam Limited, Bhubaneswar, for 
the yea: 1992-93. 

(ii) Annual Report of the Neelachal 
Ispat Nigam Limited. Bhubaneswar. 
for the year 1992-93. alongwith 
Audited Accounts and comments of 
the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT -
472003J 

AmuaI Report and Review on the 
Wortdng of Paddy Processing Research 

CenInt (Tamil Nadu) SOciety, Tamil Nadu 
for 1992-93 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI T ARUN GOGOI): I beg 
to lay on the Table -

(i) A copy of the Annual Report (Hindi 
and English versions) of the Paddy 
Processing Research Centre (Tamil 
Nadu) Society. TamH Nadu. for the 
year 1992-93. alongwith Audited 
Acool.Ilts. 

STATEMENT BY MINISTERS 

(i) Earthquake in Maharashtra and 
adiOinin9 areas 

[English) 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): I seek leave of 
the House to make a statement on the 
situation arising out of recent earthquake in 
Maharashtra and adjoining areas and the 
relief and rehabilitation measures taken by 
the Govemment. 

An earthquake measuring 6.3 on the 
Richter Scale struck the Marathwada region 
of the country just before day-break at 3.56 
a.m. of September 30, 1993. It had its 
epicentre at Kilian village in Ausa Tahsil of 
L.atur district in Maharashtra. It was followed 
by three after shocks of declining intensity 
on the same day. Milder after shocks stiU 
continue to be felt in the regKIO. 

Although parts of Kamataka. TamH 
Nadu. Andhra Pradesh. Gujarat. Kerala, 
Ma<Ilya Pradesh. Goa and PondicherYy also 
experienced mild tremors, the brunt of 
damage and destrucIion was experienced in 
Latur and Osmanabad districts of 
Marathwada. The earthquake severely 
affected 36 villages in Latur and 31 viIages 
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in Osmanabad, causing several deaths and 
extensive damage to residential houses and 
public buildings. In addition, there was 
damage to dwelling houses in 5.2 villages 
t>f Latur district and 374 villages of 
Osmanabad district. 11 other districts of 
Maharashtra also experienced damage of 
varying degrees to houses and public 
buikings. In Karnataka, the quake affected 22 
villages in 5 districts. It is with great pain 
and anguish that I inform you that as many 
as 7601 people lost their lives and 15846 
people were inlured in Maharashtra. It also 
completely damaged nearly 19,000 houses 
and caused partial damage of varying 
intensity to 2.17 lakh houses. In Kamataka, 
the losses were comparatively minor where 
the earthquake resulted in loss of 10 human 
lives, complete damage to 216 houses and 
partial damage to nearly 28,000 houses. 
besides some damage to other infrastructure. 

The heavy toll of human lives and 
extent of damage destruction and human 
misery caused by the earthquake benumbed 
all of us. However, the relief machinery of 
the country swung into action immediately. 
The Chief Minister, Maharashtra, alongwith 
Ministers and Senior officials reached the 
site and provided the leadership to organise 
rescue and relief operations. Army columns 
comprising of sappers, engineers and 
medical and para medical units with field 
equiprnents moved in from Bombay, Pune 
and Secunderabad within 24 hours of the 
earthquake. They numbered 10,000 and 
mounted one of the largest peace time 
operations in independent India. The army 
succeeded in rescuing over 9,000 injured. In 
addiIion, over 6,000 dead were removed and 
cremated or buried. 

Nearly 12,000 non-military perssonnel, 
surgeon to medical. public health, police, 

rewnue, engineering, heme guards, etC. were 
also engaged in the rescue and relief 
operations. There was also spontaneous 
response from volunteers and non- '. 
governmental organisatiOns (NGOs) who took 
a major part especially in providing food, 
medical aid and other needed assistance. 
The rescue operations were substantially 
completed by October 5, 1993. Alongwith 
treatment of the injured, medical teams took 
preventive measures against the danger of 
epidemics with the result that there was no 
outbreak of any epidemic inspite of the 
presence of a large number of dead bodies 
and complete dislocation of normal life. 

The Prime Minister visited the areas 
on 4th October, 1993, assessed the situation 
and comforted the bereaved families. 

At the Central level, the Crisis 
Management Group (CMG) headed by the 
Cabinet Secretary met on the day of the 
earthquake to consider measures to be taken 
by various Central Government agencies. 
Cabinet Secretary has been reviewing the 
situation regarding the steps to be taken for 
relief and rehabilitation on weekly basis. The 
CMG headed by the Central Relief 
Commissioner in the Ministry of Agriculture 
was meeting daily during the crises period 
and now periodically to review the situation 
and provide assistance needed by the State 
Government from time to time. Government 
of India have released As. 41 .25 crores to 
assist the State Government in relief and 
rehabHitation measures. 

The State Government aIonge have so 
far spent Rs. 38.6 crores on relief and 
rehabilitation measures. 

Government of India deputed 15 
medical teams consisting of 45 specialists 
in various fields to assist State Governments 
efforts to provide immediate medical relief to 
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the affected population. Besides emergency FIIlaflCe is already negotiating with the World 
food, cotton blankets, life saving drugs and Bank for assistance for a comprehensive 
other items of relief assistance were also reconstruction package, proposing an 
airiifted for distribution among the victims. investment of over Rs. 1,000 crores. A 
Ministry of Railways carried relief materials World Bank team has pre-appraised the 
free of cost. Air India also carried relief project report for. an emergency 
material from abroad free of cost. All reconstruction credit. The Board of the bank 
customs and Central excise Collectors were 
directed to exempt the articles intended for 
relief and rehabilitation in Maharashtra and 
Kamataka from customs duty and Central 
excise. Income-Tax exemption has been 
granted to the contributions for earthquake 
relief and rehabilitation. 

The people of this country have 
always shown great fortitude in facing natural 
calamities and mobilising the human and 
material resoun::es for succour to the victims. 
They contributed very generously to the relief 
and rehabilitation efforts of the Govemment 
of Maharashtra. In fact voluntary work by a 
large number of agencies public and private 
played a crucial role in alleviating the 
misery of the people. The spontaneous offer 
of money. material. expertise for relief and 
rehabilitation from a wide range of foreign 
donors which include foreign govemments, 
UN bodies, non-Govemment OrganisatiOns 
and individuals and the compassion 
expressed by them have proved the 
solidarity and innate humanism of the 
international community in times of extreme 
crisis like this. It was very touching to see 
even the QfOl4lS of school going children and 
the people from vulnerable sections making 
smaH but extremely valuable contribution. I 
am sure this house would join me in 
expressing our deep sense of gratitude to all 
of them. 

We are roN faced with the problem of 
providing appropriate rehabilitation - social, 
economic and psychological to the victims 
families, disabled persons, destitute women 
and orphaned children. The Ministry of 

is expected to consider the proposal for final 
approval ear1y. Private donar agencies have 
started construction of dwelling units and 
community facilities in 20 villages with the 
permission of the Government of 
Maharashtra. 

One of the matters to be firmed up 
regarding construction of dwelling Iris, oIher 
buildings and infrastructure is the technology 
and materials to be used in reconstruction 
so as to withstand the impact of possible 
Mure earthquakes. Govemment of India have 
appointed an Advisory Group to consider the 
question and its report has just been 
received. 

The area affected by the calamity had 
been classified seismically and Zone-I which 
is least vulnerable to moderate and great 
earthquakes. This assumption has.roN been 
belied and, therefore, the need for a re-Iook 
at the seismic zoning classification 
especially in peninsular Illda. Prime ~ 
has already announced Govemment's 
intention to undertake this review speedily. 
In this connection, a Committee by the 
Government of India to look into the 
inadequacies of the existing seismic survey 
reports and to recommend corrective 
measures has submitted its reports which is 
under consideration. Besides, a T_ Force 
to examine the need for seismic 
instn.mentation and an Expert Ca.lniDee tor 
updating the project document on seismic 
observations are aheady at work. 

While a large number of dignitaries, 
both Indian and foreign as also teams of 
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recommended. That has to be gone through 
the process. You do not worry "bout it. I 

officers from Central Government have been have already recommended for the early 
visiting areas and giving us the benefit of release ot the instalment for the next year \ 
their advice and feedback, I have had the also. You do not worry on that score. We 
most recent opportunity of personally visiting are taking care of that. I am going to make 
the area interacting with the affected persons a statement about this and then I will come 
and reviewing the relief and rehabilitation back to you. 
programmes with the State Government. I 
wish to record my appreciation of the 
goodwork done by the State Government, 
Armed Forces. non-Government 
Organisations and public spirited individuals. 
While conveying my heart felt sympathies for 
the affected people. I wish to assure this 
House that we v.tI spare no eIJorts in meeting 
the chaBenges of rehabilitation. 

MR. SPEAKER : Should we have a 
short discussion on this ? 

SHRI BALRAM JAKHAR : Later on 
Sir. 

MR. SPEAKER: We will fix up a time 
for that. 

SHRI BALRAM JAKHAR : Any time 
that you say I am prepared. 

MR. SPEAKER: You were to make 
a statemenl on the cyclone. 

SHRI BALRAM JAKHAR : Thai I will 
do tater on Sir. The report is being prepared. 
The assessmenl is coming. My teams have 
gone and they will bring out the data. 

MR. SPEAKER : Will it be possible 
Iomorrow? 

SHRI P.G. NARAYANAN 
(Gobichettipalayam) : Only As. 1 crore has 
been released as a token amount. I demand 

. more funds should be released. Near1y one 
week has passed since his visit. 

SHRI BALRAM JAKHAR : He does 
not actuaRy have the facts. We have ak8ady 

SHRI S. MALLlKARJUNAIp,.H 
(Tumkur) : Some three districts in Karnataka 
are also affected. A liberal attitude should be 
shown. Because Kamataka is not in a 
position to meet the demaRds d the people. 

SHRI E. AHAMED (Manjeri) : In such 
matters Parliament should be laken inlo 
confidence earlier. Even on earthquake it is 
a post-mortem report of the Govemmenl of 
India. About cyclone il will take two-three 
weeks more. II has 10 be broughl 10 Ihe 
notice of the House at the earliesl possible 
opportunity. 

MR. SPEAKER : II is going 10 be a 
long drawn process and we will consider it 
very carefully. 

SHRI BHOGENDRA JHA (Mad1li>ani) 
: There have been repeated tremors in the 
MaraIhwada area and the areas around. 

MR. SPEAKER : We are going 10 
discuss thai issue. 

(Interruptions) • 

MR. SPEAKER: 1t is nol going on 
record. 

(ii) Unamanned Level CrOSSing Gate 
Accident Involving 7304 Syhyadri 
expr.a and a B .. on Miraj-Pune 
be Single Line Section of South 
CenIrIII Railway on 11.12.1993 

THE MINISTER OF RAILWAYS 
(SHRI C.K. JAFFER SHARIEF) : It is with 
deep anguish that I apprise the House of an 



511 StatementbyMinisters AGRAHAYANA22,1915(SAKA) StatementbyMinisters .008 

unfortunate accident involving train No. 7304 
Kolhapur-Bornbay VT Sahyadri Express and 
a school bus at about 11.30 Hrs on 11.12.93 
on the Miraj-Puna BG SL section on the 
Hubli Division of South Central Railway. 
While the train was on run in the block 
section between Alandi and Phursungi 
stations and approaching level crossing No. 
11 at Km. 17/11~10. two buses carrying 
Primary School children for a picnic 
suddenly tried to cross the level crossing. It 
is Ieamt that the driver of the train whistled 
heavily and tried to slow down. One bus 
passed the level crossing. but the second 
bus was hit. It appears that the driver of the 
illfated bus while taking the tum to cross the 
level crossing, perhaps. stalled because he 
could not change the gear in time as there 
is a gradient. As a result 7304 Sahyadri 
Express hit the tail end of the bus and threw 
the bus down the embankment of the level 
crossing into the field. about 40-50 metres 
away. 

Due to the impact. 38 passengers of 
the bus including 34 school children. 2 lady 
teachers. a peon and a clerk lost their lives 
and another 45 sustained injuries. There was 
no injury to the train crew or train 
passengers. 

The level crossing where the accident 
occured is on a straight track. served by a 
kutcha road and the visibility on either side 
is clear for nearly 500 metres, with the road 
running parallel to the track for about 450 
metres. It is said that this level crossing is 
not very much in use except on holidays by 
people visiting the nearby temple. 

Immediately on receipt of the 
information about the accident. Medical Van 
from GhorpuriIPune. with railWay Doctors left 
for the site of the accident. General 
Manager, Central Railway alongwith senior 

officers, Director, Indian Railway Institute of 
Civil Engineering and Area Manager. Puna. 
organised immediate relief arrangements in 
coordination with District Administration and 
Municipal Corporation of Pune. Divisional 
Railway Manager, Hubli alongwilh Divisional 
Officers also rushed to the site. The 
Additional General Manager, South Central 
Railway. alongwith senior officers also 
proceeded to the site ·of accident by a 
special train. The injured have been shifted 
to the Sasoon Govemment Hospital. Puna. 
where they are progressing. 

I, accompanied by Chainnan, Railway· 
Board, Member Traffic and Member 
Engineering rushed to the site by a special 
airforce plane and also visited the injured in 
the hospital and consoled the relatives. I 
have 0Idered an enquiry into the accident. 

In an unfortunate accident like this 
generally ex-gratia or compensation is not 
allowed. Since the injured are small children, 
as a special case, I have ordered ex-gratia 
payment to the injured. 

My collegue Shri K.C. Lenka, all 
railway workers and I express our heartfelt 
condolences to the families who lost the 
valuable lives of their Children and sincere 
sympathies to the injured. 

I trust the House will join me in 
extending heartfelt condolences to the 
bereaved families. (Interruptions) 

SHRI SHARAD DlGHE (Bombay North 
Central): May I seek one 
clarification ? (Interruptions) 

MR. SPEAKER: Generally, we do not 
allow clarifications of this sort. 

(Interruptions) 
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SHRI SHARAD DIGHE : If you aHow, the picture in meeting the cost of manning 

I want to seek only two clarifications. He the level crossings. The railways also take 
has made a statement that the issue of part in that. It is both. 
manning the level crossing would be taken 
up with the State Government Which is 
supposed to bear the cost of manning the 
railway level crossing. I would like to know 
as to whether it is not the duty of the 
Railway to see that those who cross the 
railway level crossings are fully protected. 
How do you rely upon the State Govemment 
for that purpose? 

DR. VASANT NIWRUTTI PAWAR 

So far as the accidents part is 
concerned, my friend totally looks like 
misinformed. We have been there. The 
Mayor of Pune was there. The kx:aI MP was 
there. The local Collector was there. The 
local police officials were also there. 
Everybody was there. Everybody's version 
is the same. It is. the fault of the driver who 
was in haste. 

(Nasik) : Sir, the hon. Minister has just now MR. SPEAKER It is being 
said that the driver of the train whistled and investigated. Isn't ~ ? 
tried to slow down the train. But, it is leamt 
that the train was running late; and at that 
time, it was running at a speed of 90 
kilometer per hour. Actually it should run at 
a speed of 40-50 kilometers per hour. Since 
it was running at a high speed, the driver 
could not stop the train in time and so, there 
was a clash. Hon. Minister has said that he 
has visited the site. There is a general 

(Interruptions) . 

SHRI C.K. JAFFER SHARIEF: One 
bus crossed the !evel-crossing. The other 
bus just tried to follow blindly. Unfortunately. 
the hit was at the fag-end of the vehicle 
which created this tragedy. 

feeling that an apathy was shown by the (Interruptions) 
Railway Minister. 38 people have died and 
we should see from the point of view of MR. SPEAKER: This is being looked 
sympathy towards the children. I strongly into. 
recommend that those who have died should 
be given some compensation as we are (Interruptions) 
giving to the general category. (Interruptions) 

. MR. SPEAKER : Yes. You have 12.47 Hrs. 
made the statement. 

(Interruptions) 

SHRI CK JAFFER SHARIEF : Sir, I 
do not thi1k that I have made any statement 
regarding the manning of the level crossing 
that State Govemment should contribute or 
anything like that, nor it is the railways. 
There are very wei established norms based 
on the traffic. There are certain occasions 
where the State Government also ~ into 

MATTERS UNDER RULE 3n 

(i) Need to Improve the aIandard of 
. Portrayal of public figures in Films 

[Engishj 

SHRI SARAT PATTANAYAK 
(Bolangir) : Sir, it has been observed that 
the standard of portrayal of public figures in 
films has been declining now-a-days. Instead 
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of presenting the public figures, such as, people, the railway department had assured 
defence personnel, police, bureaucracy and them to give job to one member of the 
social servants. as sentinels of peace end family owing the land. But that assurance 
promotion of social values, they are has flOt yet been fuHilled. 
characterised in a despicable manner. This 
is' creating a negative Impact on the tender 
minds contributing to social disorder. The 
Central Board for Film Certification should 
be strengthened and there is an urgent need 
to control this disease. 

, I request the Central Govemment to 
take steps to discourage such portrayal of 
public figures in films and other media so 
that social harmony and balance can be 
maintained. 

(ii) Need for Construction of a Railway 
Bridge at Village Jamaluddin Chack 
in Patna Parliamentary 
C.lI1Stituency, "Bihar 

[ Translation) 

SHRJ RAM KIRPAL YADAV (Patna) 
Mr. Speaker, Sir. under the Danapur 

division in my constituency Patna, the 
Railway Department had acquired land from 
the people and had blocked the drains 
therein. As a result. the dirty water flowing 
in those drains in the village Jamaluddin 
Chack has stagnated at several places and 
an epidemic may spread at any time. The 
residents of village Jamaluddin Chack 
Gorgawan. NauratanpIJr and Babu Chad< are 
facing a lot of difficulties due to this water-
logging. Besides this, the villagers had to 
visit Neora Road, which lies across the 
railway line. An ancient tomb is Situated 
there near the railway line, which is visited 
by pilgrims coming from a distance of 
several kilometres. As there is no link 
bridge, serious accidents are likely to take 
place there, while acquiring the land from the 

So, I would request the hon. Minister 
of Railways through you that prqJer drainage 
system should be made in the village, a link 
bridge should be constructed on the railway 
line and one member of the family from 
whom' the land was acquired, should be 
compensated with employment. 

(iii) Need to Release Special Grants for' 
Construction of Two Subways at 
Kempegowda Road in a.tgaI Ore. 

[English) 

SHRI C.P. MUDALA GIRIYAPPA 
(Chitradurga): Sit, Bangalore city is one 
of the fast developing cities in Asia. Large . 
industries are located in and around the city. 
Traffic congestion has become a major~ 
problem to the people. There are certain 
areas like Kempegowda road, city market, 
Shivajinagar bus stand where the road traffic 
will fome to a halt for hours together during 
peak hours. Kempegowda road which is in 
the heart of the city has the maximum traffic 
congestion. There are twenty cinema theatres 
apart from other major commercial centres 
on this road. In fact. there is a jlyover near 
Kempegowda circle which is used by few 
pedestrians because of its height. Even if 
this fIyover is used by pedestrians regularly. 
there is a great need to construct at least 
two subways (underground) at Kempegowda 
road, one near KerJllegcMda Theatre and the 
other near Mysore bank. 

I urge upon the hon. Minister of 
Surface Transport to release special grants 
for the construction of two subways 
(underground) at kempegowda road. 
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(iv) Need for Conversion of Metre 

Gauge Railway Line Between 
Talaguppa and Shimoga, Kamataka 
into Broad Gauge. 

SHRI K.G. SHIVAPPA (Shimoga) 
Sir, the conversion of metre gauge rail line 
into broad gauge is in progress between 
Anasikere and Shimoga. Another rail line 
between Shimoga and Talaguppa is equally 
important. The conversion work of this line 
has not been taken up so far desp~e several 
representations from State Government in 
this regard. 

The wond famous Jog-Falls is just 20 
kilometres away from Talaguppa. In addition, 
Jog-Falls is one of the very important power 
generation centres. Work is going on at 
Sharavati. Most of the labourers, farmers and 
traders depend upon rail journey between 
Talaguppa and Shimoga. This is the famous 
hill area of Karnataka. As it is a hilly area 
priority should be qiven for conversion of the 
present metre gauge rail line into broad 
gauge. 

I, therefore, urge upon the hon. 
Minister of Railways to look into the matter 
and issue orders for taking up the above 
mentioned ·conversion work without any 
further delay. 

(v) Need to Take Steps to Solve 
Power Crisis in Assam 

SHRI UDDHAB BARMAN (Barpeta) : 
Sir, the power situation in Assam is very 
grim. The power cuts for hours together have 
become a common feature. Many of the 
power generating units have been shut down. 
As a result, at present about 116 MW of 
power is generated as against the installed 
capacity of over 500 MW. 

The absence of regular power supply 
has affected people from different walks of 
life. It has grievously affected the industries 
and all development work in the State. 

I, therefore, urge upon the Central 
Govemment to give serious consideration to 
the acute power problem in the State and 
take steps for early implementation of 
projects such as Kathalguri, Amguri, etc. in 
the State of Aesam. 

(vi) Need to Start a 900 M.W. Pumped 
Storage Power Project Over 
Kistabazar Rive Near Purulia Town, 
West Bengal. 

SHRI BIR SINGH MAHATO (Purulia) 
: Sir, the demand of power has been rising 
at rapid rate in the country including the 
State of West Bengal. The West Bengal 
Electricity Board has taken up investigation 
work to study the feasibility for installation 
of a pumped storage power project over 
Kistabazar river in Ayadhya Hills. The 
project site is located 65 Km. in west from 
Purulia tOW:1. The location have been 
approved by the Central Electricity Authority, 
ewc and the foreign consultant, MIs Electric 
Power Development Company Limited. 
Japan. Based on the technical data, MIs 
EPDC of Japan has come to the conclusion 
that a 900 MW pump storage scheme is 
viable over Kistabazar river. 530 acres of 
forest land has been transfened to the power 
department. The estimated construction is 
Rs. 1232 crores a,~;: ,~iII be completed in 
years. 

I, therefore, urge upon the Central 
Govemment to start the project within the 
current financial year. 
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PRESIDENTS EMOLUMENTS AND 
PENSION (AMENDMENl) BILL 

[English] 

MR. SPEAKER: The House will now 
take up Item No. 10, namely, President's 
Emoluments and Pension Act, 1951. 

THE MINISTER OF STATE IN tHE 
MINlSmV OF HOME AFFAIRS (SHRI P.M. 
SAVEED): I beg to move: 

"That the Bill further to amend the 
President's Emoluments and Pension Act. 
195~, be taken into consideration". 

Sir, the President's Emoluments and 
Pension Act, 1951 regulates the emoluments 
and pension of the President and various 
other benefits admissible aftet demitting the 
office of the President. The said Act provides 
for the use of a fumished residence without 
payment of rent, a telephone and a motor car 
free of charge and secretarial staff consisting 
of a Private Secretary, a Personal Assistant 
and a' peon by the retired President. The Act 
does not provide for any free travel by air, 
rail and road, although under the Presidenfs 
Pension Rules, 1962, free travel is allowed 
to retired Presidents in connection with 
medical attendance and treatment for 
themselves and their spouses. 

In order to enable the former 
Presidents to maintain the dignity of the 
august office held by them, it is proposed 
to amend the President's Emoluments and 
Pension Ad, 1951 so as to provide for their 
free travel by the highest class by air, rail 
or steamer accompanied by one person 
anywhere in India. 

According to Section 4 of the 

President's Emoluments and Pension Act. 
1951. any sum payable under this Act is 
charged on the Consolidated Fund of India. 

The President's .Emoluments and 
Pension (Amendment) Bill 1993. has been 
finalised in consultation with the Ministries 
of Civil Aviation & Tourism, Finance, 
Railways, Surface Transport and the Ministry 
of Law. Justice and Company Affairs. 

With these WOrds. Sir, I commend this 
Bill to this august House for approval. 

MR. SPEAKER : The question is : 

"That the Bill further to amend 
the President's Emoluments 
and Pension Act, 1951. be 
taken into consideration: 

The motion was adopted. 

MR. SPEAKER: The House will now 
take up clause by clause consideration of the 
Bill. 

The question is : 

"That Clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added to the BiR. 

MR. SPEAKER: The question is : 

"That clause 1, the Enacting 
Formula and the Long Title 
stand part of the Bilr 

The motion was adopted. 

Clause 1, the Enacting Formula and 
the Long 1'1tIe were added to the Bill. 
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SHRI P.M. SAYEED: I beg to move: 

"That the Bill be passed." 

MR. SPEAKER: The question is : 

"That the Bill be passed." 

The motion was ~. 

12.58 Hrs. 

STATUTORY RESOLUTION RE: 
DISAPPROVAL OF THE CHIEF 

ELECTION COMMISSIONER AND OTHER 
ElECTION COMMISSIONERS 
(CONDITIONS OF SERVICE) 

AMENDMENT ORDINANCE AND CHIEF 
ELECTION COMMISSIONER AND OTHER 

ELECTION COMMISSIONERS 
(CONDmONS OF SERVICE) 

AMENDMENT BIl.L 

[Engish] 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : I beg to move: 

"That this House disapproves of the 
Chief Election Commissioner and 
other Election Commissioners 
(Conditions of Service) Amendment 
Ordinance, 1993 (No. 32 of 1993) 
promulgated by the President on the 
1 st October, 1993." 

Mr. Speaker Sir, we are moving this 
Statutory Resolution becatlse we do not 
approve the practice of bringing forth 
ordinances for every thing. Whatever may 
I)e the subject matter of the Bill, if it is 
passed by W8I!f of an 0Idinance, we oppose 
such a move. This mayor may not 

• necessarily mean that we are opposing the 
provisions contained in the Bill. We only 

want to put on record that this practice .of 
ordinances is bad· and that is why I chose 
to move the Statutory Resolution ~ it. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): Sir, I beg to move: 

"That the Bill to amend the Chief 
Election Commissioner and other 
8ection Commissioners (Conditions of 
Service) Act, 1991 be taken into 
consideration." 

Sir, the question whether there should 
be a multi member Election Commission has 
been debated from time to time. In 1990, the 
Committee on Electoral Reforms headed by 
the then Law Minister, Shri Dinesh 
Goswami, had recommended that the 
Election Commission should be a three 
member body. In Pariiament, the han. 
Members have repeatedly made the demand 
for making the Election Commission a 
rnuli:-member body. The han. Supreme Court 
in Dhanoa's case has aptly described the 
need for making the Election Commission a 
multi-member body and I quote from the 
judgement: 

"When an institution like the Election. 
Commission is entrusted with vital 
functions, and is armed with exclusive 
and uncontrolled powers to execute 
them, it is both necessarY and 
desirable that the powers are not 
exercised by one individual, hoWever, 
all-wise he may be. It ill~forms to 
the tenets of the democratic rule." 

The han. Supreme Court in the 
aforesaid case has also observed that it is 
an acIcnowIedged rule 01 transading business 
in a rnuItknembe~ body that, "when there is 
no express provision to. the contrary, the 
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business is to be carried on unanimously". 
and that. "the rule to the contrary such as 
the decision by majority has to be laid down 
specifically by spelling out the kind of 
majority - whether sirnple, special of all the 
members or of the members present, and 
voting, etc." The court further observed : 

"In a cafie such as that of the 
Election Commission, which IS not 
merely an advisory body but an 
executive one, it is diffY..;ult to carry on 
its affairs by insisting on unanimous 
decisions in all matters. Hence, a 
,ealistic approach demands that either 
the procedure for transacting business 
is spelt out by a statute or a rule 
either prior to or slmultaneollsly with 
the appointment of the Election 
Commissioners or thaI no appointment 
of Elec'.ion Commissioners is made in 
the absence of suen procedure: 

13.00 Hrs. 

As hon. Members are aware, the 
President in exercise of the powers under 
Article 324(2) of the Constitution fixed the 
number of Election Commissioners other 
than the Chief Election Commissioner at two 
with effect trom 1st October, 1993. With the 
Election Commission becoming a three 
member body, it became necessary to make 
provisions tor transaction of business of the 
multi member Commission. Subsection (1) 
of the proposed section 10 confers power on 
the Election Commission to regulate, by 
unanimous decision, the procedure for 
transaction of its business as also allocation 
of its business amongst the Chief Election 
Commissioner and other Election 
Commissioners. However, until such time as 
the Election Commission makes provision 
for disposal of its business under subsection 
(1). the Bill specifies in subsections (2) and 
(3) of the said secti,," the manner for 

disposal of business by the Election 
Commission. Opportunity was also utilised to 
grant the salary and other perquisites 
admissibie to a Supreme Court Judge to the 
other Election Commissioners. As 
Parliament was not in Session, the President 
promulgated the Chief Election 
Commissioner and other Election 
Commissioners (Conditions ~f Service) 
Amendment Ordinance, 1993, on 1 st 
October, 1993. 

The present Bill seeks to replace this . 
Ordinance by an Act of Parliament. 

Sir, I commend the Bill for 
consideration of the House. 

MR. SPEAKER: Motions moved: 

"That this House disapproves of the 
Chief Election Commissioner and 
other Election Commissioners-
(Conditions of Service) Amendment 
Ordinance, 1993, (No. 32 of 1993) . 
promulgated by the President on the 
1 st October, 1993: 

"That the Bill to amend the Chief 
Election Commissioner and other 
Election Commissioners (Conditions of 
Service) Act. 1991 be taken into 
consideration." 

Time allotted for this Bill is two hour.: 
Will it be possible for us to complete it in 
two hours? 

SHRI H.R. BHARDWAJ: Yes, Sir. 

MR. SPEAKER: Is the Home Minist!) 
ready to take up Item Nos. 13 and 14? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED) : Sir, we will take it up tomorrow. 
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MR. SPEAKER: Item Nos. 15 and 16 14.Q8 HIs. 
may also come up. The Minister of 
Parliamentary Affairs may inform the 
concerned Ministers. Item No. 17 may also 
come up. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL WASNIK): Yes, Sir. 

MR. SPEAKER: The House stands 
adjoumed for Lunch to meet at 14.00 hours. 

13.02 Hrs. 

The LaI< Sabha then adjourned for Lunch till 
Fourteen of the Clock. 

14.07 Hrs. 

The LaI< Sabha re-assembled at seven 
minutes past Fourteen of the Clock. 

(MR. DEPUTY SPEAKER in the 
Chair) 

ARREST OF MEMBER 

[English] 

MR. DEPUTY SPEAKER : I have to 
inform the House that the Hon'ble Speaker 
has the following telex message dated 11 
December, 1993 from the District Magistrate/ 
District Superintendent of Police, Godda, 
Bihar, on 13 December. 1993:-

·Shri Suraj Mandai, Member of 
Parliament, has been arrested in 
connection with economic blockade by 
Jhar1dland Mukti Morcha(S) in Godda 
District, Bihar, on 1 0.12.1993." 

STATUTORY RESOLUTION RE: 
DISAPPROVAL OF THE CHIEF 

ELECTION COMMISSIONER AND OTHER 
ELECTION COMMISSIONERS 
(CONDITIONS OF SERVICE) 

AMENDMENT ORDINANCE AND CHIEF 
ELECTION COMMISSIONER AND OTHER 

ELECTION COMMISSIONERS 
(CONDITIONS OF SERVICE) 
AMENDMENT BILL -Contd. 

[English] 

MR. DEPUTY SPEAKER: There are 
two amendments to be moved to the Motion 
for Consideration. Shri Dau Dayal Joshi . 
not present: Shri Girdhari Lal Bhargava - not 
present. 

SHRI SAIFUDDIN CHOUDHURY 
(Kalwa): The Chief Election Commissioner 
and other Election Commissioners 
(Conditions of Service) Amendment Bill. 
1993 IS a very important Bill; and it is 
dealing with a very vital Institution which is 
vested with the power to direct, superintend 
and control elections in our country. 

Elections are life-line of our 
democracy and Election Commission is the 
nerve centre for the holding of elections. 
There is no denying the fact that over the 
years, by and large, our Election 
Commission has discharged its duties in a 
very responsible and dignified manner. 
Despite the fact that there were limes in the 
past when many questions had been raised 
about certain. decisions of the Election 
Commissioner, many a times in this House. 
we had to debate on certain actions of the 
Chief Election Commissioner, it was not to 
cast any aspertions on any individual but this 
House took up those issues with an attitude 
to strengthen this very vital institution 
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conceming our democracy. 

With that view in mind, this time also, 
while supporting this particular Bill. we hope 
that the measures which are going to be 
taken through this Bill, that is, to make it a 
multi-member commission, will go a long 
way to strerigthen this institution of o':r 
democracy. 

I do not wish to take' up the issues 
that were raised in the past. that had bearing 
on the functioning of the Election 
Commission, that had really put not only this 
House but the people at large outside also 
in a very desperate and frustrating 
atmosphere and raised questions about 
holding of various important elections. If I 
leave that aside then also the vital question 
that comes is, whether it is prudent for this 
country and for this Parliament to allow a 
situation to continue where su::h vast powers 
are vested in one individual. 

The kind of powers that are given to 
the Election Commission and which are so 
far being exercised by one Individual. w1at 
is the guarantee that there will not be any 
deliberate or non deliberate misuse' of those 
powers? What is the guarantee that there will 
not be any other considerations coming into 
play in the matters of taking certain 
decisions which would have very importa!lt 
bearing for the future of our democracy or 
for the future of one or the other political 
party in our country? 

These kinds of questions have been 
raised not very long ago. In the last 
session, in this. House we had to. for quite 
some time, express our resentment, our 
agitation about postponement of biennial 
elections to Rajya Sabha from West Bengal 
and Gujarat: then legislative Council 
elections; bye-elections to Assemblies and 
Lok Sabha and a particular situation 

developed whereby even the questi9n of 
whether elections to many other positions 
can be held or not was raised. A very 
unseemly confrontation took place, involving 
this vital institution of Election Commission, 
the Government and this also brought 
Parliament into it. Those crises were 
resolved through the intervention of 
j:Jdiciary. 

Does that speak well for the Election 
Commission? Where are the guarantees then 
that in Mure also this type of crises will not 
take place? I understand that certain 
decisions taken in the past by the Election 
Commission came in for critiCism. But 
appreciation could also be heard about the 
way the elections to the five State 
Assemblies and Mizoram took place 
recently. The conduct of the Election 
Commission was good and beyond question. 

• We are happy about that. We are happy that 
elections to these five very vital States in 
the Hindi heartland took place in a well 
mannered way. The newspapers are also 
writing about it. The people are also talking 
about it. We have no dispute about that. 
These are the type of things that ought to 
be done by the Election Commission and we 
need Institutional guarantees that in future 
only this type of good things will happen and 
no diversion or aberration will take place. 
The guarantees can only be created if such 
vast powers are not given to one person. but 
to more than one. 

It is not a question that we are 
debating for the first time. While the 
Constituent Assembly was debating this 
particular clause about the Election 
Commission, even at that time, qU9~tions 
were raised whether it should be a multi-
member commission. and whether so much 
power could be vested on one individual or 
not. At that time, Dr. B.R. Ambedkar had the 
following to say: 
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"My provision does contain nothing to 
provide against the nomination of an 
unfit person to thi post of the Chief 
Election Commissioner or other 
Election Commissio,ers: I do want to 
confess that this is a very important 
question and it has given me a great 
deal of headache and I have no doubt 
that it is going to give the House a 
great deal of headacile: 

The kind of headache reterred to by 
Dr. Ambedkar in 1948 had to be SJlffered by 
this House not very long ago but only during 
the last session. 

The question was posed by Dr. 
Ambedkar himself. Where is the guarantee 
that an unfit person would not be nominate·j 
to it? I would like to mention Ihis. While the 
Government are making it a multi member 
Commission with two or three members. I 
do not know 'how they are selected. That is 
also a very important question. The seieciion 
or appointment should not be <i?ne through 
executive powers.' There should be an 
independent neutral authority to decide about 
a panel which will choose from among the 
renowned impartial knowledgeable people 
with a good understanding of the Constitution 
who may be availa~le for this post. They 
should be appointed from that panel. 

This is also yery important that we not 
only make the Election Commission a multi-
member Commission but the manner in 
which they will be appointed has also to be 
decided in . a very fair and democratic 
manner. So, in a very disputed backgr9und 
the question of making the Election 
Commission a multi-member Commission 
came into our mind. But while we are really 
going to enact for'that today, it is not with 
any rancour about a particular decision of the 

Chief Election Commissioner that we are 
going to support this Bill. Even without any 
controversy that could have been there in the 
past this noble idea of making the Elect~n 
Commission a multi-member body had to be 
accepted by this House. That principle had 
to be fOllowed. It is not denigration of any 
individual. This does not mean any 
disrespect for the high office of the Chief 
Election Commissioner. This is to safeguard 
our democracy, to strengthen our democratic 
Institutions, to really have some guarantee 
that it is not misused that we are supporting 
this provision. It is also true that questions 
have been raised about the way the 
Government enacted the Ordinance and 
appointed two Election Commissioners. That 
has been tflken to COUlt by the Chief 
Election Commissioner. 

The Supreme Court had given a kind 
of an Interim Order. Now I do not know 
whether lhis is a kind of indictment of the 
Government or not. Some Hon. Members 
h.ave moved disapproval motion to this. 
Ordinance. 

During the last Session, the whole 
~ouse stood as one man and demanded that 
there should be a multi-member 
Commission. At that lime, you wavered and 
you did not heed to that. The leaders had 
agreed to this. When just on the verge of 
elections, you made it a multi-member 
CommiSSion by an Executive Order doubts 
are bou:1d to be raised. This is not the way 
good things are done In this country. Certain 
good things were done by you but done in 
a manner which appeared to the people, with 
bad intentions and bad motives. So, we do 
not approve the way you had appointed two 
Election Commissioners through an 
Executive Order. That is why, there are 
disapproval motions. 

On the basic question of making it a 
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multi-member Commission, in the interest of 
democracy, even the Supreme Court in S.S. 
Dhanou case In 1991' had to say the 
following, which I may recollect for your 
understanding: 

'There is no doubt that two heads are 
better than one, and particular1y when 
an institution like the Election 
Commission is entrusted with vital 
functions and is armed with exclusive 
and uncontrolled powers to execute 
them, it is both necessary and 
desirable that the powers are not 
exercised by one individual, however, 
all-wise he may be. It ill-conforms the 
tenets of the democratic rule. It is true 
that the independence of an institution 
depends upon the persons who man 
it and not on their number. A single 
individual may some limes prove 
capable of withstanding all the pulls 
and pressures. which many may not. 
However, when vast powers are 
exercised by an institution which is 
accountable to none, it is politic to 
entrust its affairs to more hands than 
one. It helps to assure judiciousness 
and want of arbitrariness. The fact. 
however. remains that where more 
individuals than one, man an 
institution. their roles have to be 
clearly defined, if the functioning 01 
the institution is not to come to a 
naught." 

This is also very important. In 1991, 
the abolitIon of two posts of the 
Commissioners were upheld by the Supreme 
Court. This was done on two counts, ttie 
manner in which the appointment was given 
was disapproVed by the Supreme Court and 
also there were no clear1y defined guidelines, 
demarcation of powers. how will they act 
within this framework of Eiection 
Commission. Nowhere in the Constitution, it 

is said that it is the Chief Election 
CommiSSioner who is to direct super 
intendence and to control the elections. It is 
the Institution, which is to control the 
elections. The Chief Election Commissioner 
and other Election Commissioners that 
Parliament by law may make. We have this 
provision in the Constitution. But for long 
time. despite our demand, this has nol been 
brought into effect through passing of a law. 
Now you are going to do this. But the very 
background of this Ordinance created 
misgivings in the minds of many. 

I very firmly say that we have nothing 
to criticise or denigr'fte any individual. One 
decision may be liked by some Parties and 
the other decision may be liked by some 
other Parties or individuals. Maybe certain 
actions were appreciated and certain actions 
were condemned. But there shOUld not be 
any occasion in the future where democracy 
will come to a standstill. elections will be 
postponed doubts.; will be raised and the vital 
pillars of our democracy, our State, will 
come ir.to confrontation through an arbitrary 
action of any inalvidual, who is holding a 
vital position in our system. 

In ord0r to end all that and in order 
to smoothly function our democracy. we need 
a multi-member Commission. And that is 
why. our Party supports this particular Bill. 
which has been moved by the Govemment. 

SHRI SHARAD DIGHE (Bombay Nor1h 
Central): M~. Deputy Speaker. Sir, I lise to 
support the Chief Election Commissioner and 
other Election Commissioners (Conditions of 
Service) Amendment Bill moved by the law 
Minister. 

Now, our Constitution itself lays downs 
that the Election CommiSsion shall consist 
of Chief Election Commissioner and such 
othei Election Commissioners as the 
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President may deem fit. In the last Session 
I remember that several times particularly 
the Opposition Leaders had raised this issue 
that the Govemment should act immediately 
and establish multi-member Election 
Commission. When the matter was so 
urgent it was but natural that it was to be 
done by issuing an ordinance. It is no use 
in saying that we support the Constitution of 
ml,lti-member Election Commission but vie 
oppose the establishment by an Ordinance. 
When the matters were so I_lrgent and the 
elections were also on the anvil. if any act 
is nE'cessary to be done immediately, the 
Govemment is entitled to issue ordinance 
and then establish such an ElectIOn 
Commission. 

As I stated. Ar11CIe 324 itself envisages 
a multi-member Election Commission. This 
experiment was made as far back as 7n. 
October, 1989 also when by .fIotification two 
Election Commissioners were appOinted. 
namely, Shri V.S. Sehgal and Shri S.S. 
Dhanoa, But, subsequently on 1 January, 
1990 those notifications were rescinded and 
the matter had gone to the Supreme Court 
itself. It is. therefore. a welcome move that 
in the present circumstances the 
Govemment finds necessary to establish a 
multi-member Election Commi::.sion. 
Therefore, these steps have been taken. 

The Bill now lays down the service 
conditions also but the vital parts of the Bill 
are Sections 9 and 10 which lay down the 
rules for transaction of business of Election 
Commission. I welcome the move of the 
Government to define also the procedure 
which is to be followed by the Election 
Commission. As regards the multi member 
Commission - as the earlier hon. Member 
has read out from the judgment by the 
Supreme Court in S.S. Dhanoa vs. Uniolt of 

India; reported in AIR 1991 Supreme Court 
at page 745 - they have also approved the 
establishment by saying that there is no 
doubt that two heads are better than one and \ 
parti~ularly when .an institution like the 
Election Commission is entrusted with multi 
functions and is armed with exclusive 
uncontrolled powers to execute them, It is 
both necessary and desirable that the powers 
are not exercised by one individual however 
much wise he may be. And the same 
judgment also lays down the necessity to 
formulate, in such circumstances, the precise 
powers and the lules of tra'1sactions for such 
a Commission. 

In paragraph 15 of that ludgement it is 
also stated that : 

"It is further an acknowledged rule of 
transacting business in a multi-
member body that when there is no 
expressed provision to the contrary, 
the business has to be carried on 
unanimously. 

The rule to the contrary such as the 
decision by majority, has to be laid 
down specifically by spelling out the 
kind of majority, whethef simple. 
special or of the Members present and 
voting, etc. In a case such as that of 

. the Election Commission, which is not 
merely an advisory body but an 
executive one, it is difficu~ to carry on 
its affairs by insisting on unanimous 
decisions in all matters. Hence, a 
realistic approach demands that either 
the procedure for transacting business 
is spelt out by l,taMe or a rule, either 
prior to or simultaneously With the 
appointment of the Election 
Commissioners or that 00 appointment 
of Election Commissioners is made in 
the absence of such procedure," 
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Now, the Government has exactly of the Commission. We have left the matter 
followed this guideline which was -given by to the President as to the circumstances 
the Supreme Court and, therefore, in section under which he would deem tit to remove 
10 it has been made clear that the Election any other member of the Election 
Commiss10n may, by unanimous deCision, 
regulate the procedure for transaction of its 
business, as also allocation of its bll.slness 
amongst the Chief Election. Commissioner 
and the other Election Commissioners. So, 
as far as all these matters are concemed, 
the decisions are to be unanimous and all 
the business of the :E!ectlon Commission 
shall, as far as possible. be transacted 
unanimously. The. 'further it has been 
provided that if the Chief Election 
Commissioner and the other Election 
Commissioners differ in opinion on any 
matter, such matter shall be decided 
according to the opinion of the majority. So. 
this will practically solve the problem if there 
are differences between the Chief Election 
Commissioner and the other members of the 
Election Commission. Of course, there are 
some doubts in the Constitution itself as to 
the status (,f the Chief Election 
Commissioner vis-a-vis the other Election 
Commissioners. Article 324 itself lays dcwn 
that he will be the Chaimlan. Not only that, 
it also provides that he cannot be removed 
ordinarily, but he can be removed in such a 
manner as a judge of ihe Supreme court. 
So, immunity is given to him as far as 
removability is concerned. That is not given 
to the other member of the Election 
Commission. Their conditions of service are 
to be decided by law, or till that time by the 
President itself, and when they are to be 
removed, there has to be a recommendation 
01 the Chief Election Commissioner to this 
effect. So, from this point of view, it appears 
that the intentions of the farmers ~ppear to 
be that he should have tittle more status and 
therefore, in the debates of the Constituent 
Assembly also, Dr. Babasaheb Ambedkar 
stated that we, of course, do not propose to 
give the same status to the other members 

Commission. So, at least as far as. the 
removability is concemed, he has got a little 
more status and he is also the Chairman as 
far as this 's concemed. 

The Pariiament has. of course, powers 
to' frame law regarding the service conditions 
and also the procedure to be followed, as far 
as the Election Commission is concerned. 
and in e'(ercis~ of those pow.ers, we are 
laying down this procedure of decisions by 
majority. I have a little doubt in my mind 
and the Law Minister may clarify the 
position, that in view of the spirit of the 
whole article 324, whether this law will 
ultimately stand, as far as the Supreme Court 
is concemed. 

No doubt, in the earlier case of the 
Supreme Court - which I have lust now cited 
- there are indications that Parliament may 
frame rules or make law for the purpose of 
transaction of the business of this 
Commission. And that gives support to the 
powers of this Parliament to make law 
making it incumbent upon the Commission 
that in these matters the ultimate decision 
shall be by majority. 

No doubt, even before we discuss this 
matter. the Supreme Court has already given 
interim stay saying that: 

"Meanwhile until further orders, with a 
view to ensuring the smooth and 
effective functioning of the 
Commission and to avoid any 
confusion with regard to its 
administration. we direct that the Chief 
Election CommissionE:r shall remain in 
complete and overall control of the 
Commission's work: 
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Now I do not know what wiR ultimately 
be decided by the Supreme Court But I 
hope that this law will stand and it wiH help 
in the smooth working of this very 
respectable organisation of Election 
Conmission whereby not only one head will 
decide all the matters but they will be 
decided by the whole Commission by 
majority. 

With these words, I feel that many of 
the bitter experiences we are getting 
sometimes as far as the functioning of th;S 
Election Commission is concemed, those 
irritants. may be r0moved by this procedure 
and from that point 01 view this law is 
wek:ome We do not. of course. frame the 
law putting t'efore us certain personalities. 
Ultimately these are permanent institutions 
.mvisagea by the Constitution and, therefore, 
'M! have 10 take great care no! only to protect 
them, to maintain their freedom and to make 
them impartial but, at the same time, we . 
must also see that they tu.lction smoothly 
and the main basis of our democracy. 
namely, eIedions are properly conducted and 
are not conducted by whims of a particular 
irxividuaI; but they are conducted in a wise 
manner by three heads applying to the 
situation and to the facts of the particular 
matter. 

From that point of view, therefore, I 
support this Bill and I welcome it. 

r Translation) 

SHRI NITISH KUMAR (Barh) : Mr. 
Deputy Speaker, Sir, I think the intention of 
the Government behind this Bill is not 
sacrosanct. Twice the elaborate discussions 
have taken place on the functioning of the 
Election Commission during the last two 
sessions. In one session it was unanimously 

decided to tum Election Commission into a 
multi-member body. The Government 
delayed it at that time. « was made a multi-
member Commission only after thei. 
announcement of elections. The case was 
referred to Supreme Court. The Supreme 
Court delivered an interim observation that 
the Chief Election Commissioner would have 
an overriding power and regarding elections 
his decision would be final. The multi-
member Commission seems to be g;;ding in 
multi-directions within only a few days of its 
reconstitution. The day this ordinance was 
promulgated some of us had expressed an 
appreh€nslon whether the new Election 
Commissioners would even be provided 
seats for their sitting or not and our doubts 
proved to be 'M!II founded. 

I cannot discuss about any person 
here and one should not discuss about any 
person. Btlt when the doubts were expressed 
by everybody that the attitude of the 
Govemment was to evade the issue at every 
level and only when they were convinced 
with the tact that it wouid go against the 
Interests of the party in order to curtail the 
powers of the Chief Election Commissioner. 
They turned this Commission into a multi-
member Commission. 

The Election Commission had once 
before also been tumed into a multi-member 
CommiSSion. Lasl time when they fell that 
the Chief Election Commissioner being 
impartial was not working properly in their 
opinion, they turned it into a multi-member 
Election Commission through an Executive 
Order. The later Govemment abrogated that 
executive order. The case was referred to 
the Suprome Court and the observation given 
by the Supreme Court has just been quoted 
by hen. Saifuddin Chaudhary. That shows 
that the intention of the Govemment was not 
veracious. And as a result thereof we are 
affronted 'Nth such a situation. The Supreme 
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Court has given an interim observation in selected and whether it will be done at the 
this case also. We felt that they have instance eX the ruling party and whether any 
percipitated this Ordinance. We thought that specific criteria or Rules will be laid, and 
now since the case is in the Supreme Court whether any tradition will be evolved. W.· 
and an the elections have been held and no the Chief Justice of the &;preme Court or 
other elections are to be held in near future, the Members of the Opposition benches or 
they should have adopted the proper the Speaker of Lok Sabha, Chairman of 
procedure to constitute a muHi-member Rajya Sabha would be consulted. It wi have 
Commission in pursuance of the final verdict 
of the Supreme Court. 

Our objection is only on those points 
which I have raised and the same points 
had been raised by the leader of our party 
Shri George Fernandes at the time when it 
was introduced by the hon. Minister of Law. 
We are committed to see that the multi-
member Commission is constituted and the 
work is distributed among them; and of 
course, after the multi-member Commission 
is constituted, the salary and the amenities 
to be provided to the Members are also 
fixed. The main thing would be to decide how 
the work would be distributed among them, 
what would be their p<7NEMS, and aI the more 
important is how the multi-member 
Commission would function. At the time 
when the matter relating to the Chief Election 
Commissioner and the powers of the 
Election Commission was raised, a 
controversy had cropped up. The Attorney 
General had been invited and his <bservation 
had also raised a controversy in the country. 
As per the observation of the Attorney 
General the Election Commission of 
constituted a part 6f the Government in a 
way and the opposition would never have 
agreed with that. 

We take the Election Commission as 
an independent bcld,t and thete should be no 
interference of the Government in its 
functioning. We would like to knOw as to 
what would be the mode d nomilaIiOIl d the 
members in a multi-member Commission; 
how the members would be nominated and 

to be seen that the new Election 
Commission evokes trust and functions 
impartially. 

I do not want to go into all those 
controversies that were raised and how a 
notice for impeachment motion by a few 
Members of Opposition against the Chief 
Election Commissioner was moved. 
Generally no discussion on the modus 
operandi of a person can take place in 1he 
House without a substantative motion. But 
what is the position today? Several papeIS 
have been cistributed today on behaI of 1he 
Chief Election Commissioner. Election 
Commission following the correspondenc:e 
which took place between the Chief Eledicn 
Commissioner and the Cabinet Secretary 
that how the Chief Election Commissioner 
wanted to divulgate all facts to the Prime 
Minister but. was not given an audience 
before him even after repeated requesls, 
when the Opposition Members, especiaIy, 
members of National Front and Left Front 
were creating controversies. the Prime 
Minister had not given any assurance and 
had in fact put it in deep freeze, even a 
person like me has started having a diIIIeIed 
q:Jinion. But after a few days .tlen the n.61g 
party lei that things were beiIg done agailsI. 
their interests, they woke up from slumber 
and started the work. Blt they sIaIted i crij 
after the functions of Election Commission 
had already become talk of the whole 
00l0ry. Palliament cannot remain insa.Dart 
to what is happening aI around. Today, il is 
a general opinion that Election CoImrission 
has done a right thing. Fair elections were 
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held in five States and people voted in larger 
numbers. Though the enlightenment also 
played its role yet the role played by 
Election Commission cannot be ruled out. 
People. are giving credit to Election 
Commission. That's why, Parliament cannot 
tum a deaf ear to the voice of the people. It 
will have to be respected. 

The objective of Constituting a multi-
member Commission was to have a proper 
delegation of powers and execution of work 
to improve the quality of work and not to try 
to obstruct the functions of a persoo who had 
been discharging his duties in a f~ir manner 
and who did not knuckle down under • 
pressure. 

will not be sufficient to improve the 
functioning of Electio!' Commission. 
Whatever is written in the Constitution, we 
can not override it by making a Law. The;. 
Provisions of the Constitution in respect of 
Chief Election Commissioner and Regional 
Election Commissioner cannot be changed. 
If it can be made multi-member Commission 
through present Law, then its members can 
not be equal to the Chief Election 

. Commissioner. In the circumstances, such 
rules, should be made as the Election 
CommisSion can work impartially and 
properly, its function can be properly divided. 
The rules should also. specify as to how the 
members can be nominated. It will be 
necessary to amend the Constitution to fix 
all these things . 

Therefore, Mr. Deputy Speaker, Sir, we 
The members who are appointed in are not satisfied with this Law. The 

the Election Commission have been badly Government can say that opposition is 
treated. There was no fault of their own. committed to this. We are not denying our 
They were eminent leamed people and they commitment but the present Law will not be 
offered their services in such a siiuation sufficient for this, we have to amend the' 
IM!fl then tley have been treated bady. One Constitution. For this, aU the political parties 
member had to go leave and the other had including the opposition should be consulted 
to leave. One of the causes was a dubious' and the Constitution should be amended 
policy of the Goveriuneot Ttle whole Bill • unanimously. In this way, the functioning of 
was inSpired by di~honest intentions.' Once the Election Commission can be improved. 
itwas constituted ItuPtl{ll 'an 'exeCutive order 
and the next. time thr.o.ugh an ordinance. All 
political parties should halfe been consulted 
to find out a soIi.dion·in 'this regard, as whom 
they can nominate a member and how it 
should function, but no such discussion has 
taken place. 

My personal opinion is that the present 
Law is not sufficient to handle this situation. 
H we really want to improve the functioning 
of this institution in the right way then there 
is nothing wrong. in it to hold elections again 
and again if the public do not give clear 
opinion. It will increase the work of Election 
Commission. In such a situation present Law 

This House should not convey this 
massage that all this is being done to control 
a single person. Whenever it works on 
subjectively there is always a toss to the 
dignity of the institution. We will request the 
Govt. to wirhdraw this Bill and let the 
ordinance be lapsed. The message to control 
a single person in the country should not be 
conveyed. Whereas in public, the respect of 

. that person has increased for holding free 
and impartial election. Under such 
circumstances, our full sympathies are with 
him. We have also full sympathy with the 
new members of Election Commission. But 
they are not responsible for their 
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predicament, the Govemment is responsible 
for that. In this situfltion, a Constitution 
amendment Bill should be brought and rules 
should be made to nominate the members 
of Election Commission. For this, opinion of 
all political parties, Speaker. of Lok Sabha, 
Chairman of Rajya Sabha, Chief Ju~tice of 
the. Supreme Court should be taken and 
appointment of Chief Election Commissioner 
and other members of Election Commission 
should be made on that basis. With these 
words I conclude. 

[English] 

'SHRI V.S. VIJAYARAGHAVAN 
(Palakkad) : Mr. Deputy Speaker, I rise to 
support this Bill. The Constitution of India 
provid~s for a multi member Election 
Commission. Moreover, we have had a multi 
member Commission once in the past. The 
Supreme Court has in Danoa's case opined 
that it is better to have a multi member 
Election Commission. Therefore, I do not 
think that there IS any legal informity in this 
Bill. 

However, it is also.a fact that 
whenever we had a multi member 
Commission, it had given rise to 
controversies. It is fact that clashes of ego 
of individuals have created hurdles before the 
commission and it has affected the smooth 
functioning of this body. I wonder whether 
such a situation will not come again. In an 
autonomous body like the Election 
Commission it is very essential to have 
people who are trained to look at things 
objectively for its smooth functioning. In 
every multi member body decisions are 
taken by majority. H is so in our Courts and 
therefore there is nothing unnatural about this 
procedure. What we need is an attitude of 
mind free from spirit of confrontation and 
conducive to the smooth functioning of the 

organisation. It is also a fact that if a few 
people sit together and discuss a problem 
they will be able to avoid many mistakes. It 
is very necessary in a body like the Election 
Commission. 

The next point is about confering the 
same status of CEC and other 
Commissioners. I do not know whether and 
to what extent it is in consonance with the 
Constitution. Recently the Supreme Court in 
a judgement said the Chief Election 
Commissioner ha~ got overall control over 
the Commission. The Supreme Court also 
said that only he can issue orders. Thus, the 
orders issued by the other Commissioners 
lost their validity. From the provisions in the 
Constitution regarding the Election 
Commission one thing becomes clear, 
namely that Chief Election Commissioner 
has a higher status than that of every 
Commissioners. If that is so, I do not 
understand how the salary and aher sefVice 
conditions of CEC and other Commissioners 
could be the same. I want the Hon. Minister 
to clarify this point. 

When we discuss Election 
Commission certainly Shri T.N. Seshan 
comes into the picture. Some of his 
decisions cannot be justified. Postponement 
of the election to Rajya Sabha and also in 
Ottapalam and other constituencies are the 
examples. Shri Seshan hails from my 
constituency. But I cannot help saying one 
thing that it is because of him that the 
elections could be held free from 
irregularities, corruption and violence. We 
should not forget this truth. We must 
recognise his abilities. I once again support 
the Bill. 

SHRI M.R. KADAMBUR 
JANARTHANAN (Tirunelveli) : Mr. Deputy 
Speaker, Sir. I Tise to support this Bil which 

'Translation of the speech originaHy delivered in Malayaiam. 
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is meant to replace the Ordinance 
promulgated already. The House was hearing 
the hon. M~mber Shri Sharad Dighe 
speaking about the legal complications, this 
and that. But we have to ventilate the 
people's idea on this Bill. 

Sir, India is a great country today in 
the universal map. It is great not because 
of its resources, many languages and varied 
cuHure but because it is a great democratic 
country. Because of that, India has got a 
unique place in the universal map. Therefore, 
it is very important for the Election 
Commission to assess what is the idea in 
the minds of the people of this great 
country. 

I have been in this House for the past 
8-9 years. The House is today debating on 
the Election Commission because of the 
functioning of the present Election 
Commissioner. Though the name of the 
individual should not be mentioned here yet 
we have no way. We have to mention that. 
So many cartoons, so many editorials have 
come forth in our country about this Election 
Commission when this great Shri Seshan 
has come to power. This Bill is concemed 
with the bringing in of more members to the 
Election Commission. We have to recall that 
when the present Chief Election 
Commissioner Shri Seshan was the Cabinet 
Secretary, at that time Shri Peri Sastry was 
the Chief Election Commissioner. At that 
time Shri Dhanova and Shri Saigal were 
also brought into the picture during his period 
only. Now. the. same Shri Seshan is 
contradicting the Presidential nomination of 
Shri Gill and Shri Krishnamurthy which is 
very well known to the peopl~ of this 
country. To be short, the Election 
CommiSSion which is functioning as an 
Institution has failed to read the minds of the 

people. The Palani by-election is quite an 
example. That election was postponed three 
times - one time on the condition of drought 
and one time by bringing in the law ahd 
order situation. But the Palani by-election 
has been conducted in a calm way by the 
people of Tamil Nadu. I feel what the Chief 
Election Commissioner had in his mind was 
proved wrong which is known throughout 
Tamil Nadu and elsewhere. He was partial. 
The election has proved that point. 
Therefore. I appreciate the Presidential 
nomination of the two more Election 
Commissioners. As our comrade Shri 
Saifuddin Choudhury has pointed out. the 
timing of the Ordinance is not correct. That 
created suspicions in the minds of the 
people of this country. Therefore. the timing 
of the Ordinance is more important in politics 
than the law itself. 

Sir. I again want to say that so many 
editorials and cartoons have appeared about 
this Chief Election Commissioner. 011'0 
newspaper has gone to the extent of writing 
like this : "More suited to the imperious style 

. of the Red Queen in Alice in Wonderland 
than to that of judicial and judicious 
functionary in a democratic system." In that 
same editorial. it has been further stated like 
this : "He has a way of antagonising people 
with his arrogant manners and overbearing 
attitude." Therefore. the thing which our 
Govemment has done now will rectify the 
attitude of such people. The Institution of the 
Election Commission must read the minds 
of the people. Even in Russia, today only 38 
per cent of the people have voted. But, in 
our country, with so much of terrorism 
prevailing, even in Uttar Pradesh. after the 
1972 elections, 58 per cent of the people 
have voted. In Punjab, 70 per cent of the 
people have voted. So, it is very important 
to know what is there in the minds of the 
people. Any Election Commission has to 
keep this fact in its mind. Therefore. I 
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support this Bill. Also, though the timing is is why, you can understand what win be the 
wrong, yet I support. this Bill on behalf of the result of all this exercise. 
AIADMK party. 

15.00 HIS. 

[Transla~l 

SHRI KAMLA MISHRA MADHUKAR· 
(Motihari) : Mr. Deputy Speaker, Sir, the 
whole country including the whole House, 
entire National Front Left Front were 
concerned about the holding of elections in 
the country specially in Five States where 
the atmosphere is not right for holding 
electioils. Here in Delhi a conflict was going 
on' in the Election Commission. The 
Opposition was emphatically demanding that 
Election Commission should be multi 
member. The Government did not take any 
action on it and it had ignored the public 
opinion. The Government was in a fix. 
Whether it ,should implement it or not and 
at last it has appointed two more members. 
It has formed a multi member Election 
Commission by promulgating an Ordinance 
prior to declaring the election. What has been 
its result ? 

15.01 Hrs. 

[SHRI TARA SINGH in the Chai~ 

The Supreme Court of India has given 
its interim judgement which is expressive of 
the p~blic opinion should it be fulfilled or 
not? When the judgement came. I was in 
my village at that time and the people told 
me that the Chief Election Commissioner 
has slapped on the face of the Government. 
Prior to this·an uncertainty was prevaifing 
over the country whether the election would 
be held in the five states or not. But the 
people heaved a sigh of relief. During the 
last elections. many people were killed but 
this time that thing was not repeated.· That 

. Mr. Chairman Sir, the issue of Chief 
Election Commissioner has assumed a 
bigger dimension in Lok Sabha also 
because National front and leftist parties 
were demanding that a trial should be held 
against the Chief Election Commissioner. 
This has a reason because peqJIe haIIe seen 
the role of Election Commission during the 
elections of 1991. That time the election of 
Patna Constituency countermanded and that 
issue was decided after one year. That time 

. people contemplated in whose favour. they 
should cast their vote. They have a feeling 
that Election Commission is not working 
properly.1\s a result of this and also as per 
your aspirations we have brought a proposal 
that Election Commission should be a multi 
member body. Better late than never. 

Since long we were demanding that 
the Commission should be a multi member 
body it should not be taken for granted that 
a person, be it a very very good person 
cannot make any mistake or he can work 
in a complete impartial manner. When the 
safeguard of Democracy falls upon the 
Election Commissioner, we are of the 
opinion that absolute power should not be 
delegated to one person. You have brought 
this Bill that Election Commission should be 
made multi member. This is a right step. I 
got the opportunity to attend this House four 
times, and I have got enough experience. 
You had installed one more member in the 
Election Commission to safeguard your own 
int~rest. It is not the question whether Shri 
Seshan did a right thing or wrong. It is not 
the question of one person. The Election 
Commission should be multi member and the 
functions of Chief Election Commissioner 
and other Election Commissioner should be 
described clearly. You have tried to cover 
all the points. But as hon. Shri Nitish Kumar 
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has rightly pointed out who will appoint the 
Election Commission, will it work under the 
guidance of Executive or impartially? We all 
know that multi party system is increasing 
in our country. We should not think as to 
where we sit whether we occupy treasury 
benches or the opposition benches, but the 
composition of Election Commission should 
be made for the interest of Democracy and 
it should ensure the guarantee of impartiality .. 
How this can be achieved? This Bill clearly 
indicates all the points that who will appoint 
this commission and whose views will 
prevail. It is also provided in the. Bill that 
the views of the m<1jority members will 
prevail but what will be the position when all 
the three members have different opinion, I . 
would like to say that you should bring a 
comprehensive Bill. where composition of 
Election Commission, powers of Chief 
Electien Commissioner and the role of other 
Commissioners stages of judgement etc. 
should be clearly defined so that it can be 
discussed in Parliament to ensure the 
smooth and impartial functioning of the 
Election Commission in future, It is 
immaterial whether you are in the ruling 
party or in the opposition. I. therefore, support 
this Bill. 

[English] 

DR. DEBI PROSAD PAL (Calcutta): Mr 

This Bill is a departure from the 
earlier one, in the sense, that this Bill 
introduces a multi member Election 
Commission. The features of the Bill 
essentially are that the Election 
Commissioners are to be appointed apart 
from the Chief Election Commissioner arid 
their conditions of service. salaries etc. will 
also be equal. But the. major part of it relates 
to the transaction of the business, how it 

should be regulated. that is also provided for 
the first time in this Bill. 

Now, regarding the constitution Of a 
multi member Commission, I think, it has 
~n the experience throughout the periods·' 
that the vast powers -which are given and 
which are vested in the Chief Election 
Commissioner may result in exercise of 
certain arbitrary conducts. It has been 
experience that in democratic process, fair 
and free elections is the heart of democracy. 
The entire superintendence, control and 
direction of the election both of the 
Parliament and of the State Legislatures; the 
President and the Vice President, have been 
vested in one body. the Election 
Commission. Up till now the Chief Election 
Commissioner was exercising this vast 
responsibility which the Constitution has 
vested in this Commission. But it has been 
found that if such vast power and 
tremendous responsibility for conducting the 
election of the whole country both of the 
Parliament and of the State Legislatures is 
vested in one single individual, however well 
intentioned he may be and however expert 
he may be, it might give room for 
arbitrariness. It may not assure judiciousness 
and that is. why it has been found necessary 
that the Election Commission should consist 
of not only the Chief Election Commissioner 
but also two other members as the 
President under the Constitution may 
appoint. 

The main features of this Bill are that 
the transactions of business are to be 
carried on normally on the rule of unanimity. 
In other words the conduct of the business 
is to be made according to the rules \o9hich 
are to be framed by the Election 
Commission unanimously. In the conduct of 
the business the rule of unanimity should be 
the principle. But if there is a difference 
between the Chief Election Commissioner 
and the other two Election Commissioners. 
the whole thing will be decided by the 
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principle of. majority. In other words 
unanimity will yield in places where there 
are difference of' views between different 
members of the Commission. That is an 
important feature which this Bill for the first 
time introduces. 

It is true that whereas the transactions 
of the business should be conducted by the 
principle of majority. the Parliament has the 
power to decide it by appropriate legislations. 
But I will ask the hon. Minister to consider 
whether such a power can be exercised by 
Parliament by legislation although it is highly 
desirable in the context of the present 
situation, without the proper amendment of 
the Constitution. 

Under article 324, sub-article 5, the 
Parliament has been given the power to 
make appropriate laws regarding the 
conditions of service and also the tenure of 
the Election Commissioners. The proviso to 
article 324, sub article 5 provides that the 
Chief Election Commissioner can be 
removed except in the same manner and on 
the same' grounds on which a judge of the 
Supreme Court can be removed; in other 
words by impeachment. The only other 
article is article 324 sub article 2 which also 
gives the power to the Parliament to make 
appropriate law by which the appointment of 
the Chief Election Commissioner or the 
Election Commissioners can be made. But 
the Bill introduces what is called the 
regulation of the transactions of the business. 
The transactions of the business do not 
coma strictly either under article 324 article 
2 under which the Parliament has been given 
the power to make the law, or under article 
324 sub-article 5 under which the Parliament 
has been given the power to make law 
regarding the conditions of service and the 
tenure. The only way it can be done, if the 
Constitution is not amended, is by stretching 
the appropriate prOvision, namely article 324 
sub-article 2. 

The Supreme Court also in the 
Dhanoa case has pointed out that the law 
can be made in the case of the conduct of 
the business. Thus, normally the rule of 
unanimity shall be followed unless by law or 
by rules, the rule of unanimity is yielded and 
the principle of majority is introduced by 
appropriate law. The principle on which this 
Bill has been introduced, I support it. In the 
conduct of business, the principle of majority 
may occur because all the three members 
may not be unanimous in their decisions; 
and in that way, a deadlock is li~ely to arise 
unless the principle of majority is followed 
and adopted. Thus, this Bill introduces a 
practical measure and also a measure which 
is intended to solve some of the deadlocks 
which are likely to arise, if the principle of 
unanimity is always adhered to. 

I would also like to request the hon. 
Minister to consider as to whether the. 
Election Commissioners and the Chief 
Election Commissioner will enjoy the same 
salary as is allowed in the case of the 
Judge of the Supreme Court. The earlier 
provision is that the Chief Election 
Commissioner will enjoy the status and the 
salary of the Judge of the Supreme Court. 
But, now the Election Commissioners will 
enjoy the salary of a Judge of the Supreme 
Court. The Supreme Court, in Dhanoa case 
has held that the Chief Election 
Commissioner is higher in rank and status 
than that of the Election Commissioners who 
are to be appointed. Therefore, may I know 
whether the same salary will appropriately 
be made available to the Election 
Commissioners on the same basis on which 
the Chief Election Commissioner is allowed 
the salary? This is an aspect whjch I will 
request the hon. Minister to considef. 

In any event, the Bill is an appropriate 
one: We have seen, how havoc can be 
created in the elections . .Recently, in the 
Rajya Sabha by-eta:tions were postponed by 
the Chief Election Commissioner. However 
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well intention, a man may have, when is 
given, pI8CticaIIy without any supervision by 
any higher authority, 1'lOImaIy, the msuh is 
that it is likely to give rise to albitfariness 
of the individual conoemed. sometimes. 

. Therefore. by introducing the BiB for a 
multi member Commission, the Government 
has done a very practical thing and taken 
steps to ret'TlOIIe this type of anomalies and 
obstructions. Even the Committee which was 
formed under the auspices of late Oinesh 
Goswamy also have recommended to have 
a multi member CommiSSion. The Supreme 
·Court also in Dhanoa case has held that it 
is desirable to have it and that such a vast 
power should not be vested in one single 
individual. Therefore, from the stand point of 
policy and from the stand point of principle. 
the introduction of a multi-member 
Commission is highly desirable. I 
congratulate the Mfriister for introducing this 
legislation at the appropriate time. The 
transaction of business have also been given 
in Clause 10. The Supreme Court itself has 
pointed out in Dhanoa case, which is cited 
by many han. Members who have dealt with 
this point, that the rule of unanimity is 
normally the rule. But a provision may be 
made' ~ither by an Act or by the rules for 
the principle of majority because sometimes 
events may occur when the decision may 
not be unanimous and the principle of 
majority is to be followed. 

I think that this measure is a very 
healthy one. The Minister may also kindly 
consider as to whether there will be any 

. constitutional difficulty. Otherwise, I fully 
sUpport the Bill for the measures for which 

-.j has.been introduced. 

SHRI SOMNATH CHATTERJEE 
(BoIpur): Mr. Chairman, Sir, all sections (;)f 
the House have supported the Govemment's 
decision to make the Election Commission 

a muhi-member body. As a matter of fact, 
this BHI does not deal with the composition 
of the Election Commission. as a multi 
member body b6tause that has been done , 
by an executive order under Article 324 of 
the constitution. 

This is really a consequential 
legislation keeping in view the observations 
of the Supreme Court in Dhanoa's case, 
namely merely making it a multi member 
without defining the rights and the inter se 
position of the Election Commission and 
without defining clearly the rights of the 
different Election Commissioners, including 
the Chief Election Commissioner will not 
serve the purpose. That has to be done. 

In Dhanoa's case because of absence 
of that, the Supreme Court said that it was 
not workable. But one point is very pertinent. 
This is not the first time that a demand for 
making the Election Commission a multi-
member body has been made. Apart from 
that, very recently at a meeting held in the 
presence of the hon. Speaker, all the parties 
- leaders - including the han. Prime Minister, 
had, in principle, agreed to make the Election 
Commission a multi-member body. But 
things were being procrastinated. No action 
was being taken. And ultimately, it has been 
made'during the inter-session by an 
executive order. 

But in 1971, an all party committee 
was formed by the then Speaker. I had the 
great privilege of being a member of that 
Committee in which all the parties were 
represented. The report, that was filed in 
early February 1972, had clearly 
recommended unanimously that the Election 
Commission should be a multi-member body. 
It was almost 22 years back. And it is not 
known. But every sentence of it holds good. 
That is the present view of this House also. 
With your kind permission, I quote from page 
1 of Part II of the Report of the Joint 
Committ=,..,., A ____ '·· 
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"In order that elections based on adult 
suffrage in the country may be free and fair, 

'it is essential that the election work should 
be spread and ramified throughout the length 
and breadth of the country and 1hat even in 
the remotest villages this work should be 
done in a manner so as to inspire the 
confidence of the people. The election 

This recommendation was made but 
unfortunately, it was allowed to gather dust 
in the corridors and archives and no action 
was taken. During the ministership of Mr. 
Dinesh Goswami, another committee was 
formed consisting of representatives of aft 

. the major political parties and there also -
if I am not mistaken because I do not seem 

machinery should be such that it may to have got a copy of it - there was a 
function effectively in every village, town and unanimous decision to make the Election 
city in an independent, impartial and fair 
manner. Gradually, elections have ceased to 
be a mere quinquennial affair but are held, 
if not every year, at least in every altemate 
year in some part or other of our vast 
country. The elections have, therefore, 
become a continuing process entailing 
enormous work on the Election Commission. 
The immensity of the task of the Election 
Commission and the ~omplexities of the 
duties it is called upon to discharge are too 
obvious and do not require any elaboration. 
It is too great a burden for a single person 
to exercise supervision, direction and control 
over elections effectively and consequently 
he is likely to be exposed and vulnerable to 
charges of arbitrariness and partiality. The 
Committee, therefore, recommend that the 
Election Commission should be a multi-
member body as envisaged in article 324(2) 
of the Constitution, WhUe the decision about 
the exact number of Election 
Commissioners necessary to assist the 
Chief Election Commissioner in the 
performance of hIS duties may be left to 
Govemment to determine, the Committee 
consider that an enlarged Commission will 
be able <) discharge more effectively the 
responsibilities relating to elections and in 
exercise of its quasi judicial functions, a 
broad based Commission is likely to reach 
generally aa:epfabIe decisions and command 
respect. 

Every party was represented here in 
1971. It was constituted by the then hon. 
Speaker with Shri ~nnath Rao as the 
Chairman. 

Commission a multi-member body. During 
the days of 1972 or 1989, there was no 
controversy as at present. AI present times, 
I know that the Election Commission has 
become a controversial institution because 
several decisions have been taken and many 
political party members have had 
reservations about them. There is no doubt 
about that. Therefore, there has been more 
and more stridence in the demand for 
making it a multi-member body. We are now 
referring to Dhanoa's case. Dhanoa's case 
was instituted by two former Election 
Commissioners whose appointments were 
cancelled by the Govemrnent after they were 
appointed by the succeeding Government. 
And, therefore, Supreme Court held that the 
appointments were made only for the 
purpa;e of creating IrolbIe and they were not 
meant to function properly because of the 
simple reason that their powers were not . 
defined. The Govemment did not make any 
attempt to define their powers as to how they 
would work either by way of majority rule 
or unanimously. Nothing was provided. And 
1hat is why, it upheld the aboIiIion ci the two 
posts of Election Commissioners but in. that 
very judgement, although it upheld the 
abolition of the post of two Election 
COmmissioners, as Mr. Saifuddin Chouc:hury 
has quoted from that judgement, there is a 
~ recommendation for the conversion of 
the Election Commission into a multi-
member body because it is axiomatic that 
too much of power in one hand is never 
good and power corrupts. ~nd here, 
nowadays, we have got an impression that 
superintendence or control of elections 
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means that one is above law and nobody 
;:an challenge the one sitting as the Chief 
Election Commissioner and he is supposed 
to be able to do everything excepting 
converting a man to a woman. It has created 
tension also. I am not saying whether any 
decision is good or bad. I am not saying like 
that and 1 need not go into that but it has 
created controversy. One example is Mr. 
Sontosh Mohan Dev's outburst. I believe that 
he is under some sort of inquiry by the 
Election Commission. Of course, oge 
misuse has been caught; I do nbt know 
about other misuses ... (interruptions) .. .well, if 
he has not done it, he will be exonerated. 
But I have not accused him. He has been 
accused by somebody else. Mr. Chairman, 
Sir, the point is, unfortunately, a constitutional 
authority has become controversial. There ;s 
no doubt that we are happy that last 
elections had been held properly and we 
congratulate it. Mr. Saifuddin Choudhury has 
also said it. But there should not be any 
occasion to raise doubts in the minds of the 
people in future. I should have thought that 
when the task is enormous, any officer would 
welcome assistance. He would say that he 
would have to take so many decisions and 
even with regard to judicial powers, people 
can act jointly. There can be nine or eleven 
judges of the Supreme Court sitting together 
and deciding on judicial matters. Sometimes, 
there may be majority opinion or minority 
opinion and with regard to quasi judicial 
powers which the Election Commission has 
to discharge, what is thl- difficulty if it is a 
multi-member body ? 

One may say that one does not like 
a particular person. That is different. But the 
concept .of multi-membership is a concept 
which should be accepted in principle. That 
is why, our Founding Fathers had thought of 
it way back in 1952 ! Even in 1952, they 
had that sort of an idea. They said that Chief 
Election Commissioner would be sufficient 

ofservice) AmendmentBill 
and still they '~ave powers to the Pr&.;ident 
of India which means obviously .to the 
Government acting in the name of President, . 
to increaSe the strength of the OffICe of the>. 
Election Commissioner. The Constitution 
does not want to dilute the position of the 
Chief Election Commissioner per 58 and he 
must be the primus inter pares. Security of 
his tenure is provided in the Constitution 
itself. Without impeachment, one cannot 
remove the Chief Election Commissioner. 
And it is not a nice thing to bring 
impeachment motions against any high 
functionary. We have had a very unfortunate 
spectacle in this House when we spent so 
many nQlJrs in deciding a motion of 
impeachment against a judge. It is not nice 
that we should be forced to bring an 
impeachment motion against a functionary 
like the Chief Election Commissioner. These 
things are bad and they leave a bad taste 
in one's mouth. We want that the different 
organs of our body politic should function in 
a manner consistent with the objectives of 
our Constitution. Here the objective is 
maintaining and upholding our democratic 
Institutions for which proper elections are a 
must. This is a body which should not come 
into conflict with either the Parl~ment or the 
Executive or the Judiciary in a manner as 
it is happening sometimes now. This is 
rather unfortunate. I do not like that a 
constitutional authority of such high status 
should go to the Supreme Court or to any 
other. court for that matter and file 
proceedings against the Government, 
imputing mala fides to it. 

The Parliament is in unanimous 
agreement on this multi member concept. So 
many political parties stated that the Election . 
Commission should be a multi-member body. 
In the year 1971. the all-parties committee 
unanimously decided that there should be a 
multi-member body. And this' has been 
reiterated again and again by so many' 
Electoral Reforms Committees that have 
been set up from time to time, the latest 
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being the Dinesh Goswami Committee. So, a body to achieve that ebjective,· should be 
it is hightime that Government takes action frictionless with the executive, judiciary, 
and sees to it that there is a multi-member bureaucracy and also other ergans and it 
bedy with proper composition cif should have the greatest acceptability across 
membership. Our main grievance is that this the country. I strongly feel that all the parties 
Government chooses not to act or to act must accept it. This is a decision which 
rather late. That is why we say that this nobody should question. 
Government always functions in such a 
clumsy manner. Yl)U give all sorts of 
opportuntties to rajse all sorts of doubts even 
when yeu, very occaSionally of course, act 
right and proper. Rarely do you act proper1y. 
Most ef the time your actions are improper 
and also untimely. Well. most of the time, 
yeu de not act at all unless you are forced 
by 'good' people like us! In this matter 
also., this is something that you have done 
after a lot of dilatery tactics and all that. Had 
you done it at the time when all the 
Members demanded a muilt- member body, 
nobody would have said anything about you. 
You have reserted to take this step onry 
when you have found yourself in certain 
difficulties. Therefore, immediately, motives 
are imputed, although occasionally I de 
believe and I can say it with cenfidence that 
you also act property and correctly. 

Now, we have to say a lot ef things 
abeut the functioning.. of the Electien 
Commissioner Well, one can have the 
pleasure that he could give trouble to almost 
every political party. If one wants to have 
such sadistic pleasure, one may have it. 
But, giving tro.uble cannot be the test. The 
test should be whether it results in holding 
of pro.per electiens or not. Sir, I believe it 
will only strengthen the democracy and 
democratic principles if the decisions of the 
Elettion Co.mmission have unquestioned 
acceptability ef all the political parties in the 
country. In that case, nobody would be able 
to raise a finger against the decisio.n. 
Therefo.re, it sho.uld be abo.ve co.ntro.versy. 
Everybo.dy wants free and fair electio.ns. 
'However, I kno.w that the Go.vemment never 
do.es what it says. Since that is the 
objective, the Election Co.mmissien, which is 

Unfertunately, Sir, there are a number, 
of motions pending in this regard. We do not 
want to. continue the controversy, but there 
has been a motion which is still pending. We' 
do not want to raise that centreversy again 
and again. I appeal to, whoever is in which 
positien, the Govemment to de it in good 
grace and to accept the decisiens of the 
Parliament regarding its composition. The 
Govemment should work in a manner which 
is conducive to the very spirit of Constitution, 
which contemplates it to. be a· multi-member 
body. The Chief Electien Co.mmissiener 
should not grudge that other Election 
Commissieners are getting the same salary 
as that of himself. They are also. men of 
status. They are senior efficials. They have 
also served the country. I have no.thing 
against them personally. I do. not even know 
them personally. My party has nothing 
against them persenally. Therefore, in such 
matters it will be better if consultatio.n is 
there in this regard and proper persons are 
selected, but, it should be dene in good 
grace. It should be accepted as a decision 
of the Parliament as a whole. The 
Gevemment sheuld try to. mal(e it workable 
in a frictionless manner which will maintain 
the basic structure of eur Censtitution, 
namely, a democratic system of Government 
which has to be based on free and fair 
elections. 

The last elections have given us hope 
that it can happen. This time we have 
received much lesser number of complaints. 
Therefere, it is not that it is nel possible. It 
should be done in a manner where people 
may think that justice is being done. It is 
always better to have more than one mind 
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because one may not always think correcUy. 
When the Chief Justice of Inda sits with his 
brother judges and takes a decision, even 
the Chief Justice may be in a minority. 
There have been occasions when the Chief 
Justice is in minority and other judges are 
in majority. In that case the majority'opinion 
will prevail. Does it takes away the Chief 
Justice's status, or does it mean that the 
Chief Justice is a person not fit to occupy 
that position? That is neyer so. You may 
or may not agree, but, that is how these 
organisations, these institutions can work 
properly and can eam the confidence of 
people in this matter. I wish to avoid 
controversy. But, these things are going on 
for a very long time. For example the 1971 
Report was not made' unanimously by all 
Members of the Committee set up by the 
Speaker to deal with the election'laws, such 
as amendment to ,the Election Law, keeping 
in mind who will be the Election 
Commissioner in 1971, 1972 and 1973. 

It could not have been there. That was 
decided in principle. When the Supreme 
Court said that in ., 991, that was also said 
in principle. At that time, the present 
incumbent was not the Chief Election 
Commissioner. When we all say that there 
should be a multi-member Election 
Commission, that does not mean that we are 
directing against a particular person. We are 
saying that for a better functioning of a very 
very important organ of the State and a very 
very important organ set up by the 

• Constitution ci India. 

, Sir, division of power and .division of 
responsibility also means that there will be 
an assigned role for different institutions or 
different bodies for different purposes and 
election is such an important matter and we 
say that the GoYemment has rightly decided 
to bring forward this Bill in order to decide 
what would be the functions ci the Election 

ofservice) Amendment 8ill 
Commissioners and whether they Will act in 
a majority or in a minority or whatever it is. 
~ was lacking in Mr. Dhanoa's case. So, this 
had to be done. In that sense, I congrafuIate 
the Govemment which had made it a multi-
member Commission. Please stick to it. In 
future if anybody is unwilling to work, you 
see that a properly and wholly acceptable 
person is appointed. I do not know whether 
he will be a former who will be sitting on 
the tractor, then getting down from the tractor 
and going down to Nirvachan Sadan .. 1 have 
nothing against him or I have nothing for 
him. If he does not come down a~d does 
not go to Nirvachan Sadan, that may be 
more profitable, Otherwise, somebody has to 
be selected. If that has to be done, then, 
wider consultations should be done. Even, 
the Chief Election Commissioner's opinion 
may be taken. Why should it not ? I have 
no objection. That is why, the principle is 
right. In future, we shall continue to have a 
rnulti-member body and please see that you 
concluct the case before the Supreme Court 
properly. We do not know why nobody had 
appeared up till now. We do not know why 
there was nQ attempt made to expedite the 
matter. An ex parte, ad interim order was 
made. The Supreme Court must have 
thought that the Government of India has no 
objection. They passed an ex parte ad 
interim order. Nobody had appeared. 

SIr, with these few words, in principle, 
I support Bill. 

[ TtansIationJ 

SHAI HAAI KISHOAE SINGH 
(Sheohar): Mr. Chairman, Sir, the 
GoYemment was in a bid before bringing this 
BiD. I do not understand what necessitated 
the Govemment to issue an ordnance. I can 
not make out what the Govemment wanted 
to do by bringing this Bill just one day 
before Mahatma Gandhi's birthday but the 
intention was clear beCause there were 
elections in 5 Slates and it appeared that the 
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Government could not function in an 
autocratic manner. There will be no scope 
for the Govt. to wOr:!< in an arbitrary way. 
When this House was constituted, there were 
elections in your State and the new 
Government was to be formed but the 
elections were postponed there at that time. 
The Election Commission p~tponed the 
elections all of a sudden while the polling 
officers were on their way and some of them 
had reached at their polling stations. AI few 
days earlier, elections wore held al two or 
three places in Bihar but the country was 
postponed suddenly. Our colleagues were 
\BIking that elections in Tamil Nadu were 
postponed twice and it was expected that all 
the elections would not be favourable for the 
party and the same happened lateron. 
Therefore taking into consideration the 
prevailing circumstances at that time the 
National Front and the Left Front moved a 
motion, which is still pending with the hon. 
Speaker. The hon. Prime Minister had given 
some assurances to the leaders of. 
opposition parties personally and collectively 
regarding that. I' would like to know the 
outcome of those assurances. 

In the recently concluded assembly 
polls, the way, the Election Commission had 
functioned, had created doubt at every 
moment as to what step the Election 
Commission would take further and whether 
the results of these elections wo.uld be 
declared or not. Daily. there were tusseis 
between lhe Election Commission. the Chief 
Secretary ancl the Govemors of one State or 
the other. You can very well imagine the 
Sta~ of mind of the candidates for whom the 
r.oiJnting was likely to Stlrt I.would imagine 
and feel their state of mind since I was 
actively participating in that elecllon 
campaign. 

Our party and the National Front 
support the multi-member Election 
Commission which has been constituted. But 
you should make it clear as to how those 

members would be selected ? My 
suggestion is that the persons recommended 
by the panel of the Chief' Justice of the 
Supreme Court, the Chairman of Rajya 
Sabha and the Speaker of J.d( Sabha should 
be appointed as the member of this 
important Commissi~n. Secondly, my 
suggestion is that the Govemment should 
issue the directions in detail with regard to 
functions and powers of the members. in 
connection with the elections. The drama 
which happened and is stiD going on in the 
Nirwachan Bhawan is a disgracing incident. 
It is inmaterial as to who is responsible for 
it. Such incident in Nirwachan Bhawan put 
a question mark on our democracy. 
Therefore, there should be detailed 
discussion also in this regard. Thirdly. my 
submission is that all of us undergo the 
election process, recent election were 
stretched for a lengthy period. There should 
not be such a lengthy period for election 
campaign. There should be a clear cut 
cirection that the 8Iections should either take 
place on a single day or· on two days. The 
ruling party and some other parties have 
enough resources but the small parties 
having no black money, do not have 
resources. One can easily understand the 
position of such parties and their candidates 
in a lengthy period for election campaign. 
Therefore elections should be time bound 
and held according to schedule. 

With these words. I extend my 
congratulations te;> the Gpvernment and 
specially the hon. Minister of Law, since it 
is never too late to mend. The hen. Minister 
has shown his alertness in it and he has 
given a momentum to a non-dynamic 
Govemment and he desefves congatUations 
for it. 

[Engish] 

SHRI UMRAO SINGH (Jalandhar) : 
Thank you. Mr. Chairman. I would like to 
support this measure because the present 
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situation has proved that there are numerous 
cases of misuse of powers or use of 
arbitrary powers from among the powers 
which are being enjoyed by the Election 
Commissioner. Whether it is according to 
article 324 of the Constitution 'Or Peoples' 
Representation Act, the power is not defined 
in the Constitution. It is only general power 
of superintendence, direction and control. 
That is a general phrase and under that 
numerous powers have been enjoyed by the 
Election Commissioner. 

I would like to refer to some of them. 
The Commission has beer given executive 
powers, like suspension of a poll, 
cancellation of a poll, countermanding of a 
poll, disqualification of a member and also 
making a disqualified member again a 
qualified member. These <Ire the executive 
powers. 

The the Commission has supervisory 
powers. There are judicial powers which are 
also being given to the Election Commission. 
These are regarding allotment of symbols, 
registration of political parties and connected 
matters. 

There are legislative powers worth to 
the ElectIOn Commission. Regarding 
legislative powers. I would like to say that 
there IS a code of conduct prepared by the 
Election- Commission which is not binding 
but it has been made operative. If there is 
any violation 01 the code of conduct then the 
elections are cancelled. postponed. 
suspended or adjourned. So, the code of 
conduct which is prepared by the Election 
Commission is a sort of legislative authority 
assumed by the Eklction Commissioner. 

Similarly, there is the power of 
delegation. The Constitution and the 
Representation of People Act empower Jhe 
Election Commission to delegate Its authonty 

to subordinate polling and retuming officer 
and other authorities, but recently we have 

, seen that the Election Commissioner has 
delegated its authority to the observe". I 
think, it is extraordinary and the Election 
Commissioner has not been empowered by 
the Constitution or by any other legislation 
for this. These observers can certify the 
conduct of a poll and the result of the poll 
can only be announced after they 
certify it. 

Similarly, the commission they have 
the powers to give direction. These are very 
wide powers which are being given or are 
being enjoyed by the Chief Election 
Commissioner. I strongly feel that there is 
no authority under the Constitution in this 
country which enjoys so much of power 
whether it is legislative or judicial or 
executive. We have this Parliament. which 
is the supreme authority but still it has not 
got some of the powers which are being 
enjoyed by the Chief Election Commissioner. 
So, I strongly feel that there is scope for a 
multi-member Commission. 

The Conditions of Service have 
already been provided according to the 1991 
Act. Certain members from the Opposition 
have objected to the appointment of 
Commission and its members. We have 
already an enactment which has been passed 
by this House and which authorises the 
appropriate authority. the President to appoint 
the Chief Election Commissioner. Now the 
same authority can appoint other 
Commissioners also. So there is no 
necessity of clarifying or putting in the law 
or somewhere again enacting the power of 
authority as to who is to appoint the Election 
Commissioner. The Authority which can 
appoint the Chief Election Commissioner can 
appoint the other Election Commissioners 
also. I do_ not see any misuse of that 
authority. 

According to the Bill, these are very 
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simple matters. In regard t() salary, the Chief Now, some cases have been referred 
Election Commissioner and other members here about the· arbitrariness of the 
of the Commission are put on the same 
footing. In regard to age there was a 
difference. The Chief Election G_ommissioner 
was to retire at the age of 62. Now, that 
retiring age has also been raised to 65. I 
thiOk, there is nothing wrong in that. 

Similarly regarding pension, the Chief 
Election Commissioner was to get the 
pension which is being allowed to ttie 
Supreme Court Judge (\nd a Member of the 
Election Commission was to get pension 
equivalent to that of a High Court Judge. 
They have been equated in the respective 
posts. There is nothing wrong in it. 

According to the principles of a 
commission, whether it an election 
commission, or any other commission, or 
may be a court, Supreme Court or High 
Court the conditions of service and the 
conduct of business should be clearly 
identified. In the case of an Election 
Commission, if this amending Bill provides 
for rules for the conduct of the business, JUst 
as this House has rules for the conduct of 
business and all other authorities have got 
rules for the conduct of business, I think 
there is nothing wrong. It IS an appropriate 
thing to take a decision by majority, if not 
unanimous according to a simpIe'rule of law. 
When there is a multi-member commission 
or a multi-member body, just as this House 
or any other authority or a judicial authority 
like the Supreme Court or the High Court, 
the majority will prevail. There is nothing 
wrong in this case If it IS included in the 
legislation that the majority will prevail. We 
will prefer an unanimous decision because 
this institution of the Election Commission is 
a sacred institution and if cases are decided 
unanimously that will get the appreciation of 
the whole country. But in case there is 
disagreement some prOVision has to be 
made and I think it is rightly included that 
the decision of the malority will prevail. 

Commission. I do not want to mention any 
particular period or a person. But we had 
seen a situation in Punjab where the 
Election Commission had taken very 
arbitrary decisions. In 1991 there were 
abnormal conditions in Punjab, there was 
insecurity and the general elections were 
being held in the country. All the four major 
political parties in Punjab, the Congress,' 
BJP, CPI (M) and CPI which !'Ire al~ the 
major parties in the country, requested that 
elections in Punjab may be del inked from 
the elections in the COU;1try beca(Jse more 
security forces were needed In Punjab and 
the conditions were not normal. But is was 
not accepted by the Election Commission 
and the elections were held along with the 
others. What was the result ? As many as 
28 candidates were killed, 25 of the 
Assembly and three of Parliament. Twenty-
eight candidates were killed in a poll and 
that was the situation in 1991. At that time 
thern were threats, intimidation and 
kidnappings. Even the terrortsts were openly 
interfering in the election process. They were 
putting up candidates and openly supporting 
otie candidate or one faction or the other. 
Under those conditions it was requested that 
the poll should be cancelled or postponed 
but it was not accepted. The result was that 
there were so many killings of the 
candidates. 

There was another situation at that 
time. Some parties had announced that the 
poll would be a referendum in favour of 
KhaElan. It was <.l>CIW announced and even 
then the plea was not accepted by the 
Election CommiSsion. even though it was 
going to decide something against the 
integrity of the country, against the very 
spirit of the Constitution and the 
Representation 01 the People Act. Still the 
plea for the postponement of the election was 
not accepted; it was decided only when the 
present Government at the Centre came no 
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being, and ultimately the election was 
cancelled. When it was asked for by the 
parties, the Congress party boycotted the 
election on that plea. But it was not 
postponed. This shows a clear arbitrariness 
of the Commission and if there is a one 
member Commission such inCidents can 
happen. There may be recourse to such 
incidents in future also. When some people 
in Punjab were saying that they would 
seced€ from the country. If they win and they 
put the poll as a refrendum for Khalistan 
then, I think. no other evidence was required 
at that time to say that that election was not 
going to be fair. or the Election was nvt 
according to the Constitution or according to 
the Representation of the People Act. or 
according to the spirit or wishes of the 
people of the country. 

This was a very sad situation which I 
wanted to mention. 

16.00 Hrs. 

We had la~d not only bullets but also 
a situation. when there were certain people 
at the helm of affairs at that time, in 1990-
91. I do not know whether they wanted 
Punjab to stay with India or they wanted 
Punjab to secede Punjab from this country. 
Indirectly supporting election means 
supporting Khalistan. supporting terrorism. 
and supporting secessionist movement. 
which was openly propagated by certain 
sections of the people at the behest of a 
neighbouring country. Had there been a 
multi-member Commission. such a situation 
W()uld not have ansen. 

Ihere are tew more things to be done. 
For example. two Constitutional Amendment 
Bills were brDlJ!jlt before the House. We had 
seen open misuse of religion and misuse of 
rehgious places in Punjab and also In Uttar 
Pradesh. It has been laid that propagation of 

religious feelings or propagating emenity 
against the classes of citizens and also 
misuse of the places of temples and other 
religious places is an offence punishable 
under the People's Representation Ad. In the 
past not a.single case had been brought to 
the Courts and not a single person had been 
disqualified on the basis of misuse of 
religion or misuse of religious places. If we 
want to have a fair election in the country 
and if we want to see that religion is not 
brought in our election process, then it is 
essential, that we have more electoral 
reforms. I appeal to my friends on the 
Opposition side to cooperate with the 
Government and see that the religious and 
the communal forces do not have any place 
in the future set up of our country. 
Otherwise. incidents occurred in Punjab. 
Assam and Uttar Pradesh are bound to our 
again and nobody can save this country and 
keep this country together. 

We had undergone a very difficult 
situation in Punjab. wherein nobody, when he 
goes out in the morning. could say that he 
wOllld come back in the evening safely and 
he would be able to see his family. That 
was the situation. we had seen. We had lost 
many of our colleagues. We had lost many 
ex-Ministers. ex-Legislatures and even some 
of our friends in the Opposition CPl. CPM 
and BJP. They were all killed because they 
were propagating against terrorism. against 
those who were propagating for Khalistan or 
any other slogan. which was against the 
stability of the country. Their fault was that 
they wanted a united India and they wanted 
a secular India. My submission is that if we 
want to have a secular India. it we want to 
have a united India, then we must see that 
anti-national forces. the forces of terrorism. 
the forces which propagate religion. and the 
forces which have their command from the 
religious places of neighbouring country 
should not be permitted to come into the 
election arena. I eamestly request the Law 
Minister and the Govemment to immediately 
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go into aU these electoral reforms and bring 
in a legislation to reform the electoral 
reforms in the country. 

[ Translation) 

SHRI VIJOY KUMAR YADAV 
(Nalanda) : Mr. Chairman. Sir, our party 
support the Bill in principle regarding the 
constitution of a muill-member Election 
Commission. For the last few months and 
nearly for 'a years. the Election 
Commissioner and his actIVities have been 
a subject of serious discussion and their has 
been many ups and downs in it. It is my 
ninth or tenth election to the Lok Sabha 
whereas this time I came here after wining 
the election. Probably none of the Election 
Commissioner except the present one. was 
aware of his powers. When dUring the 
elections in our State irregularities were 
committed by the executive or ruling party. 
and whenever approached the Election 
Commissioners with our complaints, they 
used to show their helplessness. The power 
was misused. We have raised fingers on the 
present Election Commissioner so many 
times during the last few days. but the 
elections of 5-6 States which were held 
recently t,ave made It clear to the nation 
specially to the political parties that the 
existing rules of elections. the rights of 
Election Commissioner and under these 
nghts. if the Election Commissioner and if 
he is capable. if he does not come under 
the influence of tile ruling party and the 
executive, he can get conducted fair and 
peaceful elections. Tile results. of the 
elections. held recently have proved it. 

People were critical about the Election 
Commission and the Election Commissioner 
but today the whole media is in its favour. I 
have seen the interview with the Chief 
Election Commissioner on television in which 
he has pointed out his practical difficulties 
and has said. that the elections in these 5-6 

religious tension. If the elections are to be. 
conducted peacefully then we would be in 
need of sufficient police and force, for which 
the Govemment can not make arrangements 
since it does not have that much of police 
and force. Therefore. he has pointed out that 
elections cannot be conducted in a short 
span of time. When the people heard the 
argument they all appreciated the point of 
view of C.E.C. 

However. in principle it is quiet right 
that the Election Commission should be 
constituted a multi-member Commission and 
it is not a current topic but a very old one. 
It can be an ever burning topic whether a 
man in cornpanson to two or three men can 
give the right opinion and he would never be 
obsessed? Therefore. not only there is a 
need to make it 8 multi-member Commission 
but also to ponder over these questions as 
to how it would be made a multi-member 
Commission and how the new members 
would be elected. how they would be 
appointed. what would be their service 
conditions. Many hon. Members have raised 
several issues but I would like to raise only 
one point. 

Under the present set up the Chief 
Election Commissioner like the Judges can 
not be sacked unless an action is taken 
against hiIT' under the provisions of the 
Constitution but there is no such provision 
for the other two members. It means that 
whenever the Government desires it can 
sack them by giving its opinion to the hon. 
President. If we want to give them the power 
like that of the Chief Election Commissioner 
and often there is a complaint that the ruling 
party misuses these powers and if we want 
to stop it. we shall have to make the same 
provisions as we have made for the Chief 
Election Commissioner for sacking them. 
There IS a need to make such provisions in 
the rules. if need be. we must go even for 
the Constitutional amendment. In the 
~"'M'lI'''' of <:llrh provisions. the future ruling 
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parties may arbitrarily use the existing 
powers and it would be difficult to define the 
status of the last two members. Thus there 
will alwa\'s be a scope for complaint. 
Therefore my suggestion to the hen. Minister 
of Law is that he should consider this 
aspects to. They are being paid equally. It 
is right that the decision should be taken 
unanimously. You want to give them the 
equal powers in all matters but as far as the 
question of sacking them is concemed, both 
of them have been set aside. I want that it 
should be amended. This was the only point 
which I wanted. With these words I conclude 
and support this Bill in principle. 

[English) 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Mr. Chairman. Sir. in the 
United States. in the city of Boston. there is 
a family of Cabot Lodgl'~ and it is said that 
Cabols speak to thr Lodges and the Lodges 
speak to the Cabots. but the Cabot Lodges 
only speak to GOd. We do not have any 
Cabot Lodges in our country. In. a 
democracy. there is no place for a Cabot 
Lodge who can only speak to God and who 
can speak on the basis of revelations or 
direct communication from God. Having said 
this, I do not have to dilate on the erratic, 
obstinate. arbitrary, sometimes 
temperamental and whimsical behaviour of 
the Chief Election Commissioner. I am not 
saying that all his decisions were wrong but 
surely they created an impression and an 
atmosphere in which there was a lot of 
misgiVing about the manner of his· 
functioning. 

Conceptually there is no difference in 
the House on the need for the sort of 
legislation that the hon. Minister has brought. 
In fact. the impol1ance of a Constitutional 
institution or authority of national importance 
like the Election cOmmission cannot be over 

emphasised in a democracy. The point that 
I want to make is this that the Government 
has chosen not to take the House into 
confidence as to what prompted them 
suddenly one fine momlOg to advise the 
President to exercise him power under 
article 324(2) of the Constitution and to 
appoint two more Election Commissioners. 
The·first sentence of .the statement made by 
the hon. Minister is very prosaic. It says that 
the President, in exercise of his powers 
under article 324(2) of the Constitution. fixes 
the number of Election Commissioners, other 
than the Chief Election Commissioner of 
India, at two, with effect from 1.10.1993. He 
has not told anything to us as to why on 
1.10.1993, the Govemment woke up to the 
realisation that the Chief Election 
Commissioner needed to be assisted, if I 
may say so, by two more Election 
Commissioners. I think the Govemment has 
its reason perhaps for keeping qUiet and for 
not taking the House into confidence. But 
u.lless they do thaI. they are going to get 
lost, in my opinion, 10 a legal mess 
because, I am afraid. perhaps the Bill that 
tve are conSidering today. even if it is 
adopted by the House, has every possibility 
of being struck down by the Supreme Court 
because, in my personal view. it flies in the 
face of the very wording of the article 324 
Under article 324. as I read it, the Chief 
Election Commissioner is not. as my hon. 
colleague. Shri Somnath Chalte~ee pointed 
out. the first among equals; he is supenor. 
He is higher in status and in authority and 
you cannot wish it away. If you want to 
achieve what you want to achieve, and on 
which the entire House is with you. you will 
have to come forward with a Constitutional 
amendment. Otherwise. I am afraid. this is 
just my apprehension- that. as I said. you 
are going to get lost in a legal maze. Now, 
the ordinance already stands challenged. 

There is already an interim order and 
the interim order • which was not even 
contested by the Govemment - has. in fact. 
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nullified the entire scheme in the mind of the like to make. The Bill has been titled - as 
Govemment. It reduced the poor additional 
election Commissioners to a nUllity. They 
were refused any work. They had nothing to 
do. They were only sitting there, sucking 
their thumbs. And one of them went on leave 
and I do not know What the other has done. 
But surely, we do not want to subject the 
Election Commissioners. who are also 
constitutional authorities. to such "a fate and 
to such a state. 

Therefore. I would suggest that we 
should try to work out on the basis of the 
experience that we have had, a certain 
scheme which would last longer than the 
term of the present Chief Election 
Commissioner. Because there is the element 
of human weakness; there is the possibility 
of temperamental decisions by a Single 
person who is vested with too much 
authority. And. therefore. I would not look at 
this question that is before the House in the 
light of the immediate electiOn that has gone 
by, thankfully. without any mishap. On the 
one hand it has raised hope and on the 
other. Mr. Chairman, it has also given ri~e 
to certain apprehensions in my mind. People 
have questioned this - why should the 
electoral process take fOul weeks. In other 
countries constitutions are decided on the 
basis of one day's process. And supposing 
you were to hold elections all over the 
country. supposing there is the general 
election. what is the time !helt you would like 
it to take ? Do you want six months to 
complete the entire operation? !-tow much 
quantum of force would you need? Would 
you need the entire army and all these para 
military forces of the country to be deployed 
purely on the electoral process during that 
period? I would like to ask this question. 
These are the apprehensions that have also 
been raised by the conduct of the immediate 
election about which we are also thankful 
that nothing very untoward happened. 

There is one more point that I would 

the ordinance was - 'The Chief Election 
Commissioner ,and other Election 
Commissioners (Conditions of Service) 
Amendment Bill, 1993". I would beg to ask 
the hon. Minister throogh you, how can the 

·term 'conditions of service' be expanded to 
include 'transaction of business'? Transaction 
of business is totally different from conditions 
of service. Either there should have been two 
separate Bills or the Bill should have been 
titled properly. It simply does not follow. It 
does not hang together. It does not form one 
piece. It is not properly composed. I know 
the reason why you are putting that new 
chapter. But it does not belong there. 

I always come back to this question -
why is it that the Hon. Minister is trying to 
evade a constitutional amendment. Is he 
afraid that he will not be able to muster the 
necessary majority in the House? I assure 
him that on the question of a multi member 
Election Commission, the hon. Minister will, 
perhaps, have the backing of the entire 
House behind him. On that there is no doubt 
in my mind. 

Therefore. he should have the courage. 
We in the Janata Dal have recommended 
that there should be a multi-member 
CommiSSion, a 3 member Commission. But 
we have also pointed out that constitutionally 
the three members should be co-equals; 
none should be superior to the other and that 
the chairmal1Bhip should rotate every year 
among the three members according to 
some principle so that no one thinks that it 
is his zamindari or he is the supreme boss 
91" that the other Election Commissioners are 
his subordinates. No. They are aU equals. 
They should be appofnted in the same 
manner they should have similar power and 
they should also be - of course as pointed 
out by another hon. Member - subject to the 
same process as far as·tIle termination office 
is concerned. 
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Therefore, I would suggest that let 
there be a more comprenensive Bill in the 
form of a constitutional amendment which 
should be based on the principle that the 
Election Commission should be multi 
membered and that those members should 
be co-equal and that it should lay down a 
procedure for their appointment which should 
not be vasted purely in the Government. It 
should be based on a committee approach 
- a Committee consisting, perhaps, or 
including the Chief Justice of India, the 
Leader of ,the House - the Prime Minister 
and may be the Leader of the Opposition. 

Then. that Commrttee should corne out, 
with a panel of names that should come 
before the House. because the committee 
does affect the wor1<ing 01 the parliamentary 
system as no other authority does. 
Therefore •. a proper method of recruitment of 
thrE}e Election CommIssIoners should be 
devised by prior consultation with all the 
major political parties and that should be 
included in the Bill. 

Sir. then th~re is one thing more. 
There have been many points of friction 
between the Chief Election Commissioner 
and the Govemment in these elections. but 
one point has not been notice by many of 
the hon. Members here and that is the 
wor1<ing of Article 324(6) of the Constitution. 
Who is to decide the categories and' 
quantum of staff required for the proper 
conduct of elections? Can the Election 
Commission decide that unIlaterally or should 
the Election Commission decide that in 
consultation with the Executive? How much 
staff are to be deployed and where should 
they be deployed. whether it is possible and 
whether they are available - all those factors 
will come in and only after mutual 
consultations. in a hamionious manner. that 
cat'! be decided. As I said. you cannot reduce 
the situation to a point where the Election 

Commissioner demands that the entire 
Armed FOrce of the country and the entire 
security apparatus be placed at his disposal. 
That will be reducing it to absurdity. Some 
checks should be there. Therefore, not only 
the number not only the manner of wot1<ing. 
but also Article 324(6) of the Constitution 
requires to be reviewed. 

Sir, I respect the wisdom of the 
Founding Fathers of the Constitution, But. as 
Dr. Ambedkar said. in one of the debates: 
"Constitution is made for gentlemen". 
Constitution has to be observed in terms of 
its conventions and in terms of the 
experience that the nation gathers. We have 
amended the Constitution in the light of our 
experience and therefore, I would appeal to 
the hon. Minister to amend the Constitution 
in this regard. I do not h~ld a brief for the 
pre::.ent incumbent or against the present 
incumbent, but I would suggest that let us 
not be taken off our feet merely by one 
experience or by one individual. Let us try 
to improve the institution in a long term 
sense. let us think of the future. let us think 
of the survival of democracy in our country. 
let us think of how best the parliamentary 
form can work in our country and then, let 
the hon. Minister. in consonance with the 
spirit of the discussion here today, withdraw 
the Bill that is before the House ·and come 
back to the House with an appropriate and 
comprehensive Constitution (Amendment) 
Bill. which. as I said. will not only reform 
the institution, but also work out the 
modalitie~ of its interaction with the 
Executive which is also very necessar:y. 

With these words, I am afraid, Sir. I 
must conclude that, I am not in a position 
to support the Bill, as it shows. 

SHRI P.C. CHACKO (Trichur): Mr. 
Chairman, Sir, I support this Bill moved by 
the hon. Law Minister before this Hduse. 
This Bill contains the opinions of all the 
Members Cif this House and all the parties 
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represented in this House, expressed on do not want to go into the details. N. the time 
various occasions in this august House"I am of Mr. V.P. Singh Govemment, the multi-
not worried that some of the hon. Members member commission was abolished. Again 
of the Opposition found some reasons to a commission was appointed, all these are 
oppose this Bill, even though ultimately they part of history. When it has become 
supported this Bill, because in a democratic necessary that a multi-member Election 
set up, I think, there has to be dissent and Commission has to be constituted, the 
some of our Opposition parties are opinion came from aU comers of this House 
characteristically, in the habit of opposing and that spirit is well taken by this 
anything which is being brought by the Govemment. The allergy of some party to 
Government. The hon. Member Shri Syed Ordinance is quite difficult to understand 
Shahabuddin also finally did not support this because I do not think any precious time 
Bill, may be it is his conviction that he did should be lost in this process, after the 
not support this Bill. He said as one of the expiry of the last Session of Lok Sabha. 
reasons for not supporting the Bill that the When we thought of elections sufficiently 
transaction of the business in the Election early in October itself, Govl. have 
Commission is not clearly understood from promulgated this Ordinance. I do not want to 
the Title of this Bill. I am afraid that if his go into the hair splitting interpretation of the 
suggestion is accepted, then this Bill will Constitution which is being made by some 
have to have a very long Title. Everything hon. Members. They have said, this is not 
which is in a Bill need not be reflected in going t!) stand in the Court and the 
the TItle. Sir, it is very obvious that this Bill Constitutional Amendment is necessary. Shri 
has been brought before this House with a Syed Shahabuddin has also expressed the 
definite purpose. Firstly, it is to make a opinion. 
Multi-Member Election Commission and 
secondly, the transaction of the business in 
the Election Commission has to be clarified. 
Why has this Bill come ? U~fortunately, 

some of the Marxist Party Members who 
gave their opinions in this House are not 
present now, but their colleagues are here. 

One thing is very clear, Congress 
Party which is ruling the country today is 
very conscious about the democratic 
obligations which the party is having to the 
people of this country. The Opposition says, 
'We have made the suggestion at that time 
but the govemment did not accept it. So. 
making it now is not good and we cannot 
support it." This is very strange. This august 
House at a particular time may be 
considering something which was happening 
outside. This Bill is a very important one 
and the people are very anxious that this 
Govemment makes legislation early to make 
the Election Commission, a multi-member 
commission. As the history is weH known I 

From the Government side, we are 
fully aware that article 324(2) empowers the 
Govemment to make the legisl~ion of this 
kind and it will stand the scrutiny of law. 
With that confidence only, the Government 
has put forward this Amendment Bill. Trme 
of the discus$ion of the Bill r8a11y generates 
some interest because of some happenings 
outside. How should the Election 
Commission function? According to the 
people of this country., and the political 
parties of this country, what do we expect 
of the Election Commission? The foIefathers 
of our Constitution, in the Constituent 
Assembly discussed the question of Election 
Commission. As long back as in 1951 lseIf.· 
it was decided that it might become 
necessary for a country of the size of Inda 
to have a multi-member Election 
Commission. Now this multi-member 
Election Commission was decided 
respecting the opinions of various political 
parties and the public opinion'. 



f£l Chief Election DECEMBER13,1993 COmIlIlS:iJOners(concJition 668 
of service) Amendment Bill Commissioners & other Election 

ISh.P.C.Chacko] 

The way it was taken· t'le Election 
Commission is very strange and surprising. 
In India, unlike what was envisaged at the 
time of making the Constitution, elections 
have become a daily affair. By elections are 
coming very often. The State Assemblies 
are not able. to complete their terms. 
Therefore, elections are becoming necessary 
very frequently and the work load of the 
Election Commission has gone up. Nobody 
can dispute this fact. But some people say, 
the Election Commission is not having 
enough work; he could finish important work 
in half an hour and thereafter, he would be 
feeling like listening to music. If this is the 
explanation anybody is giving, this is very 
unfortunate. It is a fact that the elections are 
to be held in time, at the wish of the people. 
Elections should be conducted on time. 
What is the best machinery to have the 
elections to be conducted on time is the 
concem for Parliament. the concem for the 
Government. That is why, we have come out 
with a suggestion, which is also the 
suggestion of various political parties in this 
House, fOf a multi-member Election 
Commission. It should be welcomed by all 
and the mufti-member Election Commission 
should be taken in the right spirit. 

About the functions .of the Members, 
directions have been given very clearly. I (i, 
not know why anybody is having doubts on 
this. In any commission, it is decided either 
by "unanimity" or "majority. Nobody would, 
even remotely oppose it, as the baSIS of 
"unanimity" or "majority". In any 
commission or committee, which is a multi-
member one, the only option before any 
committee or commission is, it would be 
decided by "unanimity" of "majority" 
decision. These two options are made before 
the Commission. I think, this country has 
experience of 45 years in the process of 
deciding such things. The basic faith of the 
people in ttle democratic forces has never 

been challenged and their constant faith in 
the system is unshal<able. 

So, if you want to do justice to the~ 
basic democratic aspirations and beliefs of 
the people, the Election Commission should 
have responded more. responsibly to the 
suggestions made by the Govemment. If 
anybody thinks that one single Member can 
do all the work and multi-Member 
commissions is not necessary, I do not 
blame them. Articles are appearing in the 
newspapers stating that multi-member 
Commission is not necessary. Some people 
say that constitutionally and technically, it is 
not necessary to have a multi-member 
Commission. But the common man in this 
country is not able to appreciate that idea. 

When elections are postponed, the 
opinion of the peq>1e is not respected. When 
elections are posIponed beyond a reasonable 
time, it is the opinion of the people which 
is being ridiculed. In a big country like India. 
elections are to be conducted at different 
levels. If, for any reason, elections are 
sometimes postponed, it is sometimes 
causing surprise to all the Parties and to the 
Govemment also. Nobody was responsible 
for it. All of us were criticising this 
postponement. We were indulging in self-
criticism. What does it mean? As it 
happens, elections are posIponed without any 

.. valid reason. It happened in West Bengal 
Rajya Sabha elections. Criticism was made 
by some quarters. The criticism should be 
fair. If the elections are to be cOnducted in 
time, in a reasonable manner, then 
considering the work-load of the 
Commission, it should be a multi-member 
Election Commission. This suggestion is 
also challenged in the Supreme Court. It is 
very unfortiJnate. I do not unders1and why this 
decision of the Government is being 
challenged in the Supreme Court. The han. 
Supreme Court will take an appropriate 
decision. The matter is still pending before 
the Supreme Court. I am not making any 
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reference to that. But it !s uritortunate that a 
matter of this kind which is the will of the 
people, which is the opinion of all of the 
poIiIic:aI parties is being challenged before the 
Supreme Court. . 

Anyway, this multi-Member Election 
Commission idea is being appreciated by aU 
people. Now some people think that this 
Govemment is doing everything in a durnsy 
manner. This is the oft-repeated allegation by 
people like Shri Somnath Chatterjee. I do not 
want to answer that question. The Congress 
party is the guardian of the democratic rights 
of the people of this country for the last 45 
years and we need not have any study dass 
from Shri Somnath Chatterjee about 
democracy or about the basic things of 
democracy. 

If somebody from West Bengal CPM 
teaches us about free and fair elections. it 
looks very strange. This Government's 
decision cannot be questioned. The purpose 
for which it is brought cannot be questioned. 
This Bill and before this. the Ordinance 
which are brought forward for the effective 
functioning of the Election Commission and 
for the exercise of its powers. cannot be 
questioned. It should have been taken in a 
better spirit by aU political parties and by the 
Election Commission itSelf. 

It enshrines and embodies the 
aspirations of the people of this country. 
Recentl, the people had to face a very 
difficult situation. I think this is a final 
answer that this Govemment, in its wisdom. 
has found out and. that is why, without any 
loss of time. an Ordinance was promulgated. 
This is one of the very few items where 
there should have been one hundred per cent 
unanimity. J am not questioning anybody's 
opinion. When the Parliament is discusSing 
this, there are certain people who want to 
decry this and who want to approach the 
Court to create impediments in the way of 
its implementation. This is a very sad state 

of affair.· When such a situation is prevailing 
outside the Parliament, it is the tJ1animity of 
opinion of this Parfiament which should have 
given them a resounding answer. That 
unfortunately did not happen. 

Anyway, it is the duty of this 
Govemment to the people of India. That is 
why, this Bill is brought before this House. 

I support this Bill with all the power 
at my command. 

[ Translation) 

SHRI BHOGENDRA JHA (MactlubanI) . 
: Mr. Chairman, Sir. we have been in faVOll' 
of a multi-member Election Commission. 
This matter has been raised in the House 
time and again and no one has opposed it. 
We have given notice against the Ordnance 
in case there is no provision of multi-
member Election Commission in the 
Ordinance. I support the multi-member 
Election Commission. Instead of issuing an 
ordinance. was it not possible for the Govl 
to introduce a Bill 10-12 months eartier? 
They knew it in January itself that elections 
would be held in five States. A Bill could 
have been introduced in February, March, 
April or May. But this was not done. It was 
introduced only when election process 
started. Hence, it was appreher Ided that this 
on:inance has been issued in order to favOur 
the ruling party. These two members could 
have been impartial in real sense. Desired 
results can be achieved by taking right 
decisions, ~ in view the place; the tme 
and the persons concerned. At that time the 
Supreme Court rightly issued a stay order 
to stop the implementation of the Ordinance. 
It is an evidence of aU this exercise that the 

. elections held in five States were free, fair 
and peaceful. It was said that the elections 
would be a people's verdict on the events 
which took place in Ayodhya on 6th 
December. Even now the ordinance is 
pending in the Supreme Court. the 
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Govemment could have expedited it. If the 
BiD has been introduced thereafter, would it 
not be construed that we have challenged 
the Supreme Court's decision. It does not 
mean that the Supreme Court has slopped 
the implementation of the Bill. It is still 
lIlder consideraIion. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): There is no stay of the 
Ordinance. You are saying something. 

[Tmnslaliooj 

BHOGENDRA JHA : I dd not refer to 
the ordinance. The original ordinance is 
lIlder consideration. Since then we are trying 
to pass it in the form of a Bill. Does it not 
mean that we are challenging the Supreme 
Court? I suppose we could have passed 
the Bill in taking the Supreme Court in 
COl didence, We are still and always in favour 
of a multi-member election commission. 
Everyone was of the view that deUberations 
could have taken place before issuing the 
ordinance and we could have discussed it 
with various leaders, or'it could have been 
considered by our Standing Committees, 
resulting in some changes in its terminology. 
For a minority Govemment, it is better to 
seek the views of others. 

One more thing I would like to say. 
My friend Sh. ShahabucHn also said that !he 
position of Chief EJection Convnissioner is 
somewhat different from other Election 
Commissioners. That is why we have 
stipulated in the Objectives of the Bill that 
the decisions would have to be taken 
unanimously. People have quOOId HVl Court 
and Supreme Court in this regard. The 
Judges decide the cases on majority basis. 

But as far as the procedure is coocemed, 
the Chief Justice hOlds different position. I 
think, in future this would create some 
complications. It would' further lead., to 
problems. No one would remain the head. 
As such, I think that the Bin contains a great 
anomaly. This may lead to a problem that 
nobody will take responsibility and this point 
has already been raised. During the recent 
elections, another Election Commissioner 
started issuing orders and then the ~ 
Court stopped it by issuing a directive and 
elections were held smoothly. 

The Government of Rajasthan had 
recently demanded the dismissal of Chief 
Election Officer and the Election 
Commissioner, dismissed him. I don't 
remember such an incident had happened 
since 1952,. when on the recommendation of 
a State Govemment, the Chief Election 
officer of !he State had been Rlf1'lOY8d by !he 
Chief Election Commissioner. I hope the 
minister would like to clarify this. 

I support the Bill that has been 
introduced. But the ordinance was issued at 
such a crucial moment as resulted in an 
anarchy. The things were set right by the 
Supreme Court. The common feeing is that 
the election commission or the Chief 
Election Commissioner conducted the 
Assembly elections strictly and in a right 
manner. The people who used to be against 
him in the past are now satisfied with his 
work. 

We also support a multi-member 
election commission and hope that our 
apprehensions would be removed by the 
minister. 

[English) 

DR. KARTIKESWAR PATRA 
(Balasore): Hon. Chairman, Sir, I rise to 
support this Bill bmugnt forward by our han. 
Law Minister. One thing is that the 
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Constitution of India is the essence of aD the House and everybody thought that the 
constitutions of the world. There may be decision to postpone the elections was due 
some lacunae but by and by they may be to the open defiance of the Commission's 
rectified in the process. Our law is like the authority by the Central Govemment. " was 
level of water, that is, it is like Ambusaman. also the view of the Chief E1ection 
There have been no statutory guideHnes for 
the appointment and functioning of ttie 
Election Cormlission since Independence. In 
the meanwhile, there have been some 
attempts made to have some amendments. 
But it could not be possible. When the 
Constituent Assembly tried to have the law 
in this regard, at that time, there were also 
some lacunae and Dr. Ambedkar clearly 
considered the point and said this his 
provision did not contain anything to provide 
against the nomination of an unfit person to 
the post of the Chief Election Commission 
or other Election Commissioners. 

16.45 HI'S. 

(MR. SPEAKER in the Chai~ 

He further said : 

~I do not want to confess that this is 
a very important question and it is 
giving me a great deal of headache 

• and I have no doubt about it that it is 
going to give the House a great deal 
of headache." 

Sir. the entire House witnessed the 
headache prior to this Bill being brought 
before this House. There was turmoil over 
the functioning of the Chief Election 
Commissioner. This House even heard the 
views of the Attorney General of India 
because on the 2nd. August, 1993. the Chief 
Election Commissioner postponed the by-
election to Gujarat and West Bengal 
Legislative Assemblies, the by-election to 
Lok Sabha constituencies relating to Bihar, 
Maharashtra. Palani in Tamil Nadu and 
Kerala and also Assembly by-el~tions in 
several States. So. there was turmoil in this 

Commissioner, at that time. There were: so 
many occasions when several petitions were 
filed in the Supreme Court and also there 
were several" occasions in this House and 
the entire people of this country also 
witnessed the fighting between the views of 
the people and a single person whO is the 
head of an institution. 

Sir, in this House, in October, 1989 

MR. SPEAKER: We cannot discuss 
those incidents; let us understand that we 
cannot discuss the actions taken by the 
Election Commission. 

DR. KARTIKESWAR PATRA : I am 
not discussing them. 

MR. SPEAKER: You are giving the 
dates. 

DR. KARTIKESWAR PATRA : I am 
giving the date on which the Union 
GoYemment had appointed two senior retired 
officials as Election Commissioners. In the 
Constitution also. it has been P~ that 
a multi member Election. Commission 
should be there. But, unfortunately. during 
the Prime Ministership of Shri V.P. Singh, 
it was abolished and then, a single member 
Election Commission was appointed. " was 
viewed seriously by the Court and later on 
when this was discussed in the House, they 
were supposed to bring in a Bill for 
rectification of this anomaly in the Election 
Commission. But it could not be possilIe to 
do so. 

Sir, I welcome the hon. Prime 
Minister and our Law MinisJer who brought 
this Bill to halt the censure of the total. 
democratic set up in this country. 
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I want to make some suggestions on 
the. Bill that has been brought before this 
House. I want to support the views 
expressed by the hon. Member, Shri Syed 
Shahabuddi'l, on the appointment c:l the Chief 
Election Commissioner, that is, among the 
members of the Election Commission, by 
rotation, one member should be appointed as 
the Chief Election Commissioner and the 
status, functioning and the emoluments 
sanctioned should be equal to all the 
members. All the members should be on an 
equal footing. By rotation for a year or two 
one member should be appointed the Chief 
Election Commissioner. The majority view of 
the members of the Election Commission 
should prevail and the popular views should 
be granted. 

This is my humble submission before 
the House and before the Minister. 

(Translation) 

SHRI TEJ NARAIN SINGH (Buxar) : 
Mr. Speaker Sir, I support this Bill. As far 
as ·the legal procedure is concerned in this 
regard under Article 324 of the Constitution, 
the Govemment has the right to have an 
ordinance issued by the President. It is 
evident from several facts that the recent 
statement of Mr. Seshan reveals that he 
perhaps desires supremacy. Since we have 
an independent Judiciary, he is not going to 
get this power. A two Judge bench of the 
Supreme Court has held that the election 
commission is an autonomous body, but its 
decisions' can be challenged. In this 
situation, it is not proper to say that nobody 
can restrict us. 

Secondly, as far as the question of a 
multi member election commission is 
concerned, it is not a new concept. When 
late Rajiv Gandhi was the Prime Minister, 
we had a three member election 

commission. Although after some time it 
was again made one member commission. 
As far as the question of vesting the C~hief 
Election Commissioner, with veto power, I 
think under Article 145(5) of the Constitution 
even the Chief Justice of the Supreme Court 
has not been vested with this power. The 
decisions of the Supreme Court are taken on 
a majority basis. If decisions in Supreme 
Court are taken by a majority then majority 
decisions taken by the Election Commission 
are in my opinion are not unjustified. I think 
this Bill is right and it should be passed. But 
as far as the ordinance is concerned, it was 
not issued at a right time. It should have 
been issued six months ago. But issuing an 
ordinance right just before the election. has 
created an atmosphere of distrust among the 
people that perhaps, the Govemment has 
some uHerior motives behind it. I, therefore. 
oppose this ordinance and support the Bill. 
that has been introduced. With these words, 
I conclude my speech. 

[English) 

SHRI SRIBAllAV PANIGRAHI 
(Deogarh): Mr. Speaker, Sir, I have the 
pleasure to support this Bill. From different 
angles the hon. Members who have 
pa~ed in this debate have already given 
their views. It is not that only we support 
this Bill; this Bill reflects overwhelmingly the 
unanimous opinion expressed on the floor of 
this House earlier. 

Of course, today some hon. Members 
from the other side are speaking in a 
different voice; and I wonder about it. Even 
those who are party to some sort of a 
motion here, are today saying that they 
support this measure to make one member 
Commission, a multi-Member Commission. 
It is worth the demand from all comers of 
this House; and it is going to be materialised. 
In fact, it has already come; and an 
ordinance has been promulgated. Not only 
different parties, but even the Chief Election 
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Commissioner himself has welcomed this. In 
the first week of September, in a 
programme, at a function ...... . 

MR. SPEAKER : It is not necessary 
please, to say all these things. 

SHRI SRIBALLAV PANIGRAHI : This 
is a new point. 

MR. SPEAKER : There are other 
Bills to be passed. If there is any new point. 
please say its substance. 

SHRI SRIBALLAV PANIGRAHI : What 
say is that even the Chief Election 

Commission. who has .... 

MR. SPEAKER : Yes. He has 
welcomed it. very good. 

SHRI SRIBALLAV PANIGRAHI : This 
way, I cannot do. Sir. 

MR. SPEAKER : It is not necessary 
for you to repeat the same point. 

( Interruptions) 

SHRI SRIBALLAV Pl\NIGRAHI : We 
welcome this Bill. But. presently, we are not 
in a happy situation regarding the Election 
Commission. The ordinance has been 
challenged in the Supreme Court itself by no 
less a person than the Chief Election 
Commissioner. 

MR. SPEAKER : It is an interim 
order; and that point has already been made. 

SHRI SRIBALLAV PANIGHAHI : Yes. 
That is an interim order. Some points need 
to be sorted out; and some darifications are 
sought for about the functioning, powers, etc. 
There is also one danger ahead of it. In 
toctay's newspaper, it has come out. It is a 
new point. In today's newspaper, it has come 
out and the headine is there. If identity card 

system is not introduced, then the elections 
are not going to be permitted after January 
1995. You may again say that this is not 
coming under its purview. But, as a whole, 
we feel exercised and we feel concerned 
about aU these things. The Government has 
to take serious note of all these tttmgs; and 
take precautionary measures right from now. 
Election reforms, of course, is an area which 
we have to give top priority. Another aspect 
is that, as you know. in the partiamentary 
life in India, we begin with a very 
objectionable way and we begin with some 
sort of a falsehood regarding the statement 
of expenditure. 

MR. SPEAKER : Is it a part of this 
Bill? 

SHRI SRIBALLAV PANIGRAHI : I am 
coming. Again, there will be a row in the 
House. Some time later, you will find it. 
Today, it is a part of the news item which 
had never been opened up in the past. The 
Election Commission is going to enquire into 
aU these things. We congratulate the Election 
Commission for the manner in which the free 
and fair elections have been conducted 
recently. 

In the Election Commission, three 
members will be there; it is welcome and 
there is no controversy. Everybody was 
demanding it. In 1991, a Bill was already 
there. A case before the Supreme Court has 
set the trend in this regard; and we have 
gone ahead in that direction. 

17.00 Hrs. 

I will give an example about the 
functioning of some departments in the 
universities. There are universities. And there 
are departments having more than one 
professor. Even the junior professor is made 
head of the department in rotation. It is a 
question of accommodation. It is a question 
of spirit with which they work among 
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themselves. Therefore, it is not a question 
of personal ego. One has to. shed the 
perSonal ego, etc., particularly so far as 
constitutional authority is concerned. 
Therefore, in that spirit, the three members 
could wotK. 

MR. SPEAKER: The point is made. 
The chairmanship should be enjoyed by the 
members by rotation. 

SHRI SRIBALLAV PANIGRAHI : Yes, 
Sir. I am coming to that point precisely. The 
three members are there. 

MR. SPEAKER : It is understood. 
You come to the next point. (Interruptions) 
We have given enough time. 

SHRI SRIBALLAV PANIGRAHI : Yes, 
Sir. I will conclude since you are in a great 
hurry. 

MR. SPEAKER There are other 
things to be done. 

SHRI SRIBALLAV PANIGRAHI : I 
appreciate that other work is there. But the 
spirit of the debate of the Constituent 
Assembly with regard to this provision has 
also to be looked into. Equal status, removal, 
pay, salary, functions, etc., everything is 
there. He has to be regarded as chairman 
when there is a multi-member commission. 
The Chief Election Commissioner will be 
the chairman. So, there should be a thorough 
study of all ·these things. A due regard 
should also be given to the Constituent 
Assembly. If it calls for an amendment to 
the Constitution, I would request the 
Govemment to consider that also. 

With this, I support the Bill and 
conclude. 

[ TtanSlation) 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanab;:ld): Mr. Speaker, Sir, I rise to 

of service) Amendment Bill 
support Muhi Member Election Commission 
Bill introduced in the House as already 
supported by our party. The left parties .~ad 
suggested long time back that there should 
be a muhi member Election Commission but 
I do not know why the Govemment did not 
accept this proposal at that time and now a 
multi member commission is being 
constituted, so it has created some sort of 
apprehension in our minds. The Govemment 
should consider and accept the good 
suggestions brought forward by those parties 
too which are not in power. Such 
suggestions should not be rejected. 

Mr. Speaker, Sir. elections in a 
democratiC set up are Uke life saving drugs. 
You must have also heard and I have also 
been submitting time and again that our 
democratic system is being polluted. Had the 
high morale of the past been adhered to, we 
would not have been faCing the problems 
which at present we are facing in the country 
on this account. Religion and casteism have 
been dragged into politics and the election 
system has been polluted. The ruling party 
has polluted it just to keep themselves in 
power. That is why the people have lost faith 
in them today. They dismissed the 
Governments of four States and imposed 
President's Rule there, the Governors of the 
States were their own men and they had 
been Chief Ministers or Ministers at one 
time or the other in their regime. That is why 
nobody raised any objection. The election 
procedure has by and large been 
appreciated by the people whether they were 
directly involved or not. Shri T.N. Seshan 
has shown how the elections should be 
conducted. He deserves appreciation for it. 
He has taken measures to strengthen the 
democratic system in the country. If this 
system is to be further strengthened, then 
decisions of the majority should prevail. 
Election procedure should be specified so as 
to ensure smooth functioning of Election 
Commission. No Bill in respect of Election 
Commission should be introduce<.! out of 
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obSeSSion. With these words I conclude. 

SHRI SHARAD YADAV (Madhepura) 
: Mr. Speaker, Sir, we all had demanded for 
a multi member commission. I had 
suggested this on behalf of my party. There 
is difference 01 opinion about the Constitution 
and powers 01 the Commission. I would like 
to submit a few points in this regard. It is 
our weakness that we get pleased or 
disappointed very easily. It is being widely 
publicised that elections have been conducted 
in a very fair and impartial manner but, I can 
definitely quote incidents where in several 
constituencies the votes have been rejected. 
In some constituencies where a candidate 
was not in a position to do much of election 
campaigning the other candidate got 
advantage of the situation and was able to 
score more votes. My submission is that if 
the number of members is more, the 
chances of justice being dispensed is more. 
If a thorough investigation is conducted we 
would draw a conclusion that despite the so 
called stern measures taken by the 
Govemment, there have been a number of 
cases of corrupt practices. Many candidates 
who were to win, but were defeated. I do 
know a number of candidates in whose 
constituencies unfair means were used. 
There is no doubt that violence to certain 
extent has been checked but I do not agree 
that fuD justice has been done. 

Regarding the multi member 
commission we had suggested to include 
such worthy citizens as the speaker of Lok 
Sabha, the Chairman of Rajya Sabha, the 
Chief Justice of Supreme Court etc. But 
nobody should be allowed to function in a 
wayward manner. If the party leaders try to 
contact !he person who has got !he authority 
they must be attended to. They cannot be 
denied of this right by anybody. Corrupt 
Practices on a wider scale took place in the 
,recent elections. The candidates who had 
almost been defeated. were made to win by 
taking recourse to unfair means. 

I have due respect for the Election 
Commissioner but he should not be 
whimsical and wayward functioning cannot 
be allowed. Democracy can not be run in 
this manner. The dignity and the decorum of 
the House has always been maintained by 
you and we have not seen a belter person 
than you in this regard. A person holding a 
high position has to maintain some dignity, 
he should not be whimsical and above all if 
somebody wants to talk to him he cannot 
refuse. The entire bureaucracy cannot be 
wrong and one person can not always be 
absolutely right irrespective of his clean 
image. There are many honest and 
dedicated persons in politics. 

This ordinance has created some 
apprehension in the minds of people that !he 
Congress party intends to prevent Shri 
Seshan from taking appropriate measures by 
making the Election Commission as a muHi 
member body. That is why Shri Shahabuddin 
opposed it. His objective was that this 
Institution should be made impartial and we 
too wanted it, we don't have any objection 
in making it a multi member commission 
but the Chairman of the Commission should 
be changed bY'fotation. Certain proposals 
made in the committee report were not 
agreed to. But now I would not take up this 
point. However, I would like to urge l4XJn the 
Government not to go to extreme. Our 
people if they make a little achievement, feel 
themselves so great as if they are on the 
top of the world. A firm decision should have 
been taken aiter a thorough study. We did 
demand for a multi member commission. If 
our suggestions were also included in the 
Bill that has been brought in the House, the 
picture would have been better and 
democratic set up more strengthened. I have 
made our position clear in this regard so that 
no Member may have any miSC(~eption 
with regard to our party. Though I do not 
agree with the provisions of the Bill yet I 
support the intention of the Bill and agree 
with multi member system. With these words 
I conclude. 
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SHRI H.R. BHARDWAJ : Sir, I am 
very happy to thank all the Members who 
have participated in this debate, which is so 
important for the smooth running of 
democracy in our country. Nobody can deny 
that the power of superintendence, direction 
and control of elections is vested in the 
Election Commission. Now. this is the Tenth 
Lok Sabha and several elections have taken 
place in India. We have done quite a lot to 
maintain democracy in this country. But over 
the years. there was a demand for a multi 
member Election Commission. Hon. Member 
Shri Somnath Chatterjee referred to. the 
report of the Joint Committee of both the 
House which was presented way back in 
1972. The Joint Committee recommended 
that there should be a multi member Election 
Commission. Thereafter, there was the report 
of the Late Dinesh Goswami Committee. 
With certain variations, this committee also 
recommended that there should be a MuHi 
Member Commission. Recently, in view of 
certain controversies that erupted suddenly 
on some occasions - I would not like to go 
into the details of those controversies at this 
juncture - all the Parties met and there was 
a unanimous demand from all the parties 
that we should revert to a multi member 
commission and give shape to it as 
immediately as possbIe. Here I concede that 
we did take a little time. The thinking and 
deliberations of the Government in making 
certain provib.JnS and coming to some 
decision have taken some time and some 
delay has oa:urred. To that extent, I concede 
that we are a little late. Nonetheless. I am 
very I)appy to say that this is the unanimous 
view of this hon. House and I believe you 
all agree with me. There is no dispute on 
one aspect and that is every political party 
supports'a multi member body. 

With regard to the suggestion that 
there should· be more democratic method of 
selection process, I have noted it down. 

When hon. Members from Janata Dal have 
spoken, I have noted it. I may also mention 
here that I have read the report of the 
Dinesh Goswami Committee and I am qt.bte 
aware of its provisions. I must thank 
everybody again because you all have 
cooperated and supported the move for the 
introduction of a multi member Election 
Commission. 

Certain doubts have been expressed in 
some quarters. I need not take the time of 
the House. Article 324 of our Constitution 
itself provides that besides one Chief 
Election Commissioner, there can be other 
Election Commissioners. 

The power flows from Article 324 
itself. So far as the law is concerned. I will 
not take much time of tbe House except to 
say that Entry 72, which is in the Union Ust 
and Article 324(1) and (5) read together, give 
powers to this Parliament to make 
provisions regarding the Election 
Commissioner's working as well as their 
service conditions. On the other day I replied 
that we have the legislatiye competence to 
legislate on this matter. 

One or two hon. Members mentioned 
that we are providing a new system of 
transaction of business in the Act without 
amending the Long Title. In this connection. 
you may please refer to new Sections 2 and 
3 of the Bill. It is expressly provided in 
Section 2 of the Bill which says : 

"In the Chief Election Commissioner 
and other Election Commissioners 
(Conditions of Service) Act, 1991 
(hereinafter refened to as the ~I 
Act). in the long title, for the words 
"and tor matters", the words "and to 
provide for the procedure for 
transaction of business by the Election 
Commission and for matters" shall be 
substituted ." 
Section 3 says : 



685 Chief Election AGRAHAYANA22, 1915 (SAKA) Commissioners(condition 6B6 
Commissioners & other Election of service) AmendmentBill 

"In Section 1 of the principal Act, for Merely giving the same salary to his 
the words and brackets "the Chief colleagues does not in any way mean that 
Election Commissioner and other his position is being denigrated. Just as we 
Election Commissioners (Conditions of all are equal as Members of PaI1iament and 
Service)", the words and brackets "the suppose I get a little more perks as the 
Election Commission (Conditions of Minister, that does not denigrate anybocly's 
Service of Election Commissioners position. CEC is the Chairman of the 
and Transaction of Business)" shall Commission and if anywhere we say that he 
be substituted."' is not the Chainnan of the Commission then 

So, it is being provided in the long 
title itself that it will cover both the working 
of the Election Commissioner and transaction 
of business. 

Recently, we had a debate where the 
Advocate General of practically almost all 
the States participated and they debated on 
the issue as to whether we should have it 
or not. There was a unanimous view of the 
intelligentsia and also the bar that we should 
have one such provision. They all supported 
it. On this issue, there is absolutely no 
controversy and it is welcomed by this 
House. 

So far as the powers of the CEC are 
concemed, much has been said about it. I 
am conscious that once you appoint a 
person as Chief Election Commissioner 
nothing should be done to denigrate his 
position. Now, what are the provisions which 
are provided in the Constitution with regard 
to his status? Firstly, he is the Chief 
Election Commissioner. Nobody can dispute 
that and his position stays once he is 
appointed as CEC. 

Secondy, he cannot be removed from 
the Office except by a procedure which is 
provided for the removal of the Supreme 
Court judges. This is not applicable to other 
Members of the Election Commission. 

Thirdly, you cannot remove other 
Members, without his recommendation. 

We have maintained these provisions. 

thai may amount to denigrating his position. 
But, his position as CEC has been 
maintained. His Service condition is not 
changed. It is too much to apprehend that. 
It is rather difficult to agree that we should 
not give respect to other Members who are 
performing the same work - if not same, the 
same type of work. They are also the Civil 
Servants like the CEC. I think out of the two, 
one was Law Secretary and the other was 
Agriculture Secretary. I think they were the 
senionnost secretaries. We are giving them 
the same perks. I do not think anybody 
should have a grievance. Therefore, this 
provision of giving this salary is rather 
wholesome. 

With regard to the other provision as 
to how the Chief Election Commission 
should function, it has been provided and it 
is universally accepted that where an 
institution functions it is always expected that 
it wi" function unanimously and if not 
unanimously then by the majority. You 
cannot have any other principle in an 
institution where more than one person is 
functioning. If you think there is any, you can 
suggest the same to us. AU of you ITlUSt put 
your heads together, discuss the things and 
come out with a workable solution. If there 
is unanimity in this regard. we wiD definitely 
accept it. In UPSC you have a Chairman 
who distributes the work amongst its 
members. 

If it is adopted. there will be a division 
of work amongst Election Commissioners. 
Even amongst the Ministers, there is a 
division of work. It is a very wholesome 
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practice. If the institution sits together and 
decides that it will function like this, that 
would be good. Suppose the Election 
Commission decides that the Election 
Commissioner· 'A' will deal with such and 
such a State and the Election Commissioner 
'B' will deal with such and such a State and 
on important matters like taking decisions on 
registration and so on, it will function as a 
Commission, that would be good. If it comes 
out unanimously, well and good, otherwise, 
the. majority decision will prevail. 

The Chief Justice of the Supreme 
Court sits along with his two colleagues. 
There also the decision of majority prevails. 
Many times I had seen that the Chief Justice 
had been left in a minority and he had 
accepted the majority decision. So, for the 
development of the institution, it is necessary 
that the institution must find out a wor1<able 
solution. The law can only ask him to 
function within the frame work of law. If 
people start functioning in their 0INrl way, then 
the law must prevail. 

The law provides that the multi 
member Election Commission will function 
by unanimity. If there is no unanimity, the 
majority decision will prevail. I do not think 
anybody will have any objection for this in 
a democratic set up. 

Now, regarding court cases, I would 
like to say that I do not want to discuss 
them in detail. That matter is coming up 
tomorrow. Some State Govemments viz. the 
Government of West Bengal, Madhya 
Pradesh and others, have also intervened in 
this case. Some other State Governments 
are likely to intervene. If you have any 
apprehension on the provision of any 
Ordinance or any Act of Parliament, the 
proper method which you can adopt is to 
test it in the court. We are passing this 
Ordinance with an objective, which is 

of service) Amendment Bill 
supported by all of you and all the other 
political parties. We would like to make our 
submissions before the Court that the 
provision of mufti members is not against an 
institution and we have no motives behind 
it. I would like to make it very dear that this 
Government has no motive behind this 
Ordinance. We have brought forward this 
Ordinance mainly because we were a little 
delayed in executing what you had instructed 
us to do in this House. I wiH explain that a 
little later. But we had taken that step in the 
best interests of the institution. How can you 
say that by having two more Members, we 
are going to interfere with the working of the 
Election Commission? So, we would like to 
have a proper argument in the court and 
whatever the court decides, we will accept. 

Some suggestions were made that we 
should go in for a Constitutional Amendment. 
Sir, I have a legislative competence under 
the present provision and I can use that. 
Why should I go in for a Constitutional 
Amendment? I am prepared to discuss the 
question regarding electoral reforms with all 
the parties. What Mr. Yadav has said is 
very relevant viz. some. people may be 
satisfied on some aspects and some other 
people may be satisfied on some other 
aspects. 

I had been receiving complaints in my 
department also. We have to resolve them. 
We will resolve them by strengthening the 
institution and let the instiMion also try to 
strengthen itself. Let us not get involved in 
controversy on an issue like this. Without 
proper functioning of E1ection Commission, 
nobody can guarantee free and fair polls. 
This must also be understood that the 
Election Commission is an institution under 
which the Chief Electoral Officers of the 
States function as also other machineries 
from the States viz. SDMs, Police, the 
Police Chief and so on. The successful 
completion of elections is their success as 
also the success of tl)ousands of other 
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people. There is no doubt that the Leaders other complaint I will enquire into it and 
also gave them direction. But the ex_ecution fumish the information to the hon. Member. 
was done at the grass roots' level. We the result cannot be nullified. so far as the 
cannot forget those dedicated workers who complaint of any hon. Member is concerned 
stood on their feet, day and night and made it is our duty to refer it to the Election 
this election a success. It is their Commission and seek clarification from the 
contribution, the contribution of all of you and 
also the contribution of the people of India. 
If there were any apprehensions. they saw 
to it that the elections are conducted 
peacefully and in a ~ned way. They did 
not raise frivolous issues. So, we are happy. 
But. much can be done by way of a co-
operative attitude. Today, I am very happy 
and I am also very grateful to aM of you that 
you gave this support. I am prepared to 
discuss with you the whole gamut of 
electoral reforms for strengthening 
democracy. The sooner was come closer on 
these issues, the better it is. No individual 
is important. The institutions have to be 
stronger and once the institutions are 
stronger.... (Interruptions) 

[ Ttanslalion] 

SHRI SHARAD YADAV: Mr. Speaker 
Sir. through you I seek reply from the 
Govemment in respect of the following points. 
I have information pertaining to five cases. 
If petitions are filed in these cases in the 
Court it is weD and good but how does the 
Government propose to look into the matters 
where corrupt practices have been used. A 
BSP candidate had won the election with a 
margin of 4,000 votes but was declared not 
elected. Just because he was poor and there 
was nobody to support him. Such incidents 
have happened in 17 districts. Whereas we 
do commend the good WOI1< done in this field 
we do want to know what action the 
Govemment propose to take so as to do 
away With such corrupt practices. 

SHAI H.R. BHARDWAJ : So far as 
the monitoring of the entire work is 
concerned. that will be done by the Election 
Commission. If the hon. Member has any 

concerned State Government and if any 
specific issue is involved we may seek the 
permission of Mr. Speaker to hold a 
discussion on it 'in the House. 

[English] 

MR. SPEAKER : No, no, I shaD have 
looked into it. 

MR. H.R. BHARDWAJ With the 
permission of the Speaker. 

May I just briefly point out what the 
Supreme Court says because much has 
been said in Dhanoa's case? This Ordinance 
is verbatim in accordance with the direction 
of the Supreme Court. We have carefully 
read it. I will state briefly just what the 
Supreme Court has obseIved. The Supreme 
Court has observed as follows : 

"It is further an acknowledged rule of 
transacting business in a multi 
member body that when there is no 
express provision to the contrary. the 
business has to be carried on 
unanimously. The rule to the contrary 
such as the decision by majority. has 
to be laid down specifically by spelling 
out the kind of majority- wl\ether 
simple, special. of all the members or 
of the members present and voting 
etc. In a case such as that of the 
Election Commission which is not 
merely an advisory body but an 
executive one. it is difficult to Carry on 
its affairs by insisting on unanimous 
decisions in all matters .• Hence. a 
realistic approach demahds that either 
the procedure for transacting business 
is spell out by a statute (which is this 
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Ordinance) or a rule (We have not 
resorted to rule; we have brought it 
before Parliament) either prior to or 
simultaneously with the appointment of 
Election Commissioners or that no 
appointment of Election 
Commissioners is made in the 
absence of such procedure." 

What in Dhanoa's case the Supreme 
Court found is that the appointment and 
transaction of the business rules or laws 
should be brought simultaneously. We have 
brought both things together setting out the 
procedure. So, this apprehension that we 
have not given this procedure properly is 
unfounded with great respect I submit. 

So, for all these misgivings, we have 
taken the first step, which is supported by 
this House. We are prepared to discuss the 
electoral rolls in detail as and when it is 
required. 

So, I request that this Bill may be 
passed. 

MR. SPEAKER: Now, at 5.30, we 
were expected to take up Half-an-hour 
Discussion. We have received a leiter saying 
that the discussion should be postponed. 
Now that application will be treated as per 
the rule. We continue with this business. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : In the very beginning, when I 
moved it, I made it clear that the Statutory 
Resolution was not meant to be -against the 
Bill; it was just because it was an 
Ordinance. I made it very clear. So, there 
is no question of my pressing it. 

But I would like to ask only one 
question. I can quite appreciate that the 
situation will very much depend on the 
Supreme Court's decision tomorrow. 

If the decision remains, whatever It is. 
have ~ thought out how you will come out 
with the impasse that has been created at 
the moment? \ 

(IJIR. SPEAKER : This is hypothetical 
at this stage. Let me know whether you 
would like to withdraw it or not. You cannot 
say this way or that way. 

SHRIMATI GEETA MUKHERJEE 
Yes, I seek leave of the House to withdraw 
my statutory resolution. 

The Statutory Resolution was, by leave, 
withdrawn. 

MR. SPEAKER : Now, I put the 
consideration motion to the vote of· the 
House. 

The question is : 

"That the Bill to amend the Chief 
Election Commissioner and other 
Commissioners . (Conditions of 
Service) Act, 1991 be taken into 
consideration" . 

The Motion was adopted. 

MR. SPEAKER : The House will now 
take up clause by clause consideration d the 
Bill. 

The question is : 

"Clauses 2 to 10 stand part of the 
Bill." 

The Motion was adopted. 

Clause 2 to 10 were added to the Bill 

MR. SPEAKER : The question is: 

"That Clause 1, the Enacting Formula 
and the long title stand part of the Bill". 
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The Motion was adopted. 

Clause 1, the Enacting Formula and 
the long Title were added to the Bill. 

efficient'rnaintenance of an Indian Mercantile 
Manne Act in a manner ~ suited to serve 
the national interest. 

If the Bill is passed, this will definitely 
SHRI H.R. BHARDWAJ I beg to harm the national interest. What was the 

move : compelling reason for the promulgation ci this 

"That the Bill be passed: 

MR. SPEAKER: The question is : 

"That the Bill be passed: 

The Motion was adopted. 

17.33 HIS. 

STATUTORY RESOLUTION RE: 
DISAPPROVAL OF THE 

MERCHANT SHIPPING (AMENDMENT) 
ORDINANCE 

[English] 

MR. SPEAKER : We shall now take 
up item No. 15 and 16 together. 

SHRI BASUDEB ACHARIA (Bankura) 
: I beg to move : 

"That this House disapproves of the 
Merchant Shipping (Amendment) 
Ordinance. 1993 (No. 34 of 1993) 
promulgated by the President on the 
27th October, 1993: 

I express my disapproval of the 
ordinance on Merchant Shipping. The 
ordinance was promulgated on 27th October 
1993. Now the Bill has been brought to 
replace that ordinance. 

Sir. the present Bill is contrary to 
Merchant Shipping Act of 1958. The purpose 
of the Merchant Shipping Act of 1958 was 
to foster the development and ensure the 

ordinance? As the Winter Session was 
summoned after the promulgation of this 
ordinance, the Minister could have brought 
an amending Bill instead of an ordinance. 
One reason cited by the Goyemment is that 
because of low international price this will 
be an opportune moment to jump into the 
intemational market to purchase ships. 

Sir, one year back the Government 
had announced a policy on shipping. At the 
outset it was stated in that policy that the 
aim of the policy - that was the guiding 
policy of the Govemment - was increasing 
self-reliance in the carriage of the country's 
overseas trade. This Bill is quite contrary to 
what was stated in that policy. 

Then there is a question of reservation 
of one hundred per cent coastal trade for 
nalional shipping.' This Bill does not mention 
it also and is quite contrary to what was 
stated in that policy. 

It is not a fact that the Shipping 
Corporation of India is now a losing concern. 
It has earned a profit of Rs. 14 ClOre in the 
year 1990-91 and Rs. 44 crore next year 
'and last year Rs. 144 crore. At least one 
Shipyard, the Cochin Shipyard has been 
making prOOts. When our own companies are 
eaming profit and there is idle capacity in 
the shipyard what is the reason for more 
liberalisation ? By adopting a policy one year 
back it was liberalised and the Govemment 
control was slackened. What is the 
compelling reason to make it more and more 
liberalised and to decontrol the shipping 
industry? 

Shipping industry is a very important 
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industry. Although our share in the total trade 
is only 36 per cent it is stagnant. This is 

. not only in our country because there was 
recession for quite some time during the last 
four to five years in the intemational shipping 
industry also. Our Shipyards are complaining 
that their capacity is not being fully utilised. 
The Hindustan Shipyard also complains that 
its full capacity is not being utilised. What 
has compelled the Government to make it 
more liberalised and invite muHi-national 
companies? In future there will be stiff 
competition and will our indigenous industry 
and indigenous companies be able to survive 
in the face of stiff competition? So, was this 
taken into consideration while promulgating 
the Ordin~? 

17.40 Hrs.. 

[SHRIMATl GEETA MUKHERJEE in the 
Chait') 

ports. 
In regard to recruitment of unemployed 

sailors, I would like to quote from the policy 
statement given by the Govemment, wherein . , 
a comparative figure had been gIVen: 

"Sea men employment Office which 
were set up in Bombay and Calcutta 
in June 1954 and March 1955 
respectively for regulating the supply 
of sea men for foreign going ships and 
home trade ships on principle of 
rotation continued to function 
satisfactorily. 

The number of registered sea men 
and the number of jobs available at 
the ports of Bombay and Calcutta as 
on 1 .9.92 are fumished as under : 

Regd. sea men No. of jobs 

Bombay 18,917 16,256 

Calcutta 7,9ffJ 1,837" 
Sir, there was a complaint that the , _____________ _ 

price of a ship, which is being fixed by the 
Government, was much below the production 
cost. When I was the Chairman of. Public 
Undertakings Committee, I happened to visit 
Hindustan Shipyard at Vizag and at that 
time, a complaint that the price of the ship 
was fixed much below the production cost 
was made. It was rather surprising to hear 
that the price was fixed much below the 
production cost because the price is being 
determined by the Government. And because 
of that, that shipyard had suffered. I want to 
know whether the Government has revised 
its policy in regard to fixation of price or not. 
If a ship is sold below the manufacturing 
cost, then how will that shipyard survive? 

Madam, once Calcutta port used to 
handle 23 per cent of cargo. In 1947, when 
we achieved independence, Calcutta's share 
was 23 per cent. Now it came down to only 
eight per cent. Similar is the case with other 

There was a Committee, namely 
Nanda Committee, which had recommended 
certain ratio between Bombay and Calcutta 
Ports for recruitment for unemployed sailors 
and in that report, it was recommended that 
for Bombay it would be 70 per cent and tor 
Calcutta it would be 30 per cent. But no 
recruitment is taking place from the Calcutta 
Port. And a large number of sailors are 
facing unemployment and starvation. We do 
not know what is the reason, why the 
Calcutta Port is being neglected for years 
together. 

Madam, although the Shipping 
Corporation has earned profit yet ports' 
operating ratio has declined. If we take the 
case of Bombay Port Trust. in the year 
1989-90, it was 72.21 per cent and it 
increased to 75.83 per cent. The, operating 
ratio in the Calcutta increased from 73.94 to 
78.72 per cent. Similarly. in CQchin also the 
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operating ratio has been increased from 
68.33 to 7228 per cent. Only in the Jawahar 
Lal Nehru Port Trust, it has declined from 
113.53 to 74.435 per cent. Except that Port 
in other ports it has increased. So, I request 
the hon. Minister to tell us the reason for 
increase in the operating ratio. 

Madam, it is not a fact that we are 
facing any crisis. Our total number of ships 
now increaseI!I to 439 and our cargo handling 
capacity has also been increased. Our profit 

. is also increasing and there is also a 
package of revival of the CPO. There will 
be a need for acquisition of more ships. 
When we are in a position to acquire more 
ships, when we are in a position to increase 
our number of fleets, and when we are able 

, to increase our cargo hancling capacity, what 
is the reason as to why it is being further 
liberalised? After one dose of liberalisation, 
as· per' tlie statement made by the 
Govemment that there is a positive result 
both in the cargo handling and in the profit, 
ooe reason might be that some multinational 
companies are asking the Govemment to 
a~end four sections of the Merchant 
Shipping Act of 1958, Le. Sections 21,42, 
51 and 412. I want to quote from Section 21 
of the Merchant Shipping Act of 1958. 

Section 21 says: 

"For the purpose of this Act, a ship 
shall not be deemed to be an Innian 
ship unless owned wholly I:y P' , ;'.'1', 

to each of whom. any of the 1,;",'wlI'; 
descriptions appIl('~; .. 

(a) a citizen of India; or 

(b) a company which satisfies the 
following requirements, namely :-

(i) the principal place of busineSS of 
the company is in India; 

. (Ii) at least SBYenty-five per cent of the 

share capital of the company. is 
held by citizens of India : 

Proi;i'ded that the Central 
Government may, by notification in 
the Officlal Gazette, aHer such 
minimum percentage, and where 
the minimum percentage is so 
altered, the altered percentage shaI, 
as from the date of the notificaIion, 
be deemed to be Sli:JsIituted for the 
percentage specified in this sub-
clause; 

(iii) not less than three-fourths of the 
total number of directors of the 
company are citizens of India; 

(iv) the chairman of the board of 
directors and the managilg director, 
if any, of the company are citizens 
of India; 

(v) the mana!jng agents, if any, of the 
company are citizens of India or.in 
any case where a company is the 

. managing agent, the company 
satisfies the requirements specified 
in sub-clauses (i), (ii), (iii) and 
(iv) ; or 

(c) a co-operative society which 
satisfies the following I'9CJ,Iirernems, 
namely: 

(i) the co-operative society is 
registered or deemed to be 
registered under the Co-operative. 
Societies Act, 1912, or any other 
law relating to co-operative 
societies for the time being in force 
in any State; 

(ii) every individual who is a member 
of the co-operative society and 
where any other co-operative 
society is a member thereof, every 
individual \'Oho is a mantIer ci such 
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other co-operative society, is a 
citizen Of India. 

,\,' 

, Now, Sir, what was the pUrp&e of 
incorporating this section in the panMlt Ad! 
It Was, just to have a control over the 
shipping companies. Now the Govemment, 
by bringing this BI and by promulgating an 
Ordnance, wants to delete this s8cti0n, and 
if this section is deleted and if the control 
a the Government goes, !hen our indigenous 
companies, including olir public sector 
companies, will have to face steep 
competition from the multinational 
companies. When we have overcome our 
critical situation after changing some basic 
policies which were announced in the form 
a policy statement, when our companies are 
doing wei, what is the need for deleting this 
proYision, what is the ~ tor !jving up the 
control of the Govemment and what is the 
need tor inviting multinational companies ? 
And tor that, aM the teeth which are there in" 
Ile lid, are to be renlOYed. 

If we come to section 42, it says : 

-No person shall transfer or acquire 
any, Indian ship or any share or interest 

, therai"I without the previous approval of the 
Central Goyemment and any transaction 
effected in contravention of this provision 
shall be void and enforceable. 

Madam, I continue to quote 'from 
SecIIon 42': 

"2. The Central Govemment may, if it 
CCI.- it f18CBBIIBly or expedient 
80' So do fOT the, purpose of 
conserving the tonnage of Indian ' 
SIIiJII*1g.' -- to rJve lis approval 
I) tIIf'( ""d{tiansfer d acqllisltion. 

3. S(abJect' fo the other provisions 
CClllalllsd In tit 1BCIIon, an indian 

ship or a share therein shaH be 
, transfen9d only by an instrunent in 
writing. 

4. The instrument shall contain such 
description of the ship as is 
contained in ,the surveyor's 

, certificate or some other description 
sufficient to identify the ship to the 
satisfaction of thE! registrar and shall 
be in the prescribed form or as 
near thereto as circumstances 
permit and shaI be executed by the 
transferor in the presence of and be 
attested by at Ie8st two witnesses." 

Madam, what is the objection? You 
please see what is stated in the Statement 
of Objects and Reasons of the BUI. I quote 

"(a) the addition conditions provided in 
section 21 for a company or a 
cooperative society to own Indian 
Ships have been omitted, i.e., holding 
of minimum share capital of the 
country, having minimum number of 
directom in the company Who are 
citizens of India, the requirement that 
the Chairman of the Board of 

" Directors and the Managing Director, 
if any, a the COfI1)8I'IY are the citizens 
of India and in the case of a 
cooperative society the condition that 
every Individual who is a member of 
the oooperaINe society and whale arry 
other cooperative society is a member 
of such cooperative society, every 
individual who is a member of such 
other cooperative society, is a citizen' 
a IncIa; 

(b) the peaent ~ in section 
42 for obtaining previous' approval of 
the Central Government for 
transferring or acquiring any Indian 
ships or any share or interest there 
has now beMt l'iilblctld 10 any time 
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during which the security of India or 
of any part of the territory thereof is 
threatened by war or external 
aggmssion. H 

Madam, it has been restricted to time 
when the country will be threatened by war 
or aggression. 

MR. CHAIRMAN : Shri Acharia, may 
I request you to take- up the rest of the 
points while replying to the Statutory 
Resolution? I think the hon. Minister will be 
in a better position to answer. 

SHRI BASUDEB ACHARIA : Madam, 
when he will be answeririg, many new points 
will corne. I will not repeat the points. 

MR. CHAIRMAN : You will be in a 
much better position to make your points 
later. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : You withdraw 
the Statutory Resolution. When the Act is 
taken up for discussion, the points can be 
made. 

MR. CHAIRMAN : Withdrawal can be 
later on also. That is not needed flOW. I was 
wondering whether we could complete this 
as it is nearing 6 p.m. 

SHRI BASUDEB ACHARIA : Madam, 
I will continue tomorrow. Many new points 
are to be made. 

MR. CHAIRMAN : The total time 
allotted to this is one hour. We exceeded it. 

SHRI BASUDEB ACHARIA : Madam, 
it is a very important Bill. 

MR. CHAIRMAN : Undoubtedly it is. 
You have spoken very well. That is why I 
ask you to take up the rest of the points 

later. 

SHRI BASUDEB ACHARIA : Madam, 
I will continue tomorrow. I have many pciinIs 
to make and I need another 10-15 minutes' 
time. 

MR. CHAIRMAN : There are two 
alternatives. We may either extend the time 
of· the House a little and allow him to finish 
or to take up later. . 

SHRI BASUDEB ACHARIA : Madam, 
you may please adjoum now as it is 6 p.m." 
I will be continuing tomorrow. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL WASNIK): Madam, I just want to 
make one submission. We want to get 
enlightened by his views. If he wishes, we 
can extend the time a little now. 

18.00 HIS. 

SHRI BASUDEB ACHARIA : Madam,. 
I will continue my speech tomorrow and I 
will speak for about 10 or' 15 minutes. 

MR. CHAIRMAN: If you can finish 
within five minutes, we can extend upto 10 
minutes past six 0' clock. 

SHRI BASUDEB ACHARIA : Madam, 
I want about 15 miniJtes more. 

MR. CHAIRMAN : Actually, four 
minutes were allotted to you, but you have 
ak9ady spoken for haIkm-hour. 

SHRI MUKUL WASNIK : Madam, one 
hour was abIecI to this 8iI and as yOu have 
rightly pointed out, four minutes. h8d been 
given to the hon. Member, but he has 
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already taken almost 30 mirutes. If he can 
wind. up his remarks today, then the House 
may be extended a little and then, we may 
finish this Bill today itself. You cah consider 
this. 

SHRI BASUDEB ACHARIA : Madam, 
we did not expect that this Bill will be taken 
up today. We had expected the Human 
Rights Commission Bill, but suddenly this 
Bill came up for discussion. 

MR. CHAIRMAN: Why do you not 
finish within five or 10 minutes today itself? 

SHRI BASUDEB ACHARIA : Madam, 
I want to continue tomorrow with a fresh 

mind. You can ~ the House now. 

MR. CHAIRMAN : In deference to. the 
wishes of the mover, I would request the 
Minister· that he may rlIpIy tomorrow after he 
speaks for five minutes. 

Now, the House stands adjoumed to 
meet again at 11.00 a.m., tomorrow, the 14th 
December, 1993. 

18.02 Hra. 

. The Lole Sabha then Adjourned 7iII Eleven 
of the Clock on 

Tuesday, December 14, 19931Agrahayana 
23, 1915 (SAKA): 

Chairman, Sir,l rise to support this E:::. 
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